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The Lok  Sabha met at Eleven of
the Clock

[MR, SreaRER in the Chair)

Wednesday,

— et

WELCOME TO THE DELEGATION
OF THE RASHTRIYA PANCHAYAT
OF NEPAL

MR SPEAKER: Hon'ble Members,
at the outset, I have to make an an-
nouncement,

On my own behalf and on behalt
of the Hon‘ble Members of the House,
1 have great pleasure in welcoming
Rt. Hon'ble Mr. Ram Hari Sharma,
Chairman of the Rashtriya Panchayat

Nepal, Mrs Sharma and the

Hon'ble Members of the delegation of
the Rashtriya Panchayat of Nepal
who are on a visit to India as our
honoured guests.

The other Hon’ble Members of
the delegation are:—

1. Hon'ble Mr, Bhoj Raj Chi-
mire, Member nf the Rashtriya
Panchayat of Nepal

2. Hon’ble Mr. Keshav Chan-
dry Gautam, Member of the Rashtri-
ya Panchayat of Nepal

3, Hon'ble Sushila Thapa,
Member of the xi-shtriya Pancha-
yat of Nepal,

4. Hon'ble Mr. Birendra Baha-
dur Member of the Rashtri-
ra t of Nepal
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5. Honfble Mr, Jegdish Jha,
Member of the Rashtriya Pancha-

yat of Nepal

6. Hon'bje Mr. Xedar Mani
Dhakal, Member of the Rashtniya
Panchayat of Nepal

The delegation arrived here on
Thursday, March 22. They have
since visited Bangalore; Madras and
Rameshwaram. They are now
gseated in the Special Box  Through
them we convey our greetings and
best wishes to His Majesty the King,
the Rashtriya Panchayat and the
triendly people of Nepal.

e

ORAL ANSWERS TO QUESTIONS

Rise in the Prices of Tyres

*511. SHRI DURGA CHAND:
Will the Minister of INDUSTRY be
pleased to lay a statement showing:

(a) whether it is g fact that the
prices of tyres of all types have gone
up during the last three years;

(b) if so, what are the detailg of
rise in prices of each type of tyre;

(c) what are the reasons for such
rise;
(d) what is the price of tyre of each

type at present as compared to that
during the last three years;

(e) whether the tyres are supplied
to Himacha] Pradesh and other hilly
States at subsidised prices:

¢f) it so, what are the details there-
ot and to what extent the price of
tyres ig subsidised in case of Himachal
Pradesh; and

(g) if the answer to part (f) above
be in the negative, what are the rea-
sons thereof and whether it is propos-
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ed to supply tyres at subsidized price
to Himacha] Pradesh?

THE MINISTER OF INDUSTRY
(SHRI GEORGE FERNANDES): (a)
to (d): The prices of various cate-
gories of tyres have gone up during
the last three years. A statement
giving details of prices of various
categories of tyres for the period
from January, 1976 to February, 1078
is laid on the Table of the House,
The tyre manufacturing companies
have stated that they have been
compelled to increase in the prices
of tyres and tubes owing to

MARCH 28, 1079

Oral Answers 4

increase in the cost of various inputs,
higher cost of production and excise
duty as well as financial problems
faced by them,

(e) to (g): Tyres are not supplied
at subsidised prices either to Hima-
chal Pradesh or any other hilly State.
In fact, the tyres are sold at the
same prices all over the country and
Himachal Pradesh gets its supplies
at the same prices ns other parts of
the country. There is no propusal
at present to supply tyres to ny
part of the country at subsidised
prices.
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oft ot wow : wwrew off, Sofr -
w Xuud oAy ¥ wyr !

“The prices of various categories
of tyreg have gone up during the
last three years.®

#37 ¥ At agm-AE arw & w6
# zrax & gt § I af@d gk @, 7w
g warar ¢, fawsat, 1967 # 3w
& ZraT A Siwa 1205 X oY, |fea
J T[T D@D, 1979 § 1558
W ogE At Ty ST 1974 F
ST GUT W UF 9919 * wAE ¥ ¥gr
q7 —

“Since the withdrawal of the tyres
and tubes (price control) order 1973
with effect from 28th April,  1974;
the prices of automobile tyres have

been increased by the industry as
under:’*

A FTHATT T 1974 § 92 2T
*Y ®rwe w oY, AfwT ww ww WET
gZrgi T, AY 99 & qrg TEAY e fY 0
T AT ¥ ¥ M { wrE dequwa
frar ar i greer s e @ &
fe o ddfogrNend g §, o™
fred sakxwagrfE WwE? w
TLHTT § FelY wadY oY &1 w gdeauas
waar § o oY g @ @ -l & Dy
wEtafe ot F R} ¥ ar wEw
- W v g T §

SHRI GEORGE FERNANDES; Sir,
the MRTP Commission is currently
investigating into the increase in the
price of tyres to find out whether the
priee rise affected by these com-
panies constitutes a restrictive trade
practices, particularly since the Com-
mission had lovked into this matter
and given a certain order in April,
1874. The findings of the Commis~
sion sre still awaited. The Bureau
of Industrial Costs and Prices had
gone into the price question and it

Oral Answers 10

has given its findings to the Govern-
ment which point out that in certain
sectors, the BICP; in fact: went in-
to the incidence of additional cost as
a result of increase in the raw-
material inputs, and it came to the
conclusion that in certain areas: be-
cause of the raw-material inputs, the
prices were commensurate with this
increase in the output. The BICPs
findings also were that in the year
1977 the tyre companies had made
losses on account of prices that pre-
vailed then. Some of the tyre com-
panies had made losses.

‘o
SHRI JYOTIRMOY BOSU: Do you
believe in that?

SHRI GEORGE FERNANDES:
I have to go by the findings of the
committee and the organisations and
institutions which are there, which
are government agencies and which
are concerned with investigating this
matter. Since the Member's ques-
tion was: whether Government has
got any agency to look into this mat-
ter, the answer is tnat both BICP
and MRTPC are looking into this
maitter,

signiwa ;. wr Wy o ¥
wgr fe zrax aferersee Tw T oA
FEYAT S 7 FaAdeE wfr oy aoars wgy
A &1 gWR W H grEwETE
RAOTow €Y i wowes aga
R, JouHe ToHF 13,8 e
& A efoenT & F37 0. 24 FrAM )
fat o Fw #F T & fog Arfawre-
SmrragT e 1 A wrwa
Y oY & ag w17 wvzar § i feey
afcarsr § =g ¥w &7 € feerr g,
T, FT FeaqwErAT qIA gATHT X
TAATEYAT &, Y I e0TRT A AW gargR T
#® foae g7 T WA e § W@
AFAHEE WY TT T T IITHIT FY
v gegavm Ay P Frelt e &
TIIT  weHYETESE, 127 T AeATE FL 4
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= ww R : a HE TR
gararaafii g

SHRI C. K. CHANDRAPPAN:
While answering the question on
the floor of the House on 2l1st, the
Minister Shri Yadav said the same-
thing which the Minister has just
now pointed out. This Commiliice
has gone into the tyre pricing Ac-
cording to the answer given it was
said. “The Burean of Industiial
Cost ang Prices submitted the report,
According to the report the increase
in the net dealer price effected by
the companies after 1978 substantial-
1y exceeded the increase in ihe price
of major raw materials in respect of
Rayon tyres of trucks and nylon
truck tyres ang tubes.” That agency
which has gone into pricing of the
tyres came with the findings that the
increase effecteq is substantially hig-
her than the cost of the inputs. 1
would like to know from the hon
Minister, since tyre is an item whirh
is used by thousands of truck opera-
tors; thousands of farmeis, why is
the Government not takin? an early
decision on the basis of the findings
of this organisation which has gone
into it? 'What is the reason ‘for de-
lay? Will the Minister assure on
the floor of the House that an early
decision will be taken in this matter?

SHRI GBEORGE FERNANDES:
As I said earlier, the BICP went in-
to the cost of the inputs and not the
cost of conversion. So this ques-
tion is currently under examination.
At the moment we have sent for the
tyre manufacturers. If there is
any unjustified increase in prices; we
shall ask them to control it.

"™ s gRe o  @WEY: merm
wgw, & T @ Tmd, weowng
(gForror ) 3% o G4  wieow d wiw
T EATE, ITFT A faiiw w7
ord femrar atgr 1 ag firgwra Wy
ygX qE TAT FAHvRASor HEQAT
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T agl & 7oL w1 W AN W Y
7 S ®T GF MYA7 it fhmv gr o
4P 27-1-79 & grATT I WY
IH F FTOO7 230w AT G AT ATg
oFTE EYF U [FrmaT ) Wi
T FET AT AT it g Wt ¥ ag wwwAr
g Froasw Bigly Rpdardy ¥ ey
T T 9T wr AR T oaow
Fagt e ag R @ 9%
g AW A ei Y i = it
TR S iy @ E owew
F ToT W FWE 300 TR AW T
e & e el ammar mar w7 g
avg q W W7 arefawi Fer
g st 7 ¢ wafew & o
srrar agar § fr oz s oW
zw faRely s volt w1 ¥1w ww W@ OB,
TR IE ARy & faw &
FE  FTA ITU W T X Y &%
1T FTH FT wIvRTA Ao Y &

oY Ao ST - e oY, 33
TR 39 & FF W7 W F1IRE SRy
Fé & o7 wwt ax o armd ¥
TEATA AT AT ATIZ &1 {0 ¢, At
97 HAA-UTHFE 7T geAW LT
ATHE X | AR AW E o Ay
o Fordraet Foreat o sfesy soofy v
FY 21 AT T AT A TN wGAT &
TATTIRT T AITATSE TSN WT AN
frar ¥ afes 79 sl § wgey
37w A TF ¥ AT F wgae,
Hog¢ sy % e qv grew Al g §
grwifie wiw wiee fage feat @) gw
woedt aow & fadk @i ¥ ave avT Awd
& somr At k¥ wow whey, 4
g v wfawre off § fe & sy
wferri & faurdi #) gaEd 1 ww a
|

T ot waw fvg . woww WA,
- % wro¥ g ol off ¥ Srererdy wrgar
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fir w1 3 A § fe et
Y, ZaT Iy W1 T w1, Faaaty
fir qaw Ad &, 1 RwTr w2
AT F WA AATA 1978 AT o7
R AW 40 BT AN § W TR
w17 3% g wwar Tl o § o aw o
TAT Xz HH | HAY A W erax
Faufarsdi ) woar qrer ¥ 9T A Frgao
afe el i geaar ot
® vt aft Aww v e & oy 0N
g ot dT ¥ T N wEEv
1978 ¥ ] ST WIH % 40 Fhiwer Wiz
g T § T gN ¥ war waAr A T
e gnerazaQis aF ) ¥ waY A
W a3 faare wL ?

st o watw Py wET TR
g T & 7

Soap manufacturing Industrieg in
Andhra Pradesh

*312. SHRI G. NARASIMHBA
REDDY: Will the Minister of IN-
DUSTRY be pleased to state:

(a) is it a fact that in Andhra Pra-
h—

(i) Medium & large soap manu-
facturing industries like Thunga-
bhadra Industries ete, are manu-
facturing much moe than the
licenced capacity;

(if) the Thungabhadra industries
purchased industries with licence to
manufacture vanaspatli but are now
manufacturing soaps; as a result of
which the small scale soap manufac-
turing industries in Andhra Pradesh
are not in position to compete with
the above said industries resulting
Into closing down of most of small
scale units;

(b) ngmes angd other details of in-
dustries manufasturing scaps more
than the licensing eapacity;

CHAITRA 7, 1901 (SAKA)
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(e) the total number of Smalj} Scale
Industries manufacturing soaps in
Andhra Pradesh and the total number
&f units which are at present work-
ing;

(d) Government’s proposed action
wn such cases; and

(e) what action Government are
taking to safeguard the interests of
S.5.1, manufacturing soaps in Andhra
Pradesh?

THE MINISTER OF INDUSTRY
(SHRI GEORGE FERNANDES): (a)
to (e). A statement is laid on the
Table of the House.

Statement

(a) (i) and (ii), A represen-
sentation hag been received grom the
Andhra Pradesh Soap Manufacturers
Asgociation regarding excess produc-
tion of laundry soap by M/s. Thun-
gabhadra Industries vis-a-vis pro-
duction of laundry soap in the small
scale sector in that area.

Thungabhadra Indusiries have alo
taken on lease twu units, namely;
Aryan Industriee and Hyderabnd
Vanaspati where soap 15 also reported
10 be manufactured in addition to
vanagpati.

(b} Most of the soap unity 1 the
country have been in operation even
prior to the coming into force of the
Industries (Development ard Regu-
lation) Act. Such units have to
apply to Government for carrying on
their exasting business and re-
gistration certificates mentioning
their capacity have to be issued by
Government in favour of them.
Some of them have applied to get
their capacity endorsed and some
cases are still under consideration of
Government Laundrvy soap has
been reserved for production by the
small scele sector and the ouly com-
ptaint received by the Directorate
General of 'Technical Development
recently has been regarding exvess
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production of laundry soap by Thun-
gabhadra Industries.

(c) According to the information
received from the Commissioner of
Industries, Andhra Pradesh; there
were 250 small scale soap manufac-
turing units in Andhra Pradesh in
1967 and the total number of such
units which are working at prescnt is

(d) and (e). To safeguard interests
of SSI units, Government have al-
ready prescribed criterii for endorse-
ment of capacities on  registration
certificates in respect ot items reser-
ved for SSI Sector.

The Working Group on Khadi and
Village Industrieg in its report sub-
mitted in December, 1973 has recom-
mended inter alia that Governt shouid
not allow small, medium and large
scale sectors to enter into the activi-
ties of manufacturing of soap (both
laundry and toilet) by wusing non-
edible oils. The Working Group
hag estimated that the employment
in the village soap industry is expec-
ted to increase from 3.50 lakh per-
sons in 1978-79 to 12.05 lakh peisons
in 1982-83. The recommendations
of the Working Group on Khadi and
Village Industries will be implement-
ed according to the decisions of the
Government.

SHRI G, NARASIMHA REDDY: In
answer to my gquestion (a) and (b)
the Minister has said:

“Thungabhadra Industries have
also taken on lease two units,
namely, Aryan Industries and
Hyderabad Vanaspati where soap is
also reported to be manufactured
in addition to vanaspati.”

In reply to (b) he says:

“Laundry soap has been reserved
for production by the small scale
sector and the only complaint re.
ceived by the Directorate General
of Technical Development recently
has been regarding excess produc-
tfon of laundry soap by Thunga-
bhadra Industries.”

MARCH 24, 1879
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Here, 1 would like to point out the
difference beiween the two statements.
The Government admits that the
Thungabhadra Industries are produc.
ing in the leased industries a new
item ie, soap. Here the Directorate
has only complained about the exces.
sive production of soap and not about
the new item. I would like to know
whether M/s. Thungabhadra Industries
a Birla concern, is producing soap
in Aryan Industries and Hyderabad
Vanaspati which is a new rtem, ie,
other than the items mentioned in the
licence of these industries? If so, is
it a fact that M|s. Thungabhadra In-
dustries’ activities in the two leased
industries would be a contravention
of the Industries (Development &
Regulation) Act, 1951? Ag such it is
a penal offence under thig Act. If so,
whether and when the Government
is going to take action under this
Act?

SHR1 GEORGE FERNANDES: The
hon. Member is quite right in saying
that there is a contravention of the
Industries (Development and Regula.
tion) Act, 1951 by Thungabhadra In_
dustries. T must say that this com-
pany has been detying the law with
impunity, In fact, the activitiex of
all these industries have resulted in
a very very distressing situation a8
far as soap manufacturers of Andhra
Pradesh is concerned. The matter has
just come to my notice and we are
taking necessary action. We are
taking action against all those who
are contravening the law.

SHRI G. NARASIMHA REDDY:
Here in answer to question (c), the
hon. Minister has raid that there were
260 small scale soap manufacturing
units in Andhra Pradesh in 1887 and
the total number of such unity which
are working at present is 65, By this,
it is clear that there is something
fundamentally wrong in implemeting
the industrial policy in Andhra Pra-
desh due to which small scele indus-
tri¢s are decreating every yeer while
in neighbouring Stater Hke Tamil
Nadu, Ksrnataks, stc. avil sipecieity
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in Northern States, the small scale
industrial units are flourishing and in.
creasing every year,

So, 1 would like to know whether
the Government is prepared to probe
into this matter by appointing an ex-
pert and find out whether there are
any other reasons, which 1 have ai-
ready mentioned and the Minister has
agreed, for small-scale industries units
facing the difficulties in Andhra Pra.
desh and find a solution to enable all
small-scale units to flourish in Andhra
Pradesh on par with other States in
this country.

SHR! GEORGE FERNANDES: It
is true that during the last several
years, the State Government of And-
hra Pradesh has not been successful
in encuring that these three units
the Thungabhadra unijt and the two
other units that Thungabhadra Unit
took over carried on their operations.

MR. SPEAKER: Within the law,

SHRI GEORGE FERNANDES:..
within the law. In fact, a note which
I have received on the 24th of this
month, that is, only three days ago,
from the Commissioner of Industries,
says that the past efforts made by
this Directorate to secure information
on the soap.making capacities of
these three plants were of no avail,
So we sent from our Ministry....

SHRI JYOTIRMOY BOSU: What
sort of Government are they?

SHRI GEORGE FERNANDES: We
sent from our Ministry three officials
who had to physically go inside the
plant, and collect some of the infor.
mation that was made available, the
management refused to make avail-
able certain other information. How-
ever, the information that  has
come t0 our notice is adequate enough
{o show, as T said earlier, that there
has been a total defiance of the law
and there hasg been callousness on
the part of those who were concern-
ed with the implementation of the

Oral Angwers i8

poliecy in regard to the small units
also, The hon, Member is quite right
that whereas there were, in the year

‘1967, 250 small.scale soap manufac.

turing units in Andhra Pradesh, today
their number has come down to €5
and according to the information
which the Commissioner of Industries
from Andhra Pradesh has given to
me, all this is because the large.scale
units have chased them out of busi-
ness.

SHRI JYOTIRMOY BOSU: Shame-
ful, Birla should be imprisoned.
Prodyetion of Sophisticated Textiles

by National Textile Corporation

*513, SHRI KUMARI ANANTHAN:
Will the Minister of INDUSTRY te
pleased to state:

(a) whether the National Textile
Corporation is being fashioned as a
pace setter in the production of sophis-
ticated textiles to cater both to the
requirements of the common man as
well as to middle and upper classes;

(b) if so, whether there is anv need
for continuing with the set up of Tex-
tile Comunissioner when thig new poli-
cy of strengthening the National Tex-
tile Corporation and the Cotton Corpo.
ration of India is implemented; and

(¢) the steps“proposed to be taken
by Government to strengthen the capa«
city in the organised and powerloom
sector of the cotton textile indusiry to
achieve the plan production target of
3.700 million metres in the handloom
sector?

THE MINISTER OF INDUSTRY
(SHRI GEORGE FERNANDES):
(a) The Textile Policy envisages the
National Textile Corporation being
fashioned as a pace setter for produc.
tion of quality fabries at reasonable
prices with the accent on the require-
ments of the common man,

{(h) While the National Textile Cor-
poration and Cotton Corporation of
India would develop as the main pub-
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sector organs through which textile
policy would be translated into action
on ground by Government, the set up
of the Textile Commissioner cannot
be dispensed with; while the accent
in future will be on developmental
rather than regulatory functions, the
Textile Commissioner’s Orgamsation
would still be needed to function as
a focal point where the day-to.day
problems of the textile industry would
be dealt with on a continuing basis.

(c¢) The weaving capacity in the
orgenised mill and decentralised
powerloom sectors is being contained
to their pre-ent level. But the spin-
ning capacity is being expanded and
modernised to the extent required to
meet the additional demand for yatn
in the decentralised sector.

*SHRI KUMARI ANANTHAN:
Mr, Speaker, Sir, now the textile mills
in the private sector need not produce
standard cloth required by the com-
mon people. Under the National Tex..
tiles Corporation there are 103 sick
textile mitls, Tne primary duty of
National Textile Corporation is to
bring these sick textile mills to nor-
malcy. In these circumstances, how
do you expect the National Textile
. Corporation to produce standard cloth
as also sophisticated cloth? How do
you expect the National Textile Cor-
poration to become the nodal pomt
and also a pace-setter in this matter,
when it is entrusted with the onerous
duty of nursing 103 sick textile mills?
According to the new Textile Policy
announced on August 7, 1978, the
Textile Commissioner will now be a
watch-dog only, You have stripped
him of all powers. But you have not
clothed either the National Textile
Corporation or the Cotton Corpora-
tion. You have made these two
public sector corporations naked and
You asgk them to compete with the
private sector textile mills. You say
that the free market forces would
enable to the public sector institutions
-to become the pace.zetter, With 103
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sick mills to be nurtured and nourish-
ed and without any sort of powers,
how do you expect the National Tex.
tile Corporation and the Cotton Cor-
poration to compete successfully with
affluent private seclor textile miliz?

SHRI GEORGE FERNANDES: The
proof of the pudding is in the eating.
But I would like to assure the hon.
Member that the National Textile
Corporation will end this year with
a profit of Rs. 3 crores as against a
loss of Rs. 35 crores the last year and
Rs. 65 crores the year before, The
new textile policy and the role that
has been assigned to the National
Textile Corporation is to a consider.
able extent responsible for the Na-
tional Textile Corporation performing
now to a point where it is now a
profit making unit.

*SHRI KUMARI ANANTHAN:
The target for the Sixth Five Year
Plan is 370 crore metres of clath and
the handloom sector is expected to
have a major share. Having aroused
the aspirations of poor handloom
weavers, how are you going to ensure
adequate supply of yarn to them and
also the required funds, especially
when the Textile Commissioner has
been divested of all powers. Who is
going to protect the interests of hand-
Joom weavers?

SHRI GEORGE FERNANDES: The
Textile Commissioner is concerned,
as T said earlier in the reply with cer-
tain administrative and regulatory
functions aiso. But where yarn supply
to the handloom sector is concerned,
the Handloom Commissioner looxs
after thir work., There are a number
of instituiions, there are cooperative
bodies that have been in  existence
and that sre now being encouraged,
among the weavers to see that yarn is
made available through cooperatives
to them. Bosides that, in the normal
course, yarn is avaijlable. There have
been no complaints from the handloom
wenvers about any shortage of yarn.

*The Original

Supplementary Question was put in Tamdil
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SHRI VAYALAR RAVI: 1 am glad
that the Minister has assured that yarn
supply will be regular and there will
be no complaints. In my constituency,
1 have received complaints that the
price is very high and it is not in pro-
portion to the cotton price, which is
going down. Considering this fact,
will the Minister assure us that the
regular supply of yarn at reasonable
price to the handloom weavers will be
ensured?

SHR1 GEORGE FERNANDES: The
price of yarn of certain counts, part:-
cularly the higher counts, has gone
up. I had a meeting with the repie-
sentatives of the textile industry and
I had asked them to bring the
priceg down, Some of the mills, parti-
cularly the mills in the South, have
already informed me that they have
brought the prices down. We ure 1mn
touch with the other organisations of
the mill owners. Whatever complaints
there are in this respect will be dealt
with.

SHRI JAGANNAH RAO: It is said
that the textile industry incurs a loss
in manutfacturing the standard cloth
and the handloom sector is in a bad
shape. Why should you not entrust the
handloom sector with the production
of standard cloth, i.e, the Janata
cloth?

SHRI GEORGE FERNANDES: The
handloom sector is charged with the
production of Janata cloth and we are
giving them the necessary subsidy tor
that purpose,

e Wit ¥ fawre & fold o
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THE MINISTER OF STATE 1IN
THE MINISTRY OF PLANNING
(SHRI FAZLUR RAHMAN): (a) and
(b) A Statement ig laid opn the Table
of the House.

Statement

The following two schemes for deve-
lopment of Chambal Valley area are
included wnder the Draft Five Year
Plan 197883 wviz,

(a) Soi] Conservation in the
Catchments of River Valley Pro-
jects (Centrally Sponsored Scheme)

(b) Pilot Project for protection
of table land and stabilisation of
ravine areas (Central Sectbr gcheme
in the nature of Centrilly sponsored
scheme),

The details of the schemes are as
follows:

(a) Soil Conservation win the Caick-
ments of River Valley Projects.

This schme wag taken up from the
Third Plan in 13 catchments inciud-
ing the catchment of Chambal ¢.mp-
lex of reservoirs, to reduce erosion and
to prevent situation of reservoirs. By
the end of 1978-79, it is in operation
in 31 catchments.

In the past, the entire cost of the
scheme was met by the Centre in the
form of 50 per cent grant and 50 per
cent loan available to the States .Ac-
cording to the recent decisions of the
National Development Council, this
scheme ig to continue as 3 Centrally
Sponsored Scheme but from 1979-80
the expenditure will be shared bet-
ween the Centre and the &tates.

(b) Pilot Project for protection of
table lang and stabilisation of ravine
areas;

Thig scheme was undertaken from
1974-75 onwards to prevent the in-
gresg of ravines into productive table
lands and for reclamation of shallow
and wide ravine beds for develop-
ment of agriculture, horticu'ture, fuel
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and fodder reserves, The Chambal ra-
vines in the States of Rajasthan, Ut-
tar Pradesh and Madhya Pradesh are
covered by thig scheme. Full Cent-
ral assistance js provided to the States
for controlling the ravine ingress, re-
claiming the shallow ravines and sta-
bilising the deep and medium ravines,
According to the decisiong of the Na-
tional Development Council, the
funds for this gcheme are to be trans-
ferred to the State<.
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SHRI AMRIT NAHATA: Sir,
there are 8 millioy Thectares of ra-
vine landg in the Chambal Valley and
reclamation of these ravine lands wil
not oaly increase agricultural produce
but would provide employment to
the lakhg of youth. Will the Govern-
ment consider creation of land re-
clamation army because it doey not
involve much cost except some bul~
dozerg for reclamation of ravine Yahds
in the Valley?
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SHRI FAZLUR RAHMAN: The
question of land army does not
arige. ..

SHRI AMRIT NAHATA: The sym-
bol of Emergency tyranny should be
converted into ; symbol of creation.

SHRI FAZLUR RAHMAN: The
question of land army does not arise.
The reclamation work is already go-
ing on there.
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Undertrial Prisoners

@
+518. SHRIMATI PARVATI DEVL:

SHRI CHATURBHUJ:
Will the Minister of HOME
AFFAIRS be pleased to gstate:

(a) whether it 15 a fact tha% even
now a large number of undertrials
are in illegal detention in a number
of jails in various States;

(b) whether a conference of Chef
Secretariegs to discuss the ways anc
means to reduce the number of under-
trials has since been held, and if so.
thesr decisions; and

{c) what other steps Government
propose to take to set free or release
on bail these undertrials?

THE MINISTER OF STATE 1IN
THE MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL): (a)
to (¢) A gtatement is laid on the
Table of the House.

Statement

The pnumber of undertrial prisoners
in some States ig substantial  Sinte
they are remunded to custody in jails
under corders of courts of competert
jurisdiction, it woulg not be correct to
describe their detention ag illegal. Se-
veral State Governinents have  al-
ready initiated yeview of caseg of
these undertrials in &ccordance with
the provisiong of law and the broad
guidelines indicated by the Supreme
Court in the course of Orders passed
by it on writ petitions to release cer-
tain undertrials. The Central Gov-
ernment are most anxious to evolve,
in consultation with States. arrange-
ments which would prevent umduly
long detention of any person in jad
as an undertrial gnd generally secure
expeditious trial of criminaj cases. A
conference of Chief Secretaries to con.
sider the problem in all its aspectg is
being convened on 9th April
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SHRI RINCHING KHANDU KHRI-
ME: I'n view of the Supreme Court’s
decision to release the undertrial pri-
soners who have bezea under custody
for more than two year, will tne hen
Minister please let me krow—

(a) What ig the Government
thinking to rehabilitate them g0 long
as cases gre not decided finally by
the court?

{b) It has been agreed that these
undertrial prisonerg are some of
the bag elements of society. With
the release of these prisoners, how
are you going to control the Ilaw
and order problem in the country?
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MR, SPEAKER: It is a very serious

matter. You must give it due con-
gideration.
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We can take it up ip tue Home

Ministry’s Demandg for Grants

Reservation of controlled Cloth for
N.T.C. Mills

+520, SHRI S R DAMANI wWill
the Minister of INDUSTRY be pleased

to gtate:

(a) whether 1t 1s a fact that Gov-
ernment have reserved ccrtain quah-
t1es of controlled cloth for NTC
Mills exclusively

(b) 1if so, the details thereof and

(c) what 15 the Dbasy, for fixung
prices of the controlled cloth?

THE MINISTER OF INDUSTRY
(SHRI GEORGE FERNANDES) (a)
and (b) Yes, Su A qumtum of 50
million square meteis of controlled
cloth per quaite; has heen 1eserved
1o be manufactured by the mulls
under the National Textile Corpora-
tion out of the total quantity of 180
milhon square meters of controlied
cloth. Out of the remaiung 50 ml-
lion square meters to be minufactur-
ed by the puivate wector mulls  on
tender basis, the shortfall f any 1n
‘tender procuiement 1s also to be i1eal-
lotted to the NTC Mils

(c) Prices for controlled cloth ate
based on certain formula prescrihed
for costs of production (known as
multiplier rates) for each vanety/
construction ag per the control oider
of the Government Consumer prices
have not, however, been changed for
some time even though the actual (ost
of production 1, higher than the con-
sumer price,

SHRI 8. R DAMANI M:uy 1 know
from the hon Minwter the quantity
that hag been purchased 1n the last
three quarters ie. July 40 September,
October to December, 78 and Janusry
to March, 1878 and how much of it
has been purchased from NTC mills,
how much from private sector md
];:; much from the handloom gec-
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SHRI GEORGE FERNANDES:
Thig question relates to production of
controlled cloth by NTC mills and
other sectors. It doeg nat relate to
purchase of cloth, The cloth ig mar-
keted through various agencies par-
ticularly the cooperative sector and
all the quantity that ;s produced is
marketed We have, 1n fact, no gur-
plus of controlled coith with us.

SHRI S R DAMANI The hon.
Mimster has gaid that oriority will be
given lo produce controlled cloth
through handloom -ector What long
term steps have been taken by the
hon Minister so that handioom secc-
tor can produce moie guantities of
controlled cloth”

SIIRI GEORGE FERNANDES: We
are producing 160 mlho, square
meterg of controlled cloth, This quan-
tity 1, produced 1n the organised sec-
tor Half of this quantity hag been
resetved to be produced by the NTC
mills and other half 1, tendcred. What
we founnd 18 that the private sectar Is
not particularly keé¢n on producing
controlled cloth becauss they belive
that rates are not adeguate for them
In the circumstances, the NTC has
been producing a part of that control-
led cloth which als» .3 tondered,
During tendering 1t 1s found that
the rates quoted by the pri-
vate <ector mills are more then
the rates at which the NTQ is
prepared to do that work. Therefore,
under the new schem.: wnce the NTC
took over thig responsikility, from
October to December, 1878, out of the
total quantity of 100 milhon gquare
meters of controlied cloth, the NTC
took the responsibiitty of producing
83.19 million square meters v hile the
private gector produced 16.81 million
square meters. Therefure, the pro-~
duction of controlled cloth ig current-
ly done by the organised gector.

4:;;:: a8 handlonm sector i con-
cerned, roducin

cloth. &!:”mmm%‘ m“ .,‘ mmh
subsidy to produce this jansty clofh,
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Our proposal is to increase the pro-
duction of this cloth in the hand-
loom sector and gradusly phase it
out from the organised sector.
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MR. SPEAKER: This question does
not arige,

Sateillite Port at Nhava Sheva
t
*522. SHRI R. K. MHALGI:

SHR] ANNASAHEB
GOTKHINDE:

‘Will the Minister of PLANNING be
pleased to refer to the reply given %0
Starred Question No. 243 on the 6th
December, 1978 and state:

(a) how far has the working group
made progress in its study of estab-
lishment of a satellite port at Nhava
Sheva in Maharashtra;

(b) whether it is a fact that the
working group held only one meeting
on 1st August, 1978 ag far;

(¢) how long the wotking group
wil] take time to compiela 1ty task;

(d) whether any interim repori has
beea yeceived {rom the working group,
and if so, the details thercof;

(e) whether Government or the
Planning Commission have prescribed
any time limit for submission of
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study report by the working group;
and

(£) if so, the details therecof?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI
FAZLUR RAHMAN): (a) to () A
Statement 1s laid on the Table of the
House.

Statement

The Working Group on the Nhava
Sheva port project wag set up by the
Planning Commission at the sugges-
tion of the Ministry of Shipping and
Transport in June 178, with the fol-
lowing terms of reference viz.,

(i) To work out traffic projections
for various cominodities bkely to be
handled at the proposed port, tak-
ing into account the existing capa-
city of the Bombay port and the
need for re-location of port activi-
ties so as to optimise land-use in
the Bombay region;

(iiy To examine the feasibility

and economics uf expanding and

modernising the existing facilities
at the Bombay port;

(iii) To examine the feasibility
and economics of diverting traffic
from Bombay to other existing ports
in order to reduce the congéstion
at Bombay.

2. The Working Gioup h:d a preli-
minary meeting on the 23rd June 1078
and a formal meeting on the 1st of
August, 1978, to consider the relevant
issues, organise the collection of
necessa’y data ang arrange for its
analysis. A Sub-Group was set up to
prepare the traffic projections. The
report of the Sub-Group ig not yet
ready.

3. The Working Group hag recom-
mended that the estimateg of cost for
the Nhava Sheva project should be
updated. Subsequently, however, it
has been decided that a detailed pro-
Ject report should be prepareq for the
Nhava Sheva project, A final deci
sion on whethe; the Project should be
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undertaken will e taken on the bashd
of the Report of the Working CGroup.
and the detaileg project report. The
latter is expected to be ready in about
9 monthg time. No gpecific time limit
had been set for the report of the
Working Group; it {g expected that it
would be available in about three
months.

SHRI R. K. MHALGI: Sir, there is
a heavy congestion at the Bombay
Port today. The number of vessels
waiting today at the Bombay Port as
per my information is 96, and some
vessels have been waiting since
December 1978. The Government
have to suffer an enormous amount
of loss due to this congestion. In
view of the plight of the Bombay
Port, will the Prime Minister assure
the House that within a perlod of two
or three years to work on Nhava
Sheva port will be completed?

THE PRIME MINISTER (SHR!
MORARJI DESAY): The work of
Nhava Sheva port can be taken up if
after the project report ig finally
received, it ig decided that it can be
undertaken.

SHRI R. K. MHALGI: May 1 know
the composition of the Working Group
and the sub-Group on the project of
Nhava Sheva ang whether those
Groups are asked to positively submit
the report in an expected period?

SHRI MORARJI DESAIl: The
Working Group consisty of 12 people:
Secretary, Planning Commission, Sec.
retary, Ministry of Shipping, Joint
Secretary, Ministry of Finance, Joint
Secretary, Ministry of Shipping and
Transport, UNDP Adviser, Planning
Commission  Consultant (Project
Appraisal Division), Chairman, Bom-
bay Port Trust, Commissioner, Bom-~
bay Metropolitan Regional Develop~
ment Authority, the representative of
the Government of Maharashita,

Joint Secretary (Transport apd Come=
munieations),

and Director (Raflw: Planning)
T »
mmm&umm
relary, Ministry of Commagen:. .
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SHRI R. K. MHALGI: Sir, my
whole question has not been answered.

MR. SPEAKER: Yes, he has ans-
wered—what are the Members, whe-
ther any time limit hag been fixed.

SHRI R. K. MHALGI: I asked whe-
ther they have been positively asked
to submit the report in an expecied
period.

SHRI MORARJI DESAl: We said
in the Statement itself that the Work-
ing Group Report will be received
within three monthg from now.

SHRI K. A. RAJAN: Congestion at
the Bombay port is causing very
much disadvantage to the economy
and to the whole trade. I would Tike
to know whether the Prime Minister
woulg think in termg of diverting
certain cargog in the Western coast.
There are other porty which can
handle it.

SHR] MORARJI DESAI, If it is
pnssible to divert, one can divert. But
it is not always possible to divert it.
There are labour troubles ang other
troubles. That is why this congestion
iy there and not because of this.

SHRI RATANSINH RAJDA In
view of the pressure at the Bombay
port, and in view of what my brother
M.P. has just now asked about diver-
sion of traffic, I would like to suggest
to the Prime Minister that apart from
Khandia near Sulayu threre 15 Vadi-
nar, which is a natural harbour
because deep sea waterg are there
and huge tankers can anchor there.
If all this Bombay traffic is diverted
there ie. Vadinar that could be very
much useful. Will the Prime Minis.
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Effect on Liberalised Import Polcy
for Capital Goods on Domestis
Industry

B
*523 SHRI VIJAY KUMAR
MALHOTRA:
SHRIMATI PARVATHI
KRISHNAN:

Will the Minister of INDUSTRY be
pleased to state:

{a) whether the lLiberaliscd import
policy for capital goodg sector has
adversely affected the du‘aestic indus-
try;

(b) whether the Indian domesiic
manufacturers have been eased out on
account of very low prices quoted by
foreign suppliers; and

(¢) whethey Government are consi-
dering to constitute a committee for
scrutimsing all such applicationg of
prospective buyers?

THE MINISTER OF INDUSTRY
(SHR] GEORGE FERNANDESY: (a)
to (c). A statement is placed on the
Table of the House.

Statement

(a) and (b). The liberalised import
policy for capital goods for 1978-79
consists of two elements: imports un-
der Open General Licence, and im-
roris under sysiem of glebal tender-
ing. The capital goods allowed under
Open General Licence either do not
have an indigenous angle or have a
strong indigenous base and are com-
petitive in price and quahty The
imports under second category are a-
Jowed without an import licence only
when the value of capital goods does
not exceed Rs. 10 lakhs. Imports on
the basis of global tendering are
considered only for select 14 indus-
tries of priority. Indigenous manu-
facturers can also participate in such
tenders. In fact capital goods have
not been imported under this scheme
so far. On the other hand, Govefn-
ment have cleared one case relating
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to supply of Transformers by an indi-
genous undertaking which would
avail of concessional duties on im-
ported components as allowed under
the scheme

The decision of the Government to
hberalise imports of capital goods was
taken conscilously with a view to 1e-
ducing the overall cost of mvestment
in industries of national prionty con-
sistent with the requirements of offer-
ing protection to the indigenous capi-
tal goods indusiry This policy has
not affected the domestic capital goods
industry The production of capilal
good. has increased in 1978-79 The
import of components requred for
capital goods has also increased con-
siJderablv during the vear The Direc-
tor Geneial of Techinical Develop-
meni his not received anv representa-
tions from domestic manufacturers of
capital goods that large scale imports
of these items have taken place

(c) The Empowered Committee
proucesses app wiors for mmport uf
capital goods by 14 specified prionty
indusiries under global tendering
The Capital Goods Committee pro-
cesses applications for import of capi-
tal goods by other industries There
is no need to constitute any additional
Committee,
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& gt § WY I YT NAA FIF F7 A
T w1

SHRIMATI PARVATHI KRISH-
NAN: The Minister geems to be in a
mood of agreeing with everybody
I hope he will also agree with me,

MR. SPEAKER: Are you protecting
against it?

SHRIMATI PARVATHI XRISH-
NAN: No, no. 1 am hoping that he
wil) continue to be in that mood
when 1 put my question. The Minis-
ter has said that he agrees in princi-
Ple that the manufacture of capital
goods in our country should be en-
couraged and that should be built up.
With this import policy where global
tenderg are being called for during
the last year, have they reviewed the
progress of it and seen how far, when
indigenous manufacturers also submit
tenders, the giobal manufacturerg tend
to depress the prices, thereby dump-
ing their goods here and under-cut-
ting on our own manufacturers? Is it
not a fact that such complaintg have
TeRC i i

at g price which ig not comparable. I

slo point out that, in a global
tender, it i3 open t0 the Indian manu-
facturer also to submit his tender. But

&tven

capits} goods, whether through global
or because of certain libera-
we have brought about, the

actual value of import licences during
the lasy yeay has declined. As against
Ra. 562 crores worth of import licences
issued for capital goods in 1975-76,
upto January 1979 during the current
year the total value of licences issued
is only Rs. 339 crores, and on this
projection we do not visualise more
than Rs, 407 crores worth of capital
goods import licences being issued.
In actual fact, the implementation of
the policy has not been to the detri-
ment of the Indian manufacturers. I
do not agree with the suggestion of
the hon. Member about setting up a
Joint Committee on which manufac-
turers are also represented, Since the
hon. Member was . . .

SHRIMATI PARVATHI KRISH-
NAN: That is the manufacturers’ sug-
gestion, not mine,

SHRI GEORGE FERNANDES: T am
sorry I would not be in a position to
accept that suggestion.

WRITTEN ANSWERS TO
QUESTIONS

India’s Industrial Development Unit
within Commonwealth

*514 SHRI SHANKERSINHJI
VAGHELA
SHRI G. M. BANATWALLA-

Will the Minister of INDUSTRY be
pleased to state:

(a) whether there is any proposal
under Government’s consideration to
set up a new industrial development
unit within the Commonwealth to
accelerate industrialisation of deve-

loping countries;

(b) what are the broad outlines of
the proposal; and

(c) how far it will be beneficial to
this country?

THE MINISTER OF INDUSTRY
(SHRI GBORGE FERNANDES): (a)
to (¢). At the First Commonwealth
Ministerial on Industrial Co-
operation held in Bangalore from 5th
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to 7th March, 1978, the Mmisters
agreed to put forward to Heady of
Qovernment a framework for a Com-
monwealth Action Programme on In-
dustrial Cooperation. The Ministers
agreed that an Industria] Development
Unit should be established within the
Commonwealth Fund for Technical
Cooperation The Unit would mobilise
capabilities to help solve specific in-
dustrial problems and provide conti-
numg assistance to Commonwealth
developing countries in their indusin-
alisation efforts This would include
pre-investment services. The Unit, in
consultation with the Commonwealth
Secretariat, would also develop ar-
rangements to expand the training
opportunities available to Common-
wealth developing countriep in the
promotion, establishment, management
and operation of indusirial enterprises
and generally to assist these countries
in improving the effectiveness of their
industrial promotion and extension
services,

The Commonwealth Action Pro-
gramme has been designad largely for
accelerating industrialisation of deve-
loping couptries. In its implgmenta-
tion, it is expected to draw laggely on
capabilities, technology and expertise
from India including those 1n the

small-scale sector Backed up by com-
plementarities, including those in res-
mt:lﬁes of the omggnweaxth. @he
Programme would also assist in fur-
thering Ipdia'y relations with develop-
ing conniries,
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*519. SHRI P. S. RAMALINGAM:
SHRI K. MAYATHEVAR:

Wil the Minister of INDUSTRY be
pleaved to state:

(a) the particulars of mass procure-
ment plans proposed for relieving the
#iut of votton Im the hands of pro-

(b) theirole sasigned te the Cotton

Corporafiion and the variouy State
CGovernments; snd

{c¢) the financial implicationg for the
Centre?

THE MINISTER OF INDUSTRY
(SHRI GEORGE FERNANDES): (a)
and (b). Prior {0 the Statement on
Textile Policy, Cotton Corporation of
India had the limited role of price
support operations and procurement
for NTC mills. It hag since been
decided to enhance the role to include
operation of a buffer stock and also
commercial sales going beyond the
coverage of only NTC mills. The Cor-
poration have plang to procure 15
lakh bales which in the context of
Maharashira having its own monopoly
procurement, would give almost 25
per cent of the market to the Cotton
Corporation, This will be supplement-
ed by procurement by cooperative
federationg as in Gujarat, Punjab, etc.
The Corporation have already purchas-
ed T lakh bales and it has incressed
jts coverage of operations.

(c) There are no direct financial
'Mpmum.mmom:gmthe
procurement is on the basis md:
‘extended by the Reserve Bank
India to the Cotton Corporstion,



47 Written Answers

qy wWwreq war e fafi site
werl! wid swrem ¥ Tew s
(sit g0 ¥to wfew) : (¥) WK
(w). ¥ waAvwr s ¥ fafow
9 gz qrp Wt frsl § wAER
ww g'ae Ak | v faweh ¥
ww afeed sfafaf o fag
oy #1 ¥ owEww s ¥
gar &, whafgfm o fag 7Q
sfterfoil w1 w39 frawsy, I
gafrest, wqwe @@ grEar &
i ¥ qeArEA Fh FEW wAww
A # &y & fag sTR SIgEw
w1 frafwr s F T far smar
2 1 ¥hw wEww e W fafw
ol & faq ufusfay ot sfafrgia
qT A@T AET § A% G §
gfeqr ¥ & oy § —

1. gferee wfwerdy
wreata gfors ¥aw & wfrwrdy

(%) fadws oz Frws /fadiw
fRew @ fRws/wox fww @
g & wafun s wifas
W warafrs gae fawm g
qE dama & o wwdw  gfew
I Fofawfal w1 dat Frdaw
wifwcor &, P frel w<% &
fer o & W wEE st
N fafer/afafe & o wEe
¥ fag wegr ey o &

() wqenfirtew (gfore wpfircroe)
Jegfem wgfrdras

fafrw wow/dw wor e @
WT%WWW%W
m#wmm
wagfns wfrtiens & ot ax Prafer
oy wr & faq daw dwre fenr
T & 1wy dw ¥=hw gfew

MARCH 28, 1979 Written Answers

8

17 .

st & spaw mfee
foaey wspeen g wfer s
&t ok wyEife Fear

v dvé ot atw ¥l
o &

o

3
i

4

E

EE ST PERETERELLE
aiiégiiiégégzsz
bieixdyd w§%§§;
3§ 41 *3 1203
3 §;§i§§€§%§§i

I MY L

;
E
{1

:
41
HE

:
i *3
1 433

Ll
<

|
1»3

:

|

141141
}z%iia“ %
SR I ERE
ipheti!
i fa??%%i?%

iﬁ
i E

i
1137,7
3iifd
-ﬁaiig
za
M PCEEF



49 Written Answers CHAITRA 7, 1001 (SAKA) Wrilten Answers SO

fre-wroe gfers b :

(=) wgms Ifrdwe § Iw-Yfow
witar ® tw & qfee wfewd

r afurrdt wieim gfee Aur
¥ qafywr At @ Wik & A
# wRfr gfae @ gra i sl
3, fogdt Ape  frdws, =09
wRAYw  $TQ, IIFREE  (qWTE),
¥y AT syQ wAr Hriww  frwy
% v wfaw @ & 1 wfmr avE
s w77 fow 9 & arg @ win-
wric wr gaw sfewrd & arwl
& wyae sfafefe < far smr
2 o wfewfal & amr owr
wewrd % fafww et srfreoi
YT W F1X § wawar I wRxq
A ¥ oafes afewmfal oo v
o/ ¥ Ao aw gfee, wife-
wifet & e fog o €

{w) widtuw wwr {v-widuw

. qwrem & fag wieEwei Wk
r widweit ¥ s ¥ ufw o w
siabegfer a¢ A ¥ A Nrew
Srtrads/dgw frww gra i

gAgn 7O &  wEew swwor #
eRfrr &Y sy & 1 wransii W

w6 T B wrer

gfsmr mftesl grer, sad gl
grfas1d g@ & ¥, wfafafe o
fer T & 1 AERATERY s
wrasy ¥ Fia M7 fE-wheaet
¥ @@ ov fafe % b e
sfEmt 1 =gq, sax faret
wifr & wra 9T "wT IAEr
weafaer, waws s "awT ¥
qg # M wWiW gEATE  wF
foar wrar & 1 @@ wfasrfar &
A oar @ awr gfew @eEr g
wver ¥ wege fow o g g, ar
T waww 0 & afves wfa-
FT{QT IO IR ARG & Tt
& fag fafww gfee srfeefa &
we Wk g feg o §

11. #c gfew wfawrd

s wfawrd o wfawrd wife -
g av = gfaw wfgerfat &
sfafgfer o o =1 wvww &
¥ g feg w1 ¢ Wit SAeY
JWINT W g TS AW
ST W IAF W M WA W
fasr € T wfe fed ¥
e e fagwar sifasd o1
feqr amar &



51

forg rrg sfieewt Y diwy & ard ¥ gwen AR A @ wf § —

10,
11
12.
13.
14,

18,

16.

17.

18,

Written Answers

MARCH 48, 1999 Written Answers 5

i writw W ¥ quvew & whdon fefow wremit § wikewt o g
wivdwell & w7 ¥ w0 v @ wwflt @ Sy, fufow W * sfefgfe ac

Wmﬁmwﬁ\ﬁgﬁm

ww wear T
wfirerdt
¥ qwar

frdws 1 1 1

fafty fadwrr 1 1 1

w7 fRww 1

agad o 5 5 5

Iyagfriers Ifaw . 17 17 16

gfera srefters/agras fdwmsfagmw

gferer srgfdne . . 56 53 37

v yfew sives 156 139 64

aer et sy | 2

wfrss Y wigerd 6 1 3

uftramedt srfwg=ar 1 1 1

afcss e wfvdoms 43 41 T

wtw e 60 44 13

wgraw S wientns 14 5 2

Frlrw 415 349 191

so-friew . 169 131 5

s wv-fafras 101 70 10

o ¥ ¥ wiedaw 10 10 ¢

e W wrEa 129 129 48

1187 1006 406

ﬁnﬁum&wqﬁﬁwﬁﬁqh%m & forr of we wrd wory ¥ ow Argis
# quamy owfya =t oy B TaT R Frrw e ow € wolh



53 Written Answers CHAFPYBA ¥, 1901 (SAKA) Written Answers g4

Ohjections by States to Amendmenty to
Formula for Central Aild

*524. SHRI VASANT SATHE: Will
the Minister of PLANNING be picased

to state:

(a) whether it is a fact that some
Chief Ministers have iaken serious ob-
jection to the proposed amendments to
the formula for Central aid;

(b) 1if so, details of objection raised
State-wise and reaction of the Govern-
ment thereto;

(¢) 1n the light of above, what solu-
tions have been arrived at; and

(d) as a result of the adoption of
new formula, what is the implication
in terms of quantum o! Central aid
which would have been given as per
Gadgil formula and the aid which will
now be provided after the amendments
for 1979-80 onwards?

THE MINISTER OF STATE IN
THE MINISTRY OF PLANNING
(SHRI FAZLUR RAHMAN): (a) No,
Sir.

(b) Does not arise,

(¢) In the meeting of the National
prlopment Council held on Febru-
ary 24 and 25, 1979, it was decided

laid down in the
Gadgil Foomuls, except the one relat-
ing to special problems. ¥urther, it
wag decided that an amount of Rs.
2000 crores to be released over the
next four yearg by certain modifica-
tions in the sponsored

the 14 non-special category Stateg on

the basis cf Income Adjusted Total
Population of each State (IATP), ie.
the inverse of per capita Stale's in-
come multiplied by population. Be-
sides, additional Central assistance is
being given for hill and tribal areas,
programme of the North Eastern
Council and externally-aided schemes.

(d) The State-wise distribution of
Centra} assistance is being worked
out in the light of the decisions taken
at the meeting of the Nationa] Deve-
lopment Council.
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Shri Rajoeesh Ashram

*526. PROF. SAMAR GUHA:

SHRI KESHAVRAO
DHONDGE.

Will the Minister of HOME AF-
FAIRS be pleased to state:

(a) whether the Managing Trustee
of Rajneegsh Foundation of Pune has
addregsed a letter to the Prime Minis-
ter on February 24, 1870 making cer-
tain allegations against the Central
Government wis-a-vis Shri Rajneesh

'y

(b) if so, the facts about such alle.
gations and the reaction of he Gov-
ernment thereabout;

{(¢) whether many photographs and
reports about the activities of the
Asghram have been recenly published in
various papers;

(d) whether many foreigners have
taken flims about the activities of the
Ashram for display in foreign coun-
tries;

(e) whether these published photo-
graphs, films and reports have bheen
criticised by many as vitiating the
concept and norms of Indian culture
and religious precepts; and

(f) if so, the reaction of the Govern-
ment thereabout?
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THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL):
(a) o (f). The Managing Trusee of
Rajneesh Foundation haq addressed a
letter to the Prime Minister on
24-2-1979, The letter inter-glin al-
leges vendetta against Acharya Raj-
neesh and his discipleg by way of
denial  of visa facidities to  foreigners
wishing to visit the Ashram; alleged
illegay detention of passports of
forcign inmates of the Ashrani by the
local police: crensorship of mail: pre-
vention of filming the activities of
the Ashram; putting of hurdles in the
way of acquisition of land by the
Ashrum ol'eged refn-al ot tax overap-
tion statug to the Ashram uas a reli-
gious and educationa}l organisation and
the refusal of a moncy-changer’s
licence by the Reserve Bank.

2, In rep'y to an earlier leter from
Ma Yoga Laxmi the Managinyg 1rustee
of the Foundation, the Prime Minister
hag informed her that in view of what
has appeared in the Press about the
activities of the Rajneesh Ashram in
Pune and the views cxpressed there~
on in Parliament and elsewhere a
Commission of Inquiry may be an ap-
propriate body to go into the activitieg
of the Ashram. The Government can
consider the matter further if Shri
Rajneesh himsels writeg 1o the Prime
Minister that he would like thic to be
done.

3. In the letter of the 24lh Febru-
ary. 1979, a request has heen made for
appointing a Central Commission of
Inquiry intn the activities of the
Ashram, while reiterating  that
Acharya Pajneesh is not going to
write to the Central Government in
this regard now or in the future.

4. Some photogrgphs and reports
about the activities of the Ashram
have been published in the Press, Ac-
cording vo information available. some
T.V. flima about the activities of the
Ashram were prepared by foreigners
without getting the necessary per-
mission. It is true that these photo-
graphs and reports have been criticised

by many as vitiating the concept and
norms of Indian culture and religious
precepts. Appropriate action for wvio-
lation of specific provisions of law, if
any, would be taken.

Programme of action by High Level
Communal Harmony Committee

*527. SHRI CHITTA BASU:
SHRI P, M. SAYEED:

Will the Minister of HOME AF-
FAIRS be pleased to state:

(a) whether the high level Commu-
nul Ilarmony Committee has since
been abl2 19 formuluale u programme
ot actien; :

(b) if not, thie reasong thevefor; and

(¢y the full facts relating to the
delay?

THE MINISTER OF STATE 1IN
THE MINISI'RY OF HOME AFFAIRS
{SHRI DHANIK LAL MANDAL):
(a) Yes Sir, a beginning hag been
made, The details of a broad pro-
gramme of action are given in the
statement laid on the Table of the
House.

(b) and (c¢). Do not arise.
Statement

The high level committee held its
first preliminary meeting on 24th
February, 1$79.

2 The tasks before the Committee
are—

(1) review steps that have been
taken so far for the implementa-
tion of the various recommenda-
tions made by the National Integra-
tion Council and J{mportant Com-
missions of Inquiry;

(i) suggest what further action
can be taken to minimise the
chances of recurrence of communal
and class-disturbances; and

(ii!) draw a code of conduct, not

only for politica) parties, but also
for public-men and persons holding
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fmportant positions in society, in-

cluding religious leaders. This was

gpecially important in a secular
democracy.

8. The Committee decided to adopt
a two-pronged approach., Fustly, it
will recommend long-term program-
mes for countering the evil of com-
munalism and casteism in the couniry
Secondly, the Committee will consider
short-term programmes to be taken
up by the Centre and State Govern-
ments to solve these problems. The
Commuttee will be in touch with the
State Governments, call for reports
from States about the implementation
of the varioug recommendations of the
Nationaj Integration Council and the
Commissions of Inquiry and monitor
‘them directly.

4 The next meeting of the Com-
mitiee has been fixed for the 31st
March, 1979 when further details
would be worked out,

Tribal languages and linguistic groups
eovered by Minority Commission’s
terms of reference

*528. SHRI GIRIDHAR GOMANGO:
Will the Minister of HOME AFFAIRS

be pleased to state:

(a) whether the tribal languages/
groupg listed as the linguistic minori-
iy groups are covered by the terms
of reference of the Minority Commis-
sion alongwith the other language
groups;

(b) if so, the details thereof, and
(c) if not, the reamsons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(BHRI DHANIK LAIL MANDAL):
(a) and (b). The Minorities Commis~
asion under its terms of reference will
sefeguard the interests of all religious
and linguistic minorities including the
tribel ones. If and when any mino-

! group including tribal ones make
to Minorities Com-
: , the Commission will consider
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the same ang make sppropriete recom-
mendations.

(¢) Doeg not arise?

Decrease in growth raie of Natiomal
Income

*529. DR SUBRAMANIAM SWA-
MY: Will the Minister of PLANNING
be pleased to state:

(a) whether the growth raie of ithe
National income in 1978-79 ;3 less
than half the rate in 1977-78.

(b) if so, the principal rcasons for
the reduction in the growth rate, and

(c) the steps to be taken in 1979 80
tu 1a'se the giowth rate”

THE MINISTER OF STATE IN
THE MINISTRY OF PLANNING
(SHRI FAZLUR RAHMAN) (a} The
Quick Estimates 1ieleascd by the
Centra; Statistical Organisation for
the year 1977-78 ndicate that the
Gross national product went up by
72 per cent over 1976-77 (at 1970-71
prices), A growth rate of 3.5 per cent
in 1978-79 has been indicated n the
Economic Survey based on the iore-
cast mdade by the Planning Commis-
sion {p August 1978 This has now
been revised to 8.7 per cent by the
Planning Commission due to better
performance of the manufacturing
sector. Thus the growth rate this year
may be half or more of the rate last
year,

{b) The high growth rate of 7.2
per zent in 1877-78 followed the low
growth rite of 16 per cont ,n 1978-77.
This 13 manly due o high agricul-
tural production In 1977-78 as cotn-
pared with 1976-77 while that in
1878-79 15 expected to be marginally
higher than in 1977-78.

The growth rate of 3.7 per cent es-
timated for 1878-79 csnnot be cans-
dered low, It should be appreciated
that abnormally high growth rates
can flow low growth retes; but high
m t::tea need 1ot be  sustadndd

a in an econom:
o fuctuatipns, v bt
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{c) The public sector Plan outlay
will be turther stepped up in 1979-80.
The increased outlayg stress the deve-
lopment of irrigation, power, coal,
fertilisers, oil, steel, roads, railways
and rural development sectors. Simul-
taneously the budget for 1979-80 pro-
POses many fiscal meagureg to encou-
rage production,

Setiing up of Soyabean Plants in M. P.

*530. DH, VASANT KUMAR PAN-
DIT; Will the Minister of INDUSTRY
be pleased to state:

(a) whether it is a fact that Gov-
ernment are proposing to set up
Soyabean plantg in underdeveloped
and backward areas to help agricul-
turists growing soyabean;

(b) if so, how many plants would
be set yp in Madhya Pradesh and how
many of them wouldg cover backward
and under-developed areas; and

(c) whether it is a fact that Gov-
ernment are considering a proposal
to set up a soyabean plant in the
backward district of Rajgarh in M.P.
where soyabean is grown in large
qQuantitiea?

THE MINISTER OF INDUSTRY
(SHRI GEORGE FERNANDES) (a)
to (¢). There is no proposal at present
to set up soyabean plants in the Go-
vernment sector. However, in order
10 encourage development of soya-
bean processing industry* applications
have been invited from entrepreneurs
intending to get up units for the
meanufacture of soyabean products. A
fetter of intent has already been is-
sued for a goyabean processing unit
broposed to be set up in Raisen Dis-
trict in Mudhya Pradesh. An applica-
tion for setting up a soyabean prcces-
ting unit in District Hoshangabad
has also been received.

New process to extract ofl from
Groundnuis by Barc

th. mn.i. MHALGI: Wil
Winlter of mmc ENERGY
b pivewed’ to stute

(a) whether it is a fact that the
Bhabha Atomic Research Centre has
invented a new process to extract oil
from groundnuts, Soyabeang by
hydraulic pressing;

(b) whether 1t 15 also a tzct that
this system would bhe simpler and
comparatlively cheapcer,

(c) whether Government have pre-
pared any pians to make available
this new technology to the small
scale industry; and

(d) if not, whether
propose to take necessary sleps to
make this technology available to
small scale industry?

THE PRIME MWISTER (SHRI
MORARJI DESAI): (a) The proces-
developed at BARC relates to deve-
loping ready-to-eat snack item from
gioundnut and soyubeang contaiming
low fat and high protein. 1ts pri-
mary aim ig pot extraction of oil
though oil 1g obtained ag g bye-pro-
duct.

(b) This system is not considereu

simple from the point of view of ex-
traction of oil.

(c) and (d). The details of this pro-
cegy opn laboratory ecale have been
published a5 2 scientific paper and
the reprints are made available to
those interested.

Per capita Income

*532, SHRI BRIJ RAJ SINGH: will
the Minister of PLANNING be pleas-
ed to state:

Government

(a) the per camta 1ncome of an
Indian at present and t.le same when
the first Five Year Plan was launched
at constant prices;

(b) whether Government fee! that
there has not been any appreciable
increase in the per capita income in
the country;

(¢) if so, does it suggest thal Plan-
ning haes failed in India; and

{¢) in view of the ineffectiveness of
the process of planning in Indiz 2
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far, whether Government are think-
ing of an alternative;~if so, details
thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF PLANNING
(SHRI FAZLUR RAHMAN): (a) The
Quick Estimateg of National Income
released by Central Statisticalk Orga-
nisation provide information on the
per capita income upto 1977-78. The
per capita income at constant (1970-
71) prices hag increased from Rs. 466
in 1958-51 to Rs. 690 in 1877-78 thus
registeri.g an increase of 48.1 per cent
over the pcriod despite. an increase of
75.5 per cent increage in population.

(b) to (d). The government is
maware that the rate of growth in per
capita income has been modest, while
the progress towards the basic objec-
tives of reducing poverty and unem-
ployment has been disappoiniing, It
wasg, therefore, decided to lawach a
new development strategy for achiev-
ing these objectives within a fixed
time-frame of a decade or so. The
details of this strategy are spelt out
in the Draft Five Year Plan (1978—
83).

Loss suffered by Bhopal Textile Mills

5001. SHRI HUKAM CHAND
KACHWAI: Wil the Minister of
INDUSTRY be pleased to refer to the
reply given to SQ. No. 437 on 16th
August, 1978 and gtate:

(a) the amount of loss suffered by
New Bhopal Textile Mills from Jan-
uary, 1976 to October, 1978 year-wise
and the main factors responsible there-
for;

(b) whether one of the main factors
responsible for the above loss is the
absence from work for most of the
time of a large number of such re-
presentatives and members of the re-
cognised workers Union of this mill
and mark their attendance and get
salaries and do not do any work in
the mill but do other work outside
the mill; and
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(c) whether the agreement reach-
ed by the Union with the management
for operation of four Ilooms in three
shifts has since been breached and
whether the same wag breached in an
illegal manner and the action taken
by the managers of the textile corpo-
ration against this breach of the agree-
ment and the names of other agree-
ments so violated and whether the
corporation is incurring heavy losses
on this account?

THE MINISTER OF gTATE IN THE
MINISTRY OF INDUSTRY (SHRI
JAGDAMBI PRASAD YADAYV): (a)
and (¢). A statement is attached.

(b) No, Sir. \

Statement

(a) Profit and 1loss (Provisional)
excluding bohug liability for the
Period January, 1976 to October, 1978
year-wise is as under:—

Year Profit|loss

(Provisional)

(Rs. in lakhs)

Jan—Dec. 1976 —54.88
Jan—Dec. 1977 —65.33
Jan—OQOct. 1978 -—22.95

The main reasons for losgeg are old
machinery, resulting in low producti-
vity, excess labour force, power cut,
frequent power failures etec.

(¢c) The workers reverted to 2
looms in loomshed with effect fron
12-7-77 unilaterally in violation of the
agreement dated 17-6-1976 and with-
out giving any notice, The man-
agement tried their 1level best to pre-
vail upon the workers/union not to
violate the ggreement and to continue
4 looms but it had no effect on them.
Simultaneously, stay orders were ob-
tained from the Labour Court. The
State Government of Madhya Pra-
desh referred the issue to the Indus-
trial Court, Indore for arbitration
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along with other mills and this matter

ig gtill under consideration.

By and large, there has been no
other preacheg of agreements which
couldg have resuMed i substantial

determinable financial loss t6 the mll
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Help to Peer States by Rich Stntes

5003. SHRI SURENDRA BIKRAM:
Will the Minister of PLANNING bg
pleased to state:

(a) based on his statement on 24th
February, 1879, will the Prime Minister
kindly inform as to how he expects
richer States to help poor States in
their development;

(b) which rich States have so far
helped poor States in their develop-
ment 1n large measure; and

(c) what are the reasong for poor
allotment of cement to Assam?

THE MINISTER OF gTATE IN
THE MINISTRY OF PLANNING
(SHRI FAZLUR RAHMAN): (a) to
(¢) In the context of the discussions
in the meeting, of the Committee of
the National Development Council
and 1ts Working Group on the distri-
bution of financial resourceg between
the Centre and the States for the
Five Year Plan 1978—83, there being
no agieement, the Prime Minister, in
the meeting of the National Develop-
lopment Council on  February 24,
1979 gppealed to the Chief Ministers
to tackle question of sharing resour-
ceg for the development of the coun-
try 1n the spirit of a joint family. He
asked the comparatively better-off
states to take into consideration that
the otherg were in greater need of
help fiom the Centre.

The result of the Prime Min¥t&'s .
appeal was the unanimoug acceptance
by Chief Ministers of his suggestiona
for the distribwtion of Central assig-
tance Under these arrangements,
while the Gadgil formula will confti-
nuo to govern the bulk of central
assistance, an amount of Rs. 2000-
crores, expected to be released during
the next four yearg (1979-—83) by
modifications in the Centrally shon-
sored schemes, will be allocated to
14 States on the basis of a pew for-
mula which giveg greater weight to
Stateg with low per capita incomes.
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Allotment of Cement to Assam

5004, SHR1I BEDABRATA BARUA:
Will the Minister of INDUSTRY be
pleased to state:

(a) whether Assam Government has
askeq for enhancement of the annual
cement quota to Assam;

(b) whether it is a fact that Govern-
ment has refused to enhance the
cement quota to Assam although
Assam’s per capita consumption is
less than gne seventh of the per capita
consumption of Punjab, Haryana and
other developed States: and

(¢) what are the reasons for poor
allotment of cement to Assam?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI JAGDAMBI PRASAD
YADAYV): (a) Yes, Sir.

(b) Cement is not allotteg to States
on the basis of population. States are
given allocations every quarter on
the basig of their needs, average des-
patches jn the past and availability.

(c) In addition to couniry-wide
shortage of cement, supplies {0 Assam
were furthe, affected due to problems
in rail movement. However, g num-
ber of steps have been taken to im-
prove gupplies to Assam including
better movement of railway wagons
through Bongaiguon and Farakka,
opening of dumps at Jogidhopa 1n
Assam and Shalimar in West Bengal,
liberahised freight reimbursement for
road movement, movement by inland
water ways and through addstional
ad-hoc allotment of cement.

During quarter January-—March,
1979, Assam has been given in addi-
tion to its basic quarterly allocation
of 50,000 tonnes, ad-hoc additional
allotment totalkng 41,000 tonneg for
flood rpelief and other urgent require-
ments. Allocation to Assam in quar-
ter April—Jume, 1979 ig being increas-
ed by 10 per cent to 55,000 tonnes.
Further increases in allotment will
become possible when cement produc-

tion and availability in the country
&0 up.
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Functioning of Handlooms in Gujarat

5008. SHRI AMARSINH V. RAT-
HAWA: Will the Minister of INDUS-
TRY be pleased to state: =~ =

(a) the number of handlooms funec-
tioning in Gujarat State as on Decem-
ber 1978;

(b) wbether it is a fact that a large
number ¢f handlooms are lying idle;
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(c) it s0, their number and reasons
therefor;

(d) whether Government have any
plan to popularise this industry parti-
cularly in backwarg areas of the State;
and

(e) if so, the dctails thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI JAGDAMBI PRASAD
YADAV): (a) to (e). Information .8
being collected.

Criteria for Appointmentg of Personal
Staff of Minlsters

5007. SHRI T. S. NEGI: Will the
Minister of HOME AFFAIRS be
pleased to state: o

(a) the criterra for appointment of
the personal staff of Ministers as Pri-
vate Secretaries and Personal Assis-
tants, etc;

(b) whether it is a fact that persons
belonging to Central Secretariat Steno-
graphers Service rarely get these posis
on the technicality that persons of
confidence should be appointed;

(c) whether Government are aware
of the resentment caused to senior
Stenographers when their claimg to
these posts are brushed aside in pre-
ference to people very junior to them
or who are outsiders; and

(d) if so, what steps Government
propose to take to see that the legiti-
mate claims of senior stenographers in
the Ministries are protected?

THE MINISTER OF STATE 1IN
THE MINISTRY OF HOME AFFAIRS
AND IN THE MINISTRY OF LAW,
JUSTICE AND COMPANY AFFAIRS
(SHRI S. D. PATIL): (a) Ministers
have discretion in the matter of se-
lection of their personal staff. Such
appointments are, however, co-termi-
nus with the tenure of the concerned
Minister.

(b) to (d). The post of Private
Secretary is not included in the Cen-
tral Secretariat Stendgrapherg Service
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and hence the Stenographers Have no
claim for appointment to that post.
The posis of Persona) Assistant are
generally held by memberg of the
Central Secretariat StenS@raphers
Service. In order, however, to pro-
tect the interests of members of the
Central Secretariat Stenographers Ser-
vice, provision hags been made in the
Central Secretariat Stenographerg Ser-
vice Rules, 1969 that if and so long &s
such posts are held by persons not
belonging to the Service or by offi-
cers ineligible for appointment, there-
to, an equal number of posts in the
lower grade can be upgraded.

Allotment of Cement to Gujarat

5008. SHRI DHARMASINHBHAI
PATEL: Will the Minister of IN-
DUSTRY be pleased to state:

(a) whether against 6 lakh tonnes
of quarterly demand of cement of
Gujarat only 3.75 lakh tonnes is sup-
plied which results in acute cement
shortage in the State,

(b) whether Gujarat Government
have sent their demands to the Minis-
try and the Central Cement Controller
on 6th January, and 2nd February,
1979; 1f so, the details thereof; and

(c) the action taken or proposed to
be taken to make a quarterly alloca-
tion of 6 lakh tonnes of cement includ-
ing 25 per cent ordinary portland
cement, to Gujarat?

THE MINISTER OF STATE
IN THE MINISTRY OF INDUSTRY
(SHRI JAGDAMBI PRASAD
YADAV): (a) and (b). The Govern-
ment of Gujarat had proposed a total
allocation of 6 lakh tonnes of cefent
per quarter to the State. Other re-
lated requests made by the State
Government are that the cement fac-
tories in Gujarat ghould pe asked to
produce ordinary portland cement at
least to the extent of 25 per cent of
their production, 35,000 tonney of im-
ported cement ghotld be allotted to the
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State through Kandla Port, one lakh
tonnes of ordinary portland cement
should be allotted to Gujarat from
factories outside the State and that
an additional quantity of one lakh
tonneg of cement should be allotted to
the State for the quarter January—
March 1979.

(c) The quarterly allocation to
Gujarat fo,y January—March 1979 is
3.75 lakh tonnes, An additional allot-
ment of 25,000 tonneg of ordinary
portland cement from imports has
also been made to the State during
the quarters. It has also been decided
to increase the allocation to Gujarat
by 10 per cent in the next quarter
i.e. April—June 1979. In the interest
of optimum production of cement and
capacity utilisation and jn orde, to
conserve non-renewable reserveg of
Jimestone deposits, no restrictio, is
currently being placed on production
of Pozzolonic Portland Cement and
Portland Slag cement.

Filling up of Reserved Posts in Govt.
or Semi-Govt. Organisationg

5009. SHRI MOHAN LAL PIPIL:
Will the Minister of HQME AFFAIRS
be pleased to state:

(a) the procedure followed in filling
up the reserved posts particularly while
filling class III posts in Government or
Semi-Govl. Organisations; and

(b) whether a Government or Semi-
Government servant is entitled for any
kind of reservation benefity meant for
Scheduled Castes; if he does not de-
clare his caste at the time of hig ap~
pointment but declares his caste after
10 or 15 years of service?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL): (a)
The reservation for Scheduled Castes
and Scheduled Tribes is provided in
vacancies arising every year as dis-
tinet from posts, 'The procedure laid
down for filiing up the vacancies re-
served for Scheduled Castes|Schedul-
ed Tribes by direct recruilment
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through Employment Exchange, by
advertisement through the Press,
through the Union Public Service
Commigsion and other authorities
holding competitive examinations as
algg through promotion in the ser-
vices|posts occurring undey the Gov-
ernment of India has been indicated in
a synoptic form in Part I of the Bro-
chure on Reservation for Scheduled
Castes and Scheduled Tribeg in Ser-
vices—5th Edition published by the
Department of Personnel and Admi-
nistrative Reforms of this Minisiry.
The texts of the relevant M&solutions
and various Office Momoranda, which
have been issued from time to time
on the subject, are also contained in
Part III of the same Brochure.

As regards Scmi-Government i.e.
statutory and autonomous bodies, the
instructions issued by the Minisiry of
Home Affairs do not automaticably
apply to the services under these
organisations. However, instructions
have been issued to the administra-
tive Ministries to ensure that autono-
mous and statutory bodieg also follow
the reservation scheme of the Central
Government in all its aspects.

(b) There is no objection to Gov-
ernment servants being allowed pros-
pective benefity admissiblé to a mem-
ber of Scheduled Caste who puts 1n
claims of belonging to Scheduled
Caste, aftey having rendered service
for some years, provided he can give
a satisfactory explanation for mnot
making such 5 claim at the time of
hig appointment and can, further,
produce adequate documentary Vi~
dence to prove the genuinenesg of his
belated claim.

Profits by the Uniis of N.T.C.

5010, SHRI SUKHDEV PRASAD
VERMA: Will the Minister of INDUS~
TRY be pleased to state:

(a) what is total amount of profits
made by the units under National Tex-
tile Corporation Limited;
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(b) whether it is a fact that some
units of National Textile Corporation
Ltd., have started making profits since
1978;

(c) it s0, the facts thereof; and

(d) what further steps are being
taken to wipe off the losses?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI JAGDAMBI PRASAD
YADAV): (a) During the current fi-
nancial year 1978-79 (from April,
1978 to January, 1979), the units under
NTC made a net profit of Rs, 19194
lakhs.

(b) and (c). 58 nationalised units
and 5 managed units under NTC have
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made profits for the period from Ap-
ril, 1878 to January, 1879, A 1liat of
such profits making units with the
net profits earned by each of these
units is attached.

(d) Sume of the major steps taken
by the Govt. to improve the working
of the units are given bhelow:

(i) Modernisation/renovation of
the machinery.

(ii) Acceleration of labour ratio-
nalisation gchemes.

(iii) Bulk procurement of raw ma-
terials on centralised basis,

(iv) Diversification in pattern of
production.

(v) Improved marketing strategy.

S tatement

Subsidiary Nationalised Units (Rs. in lakhs)

X 2 3
NTC (DP&R) Litd. 1. Shree Bijay Cotton Mills, Bijainagar . 17-82
2. Kharar Textile Mills, Kharar . . 2-28
NTC (MP) Ltd. 8. Buwrhanpur Tapti Mills, Burhanpur . . 3-8t
NTC (UP) Lid. 4. Muir Mills, Kanpur . . . . 4'87
5. New Victoria Mills, Kanpur N . 13°28
6. Lord Krishna Textile Mills, Saharanpur 234
NTC (SM) Ltd. . 7. Barshi Textile Mills, Barshi . . 41-64
8. New Hind Textile Mills, Bombay . . g2 9B
g. Digvijay Textile Mills, Bombay . . 12:82
10. Chalisgaon Textile, Chalisgaon . . 2376
11, Nanded Textile Mills, Nanded . . 9653
12. Dhule Yextile Mills, Dhule . . 25° 04
13 Aurangabad Textile Mills, Aurangabad . 3018
NTC (MN) Ltd. . « 14 India United Mills (No. IV), Bombay . 17*60
15. India United Mills (No. V) Bombay . 5780
16. R.S5.R.G. Mohta Spg. & Wvg. Mills, Akola 1482
17. R.B.B.A. Spg. & Wvg. Mills, Hinganghat . 16-6a
18. Vidarbha Mills (Berar), Achalpur . 1898

19, Model Mills, Nagpur . .

o8 6a
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1 2 3
NTC (Gujarat) Ltd. 20. Rajkot Textile Mills, Rajkot . . 21-8g
21. Petlad Textile Mills, Petlad . . 21-68
22. Ahmedabad Jupiter Textile Mills,
’l’ Ahmcdabad . N . . . 31°10
23. Ahmedabad New Textile Mills, Ahmedabad 63-24
2:. Jehangir Textile Mills, Ahmcdabad . . 87 g9
:5. Mahalaxmi Textile Mills, Bhavnagar . . 8-33
26. Rajnagar Textile Mills (Unit 1), Abmeda-
27. I‘{;Eilzi{agar Textile Mills (Unit 2), Ahmeda-~ 1 123 of
28, Viiangam Textile Mills, \irangam . © 21°49
29. New Mancckchowk Textile Mills, Ahmcda-
bad . . . . . . 84-05
g80. Himadii Textile Mills, Ahmedabad . . 6715
NTC (APKKM) Ltd. 31. Mahboob Shahi Kulbarga Mills, Gulbarga 11-99
g2. Adoni Cotton Mills. Adoni . N 12- 56
g3. Nectha Spinning Mills, Secunderabad . . 11 42
g4. Natraj Spg. & Wig Mlls, Adilabad . 3:67
35. Tirupathi Cotton Mills, Renigunta . 21°43
g6. Shree Yallamyma Cotton, Woollen & Silk
Mills, Davangere . . . 2-06
37- Kerala Laxmi Mills, Trichur . . 30 18
88. Vijaymohini Mills, Trivandrum . . 18 25
gg9. Cannanore Spg. & Wvg. Mills, Pondicherry 13°54
40. Cannanorc Spg. & Wvg. Mills, Cannanore 1°43
41. Alagappa Textile (Cochin) Mills, Trichur . 2469
42. Parvathi Mills, Quilon | . . . 20" 71
43. Minerva Mills, Bangalore , . . . 2-39
NTC (TN&P) Ltd. 44. Omparasakthi Mills, Ganapathy . . 1476
45. Cambodia Mills, Coimbatore . . 56-82
46. Kishnavani Textile Mills, Coimbtore . 18-07
47. Sri Rangavilas Spg. & Wvg. Mills, Coim-
batore . . . . . . 38-44
48. Pankaja Mills, Coimt ¢ . . 3920
49. Pi Spi Mills, K dakudi . . 1421
50. Balaramavarma Textile Mills, Tirunelveli . 2547
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51. Kalesswarar Mills B’ Unit, Coimbatore , 16-18
52. Coimbatore Murugan Mills, Coimbatore . 3334
58. Somasundram Mills, Coimbatore . 18 g2
54. Kaleeswarar Mills ‘ A* Unit, Coimbatore . 36° 41
55. (.;}g::nbamx:e Spg.. & \.N'vg. .NIills: Goix.nba- ] 86 oa
56. Sri Sharda Mills, Podanur 20° 25
57. Sri Bharathi Mills, Pondicherry 13734
NTC (WBAB&O) Ltd. . 58. Gaya Cotton Mills, Gaya . . 1-64
TotaL 1539 72
Managed Units 1=
1. Udaipur Cotton Mills, Pratapnagar 29° 71
2. Swadeshi Cotton Mills, Pondicherry ., 53 62
g. Swadeshi Cotton Mills, Naini 87-34
4. Swadeshi Cotton Mills, Maunath Bhanjan 44° 87
5. Rae Bareilly Textile Mills, Rae Bareilly 015
N ToraL 21569
Granp ToTAL . . ——!-755‘4‘
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Setting up of an Undertaking by
M/s, Hindustan Ferro Limited

5012, SHRI VASANT SATHE:
SHR1 VIJAY XKUMAR N.
PATIL,:

Will the Minister of
be pleased to state:

INDUSTRY

(a) whether it is a tact that MRTPC
has recommended to Government their
acceptance of revised proposal ot Mis.
Hindustan Ferro Limited for setting
up an undertaking in a backward area
of Msharashtra; and
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(b) at what stage of clearance fina-
lisation/execution the proposal stands
and whether the clearance has been
intimated to the concerned authorities
and the State Government for further
fodow-up action?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI JAGDAMBI PRASAD
YADAV): (a) and (b). The MRTP
Commissinn hag submitted its report
to the Department of Company af-
fairs, Ministry of Law, Justice and
Company affaurs on the 3rd March,
1979. The Report is being processed.

Accident cases pending with Motor
Accidentg Claimg Tribunal, Delhi

5013. SHRI S. S, SOMANTI:
SHRI GYANESHWAR FRA-
SAD YADAV:

Will ttie Minister of HOME AF-
FAIRS be pleased to state:

(a) the number of cases pending
with the authorities of the Motor Acci-
dent Claims Tribunal, Delhi relating to
the accidents before 1970; and

(b) what steps Government have
taken to finalise those cases immediate-
y?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME A¥F-
FAIRS AND IN THE MINISTRY OF
LAW, JUSTICE AND COMPANY
AFFAIRS (SHRI S. D. PATIL): (a)
92 such cases are pending with four
Motor Accident Claims Tribunals,

(b) There +was only one Motor
Accident Claim Tribunal til} July
1978, Five additional Tribunals have
since been sanctioned to clear the
backlog of long pending cases. Three
of the Ave additional tribunals bave
already started functioning while the
remaining two will start functioning
as soon as accommodstion becomes
available. Thig may help in the dis-
posal of Cases.

Setting up of a Branch Space Research:
Station near Chilka Lake (Orissa)

5014. SHRI PABITRA MOHAN
PRADHAN: Will the Minister of
SPACE he pleased to state:

(a) whether Government of India
desire to establish a Branch Space Re-
search Station near the Chilka Lake
in Orissa;

(b) whether a team visited the Chilka
Lake area in Orissa recently for the
purpose;

(c) whether the tentative rough esti-
mate for the purpose would be about
Rs. 200 crores; and

(d) if so, when the final decision
would be taken up in the matter?

THY PRIME MINISTER (SIIRI
MORARJI DESAD: (a) to (d). A team
of ISRO scientists visited wvarious
places in the country, including Chil-
ka Lake area in Orissa, in conneclion
with the location of certain facilities
connected with future launch pro-
grammes, It is premature to draw
any conclusions from these visits as
they mainly relate to systems studies
of various options. No final decision
either on investment or on location
has yet been taken.
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Closure of Industries at Dhanbad

5016, SHRI A, K. ROY: Wiil the
Minister of INDUSTRY be pleased to
state:

(a) names of the industries lying
closed in Dhanbad district of Bihar as
on 1st March, 1979; capital and labour
made idle by that perio@ for which
they are lying closed and reason for
their closure; facts in detail;

(b) closed industries which have
taken loan or other facilities from
the Publiv Finance institutions, facts
for each of them;

(c) steps taken to open those indus-
tries; and

(d) whether Government would open
District Industry Centre in Dhanbad to
revive the industrial belt of Dhanbad;
if so, when, if not, why not?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI JAGDAMBI PRASAD
YADAV): (a) and (c). The informa-
tion hag heen called from the Gov-
ernment of Bihar and will be placed
on the Table of the House when re-
ceived.

(b) According to information fur-
nished by various financial institu-
tions in February, 1879, none of the
factorieg financed by the following
institutions were closed in Dhanbad:

(1) ICICL

(2) Unit Trust of India

(3) IDPI

(4) Life Insurance Corporation
(3) General Insurance Corporation
(8) IRCI

(d) In the Statement on Industrial
Policy announced by the Goverament
on 23rd December, 1977, it was indl-
cated that henceforth the focgl point
for industrial development wcu'td
shift from urban to rural areas. In
accordunce with this policy the Dis-
trict Industry Centreg scheme was
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launcheg in May, 1978, Under the said
scheme, Government have sanctioned
on 15th March, 1979 a District Indus-
try Centre for Dhanbad District m
Bihar,

Undeveloped Districts in Kerala

5017. SHRI RAMACHANDRAN KA-
DANAPPALLI: Will the Minister of
PLANNING be pleased to state:

(a) whether Government have de-
clared some districts as undeveloped
distriets;

(b) it so, is there any district in
Kerala State particularly; and

(c) if so, the provision in the current
budget?

THE MINISTER OF STATE IN
THE MINISTRY OF PLANNING
(SHRI FAZLUR RAHMAN): (a) The
Government have declared some dis-
tricts as industrially backward on the
basis of following criteria adopted as
guidelines in pursuance of the deci-
sions of the National Developmant
Council Committee constituted for the
purpose:

(i) For capital foodgrains/com-
mercia] crops production de-
pending on whether the dis-
trict is predominantly a pro-
ducer of foodgrains/crash
crops. (For inter-district
comparison conversion rates
between foodgraing and com-
mercial crops could be deter-
mined by the State Covern-

ment on a predetermined ba-
sig where necessary).

(ii) Ratio of population to agri=
cultural workers,

(iil) Per capita industrial output
(gross).

{iv) Number of factory employees
per lakh of population or al-
ternatively number of persons

' engaged in secondary and ter-
tigpy activities per lakh of
population.

(v) Per capita consumption of
electricity.

(vi) Length of surfaced roads in
relation to population or rail-
way mileage in relation to
population.

On the basis of data furnished by
State Governments on the above cri-
teria those districts whose indices
were well below the State average
were selected as being eligible for con-
cessional finance from term-lending
financia] institutions. Six distzicts/
areas from each of the States consi-
dered to be industrially backward and
three district/areas of each of the
other $States and Union  Territories
out of the districts selected for con-
cessional finance, as recommended by
the State Governments were selected

for Ceniral scheme of Investmnt Sub-
sidy.

(b) On the basis of the proposed of
the Government of Kerala, according
to accepted norms, five districts (Al-
leppey, Cannanore, Malapuram, Tri-
chur and Trivandrum) have been ge-
lected as industrially backward to
qualify for concessional finance faci-
lities. Out of these, three districts as
proposed by the State Government,
namely, Alleppey, Cannanore and
Malapuram have been gelected to

qualify for the Central Scheme on
Investment Subsidy.

(c) The investment subsidy scheme
is centrally-sponsored and a lump-
sum provision is made for it In the
Central budget. State-wise allocation
is not made in advance.

H.C.S and PCS. Cadre Officers in
Haryana ang FPunjap

5018, SHRI BALWANT SINGH
OOWALIA: Will the Minister of
HOME AFFAIRS be pleased to state:

(a) what is the proportion of IAS
officers to the Haryana Civil Service
and Punjap Civil Service cadre
officers in Haryana and Punjab;

(b) whether the State cadre officers
have protested against increasing
number of A5 officers; and
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(c¢) if so, the reaction of Central
Government thereto?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
AND IN THE MINISTRY OF LAW,
JUSTICE AND COMPANY AF-
FAIRS (SHRI S. D. PATIL):
(a) The total authorised strength of
the IAS Cadre of Punjab is 160, the
number of officers in position ag on
1-1-79 was 147. The tota] authorised
strength of the IAS Cadre of Haryana
is 147; the number of officers in posi-
tion ag on 1-I-79"was 131, According
to the information made available by
the State Governments concerned, the
strength of the Punjab Civil Service
Executive Branch is 240 against
which 166 officers are in position and
the strength of the Haryana Civil
Service Executive Branch is 200
against which 140 officers are in posi-
tion. B

(b) ang (¢). A memorandum vent
by the President, Punjab Civil Ser-
vice (Executive Branch) Association
has been received by the Government
and the matter is under considera-
tion.

Taking of Photographs of Naked
Tribals and Clansmen

5019. SHRI PURNA NARAYAN
SINHA: Wil the Minister of HOME
AFFAIRS be pleased to state:

(a) whether it is a fact that certain
naked tribals and clansmen/women
have been photographed on payment
by the foreign tourists and these are
displayed in their countries to show
that there are traditional nudes in
India; and

(b) what steps are being taken to
prohibit taking of such objectionable
photographs and also to remove
nakedness from amongst these tribes/
clans?

' THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRT DHANIR LAL MANDAL):
(a) No specific instance has been
‘brought to notice of Government,
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(b) The Indian Pena)l Code contains
Pprovisions against obscenity. The Five
Year Plang are intended to raise the
standard of living of the people, With
improvement in fhe economlc stand-
ards, it is expected that all gections
will wear adequate clothing.

Ministers’ Election Campaign Tours

5020. SHRI CHHITUBHAI GAMIT:
SHRI K. MALLANNA:

Will the Minister of HOME AF-
FAIRS be pleased to state:

(a) whether there is any proposal
under the consideration of Government
to ask particularly the Ministers to
attend the Nation’s business instead
of touring the country during elec-
tion campaign because fighting an
election is a party business; and

(b) if so, the details regarding the
palicy of Government in this regard?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI DHANTK LAI, MANDAL):
(a) and (b). No such proposal is under
consideration of the Government.
However, guidelines regarding the
tours of Ministers for non-official
purposes including election tours al-
ready exist, a copy of which is en-
closed.

Statement

Instructions regarding the tours of
Minister for non-officia] purposes in-
cluding election tours, are contained
in geveral communications issued and
re-issued from time to time, These
have been summarised below:...

General instructions

(1) Until a Minister demits office
he is in charge of public affairs and
accordingly even while on tours,
whether for official or private pur-
poses, he must continue to discharge
the responsibilities ag Minister. Hence,

(a) he can fake with him the
minimum personal staff needed for
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this purpose and guch gtaff is entit-
led to draw travelling and daily
allowance under the rules; and

(b) when he visits any place, the
district officers must arrange for
normal courtesies and security,

(2) A Minister may claim travel-
ling and daily allowance only in res-
pect of tours underiaken for offi-
cial purpeses i.e. tours, actually neces.-
siated by dutieg which he could not
perform at headquarters. If an offi-
cial tour
business of the Minister, which in-
cludes party work, and he has to
undertake any additional journey for

this purpose, he is not entitled to any
travelling allowance for the additional
journey. If a Minister while on ofli-
cial tour devotes any day of his halt
exclusively for private business lie is
not entitled to daily allowance for
that day,

Special instructions regarding election
tours

(3) Whenever a Minister decides
that a meeting which ig going to be
addressed by him is an election meet-
ing he should ask for arrangements
to be made on his behalf nen-officially
and not by Government servants. Dur-
ing the election ¢uirs Government
meetings would be rare and normally
public meetingg should be considered
election meetings and all expenses
except those relating to maintenance
of law and order, borne privately.

(4) The role of officials at election
meetings should be confined to main-
taining law and order and affording
normal protection to Ministers.

(5) No travelling expenses or daily
allowance should be charged by
Ministers for journeys, which have,
for their main purpose, election com-
paign. It would be presumed that for
zome weeks prior to the poll, the
activities of Ministers on tour are
much more concerned with elections
than with their official duties,

is combined with privatgg,

(6) A journey wundertaken by a
Minister for fifin+ “omination popers
and subsequent tours to his consti-
tuency should be regarded as being
foi+ election purposes.

(7) 1f a Minister who has proceeded
to his constituency for election pur-
poses at his own expense, has to pro-
ceed to some other place on duty, he
may draw travelling allowance limit-
ed to the amount admissible from his
headquarters to the other place and
back to headquarters. If he hag to
return to headquarters from his own
constituency in public interest by
interrupting his election work, he may
only claim the return air or railway
fare. Public interest shall naturally
include attendance at ali Cahkinet and
Cabinef -Sub-Committee meetings.
Other meetings or conferences at
headquarters should be avoided as far
as possible.

(8) Where a Minister has been
provided with a car exclusively at
the expense of the State, the car
should not be used for election pur-
‘poses, Even where a car is provided
by the State but the Minister is given
an allowance for mairitenance of the
vehicle, it is not desirable to use such
vehicle for election purposes.

Chairman~cum-Managing Director of
N.T.C.
5021. SHRI SHARAD YADAV:

Will the Minister of INDUSTRY be
pleased to state:

(a) whether it is fact that Govern-
ment have recently selected a Chair-
man-cum-Managing Director to take
over the charge of National Textile
Corporation (WBABO) Limited Cal-
cutta;

(b) whether Government are con-
sidering to create a new post for Deputy
Chairman-cum-MD or Joint Chair-
man-cym~-MD; and

(¢) the considerations for creating
the new post of Deputy Chairman-
cum-M.D. or Joint Chairman-cum-
MD? 4



91 Written Answers

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
{SHRI JAGDAMBI PRASAD
YADAYV); (a) Yes,  Sir.

(b) ang (c). Yes, Sir, Government
is considering appointment of a Joint
Chairman-cum-Managing Director in
the Subsidiary Corporation in order
to improve its working by strengthen-
ing its administrative get up.

Trade Union Workers killed in
Dhanbad

5022. PROFESSOR SAMAR GUHA:
SHRI C. K. CHANDRAPPAN:

Wil; the Ministey of HOME AF-
FAIRS be pleased to state:

(a) whether attention of Government
has been drawn to the shocking report
of kuling of 500 trade union workers
in Dhanbad area during last few
months;

(b) mn view of location of many
Central Government institutions in that
area, have the Government asked for
a report about the violent incident
there from the Bihar Government,

(c) 1f so, facts thereabout, and

(d) the steps taken for maintaining
peace and law and order mn Dhanbad
area?

THE MINISTER OF STATE !N
THE MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL):
(a) Yes, Sir, According to informa-
tion received from the Government
of Bihar, 54 murdery were commtted
in Dhanbad district in 1978 and 1979
(till February). Of these, 21 resulted
directly from inter-union and inter-
union clashes.

(b) to (d). Government are in
touch with the State Govermment in
the matter. The loca] authorities
have initiated action against several
musclemen and bad characters in the
area under the Crime Control Ordi-
nance of Bihar., The State Govern-
ment have also instructed the local
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authorities to continue action ageinst
goondas apd lawless elements with
firmness. The proposals of the State
Government for opening of more
police stations and outposts, for moder-
nising the police in this areg by pro-
viding more transport and wireless
sets and for establishing more courts
for expediting trial of long pending
cases, are being actively considered
by the Central Government. The Uni-
on Home Mmister has recently taken
few meetings which were, inter alia,
#ttended by the Chjef Minister, Bihar,
Union Ministers of Energy, Labour
and Steel and senior officials of the
concerned Ministries to take a deci-
sion on Steps netessary for improving
the law and order situation in the
Dhanbad area.

Emergency excesses cases of Punjab

5023. DR BALDEV PRAKASH:
Will the MIister of HOME AFFIARS

be pleased to state:

(a) whether the $Shah Commission
referred the cmergency excesses com-
plaint cases to the Punjab Government
for disposal and the Punjab Govern-
ment has referred those cases to
Gurdev Singh Commission;

(b) whether Gurdev Singh Commis-
sion adjourned the proceedings of the
Shah Commission cases on 31st Dec-
ember, 1978;

(c) what steps have been taken for
the disposal of unfinished cases, by
the Punjab Government as well as the
Central Government;

(d) whether the emergency victim
workers Association Punjab made
many representations to the Centre and
{he State Government and requested to
extend the period of Commission and
finish the pending cases, if 50, the ac~
tion taken by Government; and

(e) whether the reports of the Shzk
Commission on all the States of the
country in Emergency excesses has
been mede, if 50, why the report on
Punjab Government hag been delayed?
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THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL):
(a) and (b) The Punjab Government
referred the category IV emergency
complaints, referred to them by the
Shah Commission, to the Gurdev
Singh Emergency Excesses Enquiry
Authority, and not to the Gurdev
Singh Commission of Enguiry which
was set up by the State Government
for certain other matters. Some of
these complainis were also referred
by the State Government to another
Authority headed by S. Jasmey Singh,
District and Sessions Judge (Retd.)
The team of both these Authorities
expired on 31-12-78.

(c) The State Government have
decided to entrust the unfinished cases
to the Gurdev Singh Commission of
Inquiry which is stil] functioning.

(d) Yes, Sir. As Stated in reply to
part (c), the unfinished cases have
been decided to be entrusted to the
Gurdev Singh Commission of Inquiry
whose present term is upto Mnarch
31, 1979. This is likely to be extend-
ed.

(e) The Shah ~ Commission has al-
ready given its reports in respact of
emergency excesses,

Move to increase price of Core Sector
Product (Cement)

5024. SHRI DHARMAVIR
VASISHT: Will the Minister of IN-
DUSTRY be pleased to siate;

(a) whether there is a move to spon-
sor an increase in the price of core
sector product cement;

(b) it so, whether it was not against
the Jha Committee on direct taxes re-
commendations; and

(c) if so, what would be the im-
pact on the production of this item and
the present price structure?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI JAGDAMBI PRASAD
YADAV): (a) to (¢) The present

pricing period for the Cement Indus--
try is scheduled to end on 31st March,
1979. The High Leve] Committee on
Cement Industry has made a number
of recommgndation; including revi-
sion ef the price structure for the
period 1979-—82. These recommenda-~
tions are being processed.

Use of C.R.P. Forces in Arunachal

Pradesh
5025. SHRI PURNANARAYAN
SINHA:
Will the Minister of HOME

AFFAIRS Le pleased to state:

(a) whether the Arunachal Pradesh
Administration used Central Reserve
Police Forces placed at its disposal to
forcibly occupy an Assam Primary
School at Phulaguri/Phulbari village
claimirg it tc be in Arunachal Pradesh
terrilo y;

() whether Government officers of
the Union Territory refused to vacate
the school premises and the village
until after the protest lodged by the
Assam Government;

(c) whether Arunachal Administra-
tion has already forcibly occupied por-
tion of viilage Baligaon near Bandar-
dewa border approach to Itanagar and
erected forest Depariment’s offices and
continues to threaten the villagers with
forcible evicltion from their perma-
nent holdings necessitating daily police
patrolling from Assam side to prevent
violence; and

(d) 1if so, what steps Government
praopose to take to defend the territo-
rieg of Assam State from such inva-
sions from the States createq by it-
self undey the States Reorganisation
Act of 19717

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI DHANIK "LAL. MANDAL):
(a) to (¢) Arunachal Pradesh Gov-
ernment{ were consulted in the matter
and they have denied any forcible
occupation in Assam territory of the
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school building at Phulaguri/Phulbari
village or any portion of Baligaon
village.

(d) Does not arise,

fraril Eammd & dF@

5026. ¥lo TwWWY fAg : ¥WT
wg welt ag TR AT FAT AW
f& :

(%) #ar  feaardt  eEAwTHL
o TR T qHTR qaq AT
wrifag WX aF @@ g

(=) afe @&, @ war fgrand
wAmed & 5w W W™
@ & fr @ Wit ¥ w17 wT A
@ EAMEY #T GTART @A -
Fd & gww Faqa fudr ;

(71) st feaamdt TRt Wy
WeaTET I & SR ¥ R HT
et To X & FE 39 FrAAEY
F OFT § 5 WX

(%) afz &, @1 w7 o W<
gfy 7y, @ gaF% w7 FIWE ?

ug wWare ¥ aay fafune st
QA W Awmw ¥ Trew sy
(St qWo o whew) @ (%) wc
(w). =i wferem sigfales
fmr ¥ “feawd”  wgEr  “ow
wrY”?  EARE 1 W e
st adr & | SEiEmT By fgedy
st s § wrgfafy & ol
& =7 frrey QT & I IwEiEArT
anffa odwr fedr @ A T
farwer &% § o Frafe & v
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waly wgfalc @ W et
§ awr S WA ¥ wifaly ol
W g7 favew ¥ & wE  fgeld
sy e wraww gt E
oy ey aw &1 sy e
Ty ¢ Fuify wafun sfsadi Y
1 mfafem F@d ad @ qed |

() s (w). for &Y §
it wregw ¥ qdenr & o7 wF
fe ¥, aur frg s D weww
§ odr & oY I wast X i
fag w8 F fou e ¥ & awar
Az & 1 ag sfeeror ®vwI &
gt X FElew @@ ¥ dw @
ST 1 Sfaew azaew & qee- -
F g 7@ 9T wfaw Faa afer,
A48 TTHIY, TF q¥a &1L =ify
% & ¥ fadw veargw W fag
T g

LAS. Cadre to Mining Officers in
Bihar

5027. SHR1 HALIMUDDIN AH-
MED. Wil} the Minmster of HOME
AFFAIRS be pleased to state:

(a) whether some Mining officers
with techmical background only are
being recommended for IAS in Bihar
against State quota;

(b) if 50, whether these officers have
admimistrative experiences, and

(c) 1f not, the reasons for giving them
I A S. cadre thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
AND IN THE MINISTRY OF LAW,
JUSTICE AND COMPANY AFFAIRS
(SHRI S D. PATIL): (a) No such
information is available in the De-
partment of Personnel and Adminis-
trative Reforms because the minutes
of the meeting of the Selection Com-
mittee to consider the cases of non-
State Civil Service officers for a ap~
pointment to the LA.S, Cadre in



9y  Written Answers CHAITRA 7, 1801 (SAKA) Written Answers o8

Bihar which met on 28th and 29th
December, 1978 have not been receiv-
ed so far.

(b) and (c)
arise. .

Question does not

Government’y policy re: Hindi

5028, PROF, P. G. MAVALANKAR:
‘Will the Minister of HOME AFFAIRS
be pleased to state:

{a) whether Prime Minister said re-
cently while touring Tamil Nadu that
every Indian if he were a patriot must
learn Hindi;

(b) if so, the precise statement he
made and the occasion and reasons
thereof;

(c) whether the said statement cau-
sed opposition and resentment in some
quarters; and

(d) the exact official stand of the
Government of India on this language
question?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL):
(a) and (v) During his visit to
Madr-:, while answering questions at
a Press Conference on 19th Jan,
the Prime Minister had said that the
compulsion of patrictism and not
compulsion of law will make us rea-
lise the need to know one language
which would link people of all parts
of the country. He had also added
that there was no question of imposi-
tion of Hindi on any State.

(c) The aforesaid statement, ag re-
ported in the press, did cause some
reaction.

(d) The Government fully stands
by its commitment that Hindi will not
be imposed on the non-Hindi-speak-
ing people, The Officia] Languages
Act, 1963, as amended in 1967, pro-
videg for the continued use of English,
aelongwith Hindi, till the legislatures
of all the States which have not adopt-
ed Hindi as their official language

110 LS—4.

have passed resolutions for the dis-
eontinuance of the use of English and
efter considering these resolutions,
gimilar resolutiong have been passed
by each House of Parliament.

gfew gy, dwEre gra &t ag
wtwfea

5020. »t Aeiww SAE :  FAT
wg "l A FATA AT FUT FAT
f& :

(F) 7ar g% waa faaw =q
¥ wrg wrAnT & @R gfageT #i
ufraa gfadas s9% 9% 73, 420
19.145 (iv) = =i faqmar
w1 g Wi afz g, @ gfew @ g3
FAAIT gIRT ATNT & AT FY TS
3g efag F I ¥ FgwFiR
v a1 gfafEr &, & sfeu az-
F1T & faqer aami &7 Fifast
I FIA I FFA d faeg wifa
W F & WIWET FT HUT gqfedy
AT AT 9T R 39 I wraraw
¥ grfasr IET & oY HWIT 39
FITT ¥ gfae T1gF F AR I
3I¥ 20 fegway, 1975 ¥ 20 w9,
1977 @ 1 3% 1 qra v wmafy
# fag &z fear w=r a1 o =g
faos F&T I T o#Y; ;R

(=) 73t gfaq mraFT, A FT
9 "I & gurafas faggw
F ¥l § TYIT FAleF GG F
MY afs ag F77 @ F FhT §
ar FT FE AT FT fawre g@ o
gfae TR F IR HIRW A
FT & #WIAT I AR F FAlew
IFT FI IR HART IT FT

g?

g #Ae § wew /At (o afrw
qA qOEA) () =it (a|).
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@ Tt &7 1 owrEw X fm
et g1 f5 9m¥ 9 gt s
T % w9 )

AR ¥ gfw wgw w1 o=
wAler qEIT & ywrwtw Frogwor
¥ oadiw &

ORI A WTE wraw & fyoed
ww fag &

Oslebration of Shasthipoorti by Chief
Minister of Andhra Pradesh

5030. SHRI BAPU KALDATE: Will
the Minister of HOME AFFAIRS be
pleased to gtate;

(a) whether it i3 a fact that Central
Government machinery was utilised by
the Chief Mimwster of Andhra Pradesh
to celebrate his “Shasthupoorty” in
twin cities of Hyderabad recently;
and .

(b) if so, the details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
AND IN THE MINISTRY OF LAW,
JUSTICE AND COMPANY AFFAIRS
(SHRI S. D. PATIL): (a) and (b)
No instance of utilisation of Central
QGovernment machinery by the Chief

Weitton

|
i
iy

of Andhra Pradesh in
with celebration of his “Shas~
"” has been brought to c‘

i

Labour Legisiation in Termyg of Wages,
Condition of Work and Returns

5031. SHRI M. V. CHANDRA-
SHEKHARA MURTHY:
SHRI P. M. SAYEED:

Wil) the Minister of INDUSTRY be
pleased to state:

(a) whether his Ministry are consi-
dering a proposal that the small scale
entrepreneurg may be freeq from some
irksome formalities required undex
the existing labour legislation in terms
of wages, condition of work and
returns to be submitted to the various
authorities;

(b) it so, when the final decision is
likely to be taken;

(c) whether thig was discuseed in
the 14th meeting of the All India Small
Scale Industrnes Board;

(d) when the legislation in this re-
gard is likely to be introduced; and

(e) whether the workers have been
consulted in this regard?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI JAGDAMBI PRASAD
YADAYV); (a) and (b) No, Sir,

(¢) The issue was discussed in the
wider context of the restrictive
nature of various formalities to be
complied with by the SSI Units, and
the need for eleminating/simplyfying
some of these procedural reguire-
ments and inspections,

(d) While no legislation in this
regard is under contemplation, action
relating to a review of the existing
regulations, procedures etc. 13 in pro-
gress;

(e) Does not arise.
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Uiliisntion of Mulberry Leavey

8032, SHRI DINEN BHATTA-
CHARYA: Wil] the Minister of IN-
DUBTRY be pleased to state:

(a) whether Government have
received any suggestion from the
Centre of Indian Trade Unions for uti~
lisation of Mulberry leaves in Delhi,
Western UP., Haryana, Punjap and
Himachal Pradesh for growing silk
cocoons with a view to create employ-
ment in the rural gector; and

(b) whether Government are aware
of the possibility of utilising the mul-
berry treeg in the said areag for enlarg-
ing cultivation of Mulberry silk?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI JAGDAMBI PRASAD
YADAV): (a) Yes, Sir.

(b) The Mulberry trees grown in
billy tracks and hedge; are being
utllised or silk worm rearing in Pun-
jab, Himachal Pradesh, and U.P. to
a limited extent due to certain cli-
matic and economic factors. An inten-
sive gericulture development pro-
gramme has been initiated in the
Perrai region of U.P. to be implement-
ed over a period of two yearg ending
81-3-198680. The scope for the introduc-
tion of sericulture in the Union terri-

*tory of Delhi is limited because of
climatic conditions and high wurban
labour cost and also the scarcity of
,land for regular cultivation of mul-
berry without which it is not likely
to be profitable.

zwl T S

5033 S.K€ wRTA @ w1
QWi AW uE ¥mY W FAT W
fr

(w) W ¥ fawdx & &
Fegrew grav §, fad ¥t w1 wdnE
Pt arerr & o amr  swed wrend
e & wqmic §; afe =ff, @

war wgfw) (%) faedr N oo
® e qw § fafoer gF /e dfgal
&Y gear few gwTC § —
1976~77 46,502 7
1977-78 41,244 7
qrae ¥ gw/faw  Hfgdy =
*r wmam A gwr &1 Wy 9
* Do dfg W wiw @ o &
g vl ® gvesaar § gfe
& sw ¥ W o & afg &
fau foritw e o o & 1 9w

36,653 T & g A 51,457
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(g) sk (7). #fr <faai &
faaeer qar folr qx #1E EETQ
frasam a8t & =wa: arfofers g
# fafr qar faawwr & fag gwr
gy w1 wade fraife a& frar
wr g 1 g Ft fafass fawmg
g g av Frfofesgs amfed &
frataral & @rg, &t f5 o fashy
ga § & G g wraes qu
SIARRAF  HIWIE & 9@ g )

Closure of Industries in Maharashtra

5034. SHRI BALASAHEB VIKHE
PATIL: Will the Minister of INDUS-
TRY be pleased to state:

(a) whether it is a fact that as a
result of strikes of Road-way tankers
of diesel and Furnace Oil, the indus-
tries in rura] areas have closeq down
in Maharashira;

(b) what has been the total loss
suffered by the industries consequent
to the strikes mentioneg above; and

(c) what action has been taken by
Government to improve the situation?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI JAGDAMBI PRASAD
YADAV): (a) to (c). Private road
tanker ownerg in Maharashira went
on a strike from 1lst February, 1979
on the issue of increasing charges of
transportation of petroleum products
by road. As 3 resul of this, problems
were faced by oil companies in distri-
buting petroleum products. To over-
come thig problem, o0il companies
pressed into service their own fleet
of road tankers to the maximum ex-
tent possible supplementeq by ration-
alisation in the utilisation of railway
tankers to the maximum extent, in-
spite of these steps. consumers’ de-
mand could not be met in full. The
fleet owners have since been persuaded
to withdraw the stike ang the strike
was withdrawn on 21st February,
1979. Since the withdrawal of the
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strikes, oil companies with the help
of their own fleet of tankers, as well
as those of private owners, have been
trying their best to meet full demand
of the consumers and it is felt that
the situation hag more or less normal-

ised now. A precise estimate of the
loss in industrial production suffered
by unitg on account of the above
strike is not readily available,

g€ a7 faa § gAY

5035. =t aYAT AAR@ @ATEAY ¢
FAT JAWT AT T FAE AT FAY
F4T fw

(%) 71 78 9= & fr wex waw
F westa f9a & feag gwens Wi
gz dux faa & gsvgwi 3 fasd
A AEAl H T 1500 wEId
# At FT N § oA afg g, @
% FAT FIT &

(@) gg faer & Ssad  #AR
@, 1979 ¥ waw-maw A
TT FTA FT IIET gHI AT 399
YEA WHIFT I q9vET, 1978 H
sfafer fraR-fran @7 Fm &1
ITATET EHT 4T; A

(7) FEE X T AR I
Qe ey & far a1 FEa@
g 7

I wAEE § USw WY (A
TEET e A ) ¢ (F) =57 (7).
gt @1 Mfae W faa,
gRATE (77 W_Ww) ¥ gEraqw
gfas gagt & a & fae  faer
g\ faor wdg=i F sarar g f5 o
TRw gIE g)T 9w favm & fag
graqrHafes Iy w99
fear war § 1
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eniy) frer % wAad, 79 v
Y, 79 X FTAT Y FEX W
qfqror AW 2081 e @ Ey
2851 #Yo & 4T |

gfafar, ww@ET, 1978 a1 A
Wy, 1978 ¥ U 6 My wrow
F1 gfmgmer awma fagcwr A far
mr g

faan

qifdre o fasm, waend oo
saw) ¥ wfafem sagEe, 1978
AT TAwE, 1978 ¥ dqe fayr o
AR FT T F9Td Frev fagon)

ardre wEgAT, JI7AT,
1978 1978
1 2 3

(THodlo) (THoENo)

1 5.3 101.2
2 161.5 129.8
3 . 242. 4 189.5
4 133.5 197.2
5 231.1 133.2
6 . 121.8 198.0
7 . 185.8  200.6
8 . 272.1 202.7
9 . 202.5 151.8
10 . 186.3 1501
11 . 14¢.6  153.2
12 . 255.3  156.3
13 . 83.3  186.9
14 , 133.7 146. 9
15 . 148.9  218.7
s . 2m|W.1 195.0

1 2 3
17 . 139 2 271 9
18 . 157 § 185.1
19 253 9 217. 4
20 . 179.4 146.0
21 . 171.1 116,86
22 . 132.0 132.0
23 . 179 4 145.9
24 . 171 0 146.5
25 . 248 4 187.2
26 . 145.9 180 1
27 . 183.0 157.5
28 . 187.9 191.9
29 . 201.2 168.1
30 285.7 183. 6
31 . 114.1 —
anr 5§557.0 5141.0

Sophisticated System to Test Stresses
Strains of Alrcratts

5036. SHRI G. Y. KRISHNAN:
DR. BAPU KALDATE:

Will the Minister of SCIENCE AND
TECHNOLOGY be pleaseqd to state:

(a) whether it ig a fact that the
National Aeronautical Laboratory a8
Bangalore has developed a . highly
sophisticated system to test the stresseg
and strains of an aircraft; and \

(b) it so, the details thereof? !

THE PRIME MINISTER (SHR}
MORARIJI DESAI): (a) and (b). The
National Aeronautical Laboratory has
developed two sophisticated systems
usetul for testing of stresses and
sivaing of aircraft. '

(i) The strains which sn aircraf$
is subjecied to under loads are
determined by using strain gsuges
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which have been developed by the
Laboratory and the data is fed to &

:+  8500-channel data system
This facility is used for static test-
ing of aircraft; and enables g dater-
mination of the stresses to which
the afrcraft iz subjected, normally
under flight load.

(ii) A hybrid computer controlled,
fatigue-life evaluation facility, which
is designed to stimulate loads and
load cycles to which the aircraft is
subjected enableg & determination
of the useful life of the aircraft
under norma] operation. Changes of
design and materials used may
than be possible to obtain increased
aircraft life.

Purchase of Cotton by Cotton Corpora-
tion of India

5037. DR. P. V. PERIASAMY:
Will the Minister of INDUSTRY be
pleased to state:

(a) whether the Cotton Corporation
of India has been purchasing cotton
directly from the open market through
traders and not through cooperative
bodies;

(b) if so, the reasons for the same;
and

(c) the steps taken by Government to
remedy the drawbacks in the coopera-
tive sector sc that the Cotton Corpora-
tion purchases cotton through them?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI JAGDAMBI PRASAD
YADAV): (a) No, Sir. As a matter
of policy, the Cotton Corporation of
India purchaseg kapas from growers
in the regulated markets by partici-
pating in open auctions held under
the aegles of Agricultural Market
Committees, The Corporation also
purchases fully pressed bales from
Cooperative Markeling Societies only

m!‘hey do not purchase from tr‘aders.
14 (h)md(n),DoMMvg 1

“
LA
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Seguest fram Farmery wot 4o Tupout
Cotion

5088, SHRI K. SURYANARAYANA:

Will the Minister of INDUSTRY be
pleased to state:

(a) whether the farmers requested
Government not to import cotton from
any other country and to fix a price of
Rs. 600 per quintal of MCU-5 variety
cotton so that the Ryots could get a
reasonable return; ang

(b) if so, the action taken by the
‘Government thereon?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI JAGDAMBI PRASAD
YADAV): (a) and (b). There have
been representations from various
Associations, State Governmentg and
farmers urging Government not to
import cotton from abroad. This Mi.
nistry is, however, not aware of any
representation for fixing price of
MCU-5 variety of cotton at Rs. 800
per quintal.

There is no proposal to import
cotton from abroad during the cur-
rent cotion geason,

Reduction in 1mport Duty on Polyester
Filament ¥Yam

5039. SHRI A, R. BADRI
NARAYAN:
SHRI P. M. SAYEED:
SHRI M. V. CHANDRA.
SHEKHARA MURTHY:
1
Will the Minister of INDUSTRY
be pleased to state:

(a) whether reduction in the import

duty on polyester filament Yarn, ime
position of gradal system of levy on

blended fabrics and the involvement of

the National Textile Corporation in the

blended fabrics are some of the major

developmentg of the first ever multi~,
fibre textile policy;

(b) it IO,towI;;t extent the polyester
yarn tmport dutf Wwill be reducelt;
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(¢) whether the Industry Minister
has framed up proposal to this effect;
and

(d) the main features of the muiti~
fibre cloth policy?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI JAGDAMBI PRASAD
YADAV): (a) to (d). Secretaries
Committee constituted to suggest
future import policy etc, for man-
made fibre/yarn, submitted a com-
prehensive report covering fiscal
measures, future import policy, mul-
tifibre textile policy etc. The report
is still under the consideration of the
Government and decisions on the re-
commendationg are expected to be
taken shortly. A statement will be
placed on the Table of the House as
soon as a final decision is taken by
the Government on this subject.

JTIEATSY W Ay I WY gy

5040. Y FywaTra WYw ¢ T
IO W aF AR FT AT KW
fx :

(%) ad 197778 %X 1978
79 & I wEmraey  F WISHTET
wamw ¥ gwer Swwr Fv Feeedr
wgrgar & af ; W)

(@) fradt weursll & agraar
w Y WX qTHIT ¥ I 9w/
Frdary & g ?

ST sare ¥ Tvw s (o
wmeslt qae onew) (%) G-
% & QT AT deAr &
fair foar ggerd 9 U AeX
WY syyeqrT & wdiN GETEAT X

1877~78 ¥ 4.43 #WTw WY awr
1978~70 (frerae. 1078 a¥)
4.74 W Wy ¥ fadfm agrar
T T 9t

(=) foa afafedt ¥ ogmer
AFET 47 ST d@wAT & @gaw A
I 3gfad Soesw Agr & fw
HEEAT ¥ AT 9w VST GIHTC
I g fod s § o ot g
ATy gEarer Fr & 1 fer W,
AITEATET A A 1977-78 X 53
s wfafaaY aqr 1978~79
(fewwaz, 1978 %) 35 wgwrdy
afafaat 7 wgrgar & o ov )

Fall in Prices of Raw Jute in Primary
Market of West Bengal

5041 SHRI BHANU KUMAR
SHASTRI: Will the Minister of
INDUSTRY be pleased to state:

(a) whether West Bengal Govern-
ment has communicated to the iInion
Government its concern over the
steady fall in the priceg of raw jute
in the primary market of the State;
and

(b) if so, the reaction of Central
Government thereto?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI JAGDAMBI PRASAD
YADAV): (a) No, Sir.

{by Does not arise. !

Security Deposits by Cement Stockists

5042. SHRI SURAJ BHAN: will
the Minister of INDUSTRY Dbe

pleased to gtate:

{a) - whether cement companies cvhiain
+warying amounts of security depusits
from thelr stockistg and also demmnd

~ full amount from them against = the

orders booked; |
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‘b) whether it is also a fact that the
supplies are generaily made after two
to three monthg and thus they earn
unjustified interest over the amount
remitted by the stockists;

{¢) whether Government propose to
direct the cement companies to make
supplies to their gtockists against the
security deposited in the beginning end
relevant documents through banks to
curb the abuve practice; and

(d) if not, the reasons therefor?

THE MINISTER OF STATE IN

THE MINISTRY OF INDUSTRY
(SHRI JAGDAMBI PRASAD
YADAV): (a) to (d). The terms of

businesg between the Cement Manu-
facturers and their stockists/dealers
are esgentially matters of contractual
obligations between the two parties
in which the Government do not
ordinarily interfere, There are,
however, reports of the cement
Manufacturers receiving security de-.
posits from their Stockists/Dealers
and receiving full payment in ad-
vance for supplies which are often
delayed for abnormal periods for
various reasons.

Government had, therefore, ad-
vised the cement producers to ac-
cept payments only for that quan.
tity of cement which they are in 2
-position to supply within 45 days of
_placement of orders, and to pay an
: interest at the rate of 14 per cent per
sannum on advances received by
them againgt which cement supplies
had not been effected for a period
.exceeding 15 days from the date of
receipt of advances,

© . In the States where public distri-
. 'Bation of cement has been introduced,
“the’ stockists have been delinked from
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Wmten Amwen ot

mneebetweanrhen!lhwm o
and Finished Goods v

5043. SHRI BIRENDRA PRASAD:
Will the Minister of INDUSTRY be
pleased to state:

(a) whether Government are think-
ing out a plan in order to keep balance
between the price of raw cotton and
finisheq goods out of the cotton; and

(b) it so, what are those and if not,
what are the reasons?

THE MINISTER OF STATE IN.

THE MINISTRY OF INDUSTRY
(SHRI JAGDAMBI PRASAD
YADAV): (a) and (b). Price mo~

vement in textiles is conditioned by
a multiplicity of factors including
costs of inputs as well as overall de-
mand and supply conditions. Price
of raw cotton reflects the cost of one,
although a major jnput; a  perfect
linkage, therefore, between raw cot-
ton prices and the price of finished
goods ig not possible. Ministry of

‘Industry, in a recent meeting with

the Textile Industry, has impressed
on them the need ‘o contain the pri-
ces of yarn and fabrics, geen in the
context of declining cotton prices.

Establishment/Expansion of Imdustries
in Urbun Areas like Delbhi

5044, SHRI C. N. VISVANATHAN:
Will the Minister of INDUS'I'EY be
pleased to state:

(a) the restrictions in force foz
establishment or expansion of indus-
tries in urban centres,  particularRy
Delhl;

(b) the number of cases of expm‘
or establishment of industriss allowed
during the last three years; and .

{c) the reasons thareof in each mﬂb o
cular case? o
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¢of the Statement on Industrial Pe-
ey laig before Parliament on 28rd
December, 1977 clarifies the policy re-
lating to industrial location. Govern-
ment have decided that no more 1l-
cenceg should be issued to new in-
dustrial units within certain him,ig of
large metropolitan cities having a po-
pulation of more than one million and
urban areas with a population of
more than 5 lakhs asz per the 1971
Census. The number of letters of
intent and industrial licences issued
to undertaking, in the Union Terri-
tory of Delhi during 1876, 1977 and
1978 15 given below:

1976 1977 1978

Industrial Licences 10 5 6
Letters of Intent 4 11 4

Of the ten cases of Industnal li-
cences and letters of intent issued
after the announcement of policy, in
seven cases, applications were re-
ceived prior to the date on which
the Statement on Industrial Policy
was presented to Parliament. In the
remaining three cases, restrictive
condition stipulating that the under-
taking shall not be located within
the standard urban area limits of
citieg having a population of more
than 10 lakhg according to 1871 Cen-
sus was imposed.

108y of N.T.C. in Wewt Bengal

5045, SHRI M. RAM GOPAL
REDDY: Will the Minister o IN.
DUSTRY be pleaged to state:

(2) whether the National Textile
Corporation in West Bengal ip incurr-
ing huge losses; and

(b) it so, reasons therefor?

(b) The main reasons for the “nas
are: ~—

(i) Old and obsolete machinery.
(1i) Excessive labour force.
(iii) Unscheduled power cuts.

(iv) Lower utilisation of installed
capacities, higher variable cost
and lower sale realisation.

(v) Recent floods in West Bengal.

Demands of Khadi Commission garam-
charl Union

5046. SHRI K. A, RAJAN: will
the Mimstzr of INDUSTRY be pleas-
ed to state:

(a) whether the Khadi Commission
Karamchar: Union has submitied a
Charter of Demands to the Khadi and
V. I. Commission in 1878; and

(b) if so, what are the views of the
Khadi and V. I. Commission angq the
Government on the various demands
and action taken to meet the demands?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI JAGDAMBI PRASAD:
YADAV): (a) Yes, Sir.

(b) A few demands have bheen
settled by the Commission. The rest
are under negotiation between the
representatives of the Khadj Commis-
sion Karamchari Union and the
Khadi and Village Industries Com-
misgsion_ It is premature for Gov-
ernment to take a view at present.

CR.P. and BSF. Units nent to Bibar

5047. SHR1I P. RAJAGOFAL.
NAIDU: Will the Minister of HOME
AFFAIRS be pleased to state:

(8) whether C.R.P. and B.SF. units-
were sent to Bibar recently to cleck.
viclence; and

(b) it so, the number of unitg sant?

) QF STATE IN
MMM
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(SHRI DHANIK LAL MANDAL)*
{a) and (b). In addition to tha
5-1/2 CRP battalions already deploy-
ed in Bihar, additional two batta.
liong of CRP ad BSF each were made
aveilable to the Government of
Bihar in December 1978 for «sist-
ing them in ensuring smooth move-
sment of railway traffic. With the
_improvement of situation, these four
additional battalions were returned
by the State Government in January-
February 1979. They are still z1e-
‘taining 5-1/2 CRP battalions

Introduction of Marking System for
Promotion of Police Personnel

£048. SHRI AMAR ROYPRADEAN:
Will the Minister of HOME AF.
FAIRS be pleased to state:

(a) whether 1t is a fact that marking
system in the Police Department for the
promotion of police personnel, which
wag scrapped in 1967 in accordance
with the Delhi High Court’s gecision,
has recently been re-introduced in Delh:
Police Department;

(b) if so, what are the details in this
regard;

(c) whether it is also a fact that
Government have received representa-
tions against its re-introduction in the
Police Department; and

(d) if so, what are the details there-
of and action taken so far in the
matter?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
AND IN THE MINISTRY OF LAW,
JUSTICE AND COMPANY AFFAIRS
(SHRI 8. D. PATIL}: (a) and (b).
Prior t0 1867 promotions were made
«on the basis of written tests in phy-
sical training and parade. Marks
were also awarded to the eandidates
for their seniority in service, re-
wardy received by them and absence
of punishment. The candidates were

<then considered for personal assess-
ment by the DPC, before taking a
final- decision on their promotion.
~Whis wywtem of holding  jasts  yeas

N
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strurk down by the Punjsb and
Haryana High Court. Therealiey
such promotions continuwed to ba
made without any formel and obe
jective norms. The DPCs mads an
overall assessment on a general
besis. Last year norms were evolved
and followed to ensure a fair and
objective procesg of selection ;or pro-
motions. The norms envisaged award.
ing of marks for warious factors.

(¢) and (d). 24 representations of
Sub-Ingpectors who did not qualify
for admission to promotion list ¥
(Executivey were received and are
under consideration of Delhi Admi-
nistration.

qifzee q3w &  WMgY, Wy,
areige st Rafear # owinit o
o

5049. St TR |OTC: FAT IJWWY
wefY a8 FaTy oY w7 w0

(%) =1 w ¥ wvenfes ghz &
fra® gy dat &1 wigw ™ ¥ fag
v wr & gaeg ofY fro  faaow
Y wepgrar ¥ wyE ooty afsa fear
war § wive afy gt, Y o & Ay &
ax gaf mifas fer 70 § ;

(=) wargdfsaTTEwsale fady-
w7 ff 3o w3w & AAYE, wrg,
iy T Bafar A% foel & 9y
a¥er wrd g0 afefaa fed o
gaww ¥ fog ¥ 77 § Wix afy gf, o
WY EIRT T FWT T SN
fear amov; oYX

(n) wrea, 1978 ¥ wfiew
waTy ¥ IuT viw & 'Yl fewre
a3 wuf ww & frg gan€ af dow ¥
war T g g X W o ey &
at as feaft ynfa gl & ?

o vy s ¥ m'ﬁr;'
‘et sreTe )’ (x) f .
. I )

o % R
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Frad @41 & fewre ¥yow wefry wfafy

wrosy foar war §  faurd Farwreed
oo & § -~

1. afam ANfg & 3w & fag
Trotaw fr ofioamar & fafgr fafaw

|reerreT Y FTrAT Y AT FTT HAT IA
watfedt oY deqfa s faady frod
WA T AT AT I qX |

2 farfafga ks Hrare
wEAT

(%) feo? §aY & fawra fagos
[T TREGTHY Y Farrfa sogrormnd
<z aay & fau Fraara g o
T

(=) a3 &Fa) F Aefre farw
wfra w3 39 fraary Arwad #Y
Teara ft g fasr X Y A fadw
s agraar, gfoags u ggraar, fae
w3 feara® srfe qar gfv g3 amay
|7 97 o oToTTo #HY AT FrTTHYT
Mg 7 fagzmT g s @ ¥ 3
WHATFTIATAATY Ty foz & ey v
ROrorard FY garearat ¥ faged & forg
FIRTF AEIITT | q4T

3. @#x gar fafm = &
FT § qyarT affgw fed o7, fead
KA WY gaeardt & Tt w7 § froey
# forq afir oty Y aY 3vgea Afaar
aq Afadt £ fawfor w1

wfafx ¥ gimer & frg oft %
oY§ dw 7fr wav § fesg aur-aeAT 9%
Tafwaw el wr Qg w0l qar AY Y
Fawr gy wrd g gt srgar ¥
Tafow fevat g7 wof Fed wege
wUfY |

. () Rt e wdw & e
Yoowra & farg tafor R aww M qe
sfwriol dwrer Tt $OY € ¥
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gy o ¥ of fawfonf wr
wTiraTr T goery Ira fear
WATYAT | wET AW FIOALS, wrer TP
IOt oy S Y ITr et g e ¥
¥ west o foud § wres gfvaay ¥ ¥y
Forx wtrradft faara wrdy v fag €1
T AW gyt wew famfol
wrafeama oY fafaw feafadt R §

faxon

ot FaT sAw ¥ wieitfire  fuwere o
wirest wY W fawrfod

1 1879-80 ¥ faw 15 qoff
faa & oF Qware T DAY
wrfgy fora® 28 30 *¥r® T9T W
afeyg fear s W 3 60 W
sgfedt &Y Totme fasr &% |

2 fa=mr 3o =27 Y AT
¥ Fiww X 7 3% afvnr S W
frerar Y Ay | Ses Pyar 3@
F= ¥ wfaat 100 =i A 9-
fafrg #77 a7t sageqr &), 1= wd-
=9 %7 aafrsar @ o frcay
Aoy gwwY *Y AT A GggrEar
faey | fomr ouiwr =0 oo v
qamy wy 2w fafow  faefiw
FeqUA I TEW wwA % fan
gafaa safadt =Y 5757 w19 &
wrazx ¥ grafewar € sl o

3 =Y s wEyET A &Y
ay afufafiratl qz arfed sl ey
wYE & fewrg & fag sarer wy-
gar ¥ gy

4 gff IwT v3qw ¥ fr ¥
EAETAT WX [y I Ay wedt
geTaATd §o g FRay B g Iomy
¥ frewrg €1 afy ¥/ Y smafawar
W wfgy

5. et feary gro faer
U B T I wgwa W oY



ifg  ° Wiftes Answerd’ MARCH 28, 107 Wruten answers 120

o Qrarfer IO &t Garas frar
wren afEd

6. WEEEH IT HALg IwwY
B qgt v FEATARTE § adr AW
¥ Wy wEw ¥ wgfrwoeww #Y
ATHTE STAWGFAT § | G FTOHAT A
fyeqa FIrAT AGTT ®G ST &Y
W duadty dreAr ¥ ovEy s
aqrfgd |

7. 25,000 To @F FTHN 9—
qfawa & 3T 9x fagd fuay v
Wt gwzz 9z faar  srar wifgd
25,000 To ¥ WA ¥ FEFTN A
wx sraw ISt wfenfas dwir o

8 250008 1 q1® a9 %
faei GEroqT AEA T JART WY
wor Y afga 10 ¥ 12-112, ¥fA-
wa ¥ wfos wn gt (Efaadt) ady
wely geiY | seaw  foer ¥ €Y @
qeit/dyares g (e Sfrea/arfo
#AY) g 6 W@ To TF W NWTAATA
Licik ol

9. fomr ¥ ¥7 T 9T 1
ore TOAT WAy g F weary Al
ehpfr 1 #%1 aur faslw degmy
gra ehtere frar W wfgdy
wper S v AT wflw fady QY
#hAT ¥ ore & famr A wfigy )
25,000T0 { 1 AU WW WW qT
Ty €T 13112 Wivww ¥ wfew
et grlr wifegd

wrdn wrlwdd ey fgur | omar
=nfgd |

12. TAT NRE  FFEIT WY
fafrw gowrdr fawrit sire famdt Y
ag wfrari ¢ ¥ wrfed f& o
gefreT gaweaT, @y w6
Y dF F ey w1 Y «0F 1 6y
Aa %1 qe7 FOAATIY ¥ ¢F  FYoAT
Ay arat s Ay

Survey of Living Conditions of Adlvasis
in Orissa

5050 SHRI K PRADHANI: Will
the Minister of PLANNING be plcased
to state:

(a) whether the Planning Commis-
sion has undertaken any survey of the
living conditions of adivasis in Orissa;

(b) 1f 50, what are the details there-
of;

(c) what 1s the number of adivasis
and their percentage who are living
below the poverty line in Orissa; and

(d) 1f s0, what are the details there~
of and what amount has been ear-
marked for the purpose during the
current plun period?

THE MINISTER OF STATE IN
G
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MNF Plot to create Lawlessness

5051. SHR] KANWARLAL GUPTA:
Will the Minister of HOME AF.
FAIRS be pleased to state:

(a) whether Government are aware
that Mizoram Police have foiled a plot
of the Mizoram National Front to
create lawlessness and to loot banks
and post offices;

(b) if so, the details thereof;

(c) how many persons have been
arrested in thig connection;

(d) whether it is a fact that arms
and ammunition bearing Chinese
marks have also been seized; and

(e) if so, the details and source
thereof? )

THE MINISTER OF STATE 1IN
THE MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL):
(ay to (e) On 4th January, 1979
the Mizoram Police apprehended two
Mizo National Front undergrouad
and recovered gome incriminating
documents including sketch maps of
a bank and a post office indicating a
plot to loot. The Mizoram Police
also recovered from the  arrested
persons a Chinese made pistol with
35 rounds of ammunition.

Collection of Funds for Kisan Rally

5052. SHRI BHAUSAHEB
THORAT:
SHRI KESHAVRAO
DHONDGE:

Will the PRIME MINISTER b2
pleased to state:

(a) whether some MPs and some
MLAs and other haq written to the
Prime Minister about the collection of
tunds for the Kisan Rally and of mis-
use of Government machinery for the
purpose; and

(b) if so, what is the action takea by
the Prime Minister in this regard?

THE PRIME MINISTER SHRI
MORARJI DESAI): (a) A

122

Member of Parliament, some MLAs
and others had written {0 the Prime
Minister in this regard.

(b) The Prime Minister wrote vwo
the Chief Ministers of Haryana and
Uttar Pradesh drawing their atten-
tion to guch allegations ang suggest-
ing that if there was any substance
in the allegations, suitable action
should be taken.

wWiag? (fagi?) & uF & = Ft
T

5053. =t IwMrasE faardy ¢ wT
IANT wAT FF AATA WY FTAT  HIA
f :

(%) 7ar fagre & «woge faor &
15 F37 S worfo Agl faar wan
&

(@) ¥1 =% aformasy agi
farfera/mfnferm aaeme =fagal =t
wert aga #AfaF §;

(w) =fz SITrFa Wit &7 5T g
F 2 a1 T aET T faar agi A1 av
I eqTfaa FIA FTE ; HX

(%) =fe 7&, @ =% ;T FIW
g?

IA HATE W [T AT (A
wEEl waR @@E) ¢ (F) mEfs
fasra faarr & giafos s &
gfaares & qre 399y STARTY & T-
w1 fagre & s faa § e (faww
aqr fafaaws) afafmm, 1951 &
e freer 3 a9t & granfas oww
eqrfag #37 F fag w1 wremee o9ar
Hienfrs arzge I10 7487 fear

(=) & (7). 23fz@wax 1977 &t
gz, § #Aiafor @ifs wad @



T T W W 7 AW e Ay
o W SRy @ wiwwr fwid g
qehr: 8 wTh e @ SOml

%
:
i
|

& faqg gwwra wfvsor § 1 wWegR
far & feg foem geivr ¥ 22 Wi,
1978 & Tqifye fwmr @y & o

Finalisation of Annusl Plan of
Mabarashtra

$064. SHRI V. G. HANDE: Wil
the Minister of PLANNING be pleas-
ed to state:

(a) whether the Annual Plan of

Maharashtra for the year 1979-80 has
been finalised,

{b) if so, the details of the outlays
and the targets fixed thereunder; and

{c) the rate of agricultural and
industria]l growth contemplateq under
the Annual Flan for the year?

THE MINISTER OF STATE 1IN
THE MINISTRY OF PLANNING
{S8HRI FAZLUR RAHMAN): (a)
and (b) The Annual Plan of Maha-
raghira for 1979.80 was agreed with
the State Government at Rs, 762,50
exares. This will be augmented by
trensfer of certain Centrally apon-
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sored schemes. The ssctoral outlays
and targets are being worked out.

(c) Projectiong oy sgricultural sm&
industrial growth are not made
State-wise.

Technological Input in the Indiam
Autemoblle Industry

5055. SHRI R. V. SWAMINATHAN:
SHRI K. T. KOSALRAM:

SHRI M. V. CHANDRA.
SHEKHARA MURTHY:

SHRI A. R, BADRI- )
NARAYAN: -

Will the Minister of INDUSTRY
be pleased to state:

(a) whether there has been no new
technological input in the Indian Auto~
mobile Industry for the last 80 years;

(b) it so, whether Government are
studying prospects of me-structuring
the automobile industry;

(c) it go, what are the steps being
takep or proposed to be taken in the
Sixth Five Year Plan; and

(@) whether any proposgl is being
considered to introduce passenger cara
with diesel engine?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRIMATI ABHA MAITE): (a)
Technological inputs in the Indian
Automobile Industry have not been
of the desired levels.

(b) to (d). The Working Group
on Transport, Farth Moving Bguip-
ment and Agricultural Machinery set
up by the Planning Commission to
formulate programmes of develop.
ment for the Five Year Plan period
197883, hag submitted it recor-
mendations recently. The recommen-
datlong cover the main gectors of
automotive industry including come
mercial vehicles, passenger ocars,
two-wheelers, tractors, eurth.moving
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‘5056, WY VW AYCEW : w7 AR
wdY ag ATy Y P o v

(%) w1 wTRIT wY qar § B
¥ wtw w0 & wfes wfawrfal &
Forwrrer T a TE W v ¥ frg
¥ e wrx faurfaat aw w &ne fer
wer g

(w) w7 ag w=} fr afios win-
ST W A w1 § wEwT § W §,
oY v sy f wet 8 Wi

(n) afz gt a1 ¥ frm?d ey
ST AT A v § AR ST O
WOOTT TTT W SR ¥ o @
?

wy vwrew aay fafie, e st
weuelt wrf siwverm ¥ v dnt (st ety
fog ) : (%) ¥hw gy
sy ¥ ok fordl’ off & 1 wwy
N ¥ we ¥ 3w wiwfaie
wiedwer w1 qeary fear Wy § awr
i dardt 0 el SO &
afgwfall & wne 9T sReaw-
spéflay ¥ oy & o oy £ 1 e
gfwe dmeat § womt o oy W
war & wpare ff whedwer wdfoai o
artdt dfw welww WO & gfew
sy Wit e we & wlieerfol

[

Ay far AT T qerE .
w1 e Y T Ssar |

() foeft sufery wtdaw &Y
s & A ¥ feh awe s
qwr fieg o F1 A g -
BTC ¥ STy § gt sar §

e ot wravemm, fieeet ¥ wanfer
& won

'5057. &t TR FATC WAl
oY Wiy vwe Toy

waT wg Wl 7g W@ & PO w6
fis :

(%) wrfrmmadi " el X
qaYy qwAT Wi wer va o fw-
| AW w97 o W i ¥ fams
qa-~mew it g o foig gmy
T & ¢z e g e, el ¥
Fefeasr Wiy & mrnaw & wnfa
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F1 7 #1T 32 A7 9T FATA F1 &
agans o€ ;

(=) =fz g, ar #31 FTFIT 7 agf
~q3 qgfeq gfae #Y soaear & #r €
R QT AT HT AATAITH FY
o1 fegr war ar; A=

() ot wTHRIT 7 AT axfEIA
1 fgzraa & faar ar T afz g, &
IT% faeg #qT FTAATET FT AT @Y

wg WAt aan fafy, = =@t
wEAl T AN § uew H{AY (o
qo o wifew) : (F) ¥ ().
27-2~1979 & GIE FUNT 9—45
ast < fawgr FET &1 wTHer & faoiy
& 9199 & weaeg # faar od @y
Ly foeedt & At F gEa
araT 150—200 FET uwfga @
W) sqigr from & wgom #Y oo
gAY & FEL & R AT 9
gL g AT F e 9T FIgeaAr
w1 feqr 731 | UT 9T FHT QCHT
300 s1f@at AT ¥ ¥ O 9a-
et ¥ gary fear SO sgadsx
Tg ¥ s ¥ Ww @ fag g
HEAREAA ) Ifw 3 F q g
qg= 7R feeat afvagw fmr & #4-
gifwat 1 ggraar @ 29 sfear a5y
ary foar o) saw gEar e
d@at 204 F TgT WA & gfgar
-y 9T 427:./341/147/148/188/
332 & wam fufgw agy 97 %
oF HTAAT g9 fFar 1 amw S gy
Wi ¥ gfew & a3 ggvw fear
Fomd ¥ ga-TEY, 3 & FiAw
IR T FiRETT AT FTAT | I4Y
qq T 200 fE@ ATATORm &
F-H gw 7 @ity f5er oq aw

AT AT FE OF AT F
FAM qX UF ANTAT AL FET A
SN O a9 qqT Fo Fraai &
FFT AR FET AT O F afess
gFd 9T "ATEAY fFgr | g awy a®
fSar vd qa ~ETET wAw FEA W
T T AR T o gow A AR
s fagrae e # SmE R
FA F faq gwarfear o0 F@
A | AT FF F gEL FHIAE
FA ¥ fog oo & omaER
AT IATAT ¥ A fRar Jmar
¢ wiagqfag s (S0 &9)
F frar vd @7 AAEEhT ¥ g
fwar A 34y ART T FTE@ AT
f& F1 ST e S waATAE EAar
F a9 FT @ § I¥ WEHTAT T
¥ arge fawrar o1 gwar § 1 gfaw
AT 7 A ag I § SAEE
9 Fra #, faeg aamardre gt =g
g fF g amy ¥ gfaw waaEraR
ot % fa=are ot fF aF qroei &
IIT@T A I | THEG AT
T F F1T SHIEr o g W FR
o fagracr e @@ AEE &
Fe7 ¥ arg ww Wi fage-faa< @t
T FFET T a7 F afts R
¥ ofr 37 o fu Fa grERw F AR
4 gfaw § so=afer fovma =& o
o § 3@ ATAS ¥ F1E ST GIE w”tq‘
qAET FT ATEY A |

‘Evolution of Computers in Seripts of
Indian Languages ‘

5058. SHRI NAWAB  SINGH'
CHAUHAN: Will the Minister of|‘|
‘ELECTRONICS be pleased to state:

(a) the success achieved in the

-efforts being made at Hyderabad {0
.evolve computers in the scripts of
JIndian languages;
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(b) whether the research wurk has
reached a ptage of commercigl pro-
duction of computers in regional langu-
ages; and

(c) it so, the time by which this
work is lkely to be completed?

THE PRIME MINISTER (SHRI
MORARJI DESAI): (a) to (¢), To
use Indian languages on computers,
appropriate input and output units are
needed by way of hardware, and in
addition, software has to be deve-
loped for Coding, Text Processing,
Translation ang Programming. Mis
Electronics Coporation of India Li-
mited (ECIL) has made preliminary
efforts in uging Indian languages on
computers on this basis. They have
succeeded in generating Devanagari
and Telugu characters on  display
screens. They use a dot matrix prin.
ter for 3 line-printing of text in an
Indian language. 3-tier primting is
necessitated by having to provide for
upper and lower matras. They have
also developed a FORTRAN com-
piler to process texts in Hindi or
Telegu. Conurrently, awareness of the
feasibility and potential of using
Indian languages on computers has
been created through several promo-
tional measures taken by the Depart-
ment of Electronics (DOE), the most
recent of which was a Symposium on
“Linguistic Implications of Computer
Based Information Systems” orga-
nised by the Department of Electro-
nics at New Dethi from 10th to
12th November, 1978. The question
of commercial exploitation of the
Computer System would depend on
the demang for such products

Indian Seiemce Congrems held in
Hyderabag

(a) the guidelines formulated for
future course of action, by the Indian
ficiance Congreds held in the first week
of Jamaary, 1979; and

9 183,

{b) whether the Sclentific Policy
Resolution sdopted by Parliament in
1858 will be modified in the light of
suggestions made by the Prime Minis-
ter in his presidential address that
priority solutions should be found for
mmproving the bullock-cart, drawing
water from wells and provision of
sanitation in rural areas where 80
per cent pepulation lives?

THE PRIME MINISTER (SHRI
MORARJI DESAI): (a) The gene-
ral recommendations on the focal
theme of “Science and Technology in
India During the Coming Decade(s)”
made at the 66th Sesgsion of the
Indian Science Congress held in Hy-
derabad during January 3-7, 1879
are given in the attached Statement.
In additin, subject|{discipline.wise re-
commendationg have also been made
by the 13 Sections of the Science
Congress covering major disciplines of
science, by its two Statutory Com-
mittees and a forum,

(b) The question whether the Sci-
ence Policy Resolution adopted by
Parliament in 1958 needed any
change to ensure appropriate empha-
sis on rural development has been
examined by the reconstituted Na-
tional Committee on Science &
Technology (NCST). NCST concluded
that the Science Policy Resolution of
1958 was a testament of the faith of
Parliament in the importance and
role of science for human deve}q:-
ment in all its aspects, and decided
that it needed no revision. Govern-
ment is of the view that this decision
of NCST is valid. Various Govern-
ment Departments, academic institu-
tions and voluntary organisations are
already working on and giving dee-
per consideration to various aspects
covered in the Inaugural Address I
gave at the Indian Science Congress
at Hydersbaq in Januery 1078, Pro-
jects involving improvement fo the
bullock-cart, rural water supply and
sanitation facilities are already in
hand, . .
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Statement

GENERAL RECOMMENDATIONS ON
THE FOCAL THEME OF “SCIENCE
AND TECHNOLOGY IN INDIA
DURING THE COMING DE-
CADES(S)” MADE AT THE 66TH
SESSION OF THE INDIAN SCI-
ENCE CONGRESS HELD AT
HYDERABAD DURING JANUARY
3--7, 1979.

1. “Mathematical and scientific
manpower” should be bult up keep-
ing in view the employment poten-
tial of uses of various disciplines of
science and also social needs, aspira-
tions and realities,

2 A national committee should
be entrusteq with the task of framing
of curricular development of train-
ing, etc in different disciplines of
science.

3. Statietical cnsciousness ghould
be developed among administrators,
planners and management personnel
as well as scientists and technologists.
A basic course in Statistical reasoning
at higher secondary stage should be
introduced.

4 Consistent with the National
development needg in the next de.
cade, new direction in teaching and
research should be given in Statistics
by the inclusion of topics, such as
methods of operations research, com-
puter technology, etc., with emphasis
on applied field problem and case
studies.

5. The task of exploring: for and
development of the resources of the
sea level in the 200 mile economic
zone of the Indian coast should be
taken wp.

6. A vast capability should be made
to coordinate the facilities available
in the different laboratories to pro-
Auce, major total systems for energy
generation end conservation, health
and medical applications as also for

MARCH 28, 1879
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front the fundamentsl ressarch.
Greater efforts ghould be madg 4o
identify such accomplishmenty and
endeavours which can be pressed into
service in amelioration and improving
the quality of rural life. A concise
source book of such techniques deve-
loped in the country ghould be pro-
duced. Bagic research should be
sustained and enlarged in the fron.
tier topics which will encourage
breakthroughs in the new techniques
which in furn will spill over for the
benefits of the common man.

7. A high power committee of
Anthropologists may be set up with
representatives of Universities depart-
ments. Anthropological Survey of
India and Tribal Research Institutes
which may meet periodically to re.
view tribal policies and tribal welfare
programmes offer their expert opinion
to the government in such matters
and review translation of policy de-
cisions at the field levels.

8. Adoption of a particular techno.
logy for development of remole
regions should be dictated more by
the considerations of (a) employment.
generating potential, (b) regional self-
reliance, (¢) Social acceptability and
(d) Effectiveness in narrowing down
the gap between standards of living
of the local and urban people. Gene-
rous investments should be made on
R&D for indigenous production of
crucial engineering material,

8. A physiological and ergonomical
survey of India should be set up.
Researches should be undertaken on
various aspects of ergonotnics as also
application of Yoga and Hypnosis in
medicine, psychiatry etc.

10. The status report on Chemistry
has revealed on mechanics theoretical
chemistry and instrumentation in
academic and research activities. It
is necessary that efforts should be
geared to strengthen those branches
in institutions and universities,

11. A case study should be made for
establishing several reglonal centres to
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encourage teaching and research in
Biological Chemistry with a strong
emphasis on interdisciplinary ap-
proach, In view of the demand for
variety of synthetic and natural poly-
mers, some regional centres of re.
search and training should be created
for scientists and engineers.

12. The importance of work climate
should be stressed in carrying science
* and technology to the rural com-
munity, Efficient psychological ser-
vices should be established in every
Jinstitution and psychological techni-
ques should be employed in the
selection of scientific and technologi.

4 cal personnel,

13. Integration of different systems
of medical treatment in rural health
care is essential. It is necessary to
give orientation to practitioners of
medicine other than allopatic in sub-
jects like nutrition deficiencies, bacte-
rial infections, role of vectors in dis-
eases etc.

14 Intensive ethnobotanial studies
should be undertaken on the uses of
plants meant for contraception viz
Saraca imdica (Ashoma), Dioscorea
and Solonum groups of plants. The
increase in alkaloid content and aug-
J,mentation of antifertility properties
through various means should be the
main thrust of research. A coordinat-
ed effort in this direction should be
made through Botanical Survey of
India, Universities and Research Labo-
ratories engaged in such research.

18. Research and management of
plantation on fast growing tree
species. Such as Casuaring, Eucaly-
ptas etc., should be emphasized for the
production of biomass., Selection and

*¥oyltivation of succulents on marginal
lands as source of hydrocarbon and
fuel generation, and use of plant sys-
tems for ilological production of
hydrogen gas and exploitation for

trappping of solar energy should be
carried out.

16. In view of industrial growth
leading to environmental degradation,
environmental planning should be
made an integral part in the future
development of the country, includ-
ing such aspects as biological methods
ot pest control. Endangered wild life
should be conserved through estab-
lishment of sancturaries, marine
national parks etc.

17 Collaborative efforts of breeders,
crop physiologists and soil scientists
are needed for proper tailoring of dif-
ferent germ plasms to suit various
agro-climatic  situations, including
stress conditions. Horticultural plan-
tations and spice cultivation should be
extensively followed. Recycling of
organic wastes and use of biofertili-
zers should be taken up after factual
survey and feasibility studies by ex-
port from all related ficlds

18. Universities and instiutions
should be adequately funded to (a)
raise the standard of scientific educa-
tion, (b) provide long and short term
training for young scientists to deal
with socio-economic pro%lems, and
tc) to operate extension wings to en-
able the laboratory findings to reach
the rural areas.

19. For uplifting rural economy a
package of mutually balancing pro-
grammes based on a comprehensive
survey of natural resources, their ex-
ploitation based on technologies ap-
propriate to the local environment,
mass mobilisation through a process
of education zhould be evolved.

20. A suitable monitoring mecha-
nism should be developed which would
measure the progress of continuing
programmes in term of social benefit
and not in terms of expenditure.

21. Adequate credit facilities should
be arranged for rural people through
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nationalised commercial banks for the
following purposes:

(a) Suitable cropping system for
each region;

(b) Conservation and collection of
wild vegetation; and

(c) Cold storage facility.

22. Intensive preservice training is
required for home science personnel
for recruitment in rural development
programmes. Home scientists should
be included 1n different policy-making
bodies. Home scientists may form
action squads for social service.

Rise in Cloth Prices

5060. SHRI NIHAR LASKAR:

SHRI A. R. BADRINARA-
YAN:

Will the Minister of INDUSTRY be
pleased to state:

(a) whether Government are per-

turbed over the steep nise in cloth
prices despite a fall in cotion prices;

(b) if so, whether Government had
decided {o call a meeting of the repre-
sentatives of the Indian Cotton Mills
Federation and the National ‘Textile
Corporation;

(c) 1f so, what subjects were dis-
cussed; and

(d) the decision arrived at?

THE MINISTER OF STATE 1IN
THE MINISTRY OF INDUSTRY
(SHRI JAGDAMBI PRASAD
YADAV): (a) No, Sir. The wholesale
prices of cotton textiles have increas-
ed only marginally by 2.9 per cent
between February 1978 and February
1979,

(b) and (c). The Minister of Indus-
try has nevertheless discusseg the
rise in cloth prices with the industry
on 16th March 1878. The industry
bas been asked to devise steps to
c;:fh'ain increase in prices of cotton
¢
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Policy for Paswenger Cars, Overhaul
of Indusiry and Foreign Know-how

5061, SHRI K. S. VEERABHA.
DRAPPA: Will the Minister of
PLANNING be pleased to state:

(a) whether it is a fact that new
policy framework for passenger cars,
a tota] overhaul of the industry and
import of foreign know-how has
been recommended by the high po-
wer group set up by the Planning
Commission; and

(b) if go, the details thereof along-
with the necessity in view of its re-
quirement in thig country?

THE MINISTER OF STATE 1IN
THE MINISTRY OF PLANNING
(SHR]I FAZLUR RAHMAN): (a) and
(b), No high-power group has been set
up to consider the passenger car indus-
try as such. The Working Groun on
Transport, Earth-moving and Agricul.
tura] Machinery , set up by the
Planning Commission in the context
of the finalisalion of the Draft Plan
1978-~83, has made certain recom-
mendations in respect of the manu-
facture of passenger cars in the
country. The Group has suggested
that the further development of this
industry should be regarded as neces-
sary, in view of the requirements of
the taxi trade and indusirial organi-
sations as well as for personal trans.
port. It has further argued that the |
mdush%nhas a high employement
generation potential, and that the pro-
duction of automobiles has a multi~
plier effect on the economy. Proceed-
ing on this basis, the Group has sug.
gested the need for policies to move
the industry out of its present state
of stagnation. Thig according to the
Group, would involve a total owver.
haul of the industry including tha i!n~
port of new technology.

The Report of the Warking Group
has not yet been considered by the
Planning Commission,
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Revalidation of Letter of Intent
Issued to XKamataka Boap Factory

5083, SHRI K. LAKKAPPA: Wil
the Minister of INDUSTRY be
pleased to state:

(a) whether Government of India
intend to revalidate the letter of
intent issued to the Karnatakg Gov-
ernment Svap Factory which expired
on 81st December, 1978 to enable that
factory to expand its operations; and

(b) if not, the reasons thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI JAGDAMBI PRASAD
YADAV): (a) and (b) The request
of the Government Soap Factory to
revalidate their letter of intent No.
1138(74) dated 27th December, 1974
beyond 31-12-78 is under considera-
tion of the Government.

wy Iwht # dult frde st Qe

5064. st wwwwe fug : v
FEM AT ag qay ®Y wIr w4
fr 1970-80 ¥ v WY WX AT
FURCT § wewre gree famar goft frdor
w3 wr fawre @ Wi 9wy sfe oo
TramT & fara® g dar iR ?

Tun Nrww F ey s (s
Wt Iew e en) : 2f 1979-80F
‘fadafliyy aur &9 SO qEedY gW
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Y ¥ wrrerr § Forg®y wqToaT vy e
qeweelt s ofy wrferer € 1 g &Y
% aficom oft frdw & wwrewy adr
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qatqurfre  wfaforr Qoene 5 W
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Indo-GDR Collaboration

5085, SHRI JANARDHANA
POOJARY: Will the Minister of IN.
DUSTRY be pleased to state:

(a) whether Indo-GDR agreement
on economic, industrial, scientific and
technical cooperation was signed in
January, 1979; and

{b) if go, the details in this regard?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRIMATI ABHA MAITI) (a) Yes.
Sir.

(b) The two sides have agreed to
encourage the development of indus-
trial capacities of both the countries
for mutual benefit covering utilisation
of production complementarities for
erection and commissioning of indus-
trial projects, deputation of experts,
setting up of training centres and
implementation of projects in third
countries. The economic, industrisl,
scientific and technical cooperation
under this Agreement is to be carried
out on the basis of contracts between
the concerned organisations of both
the countries ‘The Joint Commission
cn Economie, Scientific and Technical
Cooperation between India and G DR,
shal] guide and coordinate the im-
plementation of the Agreement.

Fall in Truck Production

5066. SHRI ANANT DAVE: will
the Minister of INDUSTRY be
pleased to state:

(a) whether Government are aware
of a big shortfall in Truck produc-
tion in the country in relation to its
demanq during the year 1979-80;

(b) whether Government have
thought of taking over Maruti Ltd,
for producing trucks in public sec-
tor;

(¢} if so, what are its details; and

(4) it not, whether Government
propose to fill the gap of this short-
fall in the production of trucks?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY



139 Written Answers

(SHRIMATI ABHA MAITI), (a) to
(d) Various measures continue to be
1n progress to augment the indigenous
manufacture of commercial vehicles in
keeping with the expected increase in
demand tor 1979 80 Already i1n this
year, as a result of these measures, the
numbe1r of commelcial vehicles manu.
iactured 1n the country is 51457 for
the curient financial year upto
Febiruary, 1979 ag compared to 36,653
dunmng the corresponding period of
the p:evious year The queshon of
talung over Maruti Limited to meet
the objective of augmenting manu-
facture of trucks for next year does
not arigse since this firm does not have
the requared facilities

Statement
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Proposal for setting up Minik Cemens
Plants

<

5067 SHRI M N GOVINDAN
NAIR Will the Minister of INDUS-
TRY be pleaseq to state

(a) how many proposals have been
1ecerved by Government after the in-
troduction of the new incentive
scheme for the cement industry for
setting up mim cement plants, and

(b) details thereof?

THE MINISTER OF STATE IN

THE MINISTRY OF INDUSTRY
(SHRI JAGDAMBI PRASAD
YADAV) (a) 41 proposals

(b) A statement 1s attached

List of the parties who have applied for the establishment of mini cement plants after

the announcement of incentives by

vernment on 4 1 1979

S No Name of the party Annual 1 ocation
capacity
(In tonnes)
i 2 3 4
Tamd Aadu

1 Shu N Suundaraman cjo M s Shree

Clutum . §r aders, Bingalore

2 Ms Nituagy Coment Ltd , Bangalore

3 Shu S Rajw, Coumbatore

Guyarat

1 Sandip Mincral Co, Mahuva

2 Shu Avvind Manishankar 1iveds, Ragkot
3 M/s Nayik Cements Pvt Lud, Bombay
+ Mp Amec Cement Pvt Ltd » Ahmedabad

5 Pu::lsh(‘t ment & Chemucal Industraes, Juna-

82

6 'sl;u Vijaykumar Nayak, Tethabhai, Bom-
say

————— . -~ PP

15,000 Pallakkapalayam, Mattaz.
yanur Distt Salem

15,000 hallamanakenapati Kokks |

7,500 lehml Pollachy, Dutt Ccm
batorc

40,000 Mahuva, Dt Bha naga:

Sk) {Guyarat)

30,000 Chotila, Distt Surendianagar
(Guyarat)

33,000 Datha, Taluka Talsya, Dustt
Bhavnagar (Gujart)

15,000 Dahod, Dwstt Panchmahal N

{Guarat)

9,000 Vill Padarm, Dist Junsgrdh
(Guyarat)

3%.000 Bhavnagar, Distt  Saurashirs,
(Gujarat)

- R
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1 2 3 4
Karnataka
1. Shri 8. G. Havannavar, Bangalore 15,000 Salawadagi Talikote, Mudde-
bihal Taluk, Bijapur Distt.
2. M/s. Vrshbha Cements Pvt, Ltd., Bel- 30,000 Aralimatti, Tehsil Gokak,
gaum, Distt, Belgaum.
3. Deccan Alkali Ltd., Bombay . 66,000 Chittapur, Dirtt. Gulbarga.
Andhra Pradesh
1. Nagarjuna Cements, Hyderabad 60,000 Tehsil Hazurnagar, Distt.
Nalgonda.
2. Shri Sushil Chandra Gupta (G.S. Ce- 15,000 Tchsil Sulurpet, Distt. Nel-
ments), Meerut. lora.
3. Shri B. M. Dayashankar, Hvderabad 60,000 Tchaill Kurnool, ‘Distt. Kur
nooi.
4. Shri C. P. K. Murthy, Hyderabad 66,000 Neralla, Tchsil Jagatyal, Disz
Karimnagar.
5. Shri K. Harshavardhan Reddy, Quddapah 60,000 Near Krishnapuram R.S.
Distt. Cuddapah,
Himachal Pradesh
1. Shii R, N. Jain, Meerut R 50,000 Bharli, Paonta Sahib, Distt.
Sirmur.
Rajasthan
1. Shri Rao Hari Singh of Begu P. O. and 66,000 Parsoli, Tehsil Bogu Dustt,
Village, Begu. Chitt orgarh.
2. Shri J. C. Dawar, New Delhi 66,000 Kotputli, Distt. Jaipu
3. Shri Ashok Kumar Pandya, Khodan, 10,950 Khodan, Tchsil Ghaii, Ban-
Distt. Banswara, ware,
4. B. K. Enterprises, New Dethi 66,000 Dchradun (U P.) or Jammu
Tawi (J. & K} or  Sikar
(Raj.).
5. Mjs. Swaika C Ltd., Calcutt 50,000 Kotputli, Distt  Jujus
6. M/s. Rajasthan State Indl. & Min. Corpn. ’ 66,000 Exact location not indicated
Ltd. (S.E.\
1. Do. . . . . . Do. Do.
8. Do. . . . Do. Do.
9. Do. . . . . . Do. Do.
1o, Do. . . . Do, Do.
Maherashira
1. Development Corporation of Vidharbha 60,000 Tehsil Rajura, Distt.Chandea
Lad., Nagpur. to pur.

66,000
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Bihar

1. Bihar Gement, Patna

West Bengal

1. M/s. Roberts Mclean Services (P) Lid.,

Galcutta.
Sikkim

t. Shri Rajendra Prasad Jain, (Sikkim Nir-

man Udyog), New Delhi.
Madhya Pradesh

1. Shri V. P. Gupta (Rewa Cement Udyog) Not indi-

Rewa.

2. Shri Yogesh Solanki, Bombay

3. M;/s. Darjeeling Dooars Plantations, Ltd.,

Calcutta.

4. Shri Gurbux Rai Chopra (Nandini
ment Works), Bhilai.

5. K. C. Bargaria Cement Industries, Katni

6. Gopal Sharan Singh, Yatna |,

7. Prem Heavy Engg. Works Ltd., Meerut

8. Shri D. V. Saxena, Indore
9. Shri D. V. Saxena, Indore

wad & qyen # wfy
5068. Wl WHEWA JATTA WA :

17 IANN S 47 TZ 977 Y 00 w5
fw .

(%) TFra wver fram ¥ faua
2 81 H v E T NrA A fray are qar
fieadY xfg « o; Wiz

(@) wsfra svsr fran & wqg w
Fa7 & fag el 7€ goat g &9
qwwd wr =T W & WY 3y 9%
ot saq ey ?

Ce-

20,000 Tehsil Jasidih, Distt. Santhal-
paragana.,

80,000 Raghunathpur, Distt. Purulia.
60,000 Distt, Rishi.

Bela, Tehsil Hazur Distt,

cated. Rewa.

60,000 Tehsil Jirabad, Distt. Dhar.

50,000 Tehsil Rewa, Distt. Rewa.
27,450 Tehsil Dumg, Distt. Dwg.

9,000 Jukehi, Tehsil

Maihar, Distt,
Satna.

66,000 Bui'mﬂ:/Madhepur/Sonum,
’f'chsil Huzur, Distt. Rewa.

50,000 Tehsil Taku, Distt. Hoshanga-
bad.

30,000 Shillipur, Distt. Morena.

30,000 Badwaha, Distt. Khargone.

Jutn dwrew ¥ cew W (W
Wt wew aww) (%) T
qea fram & waw 67 faa qaY fAe¥
% qor uw ¥ ayfaw aar ww foen wr
waer Aare fegr wrar ¢ g4 gedf WY
T g gu T A w37 § rfigr wanet
* gyxy afkerra s aff £t fec oy
firdY faer & grafiga wrg fafisz qun
aar Frdt fadte firer S owgd & T H
fedY fasta wrafir &Y ooy Iveew W
gravdr §)

(&) ow fegy ewr qew ¢ owY
wrar
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fawoo

T e e g % ¥ ad et Farrer 2 Al 3 g sz w7 faefy 7 e
sy A gy & —
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(w&ur 7=
ata )
1 2 3 4 5
1876-77 31.56 2 30 133.99 15.16
1877-78 16.12 0 84 110.55 19. 49
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Artisan Programme in District
Industries Centres

5069. SHRI RAJ KRISHNA
DAWAN: Will the Minister ot IN-
DUSTRY be pleased to state:

(a) what are the various fields in
Artisan Programme covered by the
District Industries; Centre (D.I.C.) to
immplement the national policy to rural
industrialisation;

(b) how these Artisans have arran-
ged their finance;

{¢) whether Bruss Work, Earthen
Work, Potteries and Shamka Work
are included in the Artisan Prog-
ramme in West Bengal or not; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN
THE WMINISTRY OF INDUSTRY
(SHRI JAGDAMBI PRASAD
YADAYV): (a) The main thrust of the
new Industrial Policy is on provid.
ing jarger employment opportunities
through development of village and
small industries in the rural sector.
% achieve this object, the Govern-
ment launched a ventrally sponsored
schemne of District Industries Centres

in May, 1978, These Centres have
been set up as focal agency to deal
with all the requirements of small
and village industries, under a single
roof and they will also interface
closely with activities of Integrated
Rural Development Blocks. The Rural
Artisans Programme/Rural Industries
Projects Scheme for assistance to
entrepreneurs will now function under
the District Industries Centres. All
the activities of the earlier Rural
Artisangs Programme are covered
under the District Industries Centres
Programme,

(b) The financial requirements of
rural artisang are being met out of
DIC funds and banks under their
Differential Rate of Interest Scheme.
Recently the Reserve Bank of India
have issued instructions that loans
upto Rs. 25000 including working
capital and fixed capital may be given
to rural artisans in backward dis-
tricts without any margin,

(c) and (d). According to the in-
formation received from the State
Government, Brass Work, Earthern
work, Potteries and Shamka work
have not yet been covered wunder
Rural Artisans Programmes.
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frgat =1 F=¢ aar faar o

§

HTEIT F T FI faaaT Y

FIT arAdr srafy § e
FT FIATAA FIA 37 Hftey
T ZEAATT FI4 % fa7
SEARC ARG I

FTRTT F TYHT AT FT A (A
FT FEITZH A & (o0 F1aA
F ArIhd FITq FOFTIA
FZEY FT IA FEART FIT T
e garaar 27 F1 o facin
fFar 8,

AT ZT90 TAAT  AHT AT
geIt ®7F 100 7fqwa §55-
ICERIERCER A L ERIE]
TRFI F JeTEF 9T FIT
frrry 4t 7at =gy 8,

wemEa T2 & fag dr-
FearrEe Qe & wrang
1 gaafa T af g

f5r 1 afeqtstarat & 14 =9
el 3 ga¥ faatn wri g 340
1€ o1 WY/,

TLHTT T TFF FTEETATT 7L
33 &Y= dq99 wa 4
ITF UTTING F qT T A1HZ
AT T 7Y SFTATT FY TFTATIA
T A fana frar &,

YFIT § T 4%q1 § B
HHz HaAT FY TATAGT HT
g A FTa fAurg fwar g,
RS

37 =394 gfafgy & =g
A F1 faeqq geaga Brar
¥ o1 37 waw fawife
T § Fqa gz gvwre faare
FTIETG
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fawren
¥z WY wiv ¥ Iwwwm
(=% arer WYo zA #)
o sATfra wiw FrAeaar
iy srarfa ¢ Lis
197475 ITARY AEY 14.73 7S TEY 14.73
19757 6 —qg— 17.21 ~aE— 17.21
1976-77 L 18.84 ~agEr— 18.84
1977-78 22.22 19.38 0. 31 19.69
1978-79 24.00 19.60 1.55 21.1§

Sick Industries in Punjab

507!1. CHOWDHARY BALBIR
SINGH:
SHRI GYANESHWAR PRA-
SAD YADAV:
Wiil the Minister of INDUSTRY be
pleased to state:

(a) the names o! sick cottage and
small scale industries in the small
scale industry sector in Punjab and
the number of people engaged therein;

(b) whether any scheme has been
formulated to resume production there-
in, and

(¢) whether any such scheme has
been introduced and if so, the resuits
achieved?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHR1 JAGDAMBI PRASAD
YADAV): (a) to (c), The informa-
tion is being collected and would be
laid on the Table of the House,

el vl g Gt | wwd o wnyw

5072, oy wrereiy wrf : ¥uT wy
Hor a9 Fry o gy w4 -

(%) war grw ¥ TAY AT IB
/aY F wrfeeary & fam srget wA

zd Fiwer f59r (fewra o2wr) How
wagd Afaw wfew w17 safeay |
WA BYE ET O%%T T WV,
iy

(=) afx gf, Y aeaeare qui ooy
wqr & ?

ng wavew F Trew s (o afew
oY "VEW) @ () AT Ay, oA

(=) wer A TEAT )

e (toenn) § vy sulw wwfun
v & fo sgfen onfadt s
wygfa serenft & warfan
wrfeaat wY fareflw wgrway

507 3. S TR wAT ACAT W4T
Fetw A 7g IO ¥ Fu A e

(%) wav T Ein (TweaT)
# oy fis TweaT wT0w froTrgwr @
&, vy v raifae w0 & fao wagfe
st oo wifee o & froE SWi w7
faeltr agraRT ¥ a< fawe W W)
g
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(@) #ar =7 gyar ¥ «@Wy W
weafe v fawmr 21w Y SrAs Wi
wgraar Ay €Y |, $i

() sfegr @ T gEAFETHT
w1 Fy A wCAwr fae § 7

IO dxee ¥ Teq wAY (o
wrgelt warg oY) : (%) fen favw
draare grafrag asq gRETRT g
Fare o st § 1 feeg gRqor 2w X
uagfaa sma aar sagfea sorfa
aqr A ¥ wiirw  ®T § FHAR
at geqrer  wureY ¥ fao 4 @
= Y frdew 3T NwAr F weara
gfray 4 wfgem N 3T § faehiw
qEET N FIA X I 2 ogwd
fis  qi@ar & FART Y g7 FX
1 gt T X wredlrw fedT §7 7
st gfinfsas §3Y F1 79 arow F
arfzdff fagra S fer & fis 3o
sy Fuy vafwer fogd  feet ®
we (ZrEAY) &7 & wrftm qur T
IARY ¥ 9 5 wfawd Jur  wew FAY
(smor Y fades o m & weana
o g wRAT F1 SREF) ¥
afgad 11 wfamg & mhs a1 27
¥ v €Y B anfe | g faar
r § saar Ay ag fa=voiw Ff
2

aI¥g AL FIeT ANfwq AN af
whanfirs ifs & s gseam faor
fm 7 wgfea snfe aor gagl
wwrfy ¥ ard @Y q R
o e 5 v & s (miew)
T Y wmor far & 0 wrgfaw srfy
ooy wgtee  swfa & st 9%
fadr & om dfw ¥ T o ST
wy & fut 25 whoa o a7 &
TeRIAAT YrA ¥ ¥ fT g
£
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wgfa srfe awr sqgfag om-
wrfa & spligr o suar & QAR

9T fawdr & w¥ams o frw Wy
L

() Tsg g O iag oy
ey avfaa fedr smd oX o & T

wgfa stfa qur wgfaa ssonfa
& sofeaa) »Y ol ggraan gow *0

Eicig o
() s &rady gsar

Loan given by Khadi and Village
Industry Commission

5074 SHRI BAPUSAHEB PARU-
LEKAR Will the Mimister of INDUS-
TRY be pleased to state

(a) whether Khadi and Village In-
dustiy Commission has granted any
loan to Shr1 Mahila Griha Udyog
Lijat Papad and if so, the particulars
thereof anq the security taken,

(b) the dues outstanding and whe-
ther there 15 any proposal pending
from Udyog for a fresh loan,

(c) whether the funds are proper-
ly utilised, and

(d) whether attention of Govern-
ment has been drawn to article in
Blitz dateq the 3rd March, 1878 on
page 7 regarding activities of Udyog
and Government’s reaction thereto?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI JAGDAMBI PRASAD
YADAYV) (a) and (b). On the
strength of the mortgage and hypo.
thecation deeds executed in respect of
1ts property the Mahila Griha Udyog
Liyjat Papad, Bombay, has been ad-
vanced loans by KVIC totalling Rs,
22 65 lakhg to-date, of which Rs 2.28
lakhs haz been repaid. A proposal of
the Institution for issus of eligibility
certificate for a loan of Rs. 10 lakhs
from a Bank under Interest Subsidy
scheme is under considerstion of
KVIC
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(c) and (d). The Commission is
satisfied with the performance of the
Institution in respect of both turnover
and employment. The production
during 1877-78 was of the order of
Rs, 240.57 lakhs generating employ.
ment around 5,000 persons. The matter
referred to in the ‘Blitz’ is wunder
investigation by the KVIC and the
auditors,

Licenced Capacily of London Rubber
Company for the Manufacture of
Nirodh

5075. SHR1 AHSAN JAFRL: Wil
the Minister of INDUSTRY be pleas-
ed to state:

(a) whether it is correct that the
licenced capacity of the private sec-
tor, London Rubber Company for
manufacture of Nirodh is 150 million
pieces per annum and the licenced
capacity of the Public Sector Plant,
Hindustan Latex Ltd, is 288 million
pieces;

(b) it so, the reasong for ihe pri-
vate sector plant manufacturing
187.5 million pieces annually and the
public sector plant manufacturing far
below the licenceq capacity only
162.78 million pieces during 1977-78;
and

154

(¢) how much production of the
private sector plant wag purchased
for the National Family Planning
Programme during the last five years
‘ending March 1979 and at what
price? V.

THE MINISTER OF
THE MINISTRY OF
(SHRI JAGDAMBI
YADAV): (a) Yes, Sir.

STATE IN
INDUSTRY
PRASAD

(b) Industrial undertakings are al-
lowed to increase the production of
the article or articleg for which they
are licensed or registered upto 25
per cent of the capacity so licensed or
registered subject to certain condi-
tions. Due to labour unrest, strike,
leething troubles of the new plant,
mechanical trouble and consequent
shut down, the production levei of
M/s, Hindustan Latex Limited has
been below the licensed capacity. The
original Japanese plant has become
old and needs frequent repairs and
replacements. As a result the pro.
duction process has been hampered.

(¢) The quantities purchased from
London Rubber Company, Madras,
for National Family Planning Pro-
gramme and the prices at which pur-
chased are given below:——

Year For free supply Price Price For commercial Price
{million pieces) supply per
(Million picces) gross
1 2 3 4 5
Rs.
1974-75 Nil Nil
1975-76 80' 00 Rs. 22/- per gross 18- 00 23° 50
2°50 Rs. 2245 "
1400 Rs. 2400 ,, s
1976-77 10° 80 Rs. 14:80 per 100 55° 00 24° 00
21400 Rs. 22:00 per gross 4457 22-65
8-00 Rs. 20°50 . »
40:00 Rs, 22'00 ,, ,,
6:00 Rs. agr00 ,,
1977-78 6o- 00 Rs. 14°00 per 100 102+ 00 22° 40
197899 a8 .00 Rs. 13°54 per 100 0360 21°80
R4 00 Rs

. 13°54 per 100
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Shortage of Cemeni for Construction
orks

5876. SHRI R, MOHANARANGAM
Will the Minster of INDUSTRY be
pleased to state

{a) the extent to which constiuc-
tion plants already formulated have
been held up by paucity of supply ol
Cement, and

(b) the crash measuies proposed
to ensure that wgent constiuctions do
not get hampered?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI JAGDAMBI PRASAD
YADAV)., (a) Inspite of a record
production of cement during 1978, re-
ports of shortages have been received
as demand has exceeded supply due
to spurt 1n construction activities in
Industries, Irrigation and Power,
Housing and other developmental pro.
Jects, It 15 not unhikely that some
construction works might have been
delayed due to paucity of supply of
cement

(b) The Government have taken
the following steps to achieve 1m-
provement in production of cement —

(1) The export of cement out-
side the country has been banned
except to Bhutan and Nepal,

(1) A cash incentive of Rs 30
per tonne for every tonne nf addi-
tional production over the best pro.
duetion of each unit during tha last
three financial years or 85 per cent
of its lwicensed capacity, whichever
1s higher, hag been announced;

(il1) Bxasting rules relating to
freight reimbursement for road
movement have been lhiberalized;

(iv) Government have also grant.
ed assistance to the cement industry
for use of captive power for pro-
duction of cement during the
periods of power cuts, (This is ap-
plicable 1o units having already
captive power generation facllities
only);
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(v) Government have anngunced
assistance to the cement industry
for the use of furnace oil for pro.
duction of cement due to mnadequate
supplies of coal,

(v1) The production of exwzung
units is also closely monitored to
see that the industry mamntains an
overall capacity utilization cf 100
per cent,

(vi1) The impoit of precalcinator
technology has been permitted to
enable the inciease in production,

(vin) The construction of on-
gowng projects 1s being expedited,

(1x) Government have also decid-
ed to encourage the setting up of
cement plants at the site of or
near steel plants to utilize the
slag,

(x) Government also propose to
encourage the seiting up of a large
number of min1 cement plants, and

(x1) A High Level Committee hed
made a comprehensive study of the
cement indusiry and has recom-
mended a number of recommenda.
tions which are being processed hy
Government;

(xn) A quantity of 1315 lakh
tonnes of cement has been importad
into the country during 1978 and
the mmport of a further gquantty
of about 13 23 Jakh tonnes has been
contracted

Licences for Import of Compoments by
BHEL.

5077 SHRI A BALA PAJANOR:

Will the Minister of INDUSTRY be
pleased to state:

(a) whether BHEL has sought im-
pott licenceg to the tune of Rs, 80
croreg for import of components; and

(b) if 30, the necessity for such
components and the country from
which import is sought?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
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(SHRIMATI ABHA MAITI): (a)
Yes, Sir,

{b) Import of components hos
been considered necessary to meet
their production programmes ang cus-
tomer commitments. Countries from
which import has been sought are
USA, West Germany, Czechoslovakia,
USSR, Poland, Italy, Sweden, Japan,
Spain, Denmark and UK.

Strength in Central Police
Organisations

5078. SHRI R. L. KUREEL: Will
the Minister of HOME AFFAIRS be
pleased to state:

(a) what are the Central Police
Organisations like Intelligence
Bureau, R.A.W., CBIl, B.S.F.,
C.R.P.F. and what ig the total man-
power of each including deputationist,
Gazetted and non-Gazetted ranks;

(b) the total strength and percen-
tage of directly recruited officers and
men; and ,

(¢) the percentage filled by promo-
tion and deputation from States and
other organisations?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI DHANIK LAL MAN-
DAL): (a) to (¢). The information
is being collected.

Traffic Constables in Delhi

§078. SHRI RAJ SHEKHAR
KOLUR: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) how many trafic constables are
posted in the streets of Delhi during
{1) day and (il) night time;

(b) whethey Government have re-
ceived complaint thet the traffic
police in Delhi are acting simply as
gilent apectators when the drivers of
heavy and other vehicles do not fol-
low the indicationgy of the electric
signaly at the circles and crossings of
streels; angd

(¢) any action proposed in the mat-
tery

THE MINISTER OF BSTATE IN
THE MINISTRY OF HOME AFFAIRS
AND IN THE MINISTRY OF LAW,
JUSTICE AND COMPANY AFFAIRS
SHRI 8. D. PATIL): (a) 425 trafiic
constables are deployed during day
and 143 in the night for traffic regula-
tion/enforcement duty on the roads in
Delhi.

(b) No, Sir.

(c) Action 183 being taken against
drivers of motor vehicles violating
traffic signals and other mandatory
provisions of the Motor Vehicles Act
and Rules. The relevant details are
as under:—

Year Cases Other

_ for violation
violation of

of Motor
traffic Vehicles
signals. Act/Rules
1978 . . . 48,690  3,97.457
1979 (January and 18,46 8g,1
79, Jun 463 9,194
agrawt o enfew gelt duve wear

5080. WY CAWITION : W g
et g 7T ¥, w1 WG

(%) = wifaw fawr wfaad
gErast w7 frdfiqen ghfry afiseo
gt Aarv war § ol favmiy & faa i
¥ & T € I wywm afewfar
Fu 0¥ 17 qo¥ wrg owlw ¥Av
'

(w) uf gf, oY war arfaw fawm
fasfropelt adfery afczar gt 371 oes
¢ woat ?
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ay Wwveea  wer fufly,  waw e
werlt wrd staves ¥ ow s (ot
qdo o mﬁm‘) : (!’w’) *F W
warefw  qar fawr wfe o
|IMAXT F qIATR AtoSSAT gAY Janv
weqr §, #ar s ¥=fa wheareg ar
(wrawen aficssar g w1 dxve
amr) fafqgw 1970 & g9 qfsa,
ity afqarw Far faw, 1972 ®
faaw 2% @z (vauw) & s wifaq
21 P, s@% asl (wared [fawrr)
a wygi wfewd F Iz ¥ qxrafoa
3§ waed /fawnr g, awra afosar
gt ¥ mforer wady @Y 3T qEgARY ¥
wY arfY § S g9 fawrr gror fawifa
afcezar (/a) $13% awa g afz
fipat @a fadiw { faifoa afiossar =1
I & Way afed g TR R 2
sYea et wfa s 1 ffvaar o
& A 37 Wy W smEfw gur
fawra grar A S safal g
W EaT § A vy fawig ¥ @ M
N G K ST qErAs I wdaw R ¥
g NafrsTA faife T rda g
ez agagant A fad fag Ff
fafir ady g

(=) weF & ady vear
Import of selective techuology

5081. SHRI C, K JAFPER SHA-
RIEF: Will the Minsster of INDUS-
TRY be pleased to state

(a) whether there is any proposal
under Government's consideration to
import selective technology to meet
the needs of various industrial sectors
in the country;

(b) if so, what are the areas where
the import of selective technology is
consifered essential; and
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(c) what arve the names of the
countries from which technology is
proposed to be obtained and whether
Government have started any nego«
tlations with these countries for the
purpose?

THE MINISTER OF STATE IN
THE MINISTRY OFP INDUSTRY
(SHRI JAGDAMBI PRASAD YA-.
DAV) (a) and (b) Government's po-
lcy towards import of technology 1s
selective and 1s 1n conformty with na-
tional priorities Impott of technology
and foreign collaboration 18 permitted
only in sophisticated and high priority
areas, export oriented ventures and
for manufacture of itemg for which
indigenous capability has not ade-
quately developed within the country
Paras 23, 24, 25 and 26 of the State-
ment of Industral Policy presented
to Parlhiament on December 23, 1977,
spell out Government’s policy 1n the
matter Further, an illustrative list
of industries where no foreign col-
laboration, filnancial or technical, is
considered necegsary has recvently
been 1ssued Government i1n a Press
Note dated th December, 1878 A
copy of the Press Note is available 1n
Parhament Library

(¢c) While in bilateral negotiations
and consortium meetings convened
by Government, discussions do take
place for assistance in the form of
credits, import of technical know-
how ete no collaboration and assis.
tance for xmport of technology in any
specific areas are sought by Govern-
ment as such Indian entrepreneurs,
after negotiating with foreign parties,
apply for approval of Government for
the proposed collaboration and each
proposal 18 considered by Government
on metrits,

Licences for manuiaciure of Telovision
Sets and Elettronic Calculators

5082 SHRI B. R REDDY: Will the
Minjster of ELECTRONICH he Dlets-
ed to state: -

(a) whether it is a fact that Heenoas
for the manufacture of T.V, and elecs
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tromic cslculators are issued mostly
te the units located around Delhi;

£p) it 50, the detpils in this regard;
and

(c) whether Government propose
to ensure that Micenoes issued for set-
ting up industrial units manufactur-
ing particular produst are equitably
spread out in different Siates to rea-
lise the Government’s objective of
creating job opportunities throughout
the country?

THE PRIME MINISTER USHRI
MGORARJI DESAY): (a) No, Sir.

{b) Does not arise.

(c) While grantd¥ag industrial ap-
provals/licenceg for such items, in ac-
cordance with the general lisensing
palicy, aftention is alpo given to dis-
persing the industry as widely as
possible. Ag a pesult, coasiderable
digpersal of thess indnsme: outside
the Delhi area has takep place.

Anti-socia] elements arrested ia Delhi

5043, SHRI ISHWAR CHAUDHRY:

Wil the Minister of HOME AFFAIRS
be pleaged to state:

(a) the number of anti-social ele-
ments arvested in Delhi from Novem-
ber, 1978 to February, 1979;

{b) the number among them, who
am in pelice/judicial c’ustody at pre-
sent;

Cc) whether there hubeenanyr»
duttion, in the incidence of crime as
8 regult of their arrest; if so, fo What

extent; and
it not, the reagons for increase
in after their arrest?

MIMISTER OF STATE IN
T e S AT
MINISTRY OF
LAW, JUSTIER AND COMPANY

D, PATIL): @)
e, RELAD i

certained and will be laid on the
Table of the House,

Match Indpstry

POB4. SHRI M. ARUNACHALAM:
Will the Minister of INDUSTRY be
pleased to state:

(a) whether the special rebate on
matches js to develop, the rural in-
dystyy or to encourpge the benami
transactions by people in urban aress
who are already in the field;

@) if so, what are the sieps taken
by Govarnment to stop issue of bona-
fide certificates to industries of urban
areas; and

(¢) whether Government would
take steps to check and curb the be-
nami units of big manufacturers and
to insist to manufacture in the own
trade label of Khadi and Village In-
dustries Commisgion and to insist to
sell a]l those such matches to Khadi
and Village Industries Commission
only?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSRY (SHRI
JAGDAMBI PRASAD YADAV): (®)
to (¢). For the purpose of admissi-
bility of the special rebate on maftches,
the location of g cottage unit is not
relevant. As a part of 1979 Budget,
cxcise duty has been increase@ on
matches in A in relation to the manu-
facture of which any process is ordi-
ndrily carried on with the aid of
power. The duty has been reduced on
matchés in or in relation t¢ the manu-
fdcture of which no process is ordi-
narily carried on with the ajd of powes
and c¢leared for home congumption
during a &inancial year by a manuface
mﬁmamﬂhlchkm

mended by the Khadi and Village In.
dustries Commission for exemption
as & bonafide coltege unit or which is
a member of a coopeative goclety ine
eluding a marketing and aervice inw
dustriu]l cooperative sncisly registered
under any law relating to caoperative
wocheties and the total clsaremes. of
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matches from such factory during the
finanial year is not estimated to ex-
ceed 75 million mathes These mea-
sures have been taken in order to en-
cotirage the production of matches in
the non-mechanised sector.

Retrenchment in Beas Sutley Link
(H.P.)
5086, SHRI S. 8. DAS: Will the
Minister of INDUSTRY be pleased to
state:

(a) whether Government are aware
of the retrenchment due to the com-
pletion of the Beas Sutlej Link (H.P.)
causing large scale unemployment of
skilled workers;

(b) whether a propusal to sct up a
suitable industry in the public sector
at Sundernagar (H.P.) wasg made by
the State Government some years ago;

(c) whether the setting up of such
an industry would save Government
huge expenditure on buiding new
workshops and accommodation to be
vacated by the BSI, Project; and

(d) if so, the steps taken in this
regard?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
JAGDAMEI PRASAD YADAV): (&)
Yes, Sir.

{b) Yes, Sir. The State Govern-
ment had asked for the setting up of
an instrumentation unit.
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(d) The State Government have al«
ready been informed that there is no
proposal to set up any new instrumen-
tation unit.

fioret ¥t gfiee et wt Frafeeat

508 7. &t wgferrer : ¥y qy Hav
g AT T w6 e

(%) feeeht % o gferg wiardy/
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feay wog & fog fraw fear smar
 H

(o) fafwwr gfag Rwey, e,
§ins atw wifg A Ay & wlawgaw
uw T 9< frgew gfee wafaly
witerrfea) #Y fearcden et §;

() A wf wafraw ey

9T frrar frgfer & v s §;
T

(¥) w=raonTsE fmisadfiy

ng Wwrm ey fufe, W eite
weelt wrd stwret 3 T AWy (w

& wurh wfawrd & evrew wrd-
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gt § fir fret safirr wY fiedt falty
w14 97 wrawrs waty & fag fqer
7 Tar oy | faeelt gierg & faw-
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A=TE, 1978 & wa % At §
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farers . . 96
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FEraw-33-frdiaw . 122
gx widaer | . 728
wiedqer . . 3363

Recommendatioss of Law Commission
on Criminal Procedure Code

5088. SHRI VIJAY KUMAR N.
PATIL:

SHRI VASANT SATHE:

Will the Minister of HOME A¥-
FAIRS be pleased to state:

(a) whether the Law Commission
has submitted its 78th Report to Gov-
ernment; and

(b) it so, recommendations made
by the Commission on the amend-
ments of the general provisions of
Criminal Procedure Code 1978?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
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AND IN THE MINISTRY OF LAW,

COMPANY AFFAIRS
GERIE. D, PATI: (@) s 0.

Yes, Sir, The summary of conclusions
and yecommandations made by the
Law Coammission are contained in
Chapter 9 of its Report, which was
laid on the Table of the House on
27-3-1979. A siatement giving the
mpin recommendations made by tne
Law Commission regarding amend-
ment of the provisions of the Code of
Crimjnal Procedure, 1978, ia attach-
ed.

Statement

The main recommendations of the
Law Commission in its 78th Report
are given below:—

(1) Certain offences under the
Indian Penal Code ay well ag under
other laws which are at present
non-bailable, should be made, bmil-
able. The Code of Criminal Pro-
cedure, JFirst Schedule, Part-I
should be amended accordingly,

(2) In regard to bailable offences,
secton 436(1) of the Code of Cri~
mina]l Procedure, 1973, should be
amended to provide for release of &
person on bond without sureties, of
a pericd of one month hasg expired
after arrest,

(3) In regard to nop-bailable oft~
ences, discretion ghould be given to
the officer or court to release a per-
son on bond without sureties Sec-
tion 487{1), Code of Criminal Pro-
cedure, 1978, should be amended
for the purpose,

(4) In sections 305(8) and 438(1)
{r) of the Code, power to release
without gureties ghouid be
expresply provided for.

MARCH 28, 1979
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Penal Code a prewigion
creating a new offence punishing
violation of the oblhigation se under-
taken with imprisonment upto 2
years of fine or Noth, The new of-
fence to be created should be cog-
nizable, bailable and trisble by any
magistrate. The Cqde of Crimpal
Procedure, 1973, First Schedule,
Part I, should be appropriately
amended for the purpose.

Obscene Literatars
5089. SHRI NATVERLAL B.
PARMAR:

SHRIMAT{ PARVATI DEVI:

Wall the Minister of HOME AF-
FAIRS be pleased to state:

(a) whether Government are aware
of the threat posed by the growth
and display of obscene literature
which debased the minds of the
youth; and

(b) it so, the action proposed by
Government to check the same?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHR DHANIK LAL MAN-
DAL): (a) Yes, Sir.

(b) Powers for prosecution under
the Indian Panel Code and for pro-
scription of obscepe publications
under Section 95 of Code of Criminal
Procedure are vested exclusivily in
State Governments. Necessqry vigil-
ance 1s being maintained by State Go-
vernments in this regard,

Financial assistance to Govermment
Servants put on duty on Nailoual
Holldays

5000. SHRI K. MALLANNA: Wil
the Migister of HOME AFFAIRS be
pleased to stale:

(a) whether it iz a fact thst Gov~
ernmeni sepvants who



169 Written Answers CHAITRA 7, 1801 (SAKA) Written Answers

are not given any financial assistance;
and

(b) if so, the reasons thereef?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
IN THE MINISTRY OF LAW, JUS.
TICE AND COMPANY AFFAIRS
(SHRI S. D. PATIL): (a) and (b).
Non-industrial Central Government
employees called on duty on holidays
including the National Holidays are
paid overtime allowance if they are
required to work beyond the normal
rworking hours, For performance of
*work during normal working hours
on such days, they are compensated
by grant of leave This has been pres-
cribed as a measure of economy in
administralive expenditure.

Modification of Space Science Policy

5091, SHRI SUBHASH CHANDRA
BOSE ALLURI:- Will the Minister of
SPACE be pleased to state:

(a) whether Government have
made any modifications in their space
science policy; and

* (b) if so, the main features thereof?

PRIME MINISTER (SHRI MORAR-
»J1 DESAI): (a) No, Sir.

(b) Does not arise.

Recommendation of Minorities Com-
' mission to transfer officers for failure
to quell communal disturbances

5092, SHR1 JYOTIRMOY 'BOSU:
*Will the Minister of HOME AFFAIRS
be pleased to state;

(a) whether it is a fact that Cen-
tre has very recently turned down the
recommendation of the Minority Com-
mission that Senior District Officers
who failed to quell the communal

4 disturbances within a reasonable
period be transferred as a matter of
. policy;

‘(b) if so, the reasons therefor; and

(¢) how does Government propose
to handle such matters?

170

THE MINISTER OF STATE IN THE
MINISTRY. OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL)::
(a) to (c). It has not been possible
to accept the suggestion as the crite.
rion should be as to whether District
Magistrate, Superintendent of Police
and other senior officers entrusted
with the maintenance of law and
order have failed in their duty or
have done their best. In the former
case, action would be justifieq but in
the latter, action would have an ad-
verse effect on morale. Each case will
have to be examined on merits and
responsibility for any failure and
dereliction of duty fixed before a
decision can be taken to move them
out of the District. Also, mere trans-
fer is not a punishment. The officials
will be departmentally deal{ with in
accordance with the procedure. laid
down, in case their failure and de-
reliction of responsibility are prima
facie established,

Conference of Commonwealth
Industries Ministers

5093. SHRI HARI VISHNU KA-
MATH: Will the Minister of INDUS-
TRY be pleased to state:

(a) whether a Commonwealth In-
dustries = Ministers’ Conference, was
held recently in Bangalore;

(b) the names of countries which
participated in the Conference;

(c) the subjects discussed, and the
resolution adopted at the Conference;

(d) whether the modus operandi
and modalities and implementation of
the Resolution have been decided;
and

(e) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI-
MATI ABHA MAITI): (a) Yes, Sir,

(b) India, Australia, Britain, Bots-
wana, Bangladesh, Cyprus, Canada,
Fiji, Ghana, Ghambia, Guyana, Kenya,
Malaysia, Mauritius, Malta, Nauru,
Nigeria, New Zealand, Seychelles,
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Solomon Islands, Swaziland,  Singa~
pore, Sci Lanka, Tanzania, Zambig.

{¢) to (e). 1. It was agreed to put
forward to Heads of Government a
framework for a Commonwealth
Action Programme on Industrial Co-
operation,

2. It was agreed that an Industrial
Development Unit should be estab-
lished to mobilise capabilitieg to help
golve specific industrial problems in
Commonwealth Countries, and to
provide continuing assistance to Com-
monwealth developing countries in
their industrialisation efforts.

8. Exposure visits would be arrang.
ed for small scale entrepreneurs in
order that they learn from experience
and improve their entrepreneurial
skills.

4, The Commonwealth Secretariat
would play a more active catalytic
role in industrial development by pro-
moting, Supplementing and linking
bilateral and multilateral programmes
of cooperation,

5. The proposal for a Commonwealth
venture capital company would be
examined in detail by a Working
Group.

8. To give effect to the Action Pro-
gramme, requisite additional resources
should be provided to ensure Iits
effective implementation on the lines
of an initial 3 year programme costing
£ 5 million.

7. The Commonwealth Industry
Ministers welcomed the practical
assistance offered by the Government
of India in making available techno.
logies for development of small scale
industries, training, technical services
of Indian R&D institutions and ser.
vices of Ind Promotion and
Development Agencies,

8. The Ministers recognised the need
for a reduction of barriers against ex-
ports of manufactured and agricul-
tural goods in which the developing
:.ountde. have g comparative advan-

ge. .
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md for transfer of technology at
reasonable cost and the re.degdoyment’
of industries and important measures
for the acceleration of industrislisa-
tion in developing eountries.

Bhortage of Salt

5094, SHRI YADVENDRA DUTT:
Will the Minister of INDUSTRY be
pleased to state:

(a) whether there is an extreme
shortage of salt and the people are
suffering very badly from it;

(b) it so, reasons thereof; and

(c) in how many days the position
will be corrected?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI-
MATI ABHA MAITI): (a) to (c),
The production of salt in the country
during 1978 was 66.93 lakh tonnes
while the domestic demand for edible
and industrial purchases was 60.85
lakh tonnes, There is thus no sbort.
age of salt in the country, although
temporary shortages occasionally arise
in certain areas due to inadegquate
transport facilities

LA.S. Officers

5095. SHR] PADMACHARAN SA.
MANTASINHERA: Will the Minister
of HOME AFFAIRS be pleased to
state:

(a) the total number of I1AS.
officers from 1875.78 to 1878-79 year-
wise and State-wise; and

(b) the proposal of Government to
increase the number of 1.A.S. officers
in 1879-807

THE MINISTER OF STATE IN THZ
MINISTRY OF HOME AFFAIRS AND
IN THE MINISTRY OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHRI 8. D. PATIL): (a) A state
ment ghowing the total number of
LAS. officers in position as on the ist
January, 1975, 1976, 1077, 1978 and
1978. State/Cadre-wise, ig attached.
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(It s to appoint 125
to LAS. in 1970 on the basis

of the 1.AS. e¢te. Examination held
in 1878. It is not possible at this
stage to indicate the number of offi-
cers to be appointed to I,A.B. in 1980
on the resulls of the Civil Services
PExamination, 1878, Appointment to
I.AS. is also made by promotion of
State Civil Service officers and by

selection of non-State Civil Service
officers on the recommendations of the
State Governments]Cadre authorities

kS

concerned in accordance with the pro-
visions contained in the LAS. {(Ap-
pomntment by Promotion) Regulations,
1955 and 1AS, (Appointment by
Selection) Regulations, 1956, Such ap-
ptintments which are made against
vacancies arising in the promotion/
selection quota on the basis of retire-
ments, resignation and death do not
jncrease the number of IAS. officers
in position unless they are made
against vacancies in the promotion/
selection quota which have not been
filled up earlier.

Statement
State/Cadre - Year

1975 1976 1977 1978 1979
Andhra Pradesh . . . 216 a1t 224 232 253
Assam-Meghalaya . . e 104 124 127, 149
Bihar . . . . 241 240 26g 272 282
Gujarat . . . 164 159 169 164 166
Haryana . . . 105 101 18 126 181
Himachal Pradesh . 71 70 77 8o 8y
Jammu and Kashmir . . 8o 86 87 83 87
Karnataka . . N N 160 162 m 180 185
Kerala . . . . 107 106 110 110 119
Madhya Pradesh . . 232 245 269 273 297
Maharashtra . R . 250 240 254 249 ayt
Manipur and Tripura . 44 6o 64 7t 78
Nagaland . . . . 27 30 34 83 35
Orima . . . . 157 156 161 167 169
Punjab . . . . 125 127 133 140 147
Rajasthan ., . . . 154 150 166 169 174
Sikkim ., . . . - . . . 24
Tamil Nadu . . . rOg 210 220 226 245
Union Territories . . 120 114 129 129 142
Uttar Pradesh . . 821 926 851 831 373
West Bengal . . . 217 [13] 225 219 22y

ToTAL . . 8,105 8,108¢ 8,849 3,381%* 3,630@

1974
of the 1.A.8. ete.

*Did not lnclude 1R bationers inted to the 1.A.S. in 1 on the results of the
7 Pro &pPpo: 975

“Thhdidaotinelude 157 candidates who were appointed to the 1.A.S. on the results
Examination, 1976.

J‘nﬂ-dm notindude 185 candidates who have been appointed on the results of the LA.S.
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Grant of Political Pensions in Fripura

5098, SHR] SACHINDRA LAL
SINGHA: Will the Minister of HOME
AFFAIRS be pleased fo state:

(a) the numhber of petsons, with
names granted political pension upto
date in Tripura with the number of
persons applied for;

(b) whether a large number of
applications for political pension has
been rejected;

(c) if so, the reasons thereof; and

(d) action being taken for expedit-
ing the processing of the applications?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAI. MANDAL):
(a) 1904 applications for grant of
pension to freedom fighters from Tri-
pura were received upto 28.2.1979.
Out of these, pension has been sanc-
tianed in 636 cases, It is not possible
to furnish names as it involves time
& Labour,

(b) and (c). 492 cases have heen
rejected on one or more of the follow-
ing grounds:

(i) Imability of applicants to pro.
duce adequate documentary evi-
dence in support of their claims of
jail suffering;

(il) Inability to produce evidence
from official records in claima of
internment / externment / abscond-

ance;

(ili) Annual
Rs. 5,000~

(iv) Late receipt of applications
after due date.

income over

(d) No application is pending initial
serutiny. However, 776 applications
have been filed, for want of acceptable
docurentary evidence froth the appH.
cants and specific recommendations
fom the State Govt, Oh rébslpt of
th documents, the cases will be

atd' pénifon saricflonéd in
eligible cases,

SABLY 3, 1010

e e
Persiis BaOW o
tvisig Poverty

5097. SHRI KIRIT BIKRAM D#B
BURMAN: Will the Minister of
PLANNING be pleased to state:

(a) whether it in a fact that 75
per cent of the population of Frighera
still lives below poverty line even
after the lapse of over 31 years siice
independence angd the passage of five
Five Yeur Plan periods besides purt
of the Sixth Plan;

(b) if so, how the petcentage of
population living below poverty line
in Tripura compares with the all
India figure and the correspending
fizures for the different other States
and Uniop Territories; and

(¢) what specific schemes for the
accelerated development of Tripura
to bring, it in line with the rest of the
country are contemplated under the
Sixth Plan?

THE MINISTER OF STATE IN
THE MINISTRY OF PLANNING
(SHRI FAZLUR RAHMAN): (a) «hd
(b). Issues relating to the definjtion
of a poverty-line and the getermina-
tion of the numbers of pérsens Hving
below that line im différent States
are currently examined by expert
groups set up under the aupiedk’ of
the National Sample Survey Organisa-
tion and the Planning Commission.
Fresh estimates will be prepured of
percentages of people below the
poverty line in different States after
the reports of these groups become
availabe,

(c) The schemes for development
prepared by the State for the Sikxth
Plan period cover all sectors, wiz,,
agricuiture, industry, irrigation,
power and transBort ang' the social
services, Emphasisd is Being laid ebpe-
cially on the mbda dévelopdat ﬂe.
mes, roads, Soil Conservation, mlnor
irfigation and the mhinithubi needs

Pprogramme,

T T
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Pldi oli€li§s It Trifura have Béen
increasing as below:

(Ra. croves)
Arnual Plan—1874-75 10.48
Annual Plan—1975-76 12.03
Annual Plan—1876-77 15.07
Annual Plan—1977-78 15,78
Ammuil Plan—1978.79 24.10

Y Cr

The outiay for the Annusl Plan
1979-80 is iﬁel‘y to be significantly
higher than in the current year. The
Sixth Plan for Tripura will also be
substantially larger than the State’s
Fifth Plan (which was Rs. 68,68
crores),

w2kt & fafiewr Fadr & weltar
farme v & fole {oft Tror g
gt

5090. WY crewelt : T I
ddt o way &t g w6 fr

(%) sreq 2w & fafowr
it Frder fwr Nl w3 aater fawrw
o# % gt TrorauraaT avwar ¥ wifier
w6 & AT ¥ wiy g¥w goRT ¥ A€
WA WA FRT & ;

(w) =fy i, N1 ay fivw ardre
1 Sy guT W gw T T wrdardy
wr g ; Wi

(w) o WY foft e ggraaT
avAr § v aw mivwer fear st ?

yety dwrme ¥ v S (Wt
ey et oww) ¢ (%) A

(&) oo geTe s Srmie dioeT
it ¥ 6-11-78 ¥ s gui e
Wit sretr & wd oo fATe
#8201 1478 Frer Yot SorTe § olaie
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2 farar aqy a9 sw T Y o
AT T IT T | [wor Wy & oy
e | $1A d@®T T N-4193/79)

(7) swiwa (@) ¥ fag ag 3@
Y ¥ gy wew € 4€Y 9zTat

Nationd] Adult Education Piegrasine

5089, SHRI SARAT KAR: Will the

Minister of PLANNING be pleased to
state:

(a) whether Government's atten-
tion has been drawn to the “Times of
India” daed the 7th February, 1979
that the Planning Commission has tri-
ticised the manner of Education
Ministry wishing to manage the Na-
tional Adult Edueation Programe
from Shastr1 Bhavan;

(b) whether the entire money in-
stead of the 50 pér cent of the budget
being in hands of the Centre alloca-~

tion for this purpose should be given
to States; and

(c) if so, what are the other sug-
gestions matle by Planning Commis-
sion in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI
FAZLUR RAHMAN): (a) to (¢). At
the third meeting of the National
Board of Adult Education held on the
30th January 1978 the Planning Com.
missfon répreséntdtive emphasized
the importance of coramunity partici-
pation in the programme, and drew
the attention of the Board to the need
to proceed beyond mere literacy and
numeracy to their functional linkages,
This is in line with the
tiong contained in Draft Five Year
Plan 197883 (pp. 221-222).

2. The National Dévelopment Coun.
cil has decided that the Adult Educa-
tion Programme should continue to be
centrally sponsored, as at present,
With shariig of costs between the
Centre and the States.
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gerwen farwrer dvem & vl el
g
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T & fog T T QI G
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¥t gewar § Trow goerdf WY g oy
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Plan for Harijan Development

5102. SHRIMATI PARVATI DEVI:
Will the Minister of HOME AFFAIRS
be pleaged to state:

(a) whether the Centre i3 consider-
ing a Ra. 50p crore plan for Harljans
development;

(b) it so, the main features thereof;
and

{c) when the same will be finalised?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL):
(a) to (c). The Working Group on
Scheduled Castes and Other Back.
ward Classes during the Medium
Term Plan 197883 constituted under
the Chairmanship of Shri Dhanik Lal
Mandal, Minister of State in the
Ministry of Home Affairs had, in its
report, recommended a Special Cen.
tral Assistance of Rs. 500 crores for
rrogrammes for the Scheduled Castes,
on lines similar to the Special Central
Asgistance for Tribal Area. Thig is
under examination,

Disposal of Files

5103. SHRI K. RAMAMURTHY:
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether an Expert Study con-
ducted for the purpose of looking in-
to the disposal of files in the Govern-
ment of India hias come to the con-
clusion that there has been a fall in
the disposal of files by 60 per cent
following the arrest of two Becretaries
in their Office; and

(b) if so, the action teken by the
Government on the findings of this
Expert Study?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
IN THE MINISTRY OF LAW, JUS-
TICE AND COMPANY ATFFAIRS
(SHRI S. D. PATIL): (a) No expert
study was conducted to examine the
effect of the arrest of two Secretaries
in their Office on the disposal of files
in the Government of India.

(b) Does not arise, H

Police protection to M.Psa. In Delhl

5104. SHRI VAYALAR RAVI: Will
the Minister of HOME AFFAIRS be
pleased to state:

(a) whether any Member of ParHa-
ment are given personal police pro-
tection in Delhi;
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(8) # go, te namés and nature of
profuetions; and

(c) the reasons for the sarhe?

el MINISTER OF STATE IN THE

o¥ HOME AFFATRS AND

IN THE MINISTRY OF LAW, JUS-

TICE AND COMPANY AFFAIRS
(SHRI 8. D. PATIL): (a) Yes, Sir.

(b) and (¢). A large number of
visitors from all parts of the counitry
come to sé&e Mr, Chandraghékhsdr,
Presifent of the Juriata Party, st Ms
residence, A polige coristable Hhis
therefore been detailed outside his
residence to keep vigil so that no un.
toward incidént oceuis. Two cons-
tables are also posted round the clock
at Sihvi Mohan Lal Pipil's residefice at
his réduest following a case of ctimi-
nal tresspass by night in his house
and also receipt of some threaty by
hith add his ily members. Such
arrangéinerits are made sometimes for
limited periods for giving protection
to Metftibers of Parliament in case of
heéd.

Blith Fivé Yeéar Plan for Gujaeat

5105. SHRI HITENDRA DESAI:
Will the Minister of PLANNING be
pleaséd to stdte:

(a) size of the Sixth Plan fixed for
the State of Gujarat; and

(b) how much Central assistance
will the State get during the Plan?

TRE MINISTER OF STATE IN THE
MINIETHY OF PLANNING (SHRI
FAZLUR RAHMAN): (a) and (b).
The size of the Staté’s Sixth Plan and
the extent of Céntral Assistance fot
the plan period have not yet been
finally determined,

Ne Ekcouragebient to New Industrial
Activities In Metrepolitan areas lke

5106, SHRI SATYA DBO SINGH:
Will the Minister of INDUSTRY be
pleased fo state:

Ch) Whethet it 1s thé policy of the
Government not to éficoirage new
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Industrial activities in metropomten
areas like Delhi and that several mew

proposals have been rejected on tits
gtound;

(b) if so, why the substantial -
pansion proposal of a multinational
company for the manufacture of biddes
in the heart of capital city of Delhi
has not been rejected by Gov ;

(c) whether 1t is also the policy ot
Government to make exception to the
general policy in the ease of niutfi.
nationalg and their subsidiaries, and

(d) 1f so, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
JAGDAMBI PRASAD YADAV): (a)
Yes, Sir.

(b) No multi-hatidnial company has
made application to the Government
seeking substantial expansion for the
manufacture of safety razor blades.
HoWever, if the reference is to M/s.
Sharpedge Ltd., a company which His
connections with M/s. Hindustan
Lever Lid., a multi-national cdéd-
pany, the position is that this edm-
pany has applied for the grant of an
Industrial Licence for effecting st
stantial expansion for the manufae-
ture of safety razor bluilds fréra 380
million nos. o 450 million nos. per
annum in their existing undertaking
in Delhi. Government have yet to
take a gecision on this application.
While teking & decision, all related
aspects including location aspect will
be kept in view.

(c) No, Sir.

(d) Dues not arise in view of reply
to {c) above.

Reservation of SC/ST for prometisn
in Government Services

8107, SHRI DEACPAT RAM: Wil
the Minister of HOME AYFAMRS be
pleased to state:

(a) whether titmoti’ ;q!/ﬂs‘:: ":
lish reserv .
;?gﬁéuan in &M sitvicdd as
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pointed out by Shri Mofarji Desai
e Minister of Jpdia during a
ews Conferepce in Delhi on 20th
January, 1879;
) if so, whether it is not in ae~
cordance with the provisions of
Constitution of India and whether it

will not cause injustice lowards SC/
ST, and

(¢) if answer to part (a) 18 in the
negative, the reasons why guch state-
ment was delivered by Hon’ble Prime
Minister during a debate, and whe-
ther it will not create frustration in
the mind of SC/8Ts and encourage
thoge non-SC/STs who are fighting
for getting such reservgtions abo-
lished?

TeIE MINISTER OF STATE IN
THE MINISARY OF HOME
AFFAIRS (SHRI DRANIK LAL
MANDAL)- (a) No, Bir, the Prime
Minister did not make such a state-
ment at the said News Conference

(b) and (c). Do not arise

2t ey ¥ fig wow BRAW AT W
ot & ford Fava

5108. i} Qe feg : AT Wwen
A ag i oY g vl .

(¥) w1 FeAT G 7w
et & gre-ww weg 3w & fag WY
w2 daasiy TroaT AT FT AT

(w) afe g, @ s W A v
ST AR F gFAFH ¥ FGTHYT HIEqT
s I

() wex wkw ¥ fay searfam
ofiy *1 wrdfe W THT T AHLE
WHRTAT waT §

(%) Pxar wow o Fifer
fafre weftn et ¥ aey w3W T
T Gt wwra fad oy ¥y gewram
§; o

186G

(¥) #a1 7sw 33w uw fower
s § W W gEEy yafy o vieEs
T sty A g A g e
wiT yfz g, @) 997 g vy &Y yafa
2T ) Wiwg oiw aafa axaw A &
g 3ag dreAT ¥ 9oy sawear wodY
w g’

srewr sowre ¥ T At (st
wowptegwer) ¢ (F) ¥ (). wew
w_y X Wy avl & fAw 1978~83
% frg 9w qeitw Aoy S § )
Frafar Ry o an®r aficena wY aerrat
¥ anT gux Jg &

(¢) STasy g=o=T F wqIIY
1961-62 ¥ ¥FT 1976~77 TF =*Y
wafy ¥ qem waw & wiv =i i
e ¥y AEe aiEs afe TTw
wafy { whww wrdw sea 1f3 o
w1 FOT A W ¢ 1 Heoy wRW AT
fadw feifE s aasy #7agws-
qIq, IR STAAT, ANSTIEHE W
srgivaua aqar arie §6 o) dafoa
a1 WY EATA TR ATQCAT |

5108. SHRI DILIP CHAKRA-
VARTY: Will the Minister of IN-
DUSTRY be pleased to state:

(a) how many District Industries
Centres have been set up in the dis-

tricts where unemployment position
is acute; and

(b) how many are intended or like-
ly to be set up by the end of the cur-
rent finantisl year?

THE MINISTER OF STATE IN

THE MINISTRY OF INDUSTRY
(BHRI JAGDAMBY PRABAD
YADAV): (a) and (b). The main
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thrust of the new Industrial Policy
is on providing larger employment
opportunities through development of
village and small industries in the
rura} sector. To achieve this object,
the Government launched a centrally
sponsored scheme of Districts Indu_s—
tries Centres in May, 1978. 283 Dis.
{rict Industries Centres have been
approved so far. The remawmning dis-
tricts are likely to be covered in a
phased manner guring the next inan-
cial year. These centres have been
set up as focal agency to deal with
all the requirements of small and
village industries under a gingle roof
and they will also interface closely
with activities of Integrated Rural
Development Blocks.

Removal of Rural Poverty

5110 SHRI C. R. MAHATA: Wwill
the Minister of PLANNING be pleas-
ed to state the steps taken so far to
remove the rural poverty in the coun.
try during the last two years?

THE MINISTER OF STATE IN
THE MINISTRY OF PLANNING
(SHRI FAZLUR RAHMAN): The
Draft Plan 1978-83 aims at substan-
tial reduction of poverty, unemploy-
ment and under-employment during
the period of the Five Year Plan.
The highest priority has been accord~
ed to agriculture and allied sectors,
jrrigation, and village and cottage
industrieg which have the greatest
capacity to absorb surplus labour. An
expanded Minimum Needs Pro-
gramme has also been provided for
so that the living standards of the
poor people can be directly supple-
mented by the provision of certain
minimum basic amenities, All these
programmes are designed primarily
to benefit the rural areas where the
majority of the poor live, The An-
nual Plans of the Centre and the
States for 1078-T9 and 1979-80 have
been formulated in conformity with
the objectives and priorities of the
Five Year Plan.

MARCH 28, 1979

Written Answers 88

Production of Portiand and Pozaciaus
Cement in Gujarat

5111. SHRI MOTIBHAI R, CHOU-
DHARY: Will the Minister of IN-
DUSTRY be pleased to state:

(a) the quantity of Pozzolana and
Portland cement separately produced
in all the cement factories of Gujarat;

(b) whether the Government of
Gujarat haes sought Central approval
for production of Portland cement in
all the factories of the State and if so,
Central Government's reaction there-
to;

(c) the steps taken by Government
to see that Portland cement is avail-
able to Gujarat for gseveral special
works like construction of dams, stc.,
keeping in view the quantity of
Pozzolana cement: and

(d) the action taken by Govern-
ment to ensure coantinued supply of
full quota of cement to Gujarat?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
JAGDAMBI PRASAD YADAV): (a)
The quantity of Pozzolana Portland
Cement and ordinary Portland Cement
produced in al] tiv cement factories in
Gujarat during 1978 is ag follows:—

1. Pozzolana Portland Cement
(PPC) 11.74 lakhg tonnes.

2. Ordinary Portland Cement
(PPC) 11.74 lakh tonnes,

(b) Yes, Sir. A request hes been
received from the State of Gujarat
that the cement factories in Gujarat
may be asked to produce ordinary
portland cement to the extent of at
jeast 25 per cent of their production.
In order to achieve optimum pro-
duction and capacity utilisation s
well as to conserve nonrenewshle
restrves of limestope deposits, no
restriction 18 currently being placed
on the production of Pozzolarde Port»
land Cement or Portland Slag Cesnent.
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(c) Pozzolana Portland Cement is
suitable for most construction pur-
poses, However, in orcer to meet
the needs of the Gujarat Government
for ordinary portland cement, a quan-
tity of 25,000 tonnes of such cement
hag been released to Gujarat during
the current quarter in addition to
their normal allocation,

(d) As against the allocation of
14.62 lakh tonneg of cement to Guja-
rat in 1978, a quantity of 15.69 lakh
tonneg of cement has actually has
despatched to that State., It has also
been decided to increase the alloca-
tion of Gujarat by 10 per cent during
the quarter April-June 1979,

Enquiry about Kavaratii incident in
Lakshadweep

5112 SHRI SAMAR MUKHERJEE:
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether on complaint from the
mainland staff of Union Territory of
Lakshadweep, Kavaratti, of humilia-
tion and harassment, a magisterial
enquiry was conducted by Shri T. T.
Joseph, IAS particularly about Kava-
ratti attack on 3.3.1978;

{b) if s0, what is the findings of the
enquiry; and

{¢) what remedial measures are
taken to safeguard the life and pro-
perty of mainland employees?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SIRI DHANIX LAL MANDAL):
{a) Shri T T. Joseph, Additional
Seles Tax Commissioner, Delhi was
deputed to conduct an inquiry into
the incidents which took place at the
time of the inauguration of the Kerala
Semajam on 3-3-1078, keeplng in
view the demands for an impartial

Mdti all the parties concerned
intlud b,the local leaders,

{b) According to the Inquicy
Officer, the incidents were created by
misguided loca] students.

(c) There was no loss of life or
property, In the circumstances no
remedial measures are considered
necessary as the existing arrange-
ments are considerd adeqguate for the
purpose.

Meetings on Drug Industry attended
by the Officers of the Small Scale
Indastries

5113. SHRI GOVINDA MUNDA:
Will the Minister of INDUSTRY be
pleased to state: .

(a) whether officers of the Develop-
ment Commissioner Small Scale In-
dustrieg are regularly attending meet-
ings convened by the Ministry of
Chemicals and Fertilizers for taking
major policy decisions on drug Indus-
try; and

(b) what are the total number of
meetings attended by them during
last three years and the efforts made
by them to protect the interest of
small scale drug industry?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
JAGDAMBI PRASAD YADAV): (a)
Yes, Sir. whenever they are invited.

(b) Only one meeting was attended
concerning Drug Policy, on 26th July,
1978 to comsider the manufacture of
drug formulations by the public yec-
tor units. The officers of the DC
(S81y who attendeq the meeting op-
posed this proposal as there wag suffi-
cient formulation capacity in the M
scale sector which ig not fully utilised,
It was suggested to the Ministry ?t
Chemicals & Fertilizerg that the public
sector units ghould encourage the
letﬁn;upotunemaryunitsandren-
der technical and marketing support
to them. This was agreed to in prin-
ciple.
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Deportation of Iranian Students

B114. SHRI SHANKERSINHJI
VAGHELA:
SHRI MUKHTIAR SINGH
MALIK:

Will the Minister of HOME AF.-
FAIRS be pleased to state:

{B) whether it is a fact that many
Iranian Students have been studying
in India, if so0, their number;

{b) how many of them were arres-
ted during the last year for anti-
Shah of Iran demonstration; and

{¢) whether Government ig consi-
dering to deport them to Iran and if
80, the reasons thereof?

THE MINISTER OF STATE IN THE
MINISTRY OQF HOME AFFAIRS
(SHRI DHANIK ILAL MANDAL):
() Yes, 8ir. 2551 Iranian students
were studying in Indja on 1-1-1978.

(b) 197 Iranian students were ar
rested during 1978 for anti~-Shah of
Jran demonstrations,

(c) There is no proposal with the
Government tp report Iranian stu-
dentg arrested last year for anti-Shah
demonstrations.

“Centre wants fewer Private Vehicles”

5115. SHRI VIJAY KUMAR N.
PATIL: Will the Minister of IN-
DUSTRY be pleased to state:

{a) whether attention of Govern-
ment hag been drawn to the news re-
port appearing in the ‘Hindustan
Tihes' dated the 10th February, 1979
under the caption ‘Centre wants few-
er Private vehicles”; and

{h) it so, what is the follow up &c-
tien taken/proposed by Government
in the immediate future on the vari-
ons observations made thergin?

THE MINISTER OF STATE IN THE
Y OF INDUSTRY (SHRI-
M ABHA MAITD: (a) Yes, Sir.
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(b) The transport policy pavisaged
in the Plan aimg at correcting the
existing imbalances with the ohjec-
tive of facilitating the movement of
agricultural inputs and prodyce, sul»-
stantial expansion in the rural rgad
network and strengthenin; road
transport services. In making gl-
locations for the develppment of vari-
ous modes of transport, the majer
considerations have been the optimum
utilisation of the existing capacities,
growth rates of goods and passenger
trafic and the need for controlling
the concentration of population and
growth of industrial and business ac-
tivities in the metropolitan and larger
cities.

Overtime in Central Government
Offices located in  Delhi

5116. SHRI VASANT SATHE: Will
the Minister of HOME AFFAIRS be
pleaged to state:

(a) whether it is a fact that over-
time bill of the Central Government
offices located in Delhi has gone up
significantly during 1977-78 as com-
pared to 1976-77 and further risen
during 1978-79;

(b) it so, Ministry-wise details of
expenditure incurred on overtime
and percentage rise; and

{c) the action taken to minimige
expenditure on overtime and policy
decisiong taken, if any, during the
last one yesr?

THE MINISTER OF §TATE IN THE
MINISTRY OF HOME AFFAIRS
AND IN THE MINISTRY OF LAW,
JUSTICE AND COMPANY AFFAIRS
(SHRI 8. D, PATIL): (a) ad ).
The detaily of expenditure on over-
time allowance and ity Ministry-wise
breakup, exclusively in Central Gov-
ernment Offices js not readily avidl-
sble. The total sxpenditure imcur-
red op overtime allowance om Civi-
lign employees in Central {(lovern-
ment OMices (including the attached
and subordinate offices in and out ol
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Delhi) during 1977-78 amounted to
Rs. 56.21 crores as against Rs. 49.15
Crores during 1876-77. Information
relating to 1878-79 is being collected.

(¢) The following instructions exist
to minimise the expenditure on over-
time allowance:—

(i) work in Government Offices
should be so organised as to mini-
mise the possibility of the emplo-
Yees being required to work over-
time and that they should be put on
avertime duty only when 1t is in-
escapable;

(ii) whenever it is found feasi.le
shift wystem of duty should be in-
troduced so that the working hours
of the employees who are frequent-
ly required to work after the nor-
mal course in time in the offices are
arranged in such a manner tihat
they are able to attend to the work
during the normal working hours
fixed in their case;

(iii) A ceiling on overtime earn-
ings has been fixed;

(iv) non-industrial] Government
employees other t{han operational
staff car drivers who are required
to work on Sundays and Hohdays
should be granted compensatory
leave for such work instead of
cash compensation in the form of
overtime allowance. These ins-
tructions have been reiterated for
strict observance in May 1978.

Curtallment/Cancellation of Central
Schemes

5117. SHRI BALASAREB VIKHE
PATIL: Will the Minister of PLAN-
NING be pleased io state-

(a) whether it is a fact that the
Seventh Finance Commission has
recommended curtailment or can-
cellation of certain Central Schemes;
and

(b) if so, what are the schemes
which would be partly or fully can-
celled and to which extent such can-

cellation would affect the State
resources?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI
FAZLUR RAHMAN): (a) and (b)
No, Sir, but the National Development
Council in its meeting held in Feb-
ruary, 1979 has decided that the nume
ber of Centrally sponsored schemes
included in the Draft Five Year Plan
1978—83, should be reduced, and that
savings estimated at Rs. 2000 crores
for period 1979-—83 should be distri~
huted to the States as additional cent~
ra] assistance.

No schemes are being gbandoned.
Some schemes will be transferred to
the Staie Plans. Others will con-
tinue as Centrally sponsored, with
sharing of costs between the Cenire
and the States. Details of these
transfers and sharing arrangements
are still being worked out.

Grants sanctioned for construction of
- rural roads in Bihar

5118, SHRI SUKHDEO PRASAD
VERMA: Will the Minister of PLAN-
NING be pleased to state:

(a) whether Government of Bihar
have not fully utilised the grants sanc.
tioneq for the construction of rural
roads in the State during the year
1978-79; and

(b) if so, the reasons put forth by
the State for non-utilisation of the
grants?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI
1"AZLUR RAHMAN): (a) According
to the information given by Bihar
Government, the provision of Rs. 950
crores for Rural Roads in the Sta.es
Annual Plan 1978-79 and special
central additive of Rs. 0.50 crore
available for Tribal Sub-Plan would
be fully utilised. There is likely to
be a shortfall of Rs. 1 crore in the
utilisation of advance Plan assistance
of Rs. 4 crores allocated for restora-
tion and jmprovement of Rural Roads,
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district roads of the
elc. damaged by floods in 1978-79.

(b) The likely shortfall in the uti-
ization of the advance Plan assis-
iance is reported to be duc to the short
period available for its utilisation and
the shortage of bitumen and road roi=-
ers.

Central Government Employees
working on the same posig
5119. SHRI GANGA BHAKT
SINGH: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether Government propose
¢o consider the cases of their emplo-
yees who have been working on the
same posts for years together and on
the same pay and are drawing the
maximum of their pay scales, which
is causing discontentment among
them; and

(b) if so, whether Government pro-
pose to frame such rules under which
the employeeg may get automatic
promotion and not have to work for
10—15 ycars on the same posts?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
AND IN THE MINISTRY OF LAW,
JUSTICE AND COMPANY AFFAIRS
(SHRI S D. PATIL): (a) The general
problem of stagnation in services is
already under consideration of the
Government.

(b) The quesiion whether rules
should be framed or not, will be consi-
aered along with the general question
of stagnation.

Intensiyve Development Project on
Handlooms
5120. SHRI VAYALAR RAVI: Will
the Minister of INDUSTRY be pleas-
ed to state:

(a) whether the State Government
requested the Gavernment of India
to include all the Southern Districts
of Kerlala under the first intensive
development pProject on handlooms
with Trivandrum as hcadquariers;

Zila Parishad
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(b) if so, the reaction of Govern-

\ ment thereupon; and

(c) the steps
same?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
JAGDAMI PRASAD YADAV): (a)
Yes, Sir.

(b) and (¢), The State Government
has been requested to furnish detailed
Justification for their proposal. Fur-
ther action will be taken on receipt
of reply irom the State Govt.

Working of National Information
Centre

5121, SHRI K. MALLANNA:
SHRI SARAT KAR:

Will the Minister of BLECTRO-
NICS be pleased to state:

taken up for the

(a) whether 1t 1s a fact that the Na-
tiong] Information Centre ig endea-
vouring to provide a well planned
computer neiwork of inter-connec-
tions low-cost mini-computers con=-
nected to a giant host computer to
provide up-to-date information to the
various decision-making bodies of
Government; and

(b) if so, the details thereof?

THE PRIME MINISTER
MORARJI DESAI): (a) Yes, Sir.

(b)Y The National Informatics
Centre (NIC) proposes to locate
minicomputer terminals in various
Government Departments/Organisa-
tions of the Government of India in
Delhi and jnterlink them to the large
computer gystem of NIC. Five mini-
computer terminals have already been
installed and become operational; 10
more such terminalg are proposed to
be established during 1979. The
large host computer, which will func-
tion as the central node of the net-
work is expected to be installed in
Delhi by the end of 1879. Com-
puterization services are being given

(SHRI
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at present to 18 Departments/Organi-
sations of Government. Supplemen-
tary regional facilities at a minimal
level have also been established at
the NIC Cells in Bombay and Mad-
ras. A Similar facility is being
established in Calcutta during the cur-
rent year. d

The project, when completed in
1880, would provide computer net-
work infrastructure for sharing of in-
formsation between various depart-
ments/organisation, thereby avoiding
duplication of efforts.

Master Plan for Self-Employment

5122. SHRI SUSHIL KUMAR
DHARA: Will the Minister of PLAN-
NING be pleased to state:

(a) whether Government have pre-
pared any Master Plan for self-em-
ployment of unemployed youths in
the country; and

(b) if sa, what arrangement has
been made for easy assistance from
banks for the purpose?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI
FAZLUR RAHMAN): (a) and (b).
One of the principal objectives of the
Draft Plan 1978-—83 is the removal of
unemployment and gignificant under-
employment within a period of 10
years, The Plan envisages expansion
in self-employment opportunities in
different gectors of the economy.
Among the provisions directed espe-
cially to this end are arrangements for
the bankg to provide loans at conces~
sional rates of interest for viable
achemes of self-employment in acti-
vities allied to agriculture and in
small-scale industries, There are
also schemes for the provision of
margin money to those setting up
new gmall industrieg and business.
The Reserve Bank of India in its
guidelines jssued on 12th December,
1978 hag urged banks to aim at pro-
viding credits to at least two ad-
ditiona] borrowers per branch per
month to promote self-employment.
The District Industries Centres which

are being set up in different parts
of the country will assist the unem-
ployed to prepare appropriate sche-
mes and to obtain finance from the
banks to launch them.

Plight of Women in DTC Buses
5123. SHRI C. K. JAFFER SHA-

RIEF: Will the Minister of HOME
AFFAIRS be pleased to state:
(a) whether Government’s atten-

tion has been drawn to the “Times
of India” dated 24th February, 1979
that on February 12, a student of
IP. College, Delhi was outrageously
molested by a group of men in a
DTC bus route No. 104;

(b) whether 1t is also a fact that
her appeals to the conductor to stop
the bus were disregarded and no
passenger came forward tq help the
girl; and

(¢) if so, whether Government
would hke to consider the miserable
plight of the women who are facing
difficulties ang are travelling on
their own risk to their lives in the
DTC buses?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
AND MINISTRY OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
S. D. PATIL): (a) to (¢). Govern-
ment’s attention has been drawn to
the news item in the “Times of India”
dated 24~2-1979. Enquiries conducted
by the police and the D T.C. authori-

ties revealed that on 12-2-1979 a

student of I. P, College was travelling
in bus route No 104 from Regal to
I. P. College. When the bus reached
1. P. College at about 6.30 P.M., 4 to 5
boys stood in her way when she want-
ed to alight, The bus, however, did
not stop at 1. P. College and only stop-
ped at the Old Secretariat where the
girl alighted. The student was re-
quested to give a formal complaint
about the incident but she did not do
so. No clue of the miscreants could
be found. According to the conductor
of the bus no request was made to



199 Written Answers MARCH 28, 1970 Written Answers 200

him to stop the bus. He did, how-
ever, see some men harassing &
woman but as the 60 odd passengers
just sat and watched he did not have
the courage to help the girl.

Two policemen have since been
deployeq at I. P, College bus stop to
avoig such incidents. The various
other measures taken by the police
in this behalf are as follows:—

(i) Deployment of policcmen in
plain clothes in buses, particularly,
during morning and evening hours
on routes notorious for eve-teasing.

(iiy Deployment of additional
police at some bug stops on the
affected routes.

(i) Special arrangements in
police control roomg to receive
complaints about eve-teasing and to
initiate 1mmediate follow-up action.

(iv) Fortnightly visits by the
ACSP, SHOs/Division Officers to
girls/women colleges and other in-
stitutions to ascertain their pro-
blems and grievance.

(v) Adequate publicity against
the eve-teasers in the press.

(vi) It has been agreed that in
case eve-teasing is found in any
bus, it will be driven to the police
station for follow-up action

(vijy Immediate arrest of the cul-~
prits and thewr prosecution in
Courts, for substantive offences, or
under provisions of Delhi Police Act.

(viii) Collection of information at
the educational institutions and
from the public to identify eve-tea-
sers.

(ix) Posting of women police in
crowded buses,

(x) Action for binding down or
externment under section 47 D. P.
Act against miscreants.

{xi) Preparation of albums of
eve-teasers,

(xii) Instructions to all police per-
sonal travelling in buses, whether
on duty or otherwise to take notice
of eve-teasing  ncidents, intervene
and bring the culprits to bqok.

(xm) Joint Cordination Commit-
tees of the police and girl students
are being formed separately for
women’s colleges in North and
South Delhi Campuses for a periodi-
cal review of the problem and other
matters relating to maintenance of
law and order in and around these
colleges, DTC is alzo proposed to be
associated with these committees.

The D. I. C. authoritieg are iaking

following action in this regard:—

(i) whenever specfiic instances
against driverg and conductors are
brought to the notice of the DTC
authorities, police action is taken.
Recently, 3 cases nccurred in which
5 persons were involved. They have
all been proceeded against and suit-
able action was taken against them
all including terminating of service
of one comductor and one driver.

(ii) Instructions have been issued
asking drivers and conductors to
wear name badges, They have also
been asked to intervene effectively
whenever any one is found misbe-
having with ladies in the buses and
if necessary, to drive to the nearest
Police Station.

(iii) Display of posters inside the
DTC buses warning the eve-~teasers

. of the legal consequences.

(iv) Owners of private buses run-
ning under DTC control are being
asked to have their bus numbers
written on every seat.

(v) Public appeals for the assis-
tanee and cooperation of the travel-
ling public..

(vl) Areas/routes prone to eve-
teasing sre being identified so that
further measures can be taken.
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(vii) Keeping in view such inci-
dents, DTC is running 40 university
specials exclusively meant for wo-
men students.

Eve-teasing and other such oifences
cannot be lackled effectively by police
action alone, Only if there ig wide
awakening and enlightened public
opinion and citizens are willing readi-
1y to intervene on behalf of helpless
women travellers, it would be possible
to deal successfully with the pro-
blem. The DTC authorities and the
Delhi Police have been instructed to
secure fullest possible cooperation of
the public.

Plight of Women in DTC Buses

5124, SHRI S. R. REDDY: Will the
Minister of HOME AFFAIRS be pleas-
ed to gtate:

(a) the number f cases of violence
against women in DTC buses during
last six months; and

(b) whether any memorandum has
been submitted to the Government
by the girls in this regard and if so,
the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
IN THE MINISTRY OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHRI 5. D. PATIL): (a) One inci-
dent of violence and 8 cases of eve-
teasing in DTC buses were reported
to the police during the period from
1-9-1978 to 28-2-1979.

(b) A demonstraticn wag held by
the gir] students on 23-2-197% when
they submitted a memorandum to the
Police Commissioner and the Delhi
Transport Corporation (DTC) autho-
rities. The demands of the girl stu-
dents with regard to action to ke
taken by the Police and the DTC are
as follows:—

(a) Demands relating to Police.

(i) The law lays down -severe
penaltiag against harassment of wo-
men and it is the responsibility of
the police to implement this law,

(ii) Police travzlling in DTC buses
should take action against all forms
of hooliganism, ranging from verkal
to physical haragsment, even when
they are off duty.

(iii) The Police should set up spe-
cial squads all over the city to check
the incidence of violence against
women.

(b) Demands relating to DTC

(i) All drivers and
should wear name badges.

(ii) Private buses wunder DIC
operation should have their nuin-
bers wriiten on every seat.

conductors

(iii) Statutory warning against
harassment of women should be put
up inside the buses.

(iv) The conductor and driver
should be very firm in implementing
these warnings.

(v) In case where the DTC staff
feel unable to handle the rowdy
elementg themselves, they gshould
have standing instructions to drive
to the nearest Police Station.

(vi) A permanent machinery com-
prising of DTC officials, police and
" women’s organisation should be set
up to deal with all cases of molesta-
tion of women.

(vii) On every occasion that a

complaint is lodged in'the Complaint

- Book, a copy should be given to the

complainant, to make follow-up
action possible.

States’ Plan for Employment

5125. SHRI CHITTUBHAI GAMIT:
Will the Minister of PLANNING be
pleased to state:

(a) whether Government  have
collected information from the States
and Union Territories regarding their
plan to secure more and more jobs
to the unemployed persons in their
respective States ag per their plan;
and

(b) if so, the detailg regarding the
plan of Gujarat State in this regard?
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THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI
FAZLUR RAHMAN): (a) The Sates
and Union Territories in submitting
their Annual Plans and Five Year
Plans have indicated the developmen-
tal outlays which are expected to in-
erease employment epportunities. Some
States have provided detailed  esti-
mates of direct employment generation
shrough plan schemes.

(b) Estimates given by Gujarat in
their Five Year Plan proposals are
laid on the Table of the House. [Plac-
ed in Library See No. LT-4194/79].

Yhe five year plan (1978—83) of
Gujarat iz yet to be finalised.
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Séttlement of Boundary Disputes

between States i
5127, SHRI GIRIDHAR
GOMANGO:
SHRI DHIRENDRA NATH
BASU:

Will the Minister of HOME AF-
FAIRS be pleased to state:

(a) the names of the States and
Union Territories reported to Centre
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for settlement of boundary disputes
of the States;

(b) the measureg taken by the Cen-
tre for early settlement of the dis-
putes; and

(c) the detailg thereof, if any, re-
garding the nature of the disputes of
the States and Union Territories?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL): (a)
and (c). The boundary disputes bet-
ween the following States are based
upon claims laid by one State Gov-
ernment to certain territcries which
constitutionally form part of the ad-
joining State:

(i) Maharashtra and Karnataka;
(ii) Karnataka and Kerala;

(iii) Assam and Nagaland; and

(iv) Punjab, Haryana and Hima-
chal Pradesh. There exist boun-
dary problemg between Assam on
the one hand and Meghalaya and
the Union Territory of Arunachal
Pradesh on the other, These pri-
marily relate to physical demarca-
tion of the inter-State boundary on
ground.

(b) The differences underlying these
matters can be resolved only on the
basis of mutually acceptable arrange-
mentg between the Governments con-
cerned. Our effort hag always been
and continueg to be to prevail upen
them to evolve in a cordial atmoesphere
such consensug and extend all assis-
tance and guidance to enable them to
arrive at such solutions.

Atomic Minerals in Orissa

5128. SHRI GIRIDHAR GOMANGO:
Will the Minister of ATOMIC ENER-
GY be pleased to stats:

(a) whether Government are gware
of the fact that atomic minerals are
found in Maithili area of Xoraput
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District and near Kodala and adjoine
ing area in Ganjam District of Orissa;

(b) if so, the steps taken by Gov-
ernment of Orissa and Central Gov-
ernment for the exploitation of these
minerals for the use of atomic energy;
and

(¢) the programme proposed and
allocation made by the State and the
Central for the same in the year 1978~
79 and 1979-807

THE PRIME MINISTER (SHRI
MORARJI DESAI); (a) and (b). Yes,
Sir. As a result of the surveyg car-
ried out during 1976-77, sporadic
radio-activity was located near
Mathili area in Koraput district,
Orissa. Surface samples from the
outcrop indicated that the radio-acti-
vity 1g mainly due to thorium and the
occurrence is, therefore, not consi-
dered of any significance.

Similarly, surveys conducted during
1959 ang 1962-63 revealed sporadic
radioactivity in Kodala Taluka of
Ganjam district. Radioactivity
was attributed to refractory minerals
and did not persist in depth. In
view of these observation, the area is
not considered economically exploi-
table for uranium,

(c) Does not arise.

Eqnity angd Technical Foreign
Collaboration

5129. SHR1 BEDABRATA BARUA:
Will the Minister of INDUSTRY be
pleased to state:

(a) what are the foreign collabo-
ration proposals, both equity collabo-
rationg as well as technical collabo-
rations, that has been appraved by
Government during the year 1978;
ang b 1

(b) what are the proposed items
to be produced as g result of those
collaborations?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
JAGDAMBI PRASAD YADAYV): (a)
and (b). A total number of aO'i fore~

ign collaboration proposals were ap»
proved during the year 1978. Quase

well as the name of the Indian part ,
the name of the foreign collaboratc
and whether the proposal involw
financial or technical ecllaboration a1
available in the Parliament Library.
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Performance of Computer Maintenance
Corporation

5132. SHRI DAYA RAM SHAKYA:
Will the Minister of ELECTRONICS
be pleasad to state:

(a) whether Government have ex-
amined the performance of Computer
Maintenance Corporation since the
closure of I.B.M. in India;

(b) whether Government have also
examined the performance of Elec-
tronics Corporation of India Ltd.
(E.CIL.) in computer manufactur-
ing; and

(c) if so, details of the same and
irregularities found during the exami-
nation of the performances of ithe
above corporations and action taken
by Government thereon?

THE PRIME MINISTER (SHRI
MORARJI DESAI): (a) Yes_ Sir.

(b) Yes, Sir.

(¢) So far no irregularities have
been found.

sEmi AT e we w1 e
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Wsideration of problems of Tribal

Linguistic People by Minorities
Commission

5139. SHRI GIRIDHAR GOMANGO,
“Will the Minister of HOME AFFAIRS
‘be pleased to state:

(a) whether the Minority Com-
mission considered the problem of
‘tribal linguistic people in the States
-where these groups of people are in
.minority;

(b) if so, the findings and recom-
mendations made for the protection
:and progress of these minority popu-
lation; ®

(c) if not, the Tteasons therefor;
.and

(d) the steps taken by the Centre
-and the States for the development of
-tribal languages so far?
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THE MINISTER OF SATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL. MANDAL):
(a) The Minorities Commission hes
stated that so far it has not received
any representation from the linguistic
tribal peoplelgroups. However, as
and when any representations are
received, the same will be considered
and suitable recommendations would
be made to Government, if necessary.

(b) and (c). Do not arise in view
of (a) above.

(d) Facilities in the field of educa-
tion for tribal languages|dialects at
the primary stage of education are
available in the following States]|
Union Territory Administrations:—

1. Assam—Bodo, Garo, Khasi,

Mikir and Lushei (Mizo).
2. Bihar—Santhali.
3. Himachal Pradesh—Bhoti.

4. Meghalaya—Mizo (Laushai),

Garo and Khasi.

5. Nagaland—Konyag, Ao, Sema,
Chakhesang, Angami, Lotha, Sang-
tam, Phcm, Yimchungar, Khimun-
gam, Zeliang, Remgma, Kuki.

6. Orissa—Kuki language is being
experimenteq by the State Govern-
ment for introduction at the pri-
mary stage of education.

7. Tripura—Lushai (Mizo), Tri-

puri.

8. Andaman and Nicobar Islands
—Karen and Nicobari.

Refusal by Chief Ministers to accept
Annual Plap /

/
5140. SHRI RAJ KESHAR SINGH:
Will the Minister of PLANINING be
pleased to state:

/
(a) whether a number fof Chief
Ministers have refused td . accept
Planning Commission’s proposals for
their annual plan (1979-80); and have
virtually declined to ﬁnalis(e five year
plan (78—83) with the 7esu1t that

\

Ay
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finalisation of the sixth plan is likely
to be delayed; and

(b) if so, reasons in each case and
the time by which the plan is likely
to be finalised?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI
FAZLUR RAHMAN): (a) and (b)
Most of the Chief Ministers of the
States demanded higher outlays for
their Arinual Plan 1979-80. However,
on the basis of availability of resour-
ceg and Central assistance, Planning
Commission indicated the size of the
Annual Plan 1979-80 for each State
except to the extent that they would
be augmented by the transfer 16 the
States of certain centrally sponsored
schemes,

The States’ draft Five Year Plans
have been discussed by them with the
Planning Commission at official level.
The finalisation of these plans had to
await the decision of the National
Development Council on the alloca-
tion of central Plan assistance to the
States for the period 1979—83. These
principlegs having now been decided,
the Commission will be finalising the
State’s Five Year Plans after discus-
sions with the Chief Ministers, which
will be taken up in early April, 1979.

Number of Cottage and Small Scale
Indusiries in States

5141. SHRI DURGA CHAND: Will

the Minister of INDUSTRY be pleased
to state:

(a) what is the number of cottage
and small scale industries which have
been set up in each State and parti-
cularly in Himachal Pradesh during
the last two years, year-wise and also
district-wise in Himachal Pradesh;

(b) what is the number of cottage
and small scale industries proposed
to be set up in each State and parti-
cularly in Himachal Pradesh; dis-
trict-wise in Sixth Five Year Plan,
year.wise; and

al4

(c) what type of these industries
are proposed to be set up in each dis~
trict of Himachal Pradesh during the
Sixth Plan?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI JAGDAMBI PRASAD YA-
DAV): (a) to (c). 'The information is
being collected and would be laid on
the Table of the House.

Messrs Bennctt Colemen Company

5142. SHRI P. M. SAYEED:
SHRI SURENDRA BIKRAM:

Will the Minister of INDUSTRY be
pleased to state:

(a) whether the Uniocn Minister has
requested the Finance and Law
Ministers to investigate the reported
move of M/s. Bennett Colemen Com-
pany which has been mauking large
profits tg diversify the activities
Hrom publishing newspapers into
other industries;

(b) if so, whether both the Minis-
ters have examined the points raised
by the Industry Minister;

(e) what are the other
made by the Minister;

charges

(d) when the final decision is likely
to be taken; and

(e) whether his Ministry has scught
Government’s approval into the pro-
posed merger of sick wunits of the
Sahu Jain Group with the Bennett
Coleman Company?

THE MINISTER OF INDUSTRY
(SHRI GEORGE FERNANDES): (a)
to (d). It had been brought to the
notice of the Minister of Industry by
workers of M]s. Bennett Colemen
Company and some Journalists who
had gmall deposits in the Company,
that this Company wag trying to
diversify its activities from the pub-
lishing field. It was also brought to
hig notice that the Company had clr-
culated a notice to their depositors in
order to get approval for amending
the memorandum of association to
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include other industrial activitieg such
as the manufacture of cement, soda-
ash, jute and chemicals. Thig accord-
ing to the workers and journalists
would affect their interests adversely.
Since the subject matter does not
pertain to the Ministry of Industry,
the Minister of Industry had passed
on this information to the Minister of
Law, Justice and Company Affairs
and the Minister of Finance who are
concerned with the subject matter, for
investigation and taking such action
as they would deem necessary.

(e) The Specified Authority consti-
tuted under Section 72A of the In-
come Tax Act, 1961 hag not received
any proposal for merger from this
company.
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Production of Vehicles

5144. DR. VASANT KUMAR PAN-
DIT: Will the Minister of INDUSTRY
be pleased to state the total produc-
tion of commercial vehicles by the
existing industrial unitg for the last
two years and what i the expected
demand of such vehicleg in the next
two years?

THE MINISTER OF STATE 1IN
THE MINISTRY OF INDUSTRY
(SHRIMATI ABHA MAITI): The total
production of commercial vehicieg by
the existing industrial unitg for the
last two years is given below:—

1976-77 46,502
1977-78 41,244

The Working Group on Transport,
Earth Moving and  Agricultural
Machinery appointed by the Planning
Commissicn  have estimated  the
demand for commercial vehicles for
the next iwo years as under:—

1979-80 66,500
1980-81 73,200

Import of Raw JYute

5145. SHRI M. V. CHANDRA
SHEKAR MURTHY:

SHRI R. V. SWAMINATHAN:
SHRI NIHAR LASKAR:

Will the Minister of INDUSTRY be
pleased to gtate:

(a) whether Government have de.
cided to allow import of raw jute
during the current year;

(b) if so, what is the total quantity
of jute to be imported;

(¢) the main reasons for the same;
ang

(d) to what extent
will help Government?

this decisicm
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THE MINISTER OF STATE IN
MIE MINISTRY OF INDUSTRY
{(SARI JAGDAMBI PRASAD YA-
DAV): (a) No, Sir.

(b) to (d). Do not arise.

Export of Bengal Deshi Cotton

5146, SHRI D. D. DESAI: Will the
Minister of INDUSTRY be pleased to
state;

(a) whether Government will allow
further export of Bengal Deshi cotten
in addition to 50,000 bales already
allowed in view of the high prices
fetched by this variety in foreign
markets ang its low prices in do-
mestic markets;

(b) whether certain State Govern-
ments have represented to the Gov-
ernment for such additional exports;
and

(e) if so, Government’s views

thereon?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI JAGDAMBI PRASAD YA-
DAV). (a) to (c). Keeping in view
the interest of the cotton growers
and taking into consideration the
representations received from the
State Governments, Government of
India have since permitted an addi-
ticnal export of 20,000 bales of Bengal
Deshi cotton from current year’s crop
in addition to the exports already
allowed.

Ban on Export of Salg

5147. DR. VASANT KUMAR PAN-
DIT; Will the Minister of INDUSTRY
be pleased to state:

(a) whether a ban was put in Sep-
tember 1977 on the export of salt;

{(b) what is the total annual salt
production in the country and the
demand for the last three years;

(e¢) whether it is a fact that dua
to ban on salt export the salt industry
is actually utilizing only 60 per cent
of the production capacity; and

(d) whether Government are think-
ing to lift the ban on export of salt
in order to check exploitation of
market by the selt industry?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRIMATI ABHA MAITI): (a) Ex-
port of salt was banned in September
1977 except to Nepal, Bhutan and
Maldives and in respect of committed
contracts.

(b) The total annual production
and effective domestic demand for
salt for edible and industrial purposes
during the last three years were as
follows:—

Production Off take
(effective
demand)

(In lakhs of tonnes)
1976 . 4076 5304
1977 . 5328 56-50
1978 . 60-93 60-85
(¢) No, Sir.

(d) Government have decided to
relax restrictiong on the export of
salt and quotas of 1,50,000 tonnes and
2,50,000 tonnes have been allocated
for export during 1978-79 and 1979-
80 respectively. The requirements
of Nepal, Bhutan and Maldives are to
be met in full and balance quantity
available would be exported tc other
countries. Salt export will include
special varietieg of salt like refined or
table salt with higher value.
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Entry of heavy vehicles in Delhi

5149. SHRI EDUARDO FALEIRO:
Will the Minister of HOME AFFAIRS
be pleased to refer to the reply given
to Unstaired Question No., 1300 on the
28th February, 1979 regarding entry
of heavy vehicleg in Delhi and State:

(ay when were challans against 150
vehicles which participated in the
Kissan Rally issued and what further
action has been taken in regard there-
to;

(b) why no such challans were
issueq against the remaining 2597
vehicles; ang

(c) what action has so far been
taken against these Iast mentioned
vehicles and what further action is
being taken in respect thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
AND IN THE MINISTRY OF LAW,
JUSTICE AND COMPANY AFFAIRS
(SHR1 S. D. PATIL): (a) 150 chal-
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lang were issued upto 14-2-79 as per
details belowWi—

Date ‘Number of challans issued.
8-2-79 70
12-2-79 30
13-2-79 25
14-2-79 25 ¥

All the above cases are pending in
ccurts,

(by and (c). Out of the remaining
2597 vehicles particulars in respect of
161 vehicleg only have been received.
Out of these 80 addresses have been
found to be correct. 50 were incom-
plete or incorrect while 31 were
reported to have had permits. Chal-
lang are being prepared in respect of
the 80 vehicles and will be submitted
in the court. Particulars in respect
of 2436 vehicles are awaited from the
State Regional Transport Authorities.
Al] vehicles found infringing the law
will be duly prosecuted.

aeErd Fan & fag oy |
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Shortage of Explosives

5151, SHRI M. V. CHANDRA-
SHEKHARA MURTHY:
SHRI P. M. SAYEED:

Will the Minister of INDUSTRY 4
please to gtate:

(a) whether shortage of explosive
will continue for long and parti
cularly the explosives of small
diametre where NG-based explosives
technology is the most reliable;
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(b) if so, the main reasons for the
e,

(e) whethey this shortage of ex-
plosives unitg hit by glycol shortage;
and

(d) if so, what steps are being
taken by the Government to over-
come this?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI JAGDAMBI PRASAD YA-
DAV): (a) and (b) No, Sir. Lhe
requirement of industrial explosives
for the year 1979-80 is estimated s
77,500 tonnes For meeting tihis
demand =~hout 33,000 tonnes of NG
based ariety of explosives will be
available which will include about
26,000 tonnes of small diamctre
variety.

(c) Due to short supply of mono-
thylene glycol in Jenuary 1979 the
Production of explosives (Slurry
Type) suffered a small set back m
the month of February, 1979.

(d) The full supply of indigencus
monothylene glycol to the explosive
industry has been restored. For the
balance requirement of monothylene
glycol the explosive manufacturcrs
have been advised to register their
requirements with Chenmucal and
Pharmaceutical Corporation (subsi-
diary of State Trading Corporation)
which i« the canalising agency ior

imports.

Naxalite Prisoners under Death
Sentence

5152, SHRI A. K ROY: Will the
Minister «f HOME AFFAIRS be
DPleased to state:

(a) number of Naxalite prisoners
with death sentence in different jails

of the country just after emergency
and at present;

(b) how many of the Naxalite
prisoners were hanged within the
above period;

(¢) whether Government propose to
commute death sentence of the Naxa-
lite prisoners; and

(d) if so, the steps taken
direction?

in the

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL):
(a) to (d) The information is being
collected and will be laid on the
Table of the House.

Soap Making Indusiry -

5153. SHRI DURGA CHAND: Will
the Minister of INDUSTRY be pleas-
ed to state:

(a) whether there ® any proposal
under Government’g consideration to
shift soap making industry exclusively
for the cottage and village seclor;

(b) if so, what are the details
thereof.

(c) the nameg of the multinational
and large industrial houseg which are
engaged in soap manufacture;

(d) the quantum of soaps manu-
factured by each such unit at present;

(e) by what time the soap manu-
facturing industry is to be shifted to
rural sector; and

(f) what is the number of persons
likely to get employment under this
scheme?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI JAGDAMBI PRASAD YA
DAV): (a) and (b) The Working
Group on Khadi and Village Indus-
tries in itg 1eport submtted in Decem-
ber, 1978 has recommended inter-alic
that Government should not allow
small, medium and large scale scctors
to enter into the activities of maou-
facturing of soap (laundry and toilet)
by using non-edible oils,

(c) and (d) A statement is attach-
ed.
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(e) and (f) The recommendations
of the Working Group on Xhadi and
Village Industries will be implemen-
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hag estimated that the employment in
the village soap industry is expected
to increase from 3.50 persons in 1878-

ted according to the decisiong of the

Government. The Working Group 79 to 12.05 lakh persons in 1982-83.

Statement

Si. Name of the forcign owned and Large Indian owned companies y Production

No.
Laundry Toilet
- - (tonnes)  (tonnes)
1 M/s. Hindustan Lever Ltd. (F) Bombay and Calcutla units . 53.127 1,11,832
2 M/s. Tata O:l Mills Col. Ltd. (La) Bombay, Cochin, Callcut,
Madias, Calcutta and Ghaziabad units . R . 73,670 18,452
9 M/s. Kusum Products Ltd. (La) Calcutta . . . . . 5,153 ..
4 M/s. Godrej Soaps Ltd. (La) Bombay . . . . . 7,528 2,359
5 Mj/s. Tungabhadra Industries Ltd., Kurnool (La) . . . 4,118
6 Mj/s. Bear Oil Industries Ltd , Akola (La) . . . . . 6,445 ..
7 M/s. D.C. Chemicals Works, Delhi (La) . . . B . 4,345
8 M;/s. Rohtas Industiics Dalmianaga: (La) . . . . . 664
9 M/s. Swastik Iiouschold & Indl. Products Lid., Bombay (La) . 2,332 4,090
10 M/s. Asiatic Soap Col. Calcutta (La) . . . . . . 2,780 70
11 M/s. Modi Soap Works, Modinagar (La) . . . . . 2,610
12 M/s. Bombay Dyeing & Mfg. Co. Ltd., Bombay (La) . . 2 ea

Area Welfare Officers for Government
Colonies in Delhi

5154. SHRI DURGA CHAND: Wil
the Minister of HOME AFFAIRS be
pleased to state:

(a) whether it is a fact that Gov-
ernment have appointeq Area Wel-
fare Officers for varioug Government
colonies in Delhi;

(by if so, the names of the officers
who have been appointed with 1heir
area;

(¢) what are the duties and func-
tions of these officers;

(d) whether concerned authoritics
with which they are requred to deal
with are informed of such appoint-
ments;

(e) whethey it ig proposed to give
financiml assistance to these area wel-
fare officers in discharge of their func-
tions, if 8o, the details thereof; if not,
the reasons therefor; and

being taken 1o
these

(£) the steps
strengthen the functiouing of
officers?

THE MINISTER OF STATEIN THE
MINISTRY OF HOME AFFAIRS
AND IN THE MINISTRY OF LAW,
JUSTICE AND COMPANY AFFAIRS
(SHRI 8. D, PATIL): {(a) Yes, Sir.

(b) and (c) A list of the Area Wel-
fare Officers of various Government
colonies with their names and areas
of jurisdiction and another statement
indicating the functions of the Area
Welfare Officers are attached.
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(d) The more important authorities
like Director, Central Government
Health Scheme, Central Public Works
Department, etc. are informed about
these appointmentg and Area Welfare
Officers are expected to contact the
other authorities in the course of dis-
charge of their functions.

(e) No, 8ir,

The assignment of Area Welfare
Officer ig purely of a voluntary nature
and it 1s not proposed to niroduce
any pecuniary element in this scheme,

(f) Does not arise ag scheme is
purely va'vntary in nature.

Statement
1ist nf area Welfare Officers i Government Colonies in Delhi] New Delhi
Sk, Name Area of jurisdiction
No.

] 2 3

1 ShriK. L. Atora . . . . Andrcws Ganj. '

2  Shri V. K. Agmbotri , Asia House.

4 Shri Mukesh Chand . . . . Baba Kharak Singh Marg (Irwin Road).

Shri M. M. Hussain . . . . Bharati Nagar.
Dr. Zakiv Hussam Marg, Kaka Naga.

5 Shn B. K. Dey . . . . Canning Road, Pataudi House.

6 ShriB. R. Goel . . . .

Shri T.P.P. Nambiar
8  Shri G, S. Rathe : .

9 Shri K.5. Mathew . . .
10 Shri G. K. Narainsioghani . .
11 Shri S. 5. Narula . . . .
t2  Shri Shiv Ram . . .

13 Shri O. P. Singh Bhatia ., . .
14 ShriB. Rajagopalan . . .
35 Shri]. S, Naphray . . . .
16  Shri Vidya Sagar Puri . . .

17 ShriS.P.Verma . . . .

18 Shei Kalyan Singh . . . .
19 Shri V. V. Johri . . N
20 SkiS.D.Dharma . . . .

@ BMiAD.Joi . . . .

Chi ta Road, Goie Market, Gole
Dathana.

Curzon Road Apa tments.
Dev Nagar.

Kidwai Nagar (East).
Kidwai Nagar (West).
Minto Road, Tagere Road.

Moti Bagh I.
Nauroji Nagar.
Nanakpura
Netaji Nagar.

Panchkuin Road, Chitragupta Road,
Argm Bagh Place.

Pandara Road.

President’s Estate.

R.K. Puram, Sector No. I.
R.K. Puram, Sector 11,
R.K. Param, Sector 111,

110 158,
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1 2 3
22 Shri R. Padmanabhan . . . R.K.Puram, Sector IV.
23 Shri N. Natarajan . R.K.Puram, Scctor V.
24 ShriR.R. Puri . . . R.K Puyram, Sector VII.
25 Shri F1.V. Rolua . . . . . R K.Pwam, Sector IX.
26  Shri Babu Lal . R.XX Puram, Sector XII.
27 Shri Madan Singh Srinivaspuri.
28  Shri Sudershan Sharma Sarojini Nagar.
29 ShriS. P, Srivastava . . Telegraph Lane,
30 ShriC. L Arya . . Timarpur
g1 Shii Om Parkash . . . . ‘Tagore Road Hostel
Statement and furn'sh report on the basis of
which action is taken by the Directo-
FUNCTIONSO(;,;"I gél:sfl WELFARE rate of Estates for shifting the erring

1 To function as co-ordinating
officer between the C.G.H.S. Dispen-
sary and its beneficiaries regarding
complaintg from either side.

2. To attend to all emergency hos-
pital work like help in expeditious
hospitalisation of serious cases attend-
ing to complaints regarding hospital
care etc.

3. To serve on the C.G.H.S. Area
Advisory Committee for considering
suggestions for the improvement of
service and facilities.

4. To act as Vice~-Chairman in the
Co-ordination Committee for Samaj
Sadans (Community Halls) and look
to its proper functioning and improve-
ment.

5. To act as Liaison Officer between
the Department of Personnel and A.R.
and the local Associations in all miat-
ters and disputes and to mediate in
election disputes at the request of the
parties.

6. To investigate all cases of neigh-
bourly disputes referred to him by
the Department of Personnel and A.R.

party to another locality.

7 To act as Liaison Officer between
the Associations angd the Municipal
authorities in all complaints regard-
ing civic services, water, electricity,
street lighting, drainage, bus service,
sanilary service and vaccination and
inoculation services.

8. To act as Liaison Officer with
local police authorities regarding any
incident in the locality involving law
and order.

9. To act ag Liaison Officer with the
Delhi Administration Education Direc.
torate regarding complaintg about
schools timing, admission etec.

10 To act as Liaison Officer bet-
ween the Cooperative Consumer store
and the beneficiaries in the area.

11. To act as Liaison Officer between
C.P.W.D. authoritieg and the allottees
regarding complainty lodged with the
C.P.W.D. Enquiry Offices for thelr
speedy disposal.

12. To keep in touch with all soclal
gervice religious and cultural bodies
in the area.

* ¢
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13. To act as Liaison Officer with all
activities of Grih Kalyan Kendra in
the area including ‘Creche’

14. To act as Limison Officer, bet-
ween the colony and the Central Sec~
retariat Sports Control Board in all
activities of the Board.

15. To medicate in family disputes
to bring about harmony in the home
life in the context of home Ministry
Circular for maintaining the wife In
a reasonable comfort and matters
relating to notation of monogamy.

16. To assist and cooperate in com-
paigns and measures such as vaccina-
tion, inoculation, blood donation,
family planning etc. launched by the

Ministry of Health anq Family Wel-
fare.

N.B. The above list is only illustra-
tive and no exhaustive,

Leosg suffered by H.E.C.

5155. SHRI SHANKERSINHJI
VAGHELA:

SHRI MUKHTIAR SINGH
MALIK:

DR BIJOY MONDAL:

SHRI AMAR ROY
PRADHAN:

Will the Minister of INDUSTRY be
Pleased to state:

(a) what are the getails of the

losses suffered by the HEC during
1977-78;

(b) whether it is a fact that the
HEC has taken crores of rupees
overdrafty from the State Bank of
India and from the Government; and

(e) it so, the detailg in this regard?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRIMATI ABHA MAITI): (a)
HEC incurrcd a 1oss of Rs. 30.26 crores
during 1077-78.

() and (¢) In view of the long
gestation ‘periofl undergone by the
projact and continuing losses right
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upto and including 1974-75 Gavern-

ment has, upto 31st March, 1978,
given loans to HEC aggregating to
Rs. 114.74 crores for meéting capital
expenditure, repayment of Govern-
ment loans and payment of interest
charges etc. In addition, the Corpora-
tion hag taken cash credit accommo-
dation of Rs, 33.30 crores from the
State Bank of India for meeting its
operational requirements which is a
noram!i practice for companies to
finance their working capita} and is
in accordance with the normg laid
down by the Bank in this respect.
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Manufacture of Minicomputers and
Microprocessors

5158. SHRI S. R. DAMANI:
SHRI D. D. DESAL:

Will the Mumster of ELECTRONICS
be pleased to state:

(a) whether Government have
taken a decision in regard to the
Setting up of units for manufacture
of minicomputers ang micropro-
cessors;

(b) if so, the details thereof;

(¢) whether qualified individuals
or groupe who would like to promote
minicomputer ang related industria]
programmes would be allowed to
have foreign collaboration, on a selec-
tive blams; and

(d) it 80, the
thereof?

THE PRIME MINISTER (SHRI
MORARJI DESAI): (a) Yes, Sir.

broad guidelines

(b) A copy of the Industrial] and
Technology Policy for Mini-Com-
Puter fMicro-processor based syst is
enclosed at Statement-I. ystem 3

(c) As will be seen from that
poliey  statement: qualified 1indi-

nics  industry, being an industry
which thrives on sophistication, in
exceptional cases where it is demons-
trably in the interest of the quality
amd sophisticated electronics develop-
ment in the country, foreign technical
collaboration could be permitted,

Statement

Industrial and Technolegy Policy for
Mini-Computer/Microprocessor  based
Systems

The Department of Electronics have
recognised that minicomputer/micro-
processor based systems can bamng
significant cost reduction, design
implifications and better flexibility in
windustry apart from finding a wide
range of applications in a ,number of
other areas of the economy. The
mini-comouter/microprocessor indus-
try would, thereore, one of the major
thrust areas to be grown in the field
of computers. Government has de-
cided that the development of the
industry will be on the basig of the
following policy framework:

2 Based on capability, size and
structure of the system as well as
type of avplication, muni-computer.
microprecessor based systems can be
classified into the following usage
categories:

(i) Dedicated applications:

*(OFM optiong for specific func-
tiong nn a real tume basis with
nominal periphevals).

(n) Standard on-line applhcations:

«(OEM option with peripherals
and software).

(iil) Major on-line applications;

and
(1v) Stond-alone systems.

3 The following guidelines would
be applicable for approval of pro-
preposals for the manufacture of these
systems: The major objectives in the
development of the minicomputer/

microprocessor indusiry would be on

*OXM—Original Equipment Manufacture,
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setting up of systems engineering
companies which are not necessarily
engaged in the manufacture of
central proCessing units (CPUs) or
peripherals, Manufacture of proces-
sors of peripherals wall, however,
also be permitted to produce mini-
computer systems. For dedicated
applications e.9. direct data entry
accounting/invoicing machines, data
acquisition systems, type setting
applications, and dedicataed control-
lers, medium and small scale
entrepreneurg with g technical back-
ground would be preferred. For
requirements of on-line and stand-
alone applications, units from the
organised sector would be considered
Qualified individuals/ groups abroad
wishing to return and invest 11n
minicomputer related industrial prog-
rammes, would be actively oromoted.

4 While examining applications for
industrial licences/small scale ap-
provals a detailed scrutiny will bhe
undertaken to ensure that the appli-
cation areas in which the mini-
computer/microprocessor system s
to be used, are in tune with national
priorities The industrial licensing
policy will also continue to be res-
trictive iy areas where labour dis-
placement is likely to be involved

5. Foreign techniral collaboration
for high performance peripheral
units would be permitted on a selec-
tive basis. Electronicg bemg an
industry which thrives on sophistica-
tion, in exceptional cases where it is
demonstrably in the interests of
quality and sophisticated electronics
development in the country, foreign
technical collaboration may be per-
mitted: otherwise no foreign financial
or technical collaboration would be
permitted for companies wishing to
make minicomputer systems, Foreign
brand names may be permitted to be
used for the exvlicit purpose of pro-
motion of export salles. Indigenous
brand names should be evolved for
the domestic market.

MARCH 28, 1979
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8. To facilitate prograrumes for the
systemg engineering of minicom-
puters, industria]l capacity for the
production of a standardised range of
peripherals and CPUs would be buiilt
up on an OEM basis, 50 that there is
free indigenous availability at rea-
sonable prices of the basic building
blocks for mini-computer/micro-
processor based systems. In this
regard, peripheral units, semicon-
ductor element involveq in CPUs, and
consumables, would be standardised
to the maximum possible extent and
licensed/approved companies would
need to configure their systems
around these stndar@ building blocks.

7. Until  indigenously  produced
peripherals ang CPUs are available,
efforts will be made to import certain
preferred components, CPUs and peri-
pherals on a stock and sale basis to
obtain price advantages, Heowever,
wherever system /cotpanies/users are
in definite need of acquiring pexi-
pherals/processors outside this range,
the Department of Electronicy will re-
commend ad-hoc import clearance after
due review.

8. The bperformance of the units
licensed/approved to make mini-
computer /microprocessor based sys-
tems would be reviewed periodically
(annually to begin with) and expen-
sion of capacity approved on the basis
of these reviews.

9. All pending applicationg will be
scrutinised by the Government and
duly disposed of. The viebility of
the applicants in termy of their R&D
facilities, capability to maintain
standards and quality, current infras-
tructure and future potential would
from the basis for asuch scrutiny,
Fresh applicationy will be called
through a Press Note only after ihe
pending applications gre decided.
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Setling up of 3 Working Group on
Textiles

5159. SHRI S. R. DAMANI: wWill
the Minister of INDUSTRY be pleas-
ed to state:

ta) whether Government had set up
a working group on textiles for draw-
ing up the projections and demands
of the textile industry on a long range
basis;

{b) whether the group has sub-
mitted its report; if so, the broad re-
commendations made by it; ang

(vy Government's reaction thereto?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI JAGDAMBI PRASAD
YADAV). (a) Yes Sir.

(b) No Sir.

(¢) Does not arise.

Steps to Induce Investmenis

5160. SHRI S. R, DAMANIL: wilt
the Minmister of PLANNING be pleased
to state:

(a) whethey it ig a fact that savings
are exceeding investments during the
course of the year; and

{b) if so, the measurcs proposed to
be taken by the Government fo re-
verse the situation and induce invest-
ment?

THE MINISTER OF STATE IN
THE MINISTRY OF PLANNING
{SHRI FAZLUR RAHMAN): (a) Firm
information regarding savingg and
investment in 1878-79 is not yet
aveilable. estimates
however, indicate that investment in
the gurpent Year is higher than
sevings,

[ .

(b) Question does not arise.

238

Investment in Paper Industry by
Private Sector

5161. SHRI S. R. DAMANI: wil
the Minister of INDUSTRY bg pleas-
ed to state:

(a) what was the investment made
by the private sector in the paper
industry during the last three years;

(b) the steps probosed to be taken
by Government to induce private
sector to invest in paper industry;

(¢) whether it is a fact that the
Bureay of Industrial Costs and Prices
has recommended 4 price hike of
Rs. 500/. per tonne for white print-

lnzdpamr to the existing paper units;
an

ernment on the above recommenda-
tion?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRY JAGDAMBI PRASAD
YADAYV): (a) An additional capacity
for the production of about 75,000
tonnes of paper and paper board per
annum hag been commissioned in the
private sector, during the last three
vears. This has come up mainly m
the form of small paper mills using
agricultural residue and waste paper,
for which the capital cost is estimated
to be about Rg, 4000—5000 per annual
tonne. Hence the investment involv~
ed would be of the order of Rs. 30 to
40 crores approximately.

(b) The normal fiscal incentives
available for industria] investment,
such ms inveatment allowidice. are
applicable to paper industry also. In
addition, Government have libera-
lise@ the licensing policy for small
paper mills baged on agricultursl re-
sidue, Measureg to promote utilize-
tion of bagusse are also under consi-
deration.

(¢) and (d). The Bureau of Indus-
trial Costs and Prices had carrvied
but a quick study of the price of
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white printing paper, about a year
8g9. However, in the light of recent
increase in prices of uncontrolled
varieties of paper, the Bureau is
being asked 1o up date their study.

Study to Review Foreign Collaboration

5163. SHR1I CHITTA BASU: Will
the Minister of INDUSTRY be
pleased to gtate:

(a) the number of collaboration
agreements during the period 1966—
1877, and 1977 to date;

(b) whether there has been any
comprehensive study about the effects
of these agreements on our national
economy particularly in respect of our
national objective of self-reliance;

(c) if so, the essential findings of
the study; and

(d) whether Government propose
to review the entire policy of colla-
boration agreements?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY

(SHRI JAGDAMB] PRASAD
YADAV): (a) The number of
foreign collaborations approved by

the Government during the period
1966-1877 and during the period
January, 1978 to February, 1979 were
2776 and 345 respectively, totalling to
8121,

(b) to (d). In the statement on
Industrial Policy laid before Parlia-
ment on 23rd December 1977, Gov-
ernment’s policy regarding foreign
investment and foreign technology
has been elaborated in parag 22 1o
926. On the basis of an assessment
made recently by the various Min-
jstries of the Government of In_dia
regarding the assimilation of foreign
technology  covered by proposals
mrovedinthepastandtheextent
ot indigenous capability achleved so
far, Government issued a Press Nate
on 28-12-78 wherein an jllustrative
Jist of iniustries where no foreign
collaboration, financial or technical, is
considered necessary has been given.
A copy of the Press Note is available

in Perliament Jibrery.
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Nationslisation of Industries

§164. SHRI CHITA BASU: Will the
Minister of INDUSTRY be pleaseq to
state:

(a) whether Government have
since been able to identify constraints,
legisiative or otherwise, in the way
of nationalisation of the industries,
like jute, sugar, iron and steel;

(b) if so, details thereof ang the
steps taken to remove them;

(c) whether guidelineg have so far
been formulated to give effect to the
Government’s proposals for the reduc-
tion of the holding and control of
large investment companies to un-
scramble the monopolies; and

(d) the reasons for such inordinate
delay to give effect to electoral pro-
mises?

THE MINISTER OF INDUSTRY
(SHRI GEORGE FERNANDES: (a)
to (d). Minister of Industry has on
various occasions, including at a Press
Conference on 12th February, 1979,
discussed the question of nationalisa-
tion of industrieg as part of the
programme to implement the Janata
Party resolution on economic policy
and in the context of the debate on
the cncentration of economic power.
These issues have also been raised by
the Press during their meetings with
the Minister of Industry. At his
vecent Prees Conference om 12th
February, 1879, Minister of Industry
spelt out the criteria for take-over
and nationalisation of industries a8
being the extent of concentration of
economic power by large houses, the
extent to which there is need to
regulate the entire spectrum of indus-
trial output ang marketing by the
State, and the areas in which the
public sector has to make its presence
felt, These immiey are also desit with
in the Statagment on Industrial
Policy presented to
December 23, 1977.
have not however taken any decision
in thiy regard.
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Recommendiations of Small Scale
Indusiries Board

§165. SHRI CHITTA BASU.

SHRI KUMARI
ANANTHAN;:

Will the Minister of INDUSTRY
be pleased to state

(a) what are the recommendations
made by the All India Small Scale
Industries Board which met recently;
and

(b) actions taken thereon?

THE WINISTER OF STATE I
THE MINISTRY OF INDUSITRY
(SHRI JAGDAMBI PRASAD
YADAYV): (a) The main recommen-
dations of the Small Scale Industries
Board at its 34th Meeting held on the
14th and 15th February, 1879 are as
under:—

DIC Programme:

The Board has recommended con-
tinuance of the Centrally sponsored
District Industries Centres Prog-
ramne at least till the end of 6th
Plan period, their effective strengthe-
ning go as to become the focal points
for the economic development of the
region, adoption of one DIC by every
large scale units—public or private
additional feacilities to be granted for
the north-eastern region where the
implementation of the DIC prog-
ramme was facing certain difficulties

Legistation

The Board has unsnimously wel-
comed the proposed legislation for
the protection and development of
small scale gsector and hasg suggested
that special care may be taken in
the legislation to ensure that adequate
protection was afforded to the coitage
sector and tiny sector. A clear and
un-ambiguous definition of small
scale sector a8 well as ancillary units,
w’::h to %X: !nﬂituﬁog; atr;‘d
agencies should provided e
Governmant,

. -

The Board hsag also recomumended
that a particular study might be
made of the existing labour legisla-
tion in terms of procedures and
returns 40 be submutted without ad-
versely affecting the wageg and terms
of work; extension of the existing
policy of reservation so as to compel
large and medium sized units who
are currenfly producing 1cserved
iteme to vacate their production in a
phase@d manner in the near future.

Fmanciul  Assistance to  the Small
Scale Industries

The Board has recommended that
an apex agency for financing and
monijtoring the credit flow to the
small and tiny sector, should be set
up as early as possible. The decisions
taken by the Reserve Bank of India
in terms of small loans should be
brought to the notice of Branch
Managers throughout the country for
speedy implementation.

Raw materwals

The Board has recommended that a
nodal agency such as DC(8SI)
should take on a greater role in the
equitable allocaion and distribution
of raw materials to the smail scale
sector and to ensure that the require-
ments are met. The specific
requirements of raw materialy in
respect of small scale units should be
assessed by a tripartite Committee in
each State consisting of representa-
tives of the Director of Industries, the
State Smal] Industries Service Insti-
tutes. The assessment of raw material
requirement made by this Committee
should be honoured, and it should be
the responsibility of the Government
to ensure that the requirementg are
met in full and are considered as the
first charge of national resources of
such raw materials to be supple-
mented, if muecessary, through
imports.

Small Industries Corporation in
each State should be strengihened sO
a8 to act as effective channels of
distribution, The Corporation may



‘scele sector

-

243 Written Answers
act ag single channel for disiribution
of raw material to the small scaie
sector as against the existing practice
of supplying directly from the stork-
yarda The DIC should also be
actively involved in keeping watch
on the utilisation of raw material
quota. The Board also recommended
that there should be a uniform pool-
g¢d price for every raw material and
the central saleg tax now being
Jevied on goods imported and in
transit should be discontinueq for the
“mall scale units.

Marketing

The Board recommended that small
schle unit 1n land locked States
should be provided with dry port
facjlities on a pooled basis so as to
enable them to compete with units
having port facilities. ~The bank
finances should be available for
setting up of marketing organisation
in the public, private and cooperative
sectors, Government would provide
necessary facilities to enable small
scale units to test thewr products &!
easily accessible centres and flnancing
institution should provide funds for
purchase of testing equipments by
smaly scale units. The establishment
of an institution on the lines «f Trade
Development Authority (o provide
marketing  assistance to  the small

for export purposes
shoul also be considered by the
Government. The present system of
taxation should be modified so as to
help the growth of small scale and

anciliary: sector.

(b) The recommendationg  are
_under examination.
Juvenile Crimes
5188, DR. VASANT KUMAR

PANDIT: Will the Minister of HOME
AFFAIRS be pleased to lay a state-
ment showing:

{a) the number of crimes commit-

ted-by miners and  juveniles in the
gountry for the decades ending 10658,

1968 and 1978;
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{b) whether s survey was conduc-
ted by the National Police Academy
which indicated alarming increage in
the registered juvenile crimes due to
rapid industrialization, wurbanization
and social changes effected by mass
media like advertisement, cinema
ete.;

(c) the recommendations made by
the NPA for change in procedure in
dealing with juvenile offenders; and

(d) the policy ultimately evolved
by Government to tackle this socio-
economic problem endangering socie-
ty discipline and law and order?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME
AFFAIRS: (SHRI DHANIK LAL
MANDAL): (a) The requisite infor-
mation is being collected and will
be laid on the Table of the House
as soon as possible,

(b) In a book  published vy the
National Public Academy on the “Role
of Police in combating Juvenile De-
hnquency in India’”. The figures of
juvenile delinquency fromn the year
1958 to 1969 have been analysed
which indicates an increase in such
crimes by 122.2 per cent between
1958-64 and by 44.1 per cent between
1965-69 Among other factors, ra-
pid industrialization, slum culture:
sex loaded films etc. have also been
mentioned ag the predominant causes
of crines among juveniles.

(c) Some suggestions have beea
made for bringing out changes in the
Police procedure for dealing with
cases of juvenile delinguents.

(d) The Children Acts 1n vogue
provide for the care, protection, main-
tenance, welfare, t{raining eduction
and rehabilitation of neglected and
delinquent children including trial of
the latter. Rlaborate provisions
exist for the establishment of spaci-
alised machinery in terms of juvenile}
children's courts, remand’observation
homes; certified apjroved/special
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schools, probstion and aftercare ser-~
vices. The Acts also envisage effec-
tive utilisation of voluntary welfare
-agencieg for rehabilitation of children
in need of care and protection.

Repayment of loan advanced to Sick
Mills in Madhya Prdesh

5167. DR. VASANT KUMAR PAN-
DIT; Will the Minister of INDUSTRY
be pleased to state:

(a) whether Government of Madhya
Pradesh and Madhya Pradesh State
Textile Corporation have demanded
repayment of loan advanced to 5
sick mills in Madhya Pradesh during
1971-—1974;

(b) if =0, what is the total amount
so repayable and the amount of in-
terest accrued thereupon; and

{¢) what are the reasons for delay
1n payment of the above loans?

THE MINISTER OF STATE IN

THE MINISTRY OF [INDUSTRY
(SHRI JAGDAMBI PRASAD
YADAV): (a) Yes, Sir

(b) Rs 23509 lakhg as loan und
approximately Rs. 113 99 lakhe as
interest accrued thereon upto
31.3.1978.

{e¢) amount could not bLe paid
<due to continued losses and ihe
resultant shortage of funds,

Represemtation for making Interest
Sobsldy Scheme applicable to non-
factery outreprencurial units of
Viliage Industries

5108. SHRI R. XK. MHALGI: Will
the Minister of INDUSTRY be
plensed to state:

(a) whaether it is a fact that the
Khadi and Village Industries Com-
mission has represented to the Umon
Goverviment its letter BB|7-Park
2/10-T9 dwn 10th August 1978 in
regard to mnk:nhg the Intereat Subsidy
Scheme spplicable to non-factory en-
trepren

eurial units of village indus-

tries under K.V1.C. Act in respect of
loans raised for setting up units by
such Rural Entrepreneurs;

-

(b) if so, actions taken by Govern-
ment so far and the details thereof;
and

(c) if no action taken so far, the
reasons of delay?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHR1 JAGDAMBI PRASAD
YADAV): (a) Yes, Sir.

(b) and (c): It was not consider-
ed feasible to extend the Interest Sub-
ridy Scheme to individual artisans
pruposed 1n Khadi and Village Iin-
dustries Commission‘'s cothmunication
referred to in part (a) of the Ques-
tion on administrative and financial
considerations.

Appollo Tyres

5168. SHRI C. K. CHANDRAP-
PAN: Will the Minister of INDUS-
TRY be pleased to state:

(a) whether the ‘Appollo Tyres
has appointed Raunag International,
the export organisation of the Raunag
Group as the representative of the
Appollo Tyres in the international
market;

(b) if so, when was this decision
taken by the Board of Directors of
Appollo Tyres; and

(¢) to what extent: the Raunaq
International 1s getting its products
sold abroad; and the details thereof?

THE MINISTER OF STATE IN
THE

MINISTRY OF INDUSTRY
(SHRI JAGDAMBI PRASAD
YADAV): (a) and (b). M/s. Apollo

Tyres Limited have not appointed
M|s. Raunag International Limited
as the representative of Apollo Tyres
in the international market.

(¢); No export of the products of
the Company has been effected thro-
ugh Raunaq International Limited.
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Taking over of M/s Geovanola
Binny

§170. SHRI M. RAM GOPAL
REDDY: Will the Minister INDUS-
TRY be pleased tp state:

(a) whether Employees Union of
of M|s Geovanola Binny in Cochin
has urged for taking over of the
firm; and

(b) if so, Government’s reaction
thereto?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRIMATI ABHA MAITI) (a) Yes,
Sir

(b) The matter has heen taken up
with the State Government of Kersla,
who have been adivsed to consider the
request of the ocmployees’ union to
take over the unit.

Colaboration in Manufacture of
Trucks

5171. SHRI M. RAM GOPAL
REDDY: Will the Minister of IN-
DUSTRY be pleased to state:

(a) whether Government have
sought Austirian collaborations in the
manufacture of trucks in the coun-
try; and

(b) if so, the reaction of Austrian
Government thereto?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRIMATI ABHA MAITI) (a)
and (b): The Austrian Government
are apprised of the possibilities of
cogperation in upgradation ef the
sitomotive sector in India. Re-
presentativeg of an Austrian firm
which in the Muanufacture
of automotive engines, 2-wheclers and
some autamotive ancillaries are
sending & technical team to India
for sssessment of these possibilities.
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Posting of Officery in the Directorate
of Khandi and V. 1. Comnrission

5174. SHRI K. A. BRAJAN:
Will the Minister of INDUSTRY be
pleased state:

(a) whether the Khadi and V. 1,
Commission had posted two officers
in the Directorate cadre in Delhi in
1877.78 and is having only one
Director now;

(b) what were the reasons for hav-
ing two Directors in Delhi;

(c) the duties and functions assign-
ed to them; and

(d) the reasons for withdrawing
one Director now?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI JAGDAMBI PRASAD
YADAV): (a) Yes, Sir,

(b): In addition to one directer in-
charge of the State office at New
Delhi, another Director was needed
in New Delhi for work .elating 1o
bulk supplies and negotiations with
Government Departments and others.

(¢): Duties and functions of the
Director in-charge of Supplies to
Government and Public Undertakings
stationed in Delhi, mainly covered
all matters relating to gquotations
against DGS&D and other enqui~
ries, fixation and finalisation A.T.
prices; recovery of old arrears, sattle-
ment of price difference accounts of
institutions, etc. Duties and functions
of the Director of the State Office gt
Delhi, mainly, covered policy matters
and coordination at ftate level of
activities between KVIC and others,
planning: budgeting momtoring and
administrative functions.

{(d): In spite of the earlier arran-
gements for posting ‘two Directons at



251 Written Answers

Now Delhi, it was observed that a
number of items relating to Directo-
rats of Supplies to Government and
Public Undertakings continued to be
attended to from KVIC‘s Head Office
at Bombay. Besides, need was also
felt to post g Durector for KVIC's
State Office at Ambala, KVIC
therefore: withdrew one Director
from Delhi

Staff of Khadi and V.I. Commission to
be deployed in States

§176. SHRI K. A, RAJAN:
Will the Minister of INDUSTRY be
pleased state:

(a) whether the Khadi and V.1
Commission has carried out any
study to assess the requirement of
technical staff to be deployed by 1t
in every state for the development
of various industries coming under
its purview;

(b) 1f so, what is the assessed re-
guirement of the staff for each indus-
try and the actual staff deployed in
the States at present;

(e 1f the actual staff deployed are
less than the required strength, the
steps proposed to be taken to meet
the requirements; and

(d) if no study has been done so
far, the reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI JAGDAMBI PRASAD
Y¥ADAV). (a) Yes Sir.

(b) and (o): Information regarding
asctoal steff deployed in each State
for esch Industry is being colletted
and will be laid on the Table of the
House. .Apvtion to augment the staff
requirements can be considered only
after the information is available.

. (d@): Does not arise.
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Development Oficers of Khadi and
Villags Industries

5176. SHRI K. A, RAJAN:
Will the Minister of INDUSTRY be
pleased state:

(a) the duties, functions and res-
ponsibilities prescribed to the Develop-
ment Officers and Assistant Develop-
ment Officers of various industries by
the Khadi and Village Industries Com-
mission; and

(b) 1f not, the reasons therefor and
the steps proposed to be taken?

THE MINISTER OF STATE IN

THE MINISTRY OF INDUSTRY
(SHRI JAGDAMBI PRASAD
YADAV): (a) The Development

Officers of Khadi and Village Indus-
tries Commission survey potentiali-
ties;  supervise|run departmental
units; provide support for procure-
ment of raw materials and market-
ing, train and guide field staff and
do overall supervision of the work of
the concerned industry in the respec-
tive State. Asgistant Development
Officers assist the Development Offi-
cers in the discharge of these duties

(b): Does not arise
Khadi and V. §. Commission

5177. SHRI K. A. RAJAN:
Will the Minister of INDUSTRY be
pleased state:

(a) whether the Khadi and V.I. Com-
mission has posted one Development
Officer for each indugtry in the Btate
offices to look after the development
work of the respective industries;

(b) if not, the reasons therefor;

(c) how the development work of
such of those indugtfries not represented
by a Development Officer is watched;
and

(@) in view of the importanve given
to the development of Khadi and Wi~
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lage Industries, whether posting of at-
least one Develppment Officer for each
industry in the state office will be
considered and implemented?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI JAGDAMEIL PRASAD
YADAV): (a): No, Sir.

(b) to (d;. The work related to
Khadi and Village Industries is look-
ed after by the State Boards in those
States where the Boards exist. Over
and above this arrangement, Develop-
ment Officers under the Commission
are appointed to look after various
indusiries as per requirements of the
situation. Moreover, the State pro-
grammes dc¢ not cover all the activities
of the Commission. The posling of
technical Officers at different levels
is therefore dependent on the level
of existing programames, institutional
infrastruclure; capability and poten-
tial for future development.

Setting up and Expansion of
Newsprint Units

5178. SHRI P. RAJAGOPAL
NAIDU: Wil the Minister of IN-
DUSTRY be pleased to state:

(a) whether Government have set up
any newsprint units this year;

(b) if so, the places; and

(c) whether there is any proposal to
expand the present newsprint units?

THR MINISTER OF STATE IN

THE MINISTRY OF INDUSTRY
(SHRI JAGDAMBI PRASAD
YADAV): (8) amd (b) During the

year 1978.79 Gevernment have not
et up any hawsprint unit. However
the Kesmia Newsprint Project (capa-
city 80,000 toanes per sunum)  at
Vellor; Distrivt Koltayum; (Kerala
Stats): which i# ‘belng implemented
by the Hinduptan Paper Corporation

is expected to be commissioned by
the last quarter of 1979.

(¢) The Natijonal Newsprint and
Paper Mills, Nepanagar (Madhya
Pradesh) is implementing their ex--
pansion scheme for raising the capa--
city from 30,000 to 75:000 tonnes per
annum.

News-item “How Police Keep Crime
Figures Low”

5180. SHRI SHARAD YADAV: Will
the Minister of HOME AFFAIRS be
pleased to state:

(a) whether Government’s attention
has been invited to the news-item ap-
pearing in the Indian Express, Delhi
dated the 2nd March, 1978 under the
caption “How police keep crime figures.
low";

(b) if so, the reaction of Govern-
ment thereto; and

(e) the action taken against recalcit-
rant officials”

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS AND IN THE MINISTRY OF
LAW, JUSTICE AND COMPANY
AFFAIRS (SHRI S. D. PATIL). (a)
Yes Sir.

(b) and (c). The matter regarding
free and correct registration of cases
ig receiving the personal attenlion of
senjor officers. The following mea-
sureg have been taken in this ve-
gard:—

(i) Instructions have been issued
from time to time for free and cor-
rect ragistration of the cases wv the
police stations.

(ii) Instructiong have been issued
that the Assistant Commissioncrs of
Police of the Sub-Divisions and
SHOs sghould visit the Reporting
Room frequently in order to ensure
that the complainants are prompily
and politely attended to, and their
complaints correctly registered, by
the police station steff.
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Qii) The copies of FIR received
the Addl. Commissioner of
Police (Range) and District Deputy
Commugs.ioners of Police are aiso
checked to see that the cases are
correctly registered under the ap-
propriate sectionsg of law, In cer-
tain cas»s where the section of law
is not correctly recorded in the
FIR, the same 15 got changed/
amended Action against defaulting
officers is also taken where neces-
sary.

(iv) Notice Board has been di3-
played in the Reporting Room of
each Police Station for the guid-
ance ot the Complamants giving
telephone numbers of District
Deputy Commissioner of Pohce and
Assistant Commizioner of Police
who can be contacted in case of
any difficulty in getting report re-
corded properly.

(v) Surprise checks are also
bemng conducted by the Vigilance
Brancn and ‘Decoy Reporters’ sent
to the Police Stations. During the
year 1978, departmental action
agamnst 4 ‘polce personnel of the
Repoiting Room staff was initiated
at the instance of the Vigilance
Branch (3 for non-registration of
the cases and 1 for delay in regis-
terine the case).

Shortage of Tractor Tvres

5181. SHRI AMARSBINH V. RA-
THAWA. Will the Minister of INDUS-~
TRY be pleased to state;

(a) whether it is a fact that there
is a shortage of rear tractor tyres
throughout the country;

(b) if so, the reasong therefor; and

{c) the mede of distribution of more
tractor tyres amongst the States and
t{o the users?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI JAGDAMBI PRASAD YAD-
AV): (a) and (b) There is no short-
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tage of rear tractor tyres in the coun-
try. Even though M/s. Goodyear
India Ltd one of the manufacturers
of ftractor tyres had a lock out in
their factory, over all production of
thig catpgory of tyres increaged by
24 per cent ;m 1978 ag compared (o
the production figures of 1877. More-
over, imports of tractor tyres have
been permitted liberally.

(c) Trere is no statutory cuntrol
on the dictribution of tyres and tubes.
The distribution is arranged through
the normal marketing channels by
the manufacturers in different paris
of the country depending on actu.!
demand,

Production of Noun-Coarse Cloth

5182. SHRI AMARSINH V. RATH-
AWA: Wil] the Minister of INDUSTRY
be pleased to state:

{a) whether any instructions have
been issued to big Cotton and Spanning
industries to produce non-coarse cloth
(cheap quality) to meet the demand nt
the country;

(b) if so, the action taken by the
Government thereon, and

(c) whether Government have any
check on the industries m this regard?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI JAGDAME] PRASAD YAD-
AV): (a) to (c). No mstructions have
been issued compelling any textile
unit to produce any particular type of

tiom in the public sector and to some
extenl Dby ocertaln willing priveie
sector milly who respend to the ton~
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Polioy Paper regarding Faper and
Newsprint production

5183. S8HRI A. R. BADRI
NARAYAN:
SHRI NIHAR LASKAR:

Will the Minister of INDUSTRY be
pleased to state:

(a) whether he has prepared a policy
paper for consideration of the Union
Government contaiming a packages of
measures to increase the paper and
newsprint production and to stream-
line the paper distribution system;

(b) 1f so, what are the details of the
proposed scheme; and

(c) when will he introduce the pro-
posced scheme?

THE WMINISTER OF STATE 1IN
THE MINISTRY OF INDUSTRY
(SHRI JAGDAMBI PRASAD YAD-
AV): (a) to (¢). A poiicy paper cut-
lining a package of meansures to in-
crease production of paper and news-
print 1s being prepared for approval
of Goverament at the highest level
The details will be announced in due
course.

Editorial captioned “talking in the
Atr”

5185. SHR] KANWAR LAL GUPTA:
Will the Minister of INDUSTRY be
pleased to state:

(a) whether Government are aware
of an editorial appeared in Hindustan
Times dated the 14th February, 1979
with the heading “Talking in the Air’;
and

(b) it so, what is the reaction of
Government on each issue raised in
the editorial?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHR] JAGDAMB} PRASAD YAD-
AV): (a) Yes, Sir,

(b) In the editorial, reference has
been mede to nationalisation of indus-

tries, performance of the public sec-
tor and the role ot private industry.

On take over and nationalisation of
industries, Minister of Industry athis
Press Conference on 12th February,
1979 has spelt out the criteria for take
over and nationalisation of industries,
namely the extent of concentration of
economic power by large houses, the
extent to which there is need to re~
gulate the entire spectrum of indus-
trial output and marketing by the
State and the areas in  which the
public sector hag to make 1ts
presence ieit. The guesuion of nauo-
nalisation of industries was discussed
by the Minister of Industry as a part
of the programme to implement the
Janata Party Resolution on EKconomic
Policy and in the context of the
debate on the concentration of econo~
mic power. Government have, how=
ever, not taken any decision in this
regard.

The Statement on Indu:trial Poilcy
presented to Parliament in December,
1977 had, inter-alia, clarified the
role of public sector in the natio-
nal economy. It was clarifled that
there would be an expanding role for
the public sector Iin several flelds.
Not only will it be the producer of
important and strategic goods of basic
nature but it will also be used effec~
tively as a stabilising force for main-
taining essential supplies for the con-
sumer. The public sector will ba
charged with the responsibility of
encouraging the development of a
wide range of ancillary industries and
contribute to the growth of decentra-
lised production by making available
its expertise in technology and man-
agement to small scale and ctottage
industries sectors. The programme
of gradual widening of the scope of
public ownership is constantly under
review of the Government with a
view to identifying fhelds which could
be developed under public owner-
zhip.

Government keep a close watch on
the performance of the public enter-
prises and some of the

116 18-
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steps taken to improve their profi-
tability are:—

(i) Improvement of capacity uti-
lisation.

(ii) De-bottlenecking
phases of operation.

various

(11) Provision of balancing iaci-
lities for better utilisation of exist-
ing equipment.

(1v) Provision- of captive power
to ensure smooth energy supply in
selected industries.

(v) Improvement in mdustrial

relations.

(vi) Improved production plan-
ning and control technigues.

(vu) Introduction of incentive

schemes.

(vin) DPeriodical review of per-
formance agaimnst budget targets at
the level of administrative Minis-
tries.

(ix) Improvement of
control practices; and

inventory

(x) Modernisation and diversi-
fication etc.

The role of large scale industry
clarified in paragraph 16 of the State-
ment on Industrial Policy will be re-
lated to the programme for meeting
the basic minimum needs of the popu~
lation through wider dispersal of
small scale and village industries and

MARCH 28, 1079
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strengthening of the agricultural
sector. The areas open for large scale
industries have also been specified in
the Statement referred to above.

Production consumption and setting up
of new Indusiries of Paper

5186. SHRI SURENDRA BIKRAM:
Will the Minister of INDUSTRY be
pleased to state:

(a) based on his discussions with the
officials of his Ministry on February
27, 1979 what steps Government are
going to take on top prionily to have
maximum paper production in the
country;

(b) what are present figures of pro-
duction and consumption of different
types of papers in the country; and

(c) how many new paper industries
are under ereciion and how many are
Likely to come up during the next five
years and what are their production
capacities?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI JAGDAMBI PRASAD YAD-
AV): (a) A policy paper outlining
the various steps proposed to be
taken to increase production of paper,
is being prepared for approval of
Government at the highest level.

(b) The variety wise production
of Paper and Paper Board in the
country from 1975 to 1978 has been
as follows:.—

(unit ooo tonnes)

(Percentage in total given in brackets)

Production of Other varieties
Year wrlt::‘% and ?f pal.&eirl Total
prin paper including pa;
oy g paper
1973 .« .+« « . . 5089(6o8) 325°30 (39°2) 829°2
w68 . . . « + . . s275(59'8) 853° 70 (40°2) 8802
7 7 A . . 3360(s7:9)  401°00(42°8) 9370
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¢ Although exact figures of produc-
.Hion of different varieties of paper for
the year 1978 are not yet available,
the pattern of production is expected
to be generally the same as in the
past The total production of paper
and paper board during 1978 13 1000
lakh tonnes

The domestic production and the
,demind of common varieties of Paper
and Paper Board wire evenly bal-
anced 1n 1976 and 1977 and 1t was
necessary to resort to import only in
Yespect of speciality vareties of
i paper such  ad  elecimcal 1nsul-
jation papers, filler paper etc
The 1mports were of the oider
of about 5000 tonnes per annum
However, during 1978-79 the demand
for wnting and printing papers has
not been fully met from domestic
production, and taking into account
the scale of imports requred the
total demand for paper and board
for the year 1978-79 may be estimat-
ed as 105 lakh tonnes

(¢) It 1s estimated that 40 schemes
for setting up new umis in the
paper industry, for an installed
capacity 5.60 lakh tonnes per year,
are likely to be commissioned by
1982-83 These schemes have been
taken up for implementation and are
in various stages of completion

Missing of Money from Secret Fund
of NEFA of CBI

. _5187 SHRI RAJ NARAIN: Will the
: Minister of HOME AFFAIRS be
. pleased to state:

{a) whether an amount of Rs 50
thousand was found missing in the
secret fund of NEFA of CBI:

(b) whether it ig a fact that the per-
s0n under whose charge this amount
#was found missing has been promoted
a8 Deputy Director;

(¢) it so, the number of guch coses
broughy to his notice; ang

(d) the action taken so far by Gov-
erument thereon?

a6a,

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AP-
FAIRS AND IN THE MINISTRY OF
LAW, JUSTICE AND COMPANY AF~
FALRS (SHR! S D PATEL). (a)
The CBI have no Branch in NEFA
(now Arunachal Pradesh)

(b) to (d) Do not anse

IQAT TAW K w0 ¥ X F @w ay
A Ty e

5188 WY g fwn : a0 AromT
A 9g TN FY g A ¥

(F) 77 9qv szw ¥ sfusor
e T T Ay F e qe T ]
o 3 feafa garer T AT G
¥Fm AU AAT Y , W

(@) waT sgw T faaw faed
e T o oFTe g ?

ey Ao § Tew Wy (o
T W) (%) & F e
¥ ¢ @ wafma Y qaen &
TR AR W TF WIS
TR W NoAT ¥ e wafas-
e TR €9 ¥ W@WY, friw e ¥
T & @R ¥ X @ @ A, A
ST T F R T F sRw d
T AL & 1 A O anit frer
FUFA ST AATH FATTAT T
#t 93ea faoiy =9 & gy ww ¥ 7f7
FET AR IF fagamias Ty
1 IIAHAT § GHIT FAT & )

(@) sav 93w Y 999 &7
A ¥ fawmw, amnfar Famr &
AT, i ot aveste W
a%9 ¥ fosT a8 wmr Sy owar o
aarfr su wha safem v =T w<
¥ A TawT o7 § W A
mm.!?ﬁmm‘rﬂ
e @< aay Fir ¥ O Jearaww
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& mrave) mr wai frer QT g iy oy & 1 doww Fee ¥ Gl w
¥ wIT A & ST w1 waiar e | wege % geree # ofy aark o€ & el
7w s ¥ faenfoar o ool HFwwH

ferenforay wY weygelt ot waw # wfy wftaer frar T T & | O
5189. &t TErAeR fewrdt &t wrara W fratr dvfea @ &
gqroar et a7 TATX AT FOFGH F T 5% ST FT gAF TR &

(%) Tar 78 &= § fr arsem
T 30 &9 &t safa ¥ faefaar @Y
Tepit wY wow yafg g &,

(=) afz g1, &t Foaradt A
T 2, AR

() faenfaar 7 aegey & @ay
T #HY o 5 faw Far w7 9y
g’

sy spwrea § wrew WY (a0
WORT W) (F) W () i
FRgAY FY G #1730 a1 AvavEwar
N F=gAT F 7 Y Fipa voT awT

gaFTH ¥ ©7 X AT AT FHAT §

(%) 1978-83 +¥ g Tdfw
FroAT & wret ¥ @arg 1§ Afrar Wik
grafimmaTET ¥ T T ¥ oyrTm ¥
@< # gfg guit 77 399 wg A0 &
IOART & w@T AT geT 1§ THTY
oy &ur o A& B 709 afqr -
famar &Y & P QAT IAT
T TAY AT ATT AT K TR HT -
wiw g 1+ xfr wv 3aw § fAEwt
B WA ¥ A TAEE FV AEEFATRE
mraafrrarTat 1 3o EY fewrss
FEgAT A1 IS JA A F AT FTC

ITHIT FT ST FATAT IRIAT T FATA
fﬁéﬁ%ﬂi@ ;@% Y T IR R a;;ffa  frdw A
% faeger 93, IEE F w79 s iy far i o
T VAT IV WY 1 Ay forerfaraT 7t a=gsit A, werd W
F 5w ¥ Y |t FFgAl & SeR ¥ Y 7§ g7 7 & wOey T

vt gfg g€ & #\v Tan a4 99
awq wifaer § fost S qar v
¥ ey A IS AT A F AW qrT

2T T ITF IqW 7 gfF @t T
It grar & 1 fasfrr Afy fratfer |
FE T AA R TATAT @Y |

fawTo
farrfiars + aegwt wr Fevw
ki FTE St
1950 1978
1 2 3 4
1. &1I% fareny e 10644 121700
(1961)*
2 =¥ . . . der 6588 34470

*¥ e wrswt § fagag ait Fggearer w§ )
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1 3 4
3. Wiy iwrde . der 600 174480
(1952)
4. Tyewdmad . . der 5820 20520
(1956)
5. Fafaay firotito 144 1067
(1952)
6. TAARTT ZTEH . . B 92. 4 41200**
7. ga wayr (few)
(¥) 3orss 10 9Ter 1233 86
e (1951)
(=) Ty 259 130
(1951)
8. fare . 10 ¥ d%T 23629 70900
9. femy fodfrax gear 44340 1884000

wngq weman & WA A E6E 1978 ¥ faq T’ & L4

R.S.S. responsibliity in Violence on
arrest of Mrs. Gandhi

5180. SHRI KANWAR LAL GUP-
TA: Will the Minister of HOME A¥F-
FAIRS be pleased to state:

(a) whether Government gre aw-
are of the fact that gome Congress
(I) leaders had stated in the press
that RSS people were responsible for
the violence that took place atter the
gr;e:ﬁ of Mrs. Indira Gandhi in

ember, 1978;

(b) whether (overnment have
made any enquiry about it;

{c) if s0, the result of the en-
quiry;

(d) whether Government have
found aut the resl culprits responsi-
ble for the violence; and

(e) if so, the details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI DHANIK LAL MAN-
DAL): (») Yes, Sir.

(b) and (c). Information available
with the Government does not indi-
cate involvement of RSSS in the
violence.

(d) and (e). According to informe
ation supplied by State Governments,
cases have been registered against
those responsible for the violence.

Incentive for oxpansion of Paper
Industry

5191 SHRI D. D. DESAI: Will the
Minister of INDUSTRY be pleased to
state:

(a) whether Government are con-
sidering increasing the return on
capital employed in paper industry
to provide incentive for expansien;
and

(b) if g0, the details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI JAGDAMB! PRASAD YAD-
AV): (a) and (b). As there iz no
statutory control on the prices of
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paper, Government are not directly TG} Y gAafr ¥ Srawr
conce;'ned with the question of return w ¥ ety wefter
on capital employed. However, vari- =Ty
ous proposals for incentives to eh-
courage growth in the paper industry (@) =T qwdt ot amdeT W
are taken up from time to time. 7% fqeday w7 frgaw & ara RAT
Increase in demand of Computers ST ;AR
5192, HRI D. D. DESAI: Will the T) Tfr g N IawT AT
Minister of ELECTRONICS be pleas- A (?3_]_ % ? QT

ed to state:
(a) whether there has been an in- dtwy dwvew ¥ ovw Ao (o

crease in demand for computers after W) (m) st (E) W

the closure of LBM,; fasra afreg &7 24 WX 25 TG,
(b) whether indigenous industry A s Frora .ﬁWT h
has met the challenge of supplying 1979 %t gé 95 W g - war
these computers; and fe fady goeardt & gafaa s
(c) if so, the details thereof? :ﬁq' ol !rrgﬁr«'-r' l,;a;l for ¥ Fraife
fafws aTade) & wnme Py e d
THE PRIME MINISTER (SHRI :E’f .q-(
MORARJI DESAL): (a) to (c). While | Ayt & fam vrew dysenst ¥ fg
the quantum of imports of computers Iuerey F FET ATEAT X ¥ 1800
of types not made indigenously at - O
present, has remained static over the 7T Fo fﬁ'"ﬂ Aot & T ﬁa'q
last two years, indigenous industry srefe v sy wifeg, 600 FAYY
ras yefi tt:x e:;pandt‘pro(:iuctmnd mflly To TGT 77 fawy waamil & ﬁ’l’q
0 mee e omestic eman or ﬁ -
types of computers, data processing :{wqﬁ- ‘”Eq A 4200‘_&;
and associated equipment within its o falig SHoft ¥ a7 14 TN ¥
capability Several companies have N ¥ fafe fre R ﬂTfE\T, | ag Wt

been issued government approvals to o
g g favtr fear wr fF BT ST

supply small programmable business \ ”
machines and associated data proces- At & g STl w7 0 W

sing equipment, e.g. data entry sys- are ot & Y s FTAr TN 2000
tems These measures, taken in the

last two to three years, combined FAT To A O Y 3 T Koy
with the co;n;:;.ermm:rnuf_act\ging TaTiifaa Tw TEET (WMo Fo Fo-
programine o s ectronics Cor-

poration of India Limited, as also the ﬂ'°) ¥ wmarT T, Wﬂ‘! SACLLUE G
industrial licensing of minicomputer aforer s #Y st safer s & faa @
manufacture on a wide base, which AT 9%, fadiw Sofr ¥ ¥OT 14 THF

i done in th tuture,

will encure. that the supply gap on & dra & faafea frar omar snfgg o

the part of the indigenous industry Ta% wenar, agrdy W swrflT A

is closed at the earliest. * ﬁ’ltf. m"lﬁ F % i *

w5\ et dyor § Tt wY o forg, stz fadely o vy el
® * firg oY wifaforr #0T ST &
5193, ot T FrT wmi : Y

saT Mpn Aol a7 qATY T IO w4

L AT qAT0 Y Talra wgwmar &

(%) #roar s gra dar wrfwr # omder Wit Rredee——an

o€ gy wwadta ayorar & fog fafre &Y o ¥ over WA o
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B T % J¥AT, TR T Y
2 wErraT ¥ a@ar ¥ ou¥ wey
savea B oy w1 darc Y A 30

() 1978-83 FY giw = =
wafy & fau oA Ao gfesagy
9 Fatg wgmar ) oy sifaw ey
&Y Ty wur 0

28 ®rd, 1979 WY NA AT wHw WY
¥5w & fod

5194. st 7w fag wigm :
T gAY FAT At g I WY v
w4t

(%) a0, s 3w feper qommoy
Farorefy T 3 T A AT 1 Y aarEr
¥

(&) w7 & 3 fga Y qwng
& fad Fav @rgeay & QA ; WK

(7) = fagma seTEw awar
fraY gy ?

wET S (o Srereet dek) ¢
(%) 3% sug aqw oy fagaa
afetorar & & gfEl 1 s
fearare, 1983 @91 foma, 1984 a%
O W VT AT T |

() smawas o AT W &
dare fipar wmomr
(n) feoeETFY wrfes Sares

470 Wrae gRR (2 gfR @R T
% gfE %Y S9aT 235 ArATe ERiY)

Norms for Foreign Collaboration in
Scientific Programmes of India

5195. SHRI K. T. XKOSALRAM:
Will the Minister of SCIENCE AND
TECHNOLOGY be plessed to state:

(u) the normg that have been ap-
proved by Govarnment for allowing

foreign participation and collabora~
tion in scientific programmes of
India;

(b) the principsl recommenda-
tionsg that have been made by the
high level committee appointed by
Government in October, 1975 in the
matter of clearance of research pro-
jects in the country in invelving
foreign participation or collabora-
{ion from security and sensitivity
angle; and

(c) the “Check List” that has been
drawn up by this Committee?

THE PRIME MINISTER (SHRI
MORARJI DESAI): (a) The norms
approved by Government are: that
the proposed projects should be in
consonance with approved national
research priorities; that there is need
or advantage in foreign participa-
tion/collaboration; and that security
and sensitive matters are taken care
of adequately.

(b) and (c). The observations
made by the Public Accounty Com-
mittee in its reports relating to for-
eign collaboration/participation in
scientific research, and the discus-
sions that have taken place earlier in
Parliament on this subject, have been
examined by Government through
appropriate Committees. The princi-
pal recommendations which have
emerged from this examination re-
fate %o procedures and mechanisms
for proper scrutiny and clearance of
such projects. Accordingly adminis-
trative instructions, based on the
norms listed under (a), including
guidelines in the form of Check Lists
for case, have heen issued to all con~
cerned e.g. Ministries etc., to ensble
them to examine cases that come
under their purview; and to refer
cases where they are unable to arrive
at a decigion to higher levels in

CGovernment.
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Proposs] to previde arms to Harijans

5196. SHRI BEDABRATA BARUA:
‘Will the Minister of HOME AF-
FAIRS be pleased to state:

(a) whether Central Government
have received requests from  the
Bihar Government for the clearance
of a proposal to provide arms to
Harijans for their protection;

(b) whether Government have also
made similar suggestions to other
States endemically affected by anti-
Harijlan violence; and

(c) the position of Government in
this matter?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI DHANIK LAL MAN-
DAL). (a) No such proposal has
been received from the Government
of Bihar in this regard However,
the Government of India are aware
that a proposal for giving armg to
certain Harijan families in selected
districts of the State after prelimi-
nary training is under active consi-
deration of the Government of Bihar.

(b) The Government of India
have not made any such suggestion
to other State Governments.

(c) The gubject of law and order
is a State subject under the Consti-
tution. It is for the State Govern-
ment concerned to consider and
adopt various measures for dealing
with problems relating to law and
order that may arise from time to
tme. However, the Government of
India have informed the Government
of Bihar that if at all it was desired
to arm certain sections of the civil
population, then they must be
brought under some code of disci-
Pline s0 that proper control could be
exercised. This could be done by
enrolling suitable persong as Home
Guardg who could funetion as auxi-
liary to the State Police in the main-
tenance of law and order and would
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be, by and large, subject to Police
rules and regulations.

Release of Funds for the construction
of permanent Capital of Assam

5197. SHRI BEDABRATA BARUA:
Will the Minister of HOME AF-
FAIRS be pleased to state:

(a) whether Assam Government
have requested the Centra] Govern=-
ment for release of funds for the
construction of the permanent capital
of Assam,;

(b) whether the site selected by
the Assam Government has been the
same ag the one suggested by the
Committee appointed by the Central
Government; and

(c) the Central Government’s total
commiiment of funds to Assam?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI DHANIK LAL MAN-
DAL): (a) No, Sir,

(b) The State Government have
not yet taken a decision on the gelec-
tion of gite for construction of their
permanent capital,

(¢) The Central Government have
agreed to provide financial assistance
to the extend of Rs. 25 crores to the
Government of Assam for the cons-
truction of their new Permanent
capital.

Production, demand and Supply of
Cement

8198, SHRI BALASAHER VIKHE
PATIL:

SHRI MOHANARANGAM:

Will the Minister of INDUSTRY
be pleased to stite:

(a) what i3 the total production of
cement in each year of 1977-T8 and
1978-79;

(b) what hag been the state-wise
roquiremmst of 197778  and 1978-79
m&mmmmmmw
with;
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(c) what is the estimmted state-wise

uirement of cement during 1979-

and how do Government intend
to meet their requirements;

(d) whether the preduction of ce-
ment is short of target; and

(e) if so, what is the reason there-
for and what steps are being taken
by the Government to achieve the
targeted production?

' +JHE MINISTER OF STATE 1IN
THE MINISTRY OF INDUSTRY
(SHRI JAGDAMBI  PRASAD
WADAV): (a) The total preduction
in each year is given below:—

' (in million tonmes)

Year Production
1977-78 . . . . . 19-38
1978-79 (estimated) . . . 19-60

. _—

(b) and (c). The total estimated
demand for cement in the country
during the last 3 years is given be-
low: —

(in million tonnes)

Estimated

Yoar Demand
1977-78 . . o ¢ = a2° 22
197879 . B . . . 24° 00

980 . - . . N 25:92

besis and hence State-wise
of

(4) Yes, Sir,

(e} Inspite of recerd prodiiction of
‘ cament during 1978-79, reports of
shortages have been received from
stveral Stetes as demand hul; :z—
mmmmm\xﬂ acu-
vitids Mke industry, irrigetion and
power, housing efe.
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Government have ‘taken the fol-
lowing gteps to increase cement pro-
duction and availability:—

(i) The export of cement out-

gide the country has been banned
except to Nepal;

(ii) a quantity of 15.15 lakh
tonnes of cement has been imported
into the country during 1978 and the
jmport of a further quantity of
about 13.23 lakh tonneg has been
contracted for import;

(iii) a cash incentive of Rs. 30 per
tonne for every tonne of additional
production over the best production
of each unit during the last three
financial years or 85 per cent of its
licensed  capacity, whichever is
higher, has been announced;

(iv) Existing rules relating to
freight reimbursement for road
movement have been liberalised;

(v) Government have also granted
assistance to the cement industry for
use of captive power for production

of cement during the period of power
cuts;

(vi) Government have decided to
assist the cement industry for the
use of furnance oil for production of

cement due to inadequate supplies of
coal;

(vii) The production of the exist-
ing units is also clasely monitored to
see that the industry maintaing an

oversll capacity utilisation of 100 per
cent;

(viil) The import of pre~calcina-
tor technology has been permitted to
enable the increase in production;

(ix) The construction of on-going
projects is being expedited;

(x) Government have also decided
to encourage the setting up of ce-
ment plants at the site of or near
steel plants to utilise the slag;
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(xi) Government have also decid-
ed to encourage the setting up of
large number of mini cement plants;

(xii) A High Level Committee has
made a comprehensive study of the
cement industry and has made a
number of recommendations which
are being examined by Government.

Merger of sick units with healthy ones

5199. SHRI C, K. CHANDEAP-
PAN: Will the Minister of INDUS-
TRY be pleased to state:

(a) the number and names of sick
industria] units merged with heaithy
indu trial umts after the policy state-
ment on sick Unitg were made by the
Union Industry Minister in May 1878;

(b) which are the healthy indus-
tria] units with which these sick units
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sre merged; nameg ang other details
of those; and

(c) what is the result of (his news
policy?

THE MINISTER OF STATH IN
THE MINISTRY OF INDUSTRY
(SHRI JAGDAMBI PRASAD
YADAV): (a) and (b). No sick in-
dustrial undertaking hag so far merg-
ed with a healthy undertaking under
section 72A of the Income Tax Act,
1961. The Specified Authority get ug
under the said Act has, however,
agreed to recommend to the Central
Government merger of five sick in-
dustrial undertakings with healthy
undertakings for the purposes of
section 72A of the said Act after the
amalgamation has taken place as per
the scheme submitted to the Autho-
rity. Names of the undertakings are
as follows: —

Sl. Name of the Healthy (Amalgamated) Unit

Name of the Sick (Amalgamating) Unit

No.
1 Kamla Sugar Mills Limited
2 Lakshmi Mills Limited
3 Arvind Mills Limited
4 Phalton Sugar Limited | . .
5 Panyam Cement and Mineral Industries Ltd.

(1) Tirumurthi Mills Limited.

(2) Coimbatore Cotton Mills Limited.
(3) Ahmedaabad Laxmi Mills Limited.
(4) Havero Industries Limited.

(5) Deccan Wires Limied.

(¢) It ig too early to assess the re-
sults of the new policy which was
announced only recently.

Official on Deputation fo N.T.C.

5200. PROF, SAMAR GUHA: Will
the Minister of INDUSTRY be pleas-

ed to state:

(a) whether it is a fact that a
very junior member of the Indian
Administrative Service, who was
taken on deputation by the National
Textile Corporation Ltd. to head its
Marketing Division, hag suddenly
proceeded on leave pending repatria-
tion to his State of allotment;

(b) i? s0, whether Government are
aware that a move is now on in the
Corporation to prevent a nominee

of the Government, selected through
established procedure to join ‘this
post; and .
> » » .

(c) the steps Government propose
to take to strengthen the Marketing

™

Division and Vigilance Division of
this Corporation to improve the

functioning of the Corporation?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI JAGDAMBI PRASAD
YADAV): (a) The servicegs of Shri
R. Kirubhakaran, IAS (Tn: 1967)
were oblained on usual dJQeputation
terms for the post of Adviser (Mare
keting) in the NT.C. Hig tenure
would be terminating on 81st March,
12;7:)1.‘“1 Shri R. Kiribhakaran heg pro-
¢ on leave pending his repatria-
tion to his State Cadre,
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(b) and (c) No, Sir, The following
steps are being taken to strengthen
the Marketing and Vigilance Divisions
of the NTC:—

(i) Appointment of a Director
(Marketing).

(ii) Appointment of a suitable
police Officer to head the Vigilance
Division,

12.00 hrs.

MR. SPEAKER: Mr. Jyotirmoy
Bosu. You wanted to say something,

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): I want to make one
submusion. . .

(Interruptions)

MR. SPEAKER: Nobody else has
given notice. Only Mr. Jyotirmoy
Bosu has given notice. ..

SHRI JYOTIRMOY BOSU: I have
given notice of a privilege motion...
(Interruptions) **

MR. SPEAKER: Do not record any
one else,

SHRI JYOTIRMOY BOSU: Ag pro-
vided for in the Constitution, further
to the notice of privilege motion I
have given...

(Interruptions) **

MR, SPEAKER: You have not given
any notice. Do not record. Only Mr.
Jyotirmoy Bosu will be recorded.

SHRI JYOTIRMOY BOSU: 1In
continuation of the notice of privilege
motion that is before you receiving
consideration, I have, as required in
the Constitution given a notice...

MR, SPEAKER: Mr. Bosu, you will
not raise that matter. You have sup-
plicd me a copy of the judgment.

SHRI JYOTIRMOY BOSU: I will
only reaq out...

MR. SPEAKER: No. I will read out
at the appropriate stage, not you.
You had given me a copy of the judg-
ment late last night...

SHR]I JYOTIRMOY BOSU: I will
only...

MR. SPEAKER: That will be after
I read it. I am going into the matter,
It is a long judgment. I will certain.
Iy go into the matter.

SHRI JYOTIRMOY BOSU: Accord-
ing to the provision of article...

MR. SPEAKER: All that will be
considercd later,

SHRI JYOTIRMOY BOSU: 1 will
quote ..

MR, SPEAKER: If necessary, 1 will
seek your advice at the appropriate
stage.

SHRI JYOTIRMOY BOSU: I wilt
only. .

MR. SPEAKER: No. no. The House
is not seized of it now. The House
will be seized of it only when 1 give
consent,

SHRI JYOTIRMOY BOSU: 1 am
trying to mention...

MR. SPEAKER: No, no.

SHRI JYOTIRMOY BOSU: You, in
your wisdom, have indicated that
there are some difficulties...

MR. SPEAKER: I will look into the
matter. I will consult you at the
proper stage. Please resume your
seat.

Papers to be laid.
ot it R WYl (A9T) o T
gz qa )

MR, SPEAKER: That is why I am
considering it Papers to be laid.

—

¢*Not recorded, B
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12.05 hrs,
PAPERS LAID ON THE TABLE

REVIEW ON AND ANNUAL REPORT OF

URANIUM CORPORATION OF INDIA LTD.

JADUGUDA (SINGHBHUM BIHAR) FOR
1877-78,

THE PRIME MINISTER (SHRI
MORARJI DESAI): I beg to lay on
the Table a copy ecach of the follow-
ing papers (Hindi and English ver-
sions) under sub.section (1) of see-
tion 619A of the Companies Act,
1956: —

(1) Review by the Government
on the working of the Uranium Cor-
poration of India Limited, Jaduguda
(Singhbhum, Bihar) for the year
1977-78,

(2) Annual Report of the Ura.
nium Corporation of India Limited,
Jaduguda (Singhbhum, Bihar) for
the year 1977-78 along with the
Audited Accounts ang the comments
of the Comptroller and Auditor
General thereon. [Placed in Lib-
rary. See No. LT-4175/79]

REVIEW ON AND ANNUAL REPORT OF
THE BHARAT Heavy ELECTRICALg L7TD.
New DEeuHI For 1977.78.

THE MINISTER OF INDUSTRY
(SHRI GEORGE FERNANDES): 1
beg to lay on the Table a copy each
of the folowing papers (Hindi and
English wversions) under sub.seection
{1) of section 819A of the Companies
Act, 1950 —

(1) Annual Report of the Bharat
Heavy Electricals Limited, New
Delhi, for the year 1977-78, along
with the Audited Accounts and the
comments of the Comptroller and
Auditor General thereon.

(2) A statement regarding Re-
view on the working of the Bharat
Heavy Wilectricals Limited, New
Delhi, for the year 1977.78, [Pluced

in Library, See No. 4176/79).
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MR. SPEAKER: Dr. Subramaniam
Swamy. I will not hear anybody else,
(Interruptions) **

MR. SPEAKER: I am looking into
the matter. It is a very controversial
question, .

SHRI JYOTIRMOY BOSU: It is
not controversial. I am demend-
ing..**

MR, SPEAKER: Don’t record.

I told you, Mr. Bosu, I will consult
you, 1 will discuss it with you.

SHRI JYOTIRMOY BOSU: The
Judges says that the Public Under.
takings Committee. ..

MR. SPEAKER: Please, Mr. Bosu.
You gave me a copy of the judgment
late last night, I will go through the
judgment. It is a long judgment—
coupled with the Supreme Court
Judgment.. (Interruptions) 1 have
got everyone of the reports. It is a
longish matter. One has to spend
sometime on it.

SHRI JYOTIRMOY BOSU: I will
make only one submission. I am not
going into the merits. ..

MR, SPEAKER: No, pleaze. Nothing
of that sort... Nothing more about
it.

SHR] JYOTIRMOY BOSU: ¢*
MR. SPEAKER: Don’t recorq it.

SOME HON. MEMBERS; **
MR. SPEAKER: Don't record any-

thing, Why are you shouting? It
will not go on record.

(Interruptions) **

MR. SPEAKER: I am looking into
the matter, Mr. Bosu...(Interrup-
tions) No, no no,

(Interruptions)

MR, SPREAKER: Dr. Subramaniam
Swamy.

**Not recorded.
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DR SUBRAMANIAM SWAMY
(Bombay North-east): Sir, I want to
draw your attention...

(Interruptions)

MR. SPEAKER: Don't
Nothing is recorded,

(Interruptions) **

record.

Dr, Subramaniam Swamy.

DR. SUBRAMANIAM SWAMY: Sir,
I want to draw your attention...

(Interruptions)

MR. SPEAKER: Mr Jain, nothing
is recorded. We do not have the
information.

(Interruptions) **

MR. SPEAKER: .1y fy7(e 7 g
.
Dr. Subramaniam Swamy.

DR. SUBRAMANXIAM SWAMY:
Sir, I want to draw your attention io
the Papers Laid on the Table under
item 3(2). A statement regarding
Review on the working of the Bharat
Heavy Electricals Limited, New Delhi.
Sir, during last year,

MR. SPEAKER: We¢ have no dis-
cussion on the subject. Then, the
Minister's time will come.

SHRI JYOTIRMOY BOSU: This is
under examination of the Public Ac-
counts Committee, He does not know,
And so there should be no debate,

MR, SPEAKER: 1t is not a debate
on this, Dr, Subramaniam Swamy.

DR. SURRAMANIAM SWAMY:
There is no debate. But the state-
ment regarding the review should
contain the analysis done by the BHEL
of the 31 foreign collaborations en.
tered into so far, and specially in view
of the widespread criticism of the
propased BHEL.-Simen’s agreement; if
that is laid on the Table, our Parlia-
ment can read and make their ownm
aspessment, That is what I want te
kuow.

.
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MR, SPEAKER: That is your sug-
gestion.

© SHRI JYOTIRMOY BOSU: Sir, 1
want 10 make one submission,

MR. SPEAKER: No, no. Don%t
record.

(Interruptions)**
MR. SPEAKER: Shri Vajpayee.

TEXT OF THE INTERVIEW OF MINISTER OF

EXTEPN 1L AFFAIRS To DOORDARSEAN,

RerorT 01' COMMITTEE TO REVIEW

FUNCTIONING OF ExierNaL Pusnicary

AND STATEMENT REGARDING ACTIONR
TAKEN BY GOYERNMENT,

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI ATAL BIHARI
VAJPAYEE): I beg to lay on the
Table:—

(1) A copy of the text of his In.
terview in Hindi with English
Tran.latici: to Doordarshan New

Delhi, on the 16th March, 1979, in
the FACE TO FACE PROGRAMME,
[Placed in Library. See No. LT.
4177/797.

(2) (i) A copy of the Report
(Hindi and English versions) of the
Committee to Review the function-
ing of External Publicity under the
Ministry of External Affairs,

(ii) A statement (Hindi and Eng-
lish versions) indicating the action
being taken by Government on the

above Report. [Placeqd in Library.
See No, LT-4178/].

NOTIFICATION UNDER ESSENTIAL Cum.
MODITIES ACT, 1955 REVIEW ON AND
ANNUAL REPORT OoF JESSOP AND COM.
PANY Lip. Carcurra For 1977-78 anp
A NOTIFICATION UNDER TNDUSTRIES
(DEVELOPMENT AND REGULATION)
AcT, 1951,

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI-
MATI ABHA MAITI): I beg o lay
on the Table:—

{1) A copy of the Salt (Reserve
Stock) Amendment Order, 1979

**Not tuordad
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(Hindi and English versions) pub.
lished in Notification No. S,0, 872
in Gazetle of India dated the 10th
March, 1979, under sub-scction (6)
of scction 3 of the Essential Com-
modities Act, 1955, [Placed in
Library. Sce No LT-4179/79].

(2) A copy each of the following
papers (Hindi and English versions)
under sub-section (1) of section
619A of the Companies Act, 1958:—

(i) Annual Report of the Jessop
and Company Limited, Calcutta
for the year 1977.78 along with
the Audited Accounts and the
comments of the Comptroller and
Auditor General thereon,

(ii) A statement regarding re-
view on the working of the Jessop
wad Compuny Limited, Calcutta,
for the year 1977.78 [Placel in
Library, See No. LT- 4180/79].

(3) A copy of the Commercial
Vehicles (Restriction on Re.sele)
Order, 1979 (Hindi and English ver-
sions) published in Notification No.
S.0. 149(E) in Gazette of India
dated the 2Ist March, 1979 issued
under section 18G of the Industries
(Development and Regulation) Act,
1851. [Placed in Library. See No.
LT- 4181/79].

NoTIFICATION UNDER EsseEnTIAL CoOmM-
MoDITIES AcT, 1955,

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
JAGDAMBI PRASAD YADAV): I
beg to lay on the Table a copy of the
Cotton Textiles Control Amendment
Order, 1979, (Hindi and English ver.
gions) published in Notification No,
8.0. 103(E) in Gazette of India dated
the 20th February, 1979, under sub-
#gection (8) of gection 3 of the Essen-
tial Commodities Act 1955 [Placed
in Library. See No, LT-4182/79].

‘NOTIFICATIONS UNDFR CENTRAL EXCISE

AND sALT AcT, 1944, INCOME Tax AcT,

1981, Cugsroms Act, 1862 AND CENTRAL
Errcres Rures, 1044 xre.

MARCH 38, 1979
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THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
ZULFIQUARULLAH): I beg to lay
on the Table: —

(1) A copy of the Customs and
Central Excige Duties Drawback
(Amendment) Rules, 1879, (Hindi
and English versions) published in
Notilication No. G S.R. 250(E) in
Gazette of India dated the 17th
March, 1979, under section 38 uf the
Central Exciges and Salt Act, 1944,
[Placed in Library. See No. LT.
4183/791.

(2) A copy of the Incomc.tax
(Seconq Amendment) Rules, 1979
(Hindi and English versinns) rpub-
lished in Nbotification No. SO.
146 (E) in Gazette of India dated the
20th March, 1979 under section 296
of the Income-tax Act, 1981.
[Placed in Library. See No. LT.
4184/79],

(3) A copy each of the Notifica.
tion Nos. G.S.R, 209(E) and 210(E)
(Hindi and English versions) pub-
lished in Gazette of India dated the
8th March, 1978 together with an
explanatory memorandum regard-
ing reduction of Import duty on
specified drug intermediates, under
section 159 of the Customs Act,
1962. [Placed in Library. See No.
LT-4185/79].

(4) A copy each of the following
Notifications (Hindi and English
versions) issued under the Central
Excise Rules, 1944:—

(i) G.S.R. 221(E) published in
Gazette of India dated the 13th
March, 1979 regarding fixation of
basie duty for carded gilled slivers
equal to the duty leviable on wool
tops and exemption for parts and
accessories of motor vehicles used
captively in the manufacture of
molor vehicles.

(i) G.8 R, 222(E) published in
Gazette of India dated the 13th
March, 1979 regarding setting-off
of duty paid on unbranded birls
when used in the manufacture of
branded biris.
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(iii) G.S.R, 228(E) published in
Gazette of India dated the 13th
Mareh, 1979 regarding setting-off
of duty paid on parts and acces-
sories of motor vehicles when
used i1n the manufacture of auto.
mobile engines supplies as Origi-
nal Equipment parts,

(iv) G.S.R. 224(E) published in
Gazette of India dated the 13th
March, 1979 regarding setting off
of duty paid on parts and acces-
sories of motor vehicles when
used in the manufacture of motor
vehicles.

(v) GSR 225(E) published in
Gazette of India dated the 13th
March, 1979, regardung setting off
of duty pa:d on parts und acces.
gories of motor vehicles when
used in the manufacture of any
other such parts and accessories.

(vi) G.SR. 226(E) published in
Gazette of India dated the 13th
March, 1979 regarding extension
of provision of rule 56A of the
Central Excise Rules, 19044 {o paits
and accessories of motor vehicles
and tractors including trailers,

(vii) G.S R. 227(E) published in
Gazette of India dated the 13th
March, 1979 regarding cxemption
to small manufacturers of locks
and keys and toothbrushes from
the operation of rule 174 (licens-
ing) of the Central Excise Rules,

“ 1844 during the month of March,
1979,

(viii) G.S.R. 228(E) published
in Gazette of India dated the 13th
March, 1979, regarding exemption
to woollen rags which attract
classification under Item 68 of the
Central Excize Tariff from the
levy of additional (Countervail-
ing) duty of customs.

(6) A copy of Explanatory Memo.
tandum (Hindi and English ver-
sions) to the Notifications mentioned
«t itam (4) above.
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[Placed in Library. See No, LT.
4186/79].

12,11 hrs.

MESSAGES FRO.. HAJYA SALDHA

SECBETARY: Sir, 1 have to report
the following messages recuved from
the Secretary-General of Rajya
Sabha:—

(i) “In accordance with the pre-
visiong of sub-rule (6) of rule 186
of the Rules of Procedure and Con-
duct of Busmess in the Rajya
Sabha ] am dizected to return here.
with the Appropriation (Vote.on
Aiecount, Bili, 1979.  which was
passed by the Luk Sabha at its sit-
Yng held on the 19th March, 1978,
&nd transmitted to the Rajya Sabha
for 1ts 1ecommendations and to state
that this House huas no recommen-
dations to make to the Lok Sabha
in regard to the said Bill.”

(11) “In accordance with the pro-
visions of sub-rule (8) of rule 186
of the Rules of Procedure and Con.
duct of Business in Rajya Sabha, I
am directed to return  herewith
the Appropriation Bill, 1979, which
was passed by the Lok Sabha at
its sitting held on the 20ith March,
1579, and transmitted to the Rajya
Sabha for its recommendations and
to state that this House has no re-
commendations to make to the Lok
Sabha in regard to the said Bill.”

(iii) “In accordunce with the
provisions of sub-rule (6) of rule 186
of the Ruleg of Procedure and Con-
duet of Businéss in the Rajya
Sabha I am directed to return here-
with the Appropriation (No. 2)
Bill, 1879, which was passed by the
Lok Sabha at its sitting held on
the 20th March, 1979, and transmit-
ted to the Rajya Sabha for its re-
commendations and to gstate that
this House has uo recommendations
to make to the Lok Sabha in regard
to the said BilL”
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(iv) “In accordance with the pro-
vigions of sub-rule (8) of rule
188 of the Rules of Procedure and
Conduct o Business in the Rajya
Sabha, I am directed to return
herewith the Punjab Excise (Delhi
Amendment) Bill, 1979, which was
passed by the Lok Sabha at its
sitting held on the 21st March, 1979,
and transmitted to the Rajya Sabha
for its recommendations and to
state that this House has no recoms-
mendations to make to the Lok
Sabha in regard to the said Bill“.

(v) “In accordance with the pro-
visions of rule 127 of the Rules of
Procedure and Conduct of Business
in the Rajya Sabhe, I am directed
1o infoim the Lok Sabbha that the
Rajya Sabha, at its sitting held on
the 27th March, 1979, agreed with~
out any amendmoni to the Sugar
Undertakings (Takinz Over of
Management) Amendment Rill,
1979, which wag passed by the
Lok Sabha at its sitting held on
the 20th March, 1979.”

(v1) “In accordance with ihe pro-
visions of sub-rule (6) of rule 1§6
of the Rules of Procedure and
Conduct of Business in the Rajya
Sabha, I am dirceted to return
herewith the Aporoptiation (Rail-
ways) Bill, 1979, which was passed
by the Lok Sabha at its sitting

held on the 20th March, 1979; and
transmitted to the Rajya Sabha for
its reommendations and to state
that this House has no recnmmen-
cdations to make 10 the Lok Sabha
in regard to the saxd Bili.”

(vii) “In accordance with the
provisions of sub-rule (6) of rule
186 of the Rules of Procedure and
Conduct of Business in the Rajva
Sabha, T am directed to relurn
herewith the Appropriation (Rail-
ways) Mo. 2 Biil, 1979, which was
passed by the Lok Sabha at its
sitting held on the 20th March, 1979,
and transmitted to the Rajya
Sabha for its recommendations
and to state to that lhis Hoyse has

no recommendationgs to make to

the Lok Beébha in regard to the sai@
B Y

——

12.15 hrs.

COMMITTEE ON PUBLIC UNDER-
TAKINGS TWENTY-SEVENTH RE-
PORT

SHRI JYOTIRMOY BOSU (Dia-

mond Harbour): Sir, I beg to present
the Twenty-seventh Report :
Committee on Public Undertakings on
Action Taken by Government on the
recommendations contained in the
Fighty-eigth  Report of the Com-
mittee (fifth Lok Sabha) on Hindus-
tan Zinc Ltd.

of the

COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONS

THIRTIFTy REPORT

ot T fererer rwar (81 99) ¢
i, & aeaeRTh e § fadwey
guT g%t weaely  ufafy o1 30af
sfraes T 7 T §

——

12.16 hrs.
MATTERS UNDER RULE 377

Al
(D) ReporTEp STRIKE BY Dock  Lasouwm
BoARD AND OTHIR LABOUR UNITS OF
CancurtA Axp Haipia PORTS

SHRI DHIRENDRANATH BASU
(Kanwa): Sir, with your permission,
under Rule 377 I want to raise &
matter of urgent public importance.

As a result of continued strike of
Dock Labour Board and other Labour
Unions at Caleutta and Haldla Ports,
over sixty shipg carrying cooking
conl, cement, Pertilizers and other
articles could not be unlopied dur-
ing the last three weeks, Soipe of
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forliigts Rigs J0N Culcutta i
Porly ami are new univading
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Bangladesh resulting in sei-
goods worth about g crore
e Bangladesh Dock Yard. b1 4
Government of India and the
Bengal do not maks any ac-
veptable arrangement between differ-
ent Uniong ot Dock Labour Board
and Haldia Port, it appears other
foreign ships carrying goods worth
crores of rupees will return back
unloaded to their own countries. They
have already served notices that they
cannot wait for more than 2 weeks
further. If these ships return that
will mean a heavy loss of goods in ad-
dition to a considerable amount of
freight and demurrage charges. More-
over, imported machinery, equipments
and other raw materials required for
expansion of small and medium in-
dusiries and manufacture of electro-
nic and other stecl materials will
return undelivered resulting in loss
of industries in Eastern Region. Most
of the industries of Fastern Region
who have placed orders for equip-
ments to foreign countries are now
under serious situation for want of
imported chemicals and modern
machineries. Capacity utilisation of
small and medium industries have
considerably been reduced. Machi-
nery for power plants are also lying
loaded in the ships. Delay in de-
Mvery of those machineries will
mean further power shortage as a
result of which economic condilion
will be in dolldrum. Now the Cal-
cutta and Haldia Ports have been
practically paralysed, jute goods
warth over 50 crores, engineering
goods worth over 25 crores and tea
werth over 10 crores and other items
worth of about Rs. 26 crores are also
Jying in dockyard. I, therefore, draw
the attention of the Govern-
‘vent to take immediate ac-
tion in the matter so that hundreds
ot crores of rupees may not be fur-

ey wasted. The Chairman of Cal-
gutta Port Trust Shri S. R. Das and

2]

L
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the Deputy Chairtian have come to
Delhi with thie request to Government
for dechring emérgency in the Port
aress snd such proposal will further
aggravate the situstion, It will be
advisable if the Union Ministerg of
Shipping and the Minister for Labour
to visit the Ports and make on the
spot study and settle the disputes
with the Labourer Organisations
without further delay.

PROF. SAMAR GUHA (Conlai):
I wish to raise an important matter.
{ do not know why your eyes do not
turn towards the eastern side of our
country. On this matter we have
given you notict, ...

MR. SPEAKER: No, no.: Prof.
Samar Guha, and now.

PROF. SAMAR GUHA: How is it
that this is not coming up? We have
given notice of Calling Attention.

MR. SPEAKER; I will consider it.

PROF. SAMAR GUHA: For the
last 3 weeks or one month Calcuita
Railway system is paralysed (Inter-
Tuptions)

MR. SPEAKER: Not now.

PROF. SAMAR GUHA:; If these

things are happening (Interrup-
tions) **

MR. SPEAKER: 1 have called Dr.

Subramaniam Swamy. Do not re-
cord anything else.
(Interruptions)**

(i} REPORTED DISAPPEARANCE OF THE
smrp M. V, ARABA

DR. SUBRAMANIAM SWAMY
(Bombay North East): I wish to
bring to the kind notice of the mem-
bers of this august House that the
ship MV ARABA is reported to be
missing for the last six months along
with its master Capt. S. P. Kapar-
wan and fourteen other Indian crews

*sNot recorded,
110 L8--10
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and one persons from Sri Lanka. One
of the Indian crews is the only son
of Shri B. I.. Sharma, Secretary-
General of the National Government
Employees’ Confederation (Siate and
Centiral), Shr: Praveen Sharma, Chief
Officer of the missing ship

It is understood that the ship sailed
from Dubai on 27th Aurust, 1973 for
Bombay 1w Karach loaded ‘with
Iron scrap. It was expected to
reach Karachi on 4/3 September, 1978,
but it did not. It appeuars to have
disappeared {from the sea between the
coastal Waters of Dubaj and Karuchi.
According to the Agenis of the ship,
it might have drifted towards Iranian
coast due to engine breakdown and
detained there by the Iramian Gov-
ernment probably due to the current
internal disturbances going on in the
country.

I have come to know that Shri
Chand Ram, Hon. Minister of Shipp-
ing and Transport, in his D.O. leiter
No, 5444/MST/78 dated 23-12-78, has
intimated to Shri H, N. Bhahuguna,
Yon Minister of Petroleum and Che-
micals, that this ship along with the
Master of the Ship, Capt. Kaparwan,
wag arrested in one of the Iranian
ports for suspected smuggling and all
the crew members are reported to be
safe and sound.

Ancother unconfirmed information
received by Shri B. 1. Sharma,
father of Shri Praveen Sharma,
the Chief Officer of the ship
is that it has been detained at
Bunder Kanarak (Lat. 25° 22'N Long.
60° 28'E.) near Chah Bahar.
There is also a rumour that the Ship
has sunk in Gulf Waters but the crew
members are safe. The address of
the agents of the ship is as under: -

Captain Harpal Singh Sahi.

Mis. Iliyas Shipping Ltd.,
Khorshed Buildings,

Sir Pherozeshah Mchia Road,
Bombey-400 001.

The owner of the ship is Capt.
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Satnam Singh brether of Capt, Haze
pal Singh Sahi, of M/s. Illyas m
ing Limited, Bombay.

The mystery of the sudden disap-
pearance of this ship is a surprise to
the entire Shipping world. It s
now over six months that the fami-
lies of fiftcen Indian and one person
from Sri Lanka have becn worried
and spending slvepless nights in anxie-
ty. The lives of 15 Indian nalionals are
involved. In addition to this, the
mental agony of near and dear rela-
tives of the crew members cannot be
imagined by others In order to
mitigate the distress of s0 many
Indian nationals, 1 appcal to the
Government to find out the actual
faets about this ship and communi-
cate these to the concerned persons,
as early as possible

MR. SPEAKER: No addition, only
the approved text.

(ii1) REPORTEp CRIMINAL ASSBAULT ON
NURSES IN Basti Town. (UP).

SHRI V. M. SUDHEERAN
(Alleppey): Mr. Speaker, Sir,
I would like to imnvite the attention
of the House to the reported rape and
assault on five Malayali nurses in
Basti town of U.P. on 25th February,
1979. This tragic incident is a
ghocking news to the sociely and
an eye-opener to the deplorable
situstion prevailing in that area near
Indo-Nepal border. On 25th Febru~
ary, 1979, at 10.13 p.m. five persons
belonging to a smuggling gang en-
tered the nurses hostel in Basti and
wanted to know the wheresabouts of
two nurses who are alleged to have
connections with their rival smuggh
ing gangs. When the nurses told e
gangsters that they did not know
the whereabouts of the the maid
nurses, the gangsters started theatem-
ing and within & few minutes, five
nurses were raped. The watchman
of the hostel remzined ot a distanoe
helplessly because he was thmm
by pointing pistols. Thoush
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watchman filed a complaint about
this incident, the local police did not
even register a casec, Tt 1s alleged
that the District police officials and
the hospital authorities tried their
best to suppress and hurh up the
whole affair and it is widely reported
in the press that the police and the
gangsters were in col'usion in this
case. This was 1cposied .

MR, SPEAKER. D’lcace canfine to
the approved texi Oniy  the ap-
proved text would go on record

" SHRI JYOTIRMOY BOSU: What
has happened to my request for mak-
ing a statement under Rule 477°

MR SPEAKER; It has not been
selecled You are in a very aggre-
sive mood today.

SHRI V. M. SUDHEERAN: Even
the district medical authorities helped
in covering up the matter. The two
senior doctors 1n Basti hospital, who
are notorious for their immorality
do not want any inquiry as it will
only lead to their exposure.

When the first news report ap-
peared on 27th February in a Hindi
daily Dainik Jagran, the district 1in-
formation officer iotally denied it.
The D.I.G. of Police, Gorakhpur
Division also contradicted the stories
appearing in the Dainik Jagran. The
Nurses’ Association in itg meeting de-
cided to go on strvike till the issue is
properly looked into. As a result
of immense pressure, the State Gov-
ernment ordered an enquiry by which
the District administration and police
officials were exposed.

It is established beyond any doubt
that the rivalry between the two
smuggler gangs led to the rape tho-
ugh the victims were not the ones
originally intended to. Many members
of the srauggling gangs used to visit
the nurses hostel regularly to see
the two nurses who sre friendly to

Tven the hospital suthorities
allowed the smugglers to visit the hos-
1ol to mees these two nurses, The
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Chief Maron of the Hostel, who wWas
supposed to stay in the hosiel, was
staying.

The reports evidently convinced us
that the smugglers were patronized
by the Poulice and other district offi-
cials Many smugglers are operating
in Basti and its neighbouring dastrict
Gorakhpur Al} the e gangs smug-
gle goods from Nepal through the
border The Central Government has
fotally failed to check the smuggling
in this area.

The incident which occurred in
Bast1 1s a matter of deep concern to
the whole nation, particularly the
people of Kerala from where a large
number of nurses hail. Madny stories
have appeared in variou; newspapers
and the issue was raised in U.P. As~
sembly also But even now, no pro-
per action has been taken to provide
adequate protection to the nurses and
to check the Smuggling.

In view of the deplorable situation
prevalling in Basti, I would urge upon
the Government to take immediate
steps as follows:

(1) Order a CBI enguiry imme-
diately into the whole incident
taken place on 25-2-1978 and after.

(2) Punish the guilty medical
and Police officers.

(3) To provide adequate protec-
tion to the nurses in Basti.

(4) To launch an intensive anti-
smuggling drive on the Indo-Nepal
border to suppress the smugglers.
SHRI JYOTIRMOY BOSU: Please

hear me for half-a-minute, Sir.

MR. SPEAKER: I cannot. I must
listen to others also, if I do it.

SHRI JYOTIRMOY BOSU: I am a
Member of the House.

MR. SPEAKER: Undoubtedly you
are,
SHRI JYOTIRMOY BOSU: What
happened to my matter under 3777

MR. SPEAKER: It is safely there.
It is being looked into.

»
— r
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DEMANDS FOR GRANTS—1979-80—
contd.

MINISTRY OF DEFENCE—contd.

MR. SPEAKER: We will now take
up further discussion on the Demands
for Grants under the control of the
Ministry of Defence. The Deputy
Prime Minister.

THE DEPUTY PRIME MINISTER
AND MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): Sir, a
large number of hon. Members took
part in the Defence budget debate. It
is quite natural that on the Defence
budget, the Members should survey
the security environment of the
country; and all these surveys includé
the developments in various parts of
the world; and especially those nearer
home had to be taken into considera-
tion. I am glad that many Members
have drawn attention to those deve-
lopments. I will not devote much
time to them; but the fact remains
that during the past year, since the
last budget was presented, there have
been several important developments
in the world. On the one side, efforts
have been made for arms restrictions;
and even disarmament has been
pleaded. At one stage, it appeared
that they will bear fruit But the
subsequent developments have belied
that hope; and there have been deve-
lopments which cause concern to all
peace-loving people.

In recent time, there have been
developments which may lead to
wider repercussions. The recent deve-
lppment in Viet Nam is one which
has been deplored by all thinking
nations of the world. Nation after
nation has demanded the withdrawal
of the Chinese forces from Viet Nam.
Quly recently, some developments
took place in Afghanistan and 1n
Iran; and these developments have a
wery intimate bearing on the security
aspect of our country.

Members have referred to the arms
supply to some of ‘the countries in
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our neighbourhood—Ching and Paltis-
tan. Government of Indis is nat W~
mindful of thesy developments. Ia
our Defence preparedness, all thsae
developments have to be taken inle
consideration. It is correct that in
case of an emergency it iz not only
the Defence forces which fight for
the country. The,whole nation is in~
volved in it. And our past experi-
ence has shown—and that was an
encouraging feature—that the entire
nation has stood behind the Armed
Forces in their effort to protect the
honour of the country. But all the
same, we have to keep the defence
forces in a position in which they
will be able to face any eventuality.
And for that purpose we have to in-
troduce in the Armed Forces the most
modern weapens, equipment and other
accessories Our country is a deve-
loping country The standard of liv-
ing of people in this country is per~
haps the lowest in the world We
have to devote greater attention to
development. But I do not regard
entire expenditure on defence as
non-developmental expenditure. A
very large proportion of the defence
expenditure is intimately related to
development and a large proportion
ig indirectly related to development.
I need not elaborate on this. Effec~
tive defence depends upon the indus-
trial base of the country, pnot the
defence industries alone but industry
in general, Many of the require-
ments of defence industries generate
development in the general industrial
sector, of things which are required
by the defence industry.

Our main effort at present is not
to increase manpower of the defence
forces but certainly increase the effi-
ciency and firepower of the defence
forces. With this objective, in view
we have embarked upon large scale
modernisation of the defence forces.
Some of our weapons and other
equipment and accesorriex are ageing
and when we have to replace those
ageing weapong and equipment, cer-
tainly no prudent person wilt think
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of replacing them by the same model
When you have to change your car,
if you have got a 1955 moflel car, in
1978 you will not change and replace
it by 1855 model but you will perhaps
think of replacing it by 1980 model.

MR. SPEAKER: We do not like to
have a car at all.

SHRI JAGJIVAN RAM: You have
aircraft, Sir.

That is our approach in modernis-
ing the army. We have introduced
greater mobility and greater five
power and a reliable communication
system. We are doing that.

Some friends mentioned about
Vijayanta tank. That is one of our
good tanks. 1 have been assured by
those who have to use it that Vijay-
antag are very useful tanks and can
take care of the task that is to be
entrusted to them quite successfully.
We are also thinking of introducing
other modern battle tanks in the arm-
ed forces, My approach in recent times
has been that whatever we import
from other countries if that item is
required in large numbers in this
country, we not only import those
items but import the technology as
well. That has been the approach
snid that approach will continue in
vespect of tanks, aircraft and other
things that we require for the armed
forces.

I have mentioned about the arms
supply in our neighbourhood. I do
not compare the holdings of other
countries with our own holdings.
Some friends have quoted figures as
to the number of aircrafts, tanks and
divisiohs which other countries have
‘Beés holding and which we hold. ¥
would not ke to corroborate or con-
tradict those figures. But the defence
of the country does not depend en-
tirely on the holdngs of a nation.
T depends also upon the quality Men
that the nation haz got. More than
Piacking, the Min belind the ms-
chitie is important. It has been
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demonstrated on more than one otca-
sion that even the most modern ma-
chine in inept hands is unsuccessful,
while and even not so modern wea~
pons in very skillful and patriotic
hands art more devastating than
others. That aspect has also td be
taken into consideraiton.

We have a long frontier. On the
north, we have the Himalayas. At
one time it was regarded that the
Himalayas are impassable. With the
development of science and techno-
logy that position does not hold good.
So, we have to take care of the Hima-
layas also The House is aware that
after the Chinese aggression, we have
raised Mountain divisions and we
have trained our forces In mountain
warfare and in guerilla warfare at
high altitudes, on snow-bound Hima-
layas, on the peaks We have deve-
loped the expertise and we can trans—
port all therr requirements on the
high altitudes including tanks.

We have a long land frontier and
I need not remind the House of the
situation that exists on our western
and northern frontiers. We have to
take care of that. We have a Iarge
area as deserts. We have developed
the necessary expertise for quick
transportation in the desert area also.
It has been achieved by our research
and development.

We have a long cosastline. The In-
dien Ocean has become very strate-
gic. Thinking nations of the worid
have pleaded on more than onfe oc-
casion that the Indian Ocean should
boleﬁuazoneotpeau._Authe
littoral countriez generally have sup-
ported this. They have been demand-
ing this thing. All the same, we can~ -
not ignore the fact that some of the
big powers of the world are present
on the Indian Ocesn and are present
in strength.

Miny members have pointed ott
the small allocation to the develop-
ment of the Nuvy. It is true that
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during the past years, as much at-
tention was not paid to the Indian
Navy as it was paid to other arms of
.the defence forces. But in recent
years, we have started paying atten-
tion to the Indian Navy also. As a
matter of fact, in the past years, it
was not perhaps appreciated that the
Indian Navy also has a role to play.
It was during the 1971 confrontation
that the country came to know that
there was an Indian Navy and that
the Indian Navy was an effective
Navy. Since then, naturally officers
and men of the Indian Navy also
have realised their importance. They
have come to know that they have a
role, and an important role, to play.
Therefore, we are modernising the
Indian Navy also. Contrary to the
other arms of the defence forces, in
equipment of the navy, it takes a
long time. When a warship or fri-
gate has to be built, it takes long
years. But we have developed the

expertise and the House will be happy ~

to learn that we have manufactured
some of the warships in our own
country’s yards. Of course, the num-
bér of our submarines is small. But
. at present we are negotiating the pos-
sibilities of acquiring submarines and
also manufacturing them in this
country.

We have an aircraft carrier that
played a role in the last confronta-
tion. That has become old and aged.
We are trying to rejuvenate it; the
process has started for re-condition-
ing the Vikrant,

SHRI JYOTIEMOY BOSU: It
means more money for the military
hardware merchants in the West.

SHRI JAGJIVAN RAM: As the
House i aware, we are acquiring
Sea Harriers for the Vikrant.

Some Members asked why secrecy
is being maintained about many
things of our Weapons etc. well, the
reasons are obvious., But, so far as
Membery of Parliament are concern-
ed, T am extending a standing invita-
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tion to all the members that if they
decide in batches to visit some of our
undertakings, we will be happy to
have them and show them all our
ships, aircrafts, submarines, tanks,
missiles, whatever they would like to
see. But, certainly, the House will
not like me to disclose all that I
have. ..

SOME HON, MEMBERS: No.

SHRI JAGJIVAN RAM: So, I am
happy this House also realises the
importance of secrecy, which has
been criticised by some

The Air Force plays a very im-
portant role in modern warfare, in-
dependently as also in support of
the other arms of the defence forces.
We have to modernise the Air Force
also. We have started upon that.
During the last confrontation, our
Air Force established a  reputation
for itself. As the House is aware, we
are acquiring Jaguar in order to re-
place the aging Canberra,

I am sorry that Jaguar is still
haunting some people. Jaguar was
discussed on more than one occasion
in this House. Shri Raj Narain has
gone into it in detail,

AN HON. MEMBER . It is a night-
mare, '

SHRI JAGJIVAN EAM: I am
happy he has become an expert, so
far as aircrafts are concerned. I do
not claim that expertise, On tech-
nical matters I have to.be guided by
my advisers. In all such matters,
the House would agree, I should not
be guided by anybody else except
by those who have to wuse that
machine, In the matter of Jaguars
also, I have been guided by the
highest authorities in the Indian Air
Force.

SHRI JYOTIRMOY BOSU: But
basically there is no need to buy it,
because Pakistan hag shifted its air-
crafts to the interior.
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" #IR] SHYAMNANDAN MISHRA
(ﬁegusami) Does the hon. Minister
‘say that there is no need for a Par-
Hamentary scrutiny? If the hon.
Minister takes that view, the Houge
will not go by that. The House has
also got some competence, must be
credited with some knowledge and
information on that. A statement
that the hon. Minister will go by the
weight of the opinion of exports...

SHRI JAGJIVAN RAM: I have not
said even by implication that Parlia-
ment should not go into that. 1
would b, the last person to deny
Parliament that authority t) examine
everyihing But certainly I will place
before it what I feel is necessary; 1}
hope the House will not deny me
that frcedom. Parliament is compe-
tent tp go into that. I hove to give
the unswer to that, but cextainly I
will be guwded by the adv.ce of those
who have tg usc the machine 1n that
matter It doeg not wean that Par-
Hament is not free fo gon into that
question I have nrt meant that und
if Shyambabu has taken me like that,
T am sorry he hos misunderstood me

SHR! SHYAMNANDAN MISHRA
Phiz is the answer that has always
been given with revard to this

BHRY JAGITVAN RAM: Of course,
that is the only answer.

» SHRI SHYAMNANDAN MISHRA:
A commmitiee had gone into the parti-
cular matter, therefore, 1t shomld ke
Areated as closed. That closes the
seope for Parliament to discuss that
- dmiter,

SHRY JAGJTVAN RAM: It does
not close, it has not closed. Some
Members are gg fond of Jaguars, they
“have gone on continuing to raise
4Ahet question in every session of the
»¥duse, How can I prevent them by
rwt 3 e lwm?

oy Ny
Ffhe question was relsed by Mr.
whether the Jaguar is
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require at all. What aircraft are re-
quired again has to be determuned

by those who have been placed iz

charge of the security of the country.
Certainly Parliament will have tc
see whether that demand 1is justified
or not. We require deep penetration
aircraft. We have take in all fac-
tors into consideration. Rajnarainpn
said that he has got a comparative
statement. That gstatement was also
sent to us. That was thoroughly
examined by the experts of the Air
Force and the Ministry and after exa~
mining all those aspects, they came
to the conclusion that for our re-
quirements, Jaguar wag the best
machine available,

A few days back, a news items cir-
culated by the UNI appecared in the
press. It was mentioned in this
House also I am afraid the report
which appenred in the newslapers
ahout the Jaguar project running into
rough weather is unfounded and mus-
Jeading On the con rary, the Juguar
programme 1s proceeling apace on
the lineg alrecady provided in  the
basic agreement which was rzached

in October Jast, Supply, training.
production and other  aringementis

are going ahead as planned. Jaguar
will begin to arrive ag contemplated
in three months' time or sa. H is
not correct that there is any delwy or
hold-up. It is algo nol correct that
there iz any change in the payment
terms as originally contemplated. It
is fantastic to suggest that cosis have
gone up by Rs, 500 crores. On the
contrary, there is no change in the
earlier estimates of costs and escala-
tions. Arrangementy for indigenous
production are going apace as plann-
ed. It iz not correct that there is
any delay in the gchedule for indi-
genous production. Far from its be-
ing true that the current talks have
broken down, the truth is that nego-
tiations have already been completed
and the final contract documents are
on the point of being adopted, It is
untrue that any British team haa
gone back to London as a result of

breakdown in the talks, and it is also
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not correct that because of a break-
down, the Chairman of British Aero-
space has been summoned to New
Delhi, I do not think that it is neces-
sary for me to say any more, or to
compromise security by giving out
details. The House is aware that
certain interested parties have made
effortg in one form or another to stall
this programme particularly the in-
digenous production in India of a
sophisticated aircraft such as the
Jaguar. I am sorry that UNI which
is a responsible news agency should
have, wittingly or unwittingly, fallen
a prey to reports obviously emanat-
ing from such interested source

I may inform the House that when
this message came to the notice of
official in the Defence Ministry on the
teleprinter, the UNI authorities were
contacted and they were informed
that this news is a baseless news, that
the UNI authorities should check up
from their sources, whether there is
any truth in this news or not and if,
on that, they found that it was in-
correct, they should do the needful
I am sorry, even after that the UNI
did not think it proper to cross-check
the news. They have not even the
courtesy to ring back and say that it
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congideration a0 far ax ygrchases of
our  defence ts  axe
concerned. Perhaps, it will not be ap
imaginsble event that Jaguar wiil ba
purchased in order to encourage the
clothing industry of this country o
the expart of garment from this coun-
fry to UK. It will pe & very incon-
ceivable recompense to purchase
Jaguar in lieu of the export of gar-
ment from this country. Because the
point was raised, I thought it proper
to mention this,

I may mention another thing that
for the negotiation of Jaguar, a very
high level team was set up. The
Government has to be guided in tech-
nical matters by the highest technical
skill available in the country and, im
financial matters, by the highest
possible financial authorities in the
Government of India It was done by
them.

SHRI JYOTIRMOY BOSU: We
know, in the Indian Airlines, the
Hingorant's case, the purchase of alr
craft case. We know all this.

SHRI JAGJIVAN RAM: A, regard
submarines, I have already menhoult
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In this regard I will say something
about HAL because it wag mentioned
shat there has been large gcale jn-
fructuoug expenditure. If the coun-
try wanis to be self-supporting,
self-reliant, if the country has to
develop the expertise and manufac-
ture many thrmgs that are required
by the Defence forces, we have to
wundertake research and development
on a wide scale, and it is also correct
that, when research and development
are undertaken oh a large scale, there
ig bound to be gome infructuous ex-
penditure, especially in the aeronautic
industry.

The House iz aware that HAJ, start-~
<ed designing of aircraft almost simul-
taneously with licenced production in
the Fifties. geveral design projects
of HAL resulted 1n actual gerieg pro-
duction of aircraft in adequate num-
bers. The production lines were
closed only after meeting the full
vequirements, This was the case
with HT-2 pistoh trainer PUSHPAK
and KRISHAK., HF-24 orderg were,
however, reduced by Air Force on
the baals of changed equipment
Plans. KIRAN, which has been de-

f
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and avionics, it i3, necessary
o bunport tachnology; both to meet
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the immediate requirement, and also
to keep abreast of the latest state of
art. While entering into licence agree-
ments, we gre ensuring that licence
production is not detrimental to the
objective of indigenoug development.

I will again repeat that I attach
great importance to research and
development and I will give every
encouragement so far ag research is
concerned so that we become more
and more self-reliant so far as de-
fence requirementg are concrned.

The House is aware that, as a re-
sult of the efforts of our Research
and Development Sectign, we have
been able to manufacture many
things which we used to import in
this country, and we will continue
that effort. e,

As I have said; men as well as
machiie and men count. We have a
fine Army, we have a fine Aiy Force
and we have 5 fine Navy. Qur offi-
cers and jawans have acquitted them-
selves well whenever the nation had
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other, Therefore, they gre %ot com-
parable. We have only to gee that the
conditions in the Defence Forces are
satisfactory. And it hag been my
effort to improve the service condi~-
tions as fay as we can. I can say with
some satisfaction that I have been
responsible for introducing some new
measures to improve the service con-
ditions of the Armed Forces.

One or twp matters are causing
some anxiety. After the Chinese
aggression, large-scale recruitment

was made in the Air Force and the
Army at the Lieutenant jevel. In the
Army at the Major level at present
some stagnation situation has gtarted.
It hag come to my potice and I am
trying to take remedial measureg to
remedy the situation.

So far ag the Dearness Allowance
is concerned, the limit of Rs. 2400 was
causing some difficulties i, the rank
position in the Army and ipn the Air
Force. I am happy that this position
ig going to be resolved very shortly.

The rehabilitation of the démobi-
lised personnel of the Defence Forces
ig a big problem. We demobilise
nearly 60,000 men every year. We
have certain reservations in posts in
the Central Goverament and some of
the State Governmentg for the demo-
hilised ex-Servicemen, As was gtated,
Sir, 1 introduced the schéme that six
months before demobilisation, the
Jawgp should be trained in some art
or craft so that after demobilisation
he finds either paid employment or
can start self-employment. We pur-
sued it with the Bankg to give ad-
vances to ex-Servicemen to start in-
dustries’ or enterprises at concessional
rateg of interests—upto Rs. 5000, at 3
nominal interest of 4 per cent and
upto Rs. 25.000 at a nomina} interest
of 7 per cent. These are some of the
measures that we have introduced in
order to help in the rehabilitatio, of
the ex-Servicemen. For Officers also
we have introduced traiming and re-
orientation course so that they will be
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readily acceptable
ment.

in civil employ-

But, as the House will appreciate,
the problem is a big problem, With
the employment positio, in the coun-
try being as it is, we cannot think of
resolving it unless the entire unem-
ployment problem in the country is
resolved. But, all the same it has
been my effort to do as much as we
can for ex-servicemen.

My hon. friend, Shri Bhadoria rais-
ed the question of group insurance in
the Defence Forces. It has already
been introduced. And so far as per-

sonnel who laid gown their lives
during war to protect the” security
and honour of, the country is con-

cerned, I remember, 1 introduced in
the last war a gcheme of pension to
the bereaved familieg which js uni-
que in the world. The jawan’s family
gets more than hig salary as pension
and, in the case of officers, the bereav-
ed family gets three-fourth of the
officer’s galarv as pension after death.
In recent years, 1 introduced another
change that whenever defence per-
sonnel are iavolved in air accident, 4

compensation of one lakh of rupees iz

paid to the bereaved family.

There have been other issueg raised
which are of local or gectional impor-
tance. I do not propose to go into all
of them but I can assure the House
that I will examine them, everyone of
them and take necessary action to
remedy the defect wherever it has
been noticed.

Sir, I am thankful to the House and
it js rather fortunate for the country
and the Defence Ministry that the
House wantgs larger allocationg for the
Defence Minfstry. I am fortuffate and
I must express. (Interruptions).

AfN gew faww (mEsahr) o
FEITT gEATE mgw aF TET oiT
LT FT 34T FArfeq

rs



309 D. G. Min.

SHRI JAGJIVAN RAM: T am
grateful to the House for all” thié ‘en-
couraging words that have been said
about Defence Ministry and also
about me personally, On this occa-
sion, Sir, I would like to convey to
the officers and brave people In the
Defence Forceg the appreciation not
only of the House but also of the
Nation for the pafriotic way in which
they have conducted themselves ' to
protect the honour and security of
the nation. And the House is sure
that, in future, whetmever such a con-
tingency arises, they will improve
upon their records and establish the
reputation of thz country. Cn behalf
of the House, 1 may assure the offi-
cers and men of the Defence Forces
that jt shall be my endeavour to
secure as much improvement ip their
conditions of service and emoluments
ag I can do. Sir, I have done.

MR. SPEAKER: Before I put the
cut motions to the Demands for
Grantg of the Ministry of Defence to
vote, I would like to know if any of
the Members would like to withdraw
his cut motions.

SHRI' P, RAJAGOPAL NAIDU
(Chittoor): Sir, I seek leave to with-
draw my cut motions Nos. 40 to 50.

Cut motions Nos. 40 to 50 were, by
leave, withdrawn,

SHR!I DHIRENDRANATH BASU
(Katwa): You r-ay read them out.
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MR. SPEAKER: There are a large
number of cut motions, It will be-
very difficult.

SHRI DHIRENDRANATH BASU:
May I read?

MR. SPEAKER: No, No.

'SHRI DHIRENDRANATH BASU:
Sir, I seek leave of the House to
withdraw my cut motions; Nos. 72 to
88.

Cut motiong Nos, 72 to 85 and 87 and
83 were, by leave, withdrawn.

MR. SPEAKER: I shall pow put
the Demands Nos. 19, 20, 21, 22, 23
and 24 to vote.

The question is:

“That the respective sums not
exceeding the amountg on Revenue
Account and Capital Account shown
in the Fourth column of the Order
Paper be granted to the President
out of the Consolidated Fund of
India to complete the sums neces-
sary to defray the chargeg that will
come in course of payment during
the year ending the 31st day of
March, 1980, ip respect of the heads
of demands entered in the second
colump thereof against Demands
Nos. 19 to 24 relating to the Min-
istry of Defence.”

The motion was adopted.

Demands for Grants, 1979 -< ( in respect of the Ministry of Defence voted by Lok Sabha

No. of Name of Demand Amount of Demand for Grant Amount of Demand for Gran
Demand on account voted by the House voted by the House |
on 16-3-1959
bt
1 2 3 4
Revenue Capital Revenue Capital
Rs. Rs. Rs. Rs.

19 Ministry of Defence .

x6)79’793000

10,64,82,000  83,98,99,000 52524,08,000 -




31 D. G. Mm,

MARCH 28, 1002

of Plansing FY?Y
1 2 3 4
20 Defence Services—~Army  315,95,08,000 1579,75,42,000 .
21 Defence Services==Navy $5,06,08,000 .. 175,30,42,000 .
22 Defence Services——
Asr Force . . 110,29,83,000 e 55L,49,17,000 .
23 Defence Servicese=
Pensions 29,49,91,000 . 147,49,59,000 -
24 Ga!pxtal Outlay on De-
ence Services . e 49,24,17,000 246,20,83,000
1316 hrs “That the respective sums not ex-
DEMANDS* FOR GRANTS-—1979-80

—contd
MINISTRY OF PLANNING

MR SPEAKER° The House wnll
#ow take up discussion and voting on
Demands Nos. 72 to 74 relating to the
Mmustry of Plarning for which 5
toury have been allotted

Hon Members whose cut motions to
the demands foy Grants have been
~circulated may, 1f they desire to move
their cut motions, send slips to the
“Teble within 13 minuteg mdicafing
4he seri] Rumbers of the cut riotions
Whey would like to move

Motion moved:

ceeding the amounts op, Revenue
Account shown 1n the Fourth
column of the Order Paper be
granted fo the President out of the
Coasolidated Fund of India to com-
plete the gums necessary to defray
the chargeg that will come i, course
of payment during tfie year ending
the 31st day of March, 1980, in res-
pect of the keads of demands entar-
ed in the second column thereof
agamst Demands Nos, 72 to 74 re-
relating to the Ministry of Plannung”

MhMlgM»%d&MdMMhthﬂuf

No.of Nams of Deeaad Anwunt of Demand for Grant  Amount of Demind for Grant

on account voted by the submiitted to the vote of the
Howse on 334979 House

| a 3 4

Revenue Revettue

. Rs.

72 Ministry of Planaing 40,000 . 2,01,000 .
73 Statistics . . 2,62,13,000 e 13,10,63,000 .
74 Panning Commmussion . 1,07,28,000 . 5,86,41,000 .

*Maved with the recommendation of the President.
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SERIL R VENKATARAMAN
Misdiras Sewth): Br. Spesker, Sir,
it will be ideal if a few things com-

the natfonal consenm®us. ~“There
are a fow things on wlhich we ghould
try to evolve a mational consehsus.
Ome is on national language; the
second is on national planning and the
third is on a national policy with re-
gard to our international relations.
That would be an idea) etate of affair
I am happy that wnotwithstanding
some criticism emanating from time
40 time from some of the freshmen in
the Janata Cabinet the Prime Mimister
end the Planning Commission have
ackmowledged that the thirty yearg of
®lanning in thig country have not
been a waste and that considerable
progress has been acfiieved @uring
thig period.

In fact, the Prime Minister in
answer to one of the Unstarred Ques-
tion said as follows:

“Over this period—that is, thirty
years after freedom—substantialk
advance hag been made in expand-
ing the economy, improving agri-
culfiiral productivity and diversi-
fying the country’s industrial base.
Despife rapid growth in population
a modest growth in per capita in-
come has heen maintained.”

The Prime Minister ag well as the
Flanning Commission, however, noted
that 40 per cent of the people are be-
lpw the poverty line and that for
eradicating poverty and unemploy-
ment a padical re-structuring af the
priorities and investmentg is called
for in the Sixth Plan.

13.18 hrs.
(M. DEFUTY-SPEAKER in the Chair)

8ir, the objectives of planning have
never been immutable and unchange-
able, They have beep changing ae-
wording to the peeds of the time.
Bliring the Mirst Plan the objective
Wik yinted o Ve ag follows:
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“To promote rapid risq in the
standard of living of people by
efficieny exploitation of the resource
of the country, increasing produc-
tion and offering opporfunities tos
all for gmployment in the gervice of
the country.”

Thus the First Plan did not lay any-
emphasis on equitable distribution.
The second Plan stated as follows:

“The benefits of economic deve-
lopment must accrue more and
more to the relatively under-privi-
leged classeg of society and there
should be progressive reduction of
concentration of incomes,  wealth
and economic power.”

Here the importance has been laid
on equitable distribution ang it has
been made one of the objectives of
planning. The Third Plan re-empha~
sised thig and stated thus:

“The economic activity must be
so organised that the testy of pro-
duction and growth and those of
equitable distribution are equally
met.”

Sir, Planping got disrupted betweea
1866 and 1969, owing to several rea-
sons—onea, the Pakistan war, and
the secend was, the unprecedented
drought for two years and the third
wag the heavy import of foodgrains
of the order of 25 million tonnes and
3.9 lakh baleg of cotion leading to an
adverse halance of trade, and finally,
to devaluation.

Therefore, under these adverse
conditions, the Fourth Plan get out as
its aim:

“The acceleration of the tempo of
development in conditiong of stabi~
lity and reduced uncertainties.”

The Fourth Plan took note of the
adverse conditions that preceded ¢the -
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¥Yramung of the Fourth Plan ang said
that the emphasic will now be laid on
self-rehance and that conditiong of
*stability must be emphasised more
than others. The FPlan proposed to
step up the tempo of activity to the
exten{ compatible wih mamntaining
stability and progros, towards self re-
hance. They did not fiame a need
bagsed plin but they said that the
plan must be cempatible with  the
maintenance of stability in prices and
in the economy At the same time,
Sir, the Plan reitcrated the objective
of equitable distribution in these
words

““The objective s not only to
raise the per capita income, but
also to ensure that the benefits are
evenly distributed, that disparties in
mcome and living are not widened
but narrowed and that the process
of economic development does not
lead to social tensions.”

Sir, the Fifth Plan document was,
somewhat cursory and in fact it did
not follow the usual pattern of the
wearlier plan documents and it dig not
«contain either an apparaisal or the
projections, Nevertheless the Fifth
“Plan document stated that the objec-
tive was the removal of poverty and
achievement of self reliance. There-
fore, if you look at the entire period
of planning up to the Fifth Plan you
*will find that though the emphasis
may have ghifted from production to
stability i prices, in ecomomy ete,
“the under-current of the entire plan-
ning is to ensure that there is an
equitable distribution of the wealth
-preduced in the country. Sir, there is
ran old rhyme which says:

We call our fathers fools;
So wise we grow;

‘And our wiser gons will call us
#0.

‘Trus to that tradition the Sixth
“Plan document findg fault with the
oariier plang and it states:
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‘The assessment of Indials wco-
nomic development over guarter;
of a ceatury of planning has indi-
cated gome fundamental failures.
The most important objectivey of
planming have not been achieved,
the objectives being, achievement
of full employment, eradication of
poverty and creation of equal so~
ciety.’

Sir, 1 have very carefully looked
info all the previous plap documents.
At no place do 1 find that eradication
of poverty was ever put forward as
the most important objective. I
underhne the word ‘most important’
objective. In the condilions of the
economy of our country it iz obvious
that 1t 15 not at all correct to say that
poverty would be eradicated or that
full employment would be provided.
All that we could do is to provide
greater employment, and fuller em-
ployment, than what already existed.
We could not by any stretch of ima~
gination have undertaken full em-
ployment. In fact, to the best of my
knowledge and experience, jt has
been possibly only in countries with
socialist economy and with total plan-
ning to achieve these three objectives
namely full employment, eradication
of poverty and creation of more equal
society, and nowhere else. Therefore,
while adopting a policy of democratic
planning, you must realise what our
limitations are, I we also hnow
attempt to do som which is be-
yond our capacity, as I said, the wiser
sons, the following Plenning Com-
missiong and successoy Governments
will call ugs the same way as we call
the past ones.

The plang have miscarried for seve-
ral reasons. I am repeating that here
because I find the same mistakes re-
peated in the 6th Plan and it appesrs
that the fate of this Plan will be just
the same as the previous ones. In the
first place, planning iy based un cer«
tain policiey enunciated in the Plam,
We find that the Government policies
go contrary and mwwetm to the
Plan policies. If ‘e Goverumen$
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policy is contrary to its plan policy,
how do we expect that the plan will
succesd. I will illustrate the point
For instance, the 6th Plan document,
in Chapter 3, paragraph 30 says:

*There 15 a gtrong case for callng
upon agriculturists to make larger
coniribution iowardg fluiancmg  of
the large public gector development
outlays of the new Plan.”

They have said that the large in-
vestments made in  previous FPlans
have gone to larger agriculturistg and
they have ot made adequate contri
bution to the Plan develvpment and,
therefore, they shoulq make the larger
agriculturists, the well-to-do agricul-
turists, who have received the bene-
fits to make adequate contribution to
the development plans What do we
find here? The Government gives
concession to the larger agriculturists
by way of excise duty concessions to
the tune of Rs. 200 crores. Then,
again the Commission stated in Chap-
ter 3, paragraph 37:

“Fiscal action i3 necessary to mop
up for public sector a reasonable
share of the enormoug capital gains
in land and property values.”

Thig ig a point with which we agree,
but what is the Government doing?
In the lagt two years, they gave capi-
tal gaimg tax exemption and enabled
ull those people who had made pro-
Bt by way of capital gains to escape

income taxes as well a3 capital
#ains op that,

During the discussion or considera-
tion of the Finance RBill, I will not
only explain but will give concrete
instances of how the people have by
virtue of this exemption been able to
evade both the incometax and the
capital gains tax. I am now concern-
!dﬂnlyﬂﬁlﬂumdiclﬂon in
polity, When country needs re-
woltteny for its development and when
Peotle make capitel gains which are
oncepted the world us un-
witngd Increment and when taxation
ot capitid ghing in wecepted ss a villd,

*, .
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equitable tax, we give exemption far
two years. Now, we have revised the
policy whereby we are locking the
stableq afier the borses have left. All
those who have made capital gains
know thatl ihose concessions will not
last long. They have escaped the
iaxes

Then agamn, as regard direct taxes,
the plan document stated - 1n Chapter
3, paragraph 23:

“The vallous concessions in our
tax stiucture other than those
which stimulate middle income sav-
ings or labour-intensive or other
priority production, need to be re-
viewed and, if necessary, with-
drawn.” .

And what did the Government of
India do in the last 2 years? They
granted tax benefits to closély-held
companies. They granted benefits to
the Hindu Undivided Families; and
this year what they have done is to
take away the tax benefit for savings.
They have said that these people who
are saving, will not get the usual tax
benefit, which has been the sheet-
anchor of our policy with regard to
savings.

I must now say that there are 1 or
2 things which the Goverdnment have
observed—what the Planning Com-~
mission stated; i.e. the Planning
Commission wanted Rs. 13,000 crores
of taxation to be levied—Rs. 9,000
crores by the Centre, apd Rs. 4,000
crores by the States. In the first 2
years, they have levied taxes which
will now give ug somewhere about
Rs. 47,000 crores to Rs. 18,000 crores
in the five years.

I# you come to the financing of the
Plan, the resource for the Plan, the
whole Plan has been turned topsy
turvy and completely distorted by the
way in which deficii financing has been
resorted to. The Deputy Chairman of
the Planning Commission in an ad-
dress which he delivered even 2
days back at Ahmedabad, stressed
that after & very carefu] considera-
tion, he had limited deficit financing
to Rs. 222¢ crores in a Plan of
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Re. 60,860 crores, Decause he was
fully awure of the conseguences of &
large dose of deflcit financing on
prices and stability in the cowmftry.
And what have you done? In the
first two years, our deficit financing,
our deflcit hag come to Rs. 2,800—odd
crores—Rs_ 700 crores more than what
the Planning Commission envisaged
for the entire period of 5 years. And
if, at this rate, we go on incurring the
deficit, at the end of 5 years the deficit
financing will be Rs. 10.000 crores—
and the principal gource of resource
at the rate of Rs. 2,000 crores a year;
for the Plan wil] be deficit financing.

I will now come to another aspect,
and say how mistakes are repeated.
The bane of planning has been exag-
geration of targets, unrealizable tar-
gets and providing moneys for it; and
over-estimating the benefits, under-
estimating the costs and under-esti-
mating the gestation period. These
are the 3 reasons why, in my opinion,
the Plans have miscarried. And I find
that the same mstake 1S done in the
6th Plan also.

I will take only 3 or 4 instances.
The most important infra-structure
are Railways, Power, Stee] and Coal.
In respest of Railways, you will find
tiat in the 4th Plan period, the
Railways wanted that provision
should be made for an originat-
ing freight traffic of 280 million to
290 million tonnes, I had the mis-
fortune to predide over that sectivn in
the Planning Commission at that tune;
and we pointed out that it would be
physically impossible for them to
weach this 280 million to 200 million
tomnes of origineting trafic. Of
ocourse the ministries were powerful
and they carried the day and all that
we could do was that we could pro-
wide for 285 million tonnes and for
& million tonnes, we said that you
magt cover by way of improvement
and effici of getvices. You know
what the performance was. At the end
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of the Fourth plan period, it wik
only 200--210 jmillion temsves. We
spent a thousahd crore W rupess for
the purpose of providing wagons,
line capecity, repairg and &1l that for
280 million tonnes and them what
wag achieved was only 210 million
tonnes. That means that we spent a
lot of money infructuously. In the
fifth. plan the target was reduced
from 280 million tonnes to 250-—80
million tonnes. The sixth plan docu-~
ment says that in the year 1977-78
we could 1cach 240 million tonnes. It
will be very interesting because the
railway minister in his speech staled
that the “Railways hope to reach the
leve] of 205 million tonnes at the end
of March 19279", Having made provi-
sion for 280 million tonnes, having
made provision for 250 million tonnes,
now he comes to 205 million tonnes.
In this period about Rs. 3,000 crores
had been spent for carrying addi-
tional one million tonnes, Even {f
we had carried goods by golden
wagons, it would bhave cost less You
may say that it is our mistake. I
know the Prime Minister always
points hig finger at me. But I say:
you are repeating the mistake. 1 am
pointing this out because we do n>t
seem to learn from experience. From
205 million tonnes the provision we
have made in the sixth plan is 300—
310 million tonneg and Rs. 3000 crores
for that purpose. How do you think
that the plan will ever succeed? This
exaggerated target of 310 milliom
tonnes against 205 million tonnes iy
the beginning of the plan yesr is a
colossal waste, We do not learn any-
thing. 1 think my successors in office
must have been pressurised by the
railway ministry to agree to 300 mil-
Hon tonnes or 310 miflion tonnes and
to provide money for it,

I will ‘ake the next impartant in-
frastructure—power. In the fourth
plan we provided Rs. 1255 erores for
additional geperation of 9.26 million
kw, Our performance was just haif.
We gpent the whole money; in 1
we spent a little more, We produ
4.28 million kw. In the fiith plan we
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provided 4394 crores for an additional
125 million kws; our performance
upto 1976-77 ig 8.5 million kw. Only
this morning we have been given this
paper. 1 do not want to proiest. But
how do yvu expect people to come
and speak in Parliament on planning
if the annual plan review 1s deliver-
ed to us today morn'ag at 10 O’clock.
Anyway 1 have triad lo go througn it
and I find that *he total comes to
10.5 kws; about 2 million kws  has
been ailded. With this experience,
what do we do jn the 6th plan? We
provide for an investment of Rs. 3750
croreg for « target of 185 million
kws, that is to say, an annual increase
of 3.7 nullion kws ag againt our pet-
formance 1n the past of 1.5 or 2 mil-
lion kwy;; a year. This is certainly onc
of the ways in which moncy is
wasted. We just exaggerate the target
What happens is, we have a routine,
a rut—we think svery plan must be
double the previous plan. So, the m:-
nistries double whalever they have
not done but asked for, in the pre-
vioug plan. They double the targets
and double the allocationg and insist
on it. The Planning Commssion
makes some adjusiments heie and
there and the plan comes out. Other-
wise, would any person with any

knowledge of power  generation—I
have handled power generation in my
State for 10 years—do this? Due to
various conatraints (ike delays n
civil works, BHEL equipment, elc.,
we have never been able to add more
than 15 m. KW in this country. Now
things have improved and we can
make 2 or I am even willing to say

you can go up to 2.5, but how
on earth do you expect that 3.5 or
3.7 million KW will be added annu-
ally on an gverage, taking it o a
total of 18.% milion XW? This is the
Téuson why our plans fail, Targets
are exaggerated, money is provided
lavishly on that basis and the whole
thing fails. I cap give instances os to
how varioug projects have been over-
' estimated with regard to their benefits
but thefr costs are under-estimated
snd gestation period is  under esii-
mated, to get them pushed into the

»
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plan. The Planning Commission will
say that they are not viable and they
do not satisfy the tests of viability.
Therefore, deliberately the depart-
ments and ministries try to  under-
estimate the cost, undar-estimate the
gestation period and put it up. The
result is. you never perform what you
have planned.

I will refer briefly to coal. It is the
same story. In the fourth plan, we
provided fs. 110 crores and targeted
for 93.5 imllion toanes, but achieved
only 78.17 million tonnes. In the Afih
plan_ we provided Rs. 1025 crcres,
targeted 1or 135 million tonnes, re-
duced it to 124 million tonnes but
performed only 103 million , tonnes.
Now we are agoin jumping in the
sixth plan 0 a target of 150 millien
tonnes, with a provision of Rs. 1850
crores. Even for spending paise, ree-
ple will think half a dozen times but
in planning crores have no meanmg!
The same thing in steel. The fourth
plan target was 3.1 million tlonnes,
but achievement was 1.4 m. tonnes, In
the fifth olan_the tarrget was 9.4 m.
tonnes but achievement was 773 m.
ionnes. In the sixth plun, we want lo
jump from 7.73 to 11.8 million
tonnes. I am afraid the plan carries
with it the seeds of (ts own destruc-
tion. Eixaggerated targets, lavish in-
vestment ~f{ money on that all these
things are going fo iake tne plan the
same way 2s in the past,

MR DEPUTY-SPEAKER: You
have already taken half an hour. 8
minutes are left{ for your party.
There are 4 more names. I wonder
whether you will leave any time for
the other speakers!

SHRI R. VENKATARAMAN: 1
just wanted to make one point about
employment. I will try to finish in
two minutes. The new sgtrategy of
planning provides employment as a
short term reHef measure and not as
a long term plan measure. We can
give short term employment for the
people by giving them additional em-
ployment by way of small rural
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works, by way of small industrics,
irrigation works_ctc. But this wnil
not golve the problem of unemploy-
ment, My reason is this. The poverty
of India js based on the pressure of
population on land. 73 per cent of
the population of India are living on
iand. On an economic holding of 3
acres, lel us take for extmple, there
are seven persons. This land can be
cultivated by five persons, the other
two are adding nothing to prcductivity,
In fact ;n economic jargon you wail
say thay ilie marginal productivity of
agriculture labour is zero. Thercfore,
if you want poverty to be removed,
fifty per vent of the population of
India must live on land and the other
fifty per cent must have employment
in industry and in the tertiary sector
and that cannot be done except by
industrialisation on a massive scale,
notwithstanding it temporary diffi-
culties, notwithstanding the periods
i which one will have to go through
maladjustments, massive scale of in-
dustries, large scale, medium  scule,
small scale, all deovetained together.
Do you {hink that you can solve this
problem by giving unemployment re-
lief here ond there and everywhere
ag you have tried to do? In that case
1 am afraid you are going to
take this country backward. All the
progress that we made in these ycars
will be reversed and the country will
take years before it can recover from
this shock. My own experience is
that industrial development takes
more people out of agriculture to
industry. 1 know the thesis which
the Planning Commission has given
in the paper, saying in these years it
hag not been done. But that must be
explained in relation to the growth of
population. Percentagewise it has not
gone up but in physical terms the
number of people employed in indus-
iry has gone up, Therefore, what we
want for this country is not a plan
which is confined only to or empha-
sises only the rural employment but
massive gcmle of industrisliation in
which there will be large, medium
and small industries, and cottage and

MARCH 28, 1879

of Planning 324

rura] ir dustries, all dovetailing into
each other. It is only that approach
that will golve the problem of un-
employment, the present approach will
not.

SHRI P RAJAGOPAL NAIDU
(Chittoor': I beg Lo move:i—

“That the demand under the head
‘Statistics’ be reduced by Rs. 100"’

[Need for strengthening com-
puter system (1)]

“That the demand under the head
‘Statistics’ be reduced by Rs. 100.”

[Failure to prepare rural inJi-
ces to know the economic position
of the rural masses(2)]

“That the demand under the hrad
‘Statistics’ be reduced by Rs. 100.”

{Failure to set up more centrer
for compiling ronsumer price in-
dex (3)]

“That the demand under the head
‘Statistics’ be reduced by Rs. 100.”

[Failure to provide more funds
for research in Statistics (4)]

“That the demand under the head
‘Statistics’ be reduced by Rs. 100.”

[Failure of National Sample
Survey Organisation to collect
the cost of cultivation every year
in diferent regiong of the coun-
try for principal crops (5)]
“That the demand under the head

‘Statistics’ be reduced by Rs. 100.”

[Failure to modernise the data
processing facilitieg (8)]

“That the demand under the head
‘Statistics’ be reduced by Rs. 100.”

[Nced for starting a Statistical
Institute (7)] '

“That the demand under the head
‘Statistics’ be reduced by Rs. 100

[Need for stremgthening the
National Sample Survey Organi-
sation (8)]



328 D. G. Min.

“That the demand under the head
‘Statistice’ be reduced by Rs. 100.

[Need for surveying unempioy-
ment and underemploymeut in
rural areas(9)]

“That the demand under the head
‘Statistics’ be reduced by Rs 100.”

[Need for surveying the posi-
tion of handlooma industry and
other cottage industries in villa-
ges (1H)]

“That the demand under the head
‘Statistics’ be reduced by Rs. 100(.”

[Need for studying the acute
housing problem in  villages
(11)]

“That {ie demand under the head
‘Planning Commission’ be reduced
by Rs 100.”

[Need for surveying importuut
resources of the country (12)]

“That the demand under the head
‘Planning Commission’ be reduced
by Rs. 100.”

{Failure to plan the human re-
sourceg (13)]

“That the demand under the head
‘Planning Commission’ be roduced
by Rs. 100.”

[Failure to have a
planning (14)1

“That the demand under the head
Planning Commission’ be reduced
by Rs, 100

scientific

[Fixing up wrogg priorities
panning (15)]

“That the demand under the head
‘Planning Commission' be reduced
by Rs. 100

[Pailure to elicit public co-
operation for the speedy imple-
mentation of the plan (18)]
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“That the demand under the head
‘Planning Commission’ be reduced
by Rs. 100.”

. [Failure
plang (17)]

SHRI DHIRENDRANATH BASU
(Katwa): 1 beg to move:—

“That the demand under the hesd
‘Planning Commission’ be reduced
by Rs 100"

[Fatllure to survey importiant
resources of the country (18)]

“That the demand under the head
‘Planning Commission’ be reduced
by Rs 100.”

[Failure in planning human re-
sources (19)] v

“That the demand under the head
*Statistics’ be reluced to Re. 1.”

to prepare district

[Failure of the Computer Cen-
treg which are required to pro-
cesg data for various Govern-
mental Organisations and Public
Undertakings located in and
around Delhi, to provide advi-
sory scrvice and training facili-
ties and to deal with special
problems and undertake studies
in computer application and sys-
tem (46)]

‘“That <he demand under the head
‘Statistics’ be reduced to Re. 1.”

[Failure of Central Statistical
Organisation in  meteorological
work including standardisation,
preparation of accounts and pub-
lication of reports on annual
survey of industries, economic
census and other surveys (47)]

“That the demand under the head
‘Statistics’ be reduced to Re. 1.”

[Failure of the Central Statis-
tical Organisation in compilation
of consumer price index of non-
plan and casual employees, co-
ordination of statistical activities,
training of statistical personnel
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and maintaining laison with -
ternational agencies (48)]

“That the demand under the head
‘Statistics’ be reduced to Re. 1.”

[Failure of Orgamsation for
extending technical advice
evaluation metorology (48)]

“That the demand under the head
sStatistics’ be reduced to Re 1,”

[Failure of the Central Statis-
tical Orgamsation, National Sam-
ple Survey Orgamsation and the
Indian Statistical Institute lo pre-
pare rorrect data on  econonic
census and survey and for socio-
economic surveys and other alli-
ed ,chemeg of Nasiional Sample
Survey Organisation (50)]

“That the demand under the head
‘Planning Commussioa’ be reduced
to Re 17

[Failure of the Programme
Evaluation Orgamsation for un-
dertaking and conducting prob
lem oriented enquirieg and status
of jmportant development pro-
grammes at the community level
with a view tp studying their
progress (51)]

SHRI GIRIDHAR GOMANGO
(Koraput): I beg to move*

“That the demand under the
head ‘Planning Commussion Le
reduced to Re 1"

[Failure to stop the explmita-
tion of tribalg by the vested in-
terests though ihere are pro-
grammeas of sub-Plan under Five
Year Plans ammed at this but
due to lack of .allocations, ap-
proach, attitude and simple ad-
muistrative machinery for these
areas the reality of the problem
is yet to be realised hy streng-
thening the administraiion of
trbal oreas. (20)]

“That the demand under the
head ‘Pilanning Commission’ be
reduced to Re. 1.*
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[Failure to obtain the tribal
sub-Plan Project Reporig hom
the States for approval m lme
and implement the programmes of
mntegrated 1inibal  development
projects by placig the funds
from the State sectors, Central
Ministries, Central assustance aund
mstitutional financeg to  achieve
the aims and objectives of the
sub-Plan. (21)1

“That the demand under the
head ‘Planning Commussion’ be
reduced to Re 1

[Failure to earmaik  fuuds
from the Central Minwstiies Ior
tribal sub-Plan areas though the
Fifth Plan and two Annual Plans
under the Sixth Pian are already
over (22)]

“That the demand wunder the
head ‘Planming Cormmission’ be
reduced to Re 1"

[Failure to identify the prob-
lems of {ribal areas/people by the
Central Minustries and to (ake
measures 1n this cegard to release
fundg to the Stateg for the tribal
sub-Plan Areas (23]

“That the demand under the
head Miustry of ‘Planning’ be re-
duced by Rs 160"

[Need for starting statustical
mstitute for tribal areas to train
the officers to collect the datag in
more scientific way. (26)]

“That the demand under the
head Mimstry of ‘Planning’ be re-
duced by Rs, 100.”

[Need for surveying unemploy-
ment and under employment n
tribal areas of the country, (27)]

“That the demand wunder t‘e
head Mimstry of ‘Plannimng’ be re-
duced by Rs. 100.”

[Need to collect, coordinste
and analyse the development sta-
tistics 0 tribal sub-Plan areas as
there is no such statistics avail-
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able in the Stateg and Cenire of
these areas. (28)]

“That the demand under the
head Mivustry of ‘Planning’ be re-
duced by Rs. 100~

[Need for immediate survey and
investigation of natural resourves
in hill and tribal areas of tlLe
country to exploit for the deve-
lopment of these backward areas
(29)]

“That the demand wunder the
head Miaistry of ‘Planning’ be re-
duced by Rs. 100.”

[Need to collect information
from the Stateg about the per-
centage of development so {far
made by them in the tribal areas
compared to other areas of their
state in different sectors and de-
partments and the reasong for
the neglact of these areas in Five
Year Plans and Annual Plans of
the States. (30)]

“That the demand under the
head Ministry of ‘Planning’ be re-
duced by Rs. 100.”

[Pailure to give instructions
for utilisation of the allocated
funds of differcnt departments of
the States Governments for tri-
bal areas before the end of the
financial year (31)]

“That the demand under the head
Ministry of ‘Planning’ be reduced
by Rs. 100

[Need for change of financial
year from Sist March to  15th
June in order to utilise the funds
for rurg] development and tribal
development without diversion
of funds or lapse of funds, as the
extended period is suitable for
the execution of the programmes
particularly of these areas. (32)]

“Thet the demand under the hesd
1]
to Re. 17 be reduecd

[Fallure to implement the re-
tommendations of  Working

Groups on Tribal Development
Harijan Development and other
recommendations relating to the
development of rural and Back
ward Areas (43)]

“That the demand under the head
‘Planning Commission’ be reduced
to Re. 1.”

[Failure to realise the role c¢f
representatives of the people
the formulation and implemen-
tation of plan programmes. (44)]

“That the demand under the head
‘Planniag Comnussion’ be reduced
to Re 1

[Need to constitute a separate
sub-Plan Commission in the
Planning Commission for the
Tribal sub-Plan Areas, Backward
Areas, Rural Development  Hill
Areas Development and for wea-
ker sections to go into delails of
the problems, planning and per-
formance in these areas. (45)]

SHRI MANORANJAN BHAKTA
(Andaman and Nicobar Islands): I
beg to move

“That the demand under the head
Mmistry of Planning’ be reduced
by Rs. 100.”

[Failure to have proper plann-
ing machinery for the Union
territory of Andaman and Nico-
bar islands. (24)]

“That the demand under the head
Ministry of Planning’ be reduced
by Rs. 100.”

[Failure to have ground root
level planning machinery for
ensuring food ghelter and edu-
cation throughout the country.
(25)]

SHRI KUMARI ANANTHAN (Na-
gercoil): 1 beg to movei—

“That the demand under the head
Ministry of ‘Planning’ be reduced to
Re. 1.7
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[Failure to provide funds in the
1979-80 Budget for Ganga-Cau-
very Link-up project. (38)}

“That the demand under the head
‘Planning Commissicn’ be reduced
to Re. 1.7

[Failure to prevent the Guvern-
ment of India from retaining a
brokerage of 20 per cent or to
from the foreign aid and loans
received for schemes in the
States. (39)]

“That the demand under the head
‘Planning Commission’ be reduced
to Re. 1”

[Need to disassociate the Mi-
nisters from the Planning Com-
mission and to make it an ex-
clusive body of Planning and Eco-
nomic Exports. (40)]

“That the demani nunder the head
‘Planning Commuission’ be reduced
to Re 1”7

[Failure to get explanation trum
the State Governments for keep-
ing huge unspent Plan funds to-
talling Rs. 336 crores e.g Tamli

Nadu 62 crores; Gujarat 60 crores

and Assam Rs. 90 crores. (41)]

“That the demand under the head
‘Planning Commission’ be reduced
to Re. 1.”

{Need to create an independent
organisation to supervise the im-
plementation of Plan schemes.
42)]

MR. DEPUTY-SPEAKER: The cut
Motions are before the House,

SHRI JAGANNATH SHARMA
(Gadhwal): Mr. Deputy-Speaker, 1
was hearing with rapt attention the
speech of Mr. Venkataraman. I was
thinking that praise and apprecistion
would not be forthcoming from him
but at least a kind word would be
spoken about the new plan, which the
janata government the hon. Prime
Minister and Planning Minister have
given to the natlon, They have given
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a new concept of planning in this
country. This is the first attempt after
independence when the Goverument is
trying to achieve social justice by
translating the social ang econo-
mic goals inlo national programmes
as enshrined in the Directive Prin-
ciples, This innovation i5 sought to
be achieved primarily by two me-
thods, firsily, the rolling plan con-
cept and the other, integrated plann-
ing at the wblock level

Shri Venkataraman stated the tar-
gets and acievements of the First,
Second, Third, Fourth and F:fth Fne
Year Plans and, on the basis of that,
he has stated thai the sixth Plan is
going to be a failure, Well, he did
not bother to understand, to try and
1ead the latest literature on this say.
ing that so far ag the Third, Fourth
and Fifth Plan priorities are concern-
ed, they were disrupted in his regime
because of inflatton It is only to
check this failure that the rolhng
Plan concept has been brought in.
The rolling Plan concept does not
mean review of the Plan year after
year it only means review of the tar-
gets. The object of this is to
strengthen the implementation
machinery.

1 do not want to dilate on power,
irrigation and other subjects, but I
would certainly like to emphasize that
the thrust of the entire Plan i1s on
agriculture and rural industry, I
would not like to deal with social ser-
vice, the infra-structure poverty, un.
employment, science and technology
etc, because there is very little time
at my disposal. Therefore, I would
like to confine myself only to the
planning of the hill areas,

It cannot be disputed that 28
(Twenty Eight) years of planning
have brought substantial economic
development in the country but it has
also to be admitted that the hilly
areas have remained neglected, While
the Planning Commission agrees that
there should be & specially
evolved for the development of the

'
‘
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hilly regions, in practice very little
effort has been made to find out the
correct approach for the development
of the hilly regions, in sympathy
with the aspirations of the people
living there. Very little . ttention has
been paid to the appalling condi-
tions and the shocking poverty in those
areas. In fact, considerable investments
woulj be needeq before the hilly re-
gions of this country can come at par
and upto the level of the rest of the
country.

The Himalayas have unique fasci-
nation for its grandeur and glory, It
is very rich in hydro.electric poten.
tial, in fruits, mineral wealth, forest
wealth and other natural resources.
The untapped potential and the hidden
wealth of this region are a hope and
a challenge for the future generation.
But the tragedy is that, what to speak
of the rusources being touched, they
have not even bheen surveyed. The
most important activity in today’s de-
velopment viz. industrial development
has not even seen the light of day in
these areas. The people there are
still in a state of complete isolation,
The result is that the per- capita in.
come of the hilly areas today is the
lowest in the country. The employ-
ment potential there is practically nil.

It is regrettable that all the plans
for these remote areas are prepared
by people sitting at Delhi or at the
State headquarters, on the basig of
statistiecs prepared by the same
Bureaucratic sources, who have either
no knowledge or very little knowledge
about the resources and the needs of
the people. The result is that, so far
as planning with regard to hilly
areas is concerned, s neither re-
source-based nor need-based,

So far ag Central assistance to
hilly areas is concerned, 1 can de-
finitely gay that it is discriminatory.
There is no substantia]l reason, no
rational basis for dividing the entire
hilly areas into four regions, The
first is Special Category States which
are Jammu and Kashmir, Meghalaya,
Manipur, Mizoram, Nagaland and
Tripurs, This means they are exempt.
ed Btates, of preexempte] States !
thowld say, Thiy also means that
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after meeting the requirements of
these States. the balance out of Rs.
800 crores provided in the Plan would
be utilised or spent on other States. If
nothing is left, no assistance for
other areas. The next is Himachal
Pradesh which is purely a hilly State,
and has to depend on its own resource
endowments, except for the three dis-
tricts of Kinnaur, Lahaul and Spiti
where there is 90 per cent grant and
10 per cent loan. The th'rd are Iden-
tified Hilly Areas. We have not got
in the category 8 districts of U.P. 2
districts of Assam, Darjeeling in West
Bengal and Nilgiris in Tamil Nadu.
The fourth category consists of the
ghat arcas. They fall in Maharashtra
Goa, Karnataka, Kerala and Tamil
Nadu,

According to the Gadgil Plan, the
Central assistance was to be divided
on five considerations: 60 per cent
was on the basis of population, 10
per cent on the basis of per capita
income, 10 per cent on the basis of
tux effort. 10 per cent on the basis of
continuing schemes with regzard to
irrigation and power projects which
are incomplete or yet to be completed,
remaining 10 per cent on the basis of
special difficulties or special circum.
stances.

I would like to conflne myself to
the hilly areas of U.P. because parl of
it falls in my constituency. Snow,
heavy rain, poverty, difficult terrain,
strategic importance on the basis of
all these combined together, U.P, hilly
areas should have been put in the
special category status, or at least a
sub-plan should have been prepared
by the Planning Commission on tihe
basis that they had adopted for the
Ladakh region of Jammu and Kash.
mir. What has the Planning Commis.
sion done? The Planning Commission
has modified even the Gadgil formula
slightly to suit the ghat areas in the
sense that weightage has been given
to arem and population in the ratio of
75:25, whereas for the U.JP. hilly
areas the ratio is 50:50. This im.
balance In distribution of resources
has completely ignored that area. The
standard of living is the poorest there.
You cannot imagine under what con-



335 D. G. Min,

ditions they are living over there, and
of course the per capita income, as I
have already said is the lowest in the
country.

I would hke to mention the area
and the population and also the out.
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Jays for the hilly areas, wich will give
an indication that thig distribution is
neither on a national basis nor on the
basis of any norms prescribed by the
Planming Commission or even by the
Government.

State Alca Population
(1000  8q. ks.) ( )
1971
Jammu & Kashmir | . . . . 2222 452
(includs atea
under 1llegal
occupation of
China and
Pakistan for which
census was not
taken)
Himachal Pradesh . . . . 55 7 6
Uttar Pradesh (8 hall dlstn(ts) . . . . . 51 1 gg 2
Arunachal Pradesh | . : . . . 83 6 4° g
Assam (2 districts) . . 15 2 4
Meghalaya . . 22 b 10" §
Maoipur . 22 4 10-7
N, nd . . . 16 5 52
Mizo Hills . . . . 21 00 3" g
Tripura . . . . . . 10 5 15
'l‘u'mlNldu . . . . . 2 5 49
West Bengal . . . . . . 224 48

As regards Plan allocation. U P.—~—104
crores, Assam—24 crores, West Ben-
gal—15 crores, Tamil Nadu—7 crorcs
and Western Ghats—Rs 20 crores
This was the Fifth Plan outlay for
1974—79. So far as 1978.79 oullay
is concerned, U.P.-—-31 crores, Assam-~—
8.91 crores, West Bengal—-3.77 crores,
Tamil Uadu—235 crores and Western
Ghats—77.26 crores This division of
the Plan outlay and the comparative
figureg that I have just stated with
regard to population and the aiea
would not justify the division of Rs.
800 crores., There is no norm, there
is no basis,

1400 hrs.

As regards the State Plans, West
Bengal has to look after only gne dis.
trict, Darjeeling Tamil Nadu can pay
special attemtion to one district, Nil-
giris, but how is it possible for a big
State of U.P. to pay special attention
40 8 districts? It is not the problem
of hill areas alone. There is the pro-
blem of three backward regions, hill
region of U.P. congisting of 8 distriets,
6 districts of eastern U.P. which have
already been declared hackward and
8 districts of Bundelkhand region,

Again, there 1s anoither misfortune
and that 1s the political pressure, All
the ML:As combined m U.P. legisla.
ture of all the 8 dustricts hardly eom-
pare 10 those of one or two districts
of eastern U.P, The result is that even
at the time of allocation of grant for
the development of hill areas, the
claim is ignored, the legislative pres-
sure or political pressure, whatever
you cal] it, not ‘forthcoming at the
requisite time. So, to expect that
there will be a special plan by the
U.P. Government for those B gdistricts
would be wrong.

In the end 1 would like to say that
the following should be done by the
Planning Commission and the Govern.
ment of India for the development of
hill areas. Firstly the Government of
India should establish a special depart.
ment for the hill areas development
which will coordinate the activities of
different hill areas of this country,
Secondly, U. P, hill areas should be
given the status of a special categary
State or a sevarate State like Hima-
chal Pradesh or, In the alternative, a
sub.Plan ghould be prepared on the



337 D. G. Min.

lines we have done for Ladakh in
Jammu and Kashmir. Thirdly, the
U. P. hill areas should be entitled tc
80 per cent grant and 10 per cent loan
on the pattern of special category
States,

Omne of the most important thing is
with regard to the railway lines, There
cannot be any industrial development
unless there is railway line in the hill
areas. The survey was made as far
back as in 1929 by the Britishers. That
survey is still here in the records of
the Archives and the Railway Minis-
try. From 1929 til} today, even the
survey of the railway line of the hill
areas has not been made. This was
known as RKP Ralwav, Rish kesh
Karna Prayag railway. That means,
in 1929, they could visualise the forect
wealth, the mineral wealth, the her-
barian wealth and so many other
things in the Himalayan region—whut
Kalidas has said in his own epics and
in his granthas. You have not even
touched the Himalayan region ot
all. So. the first thing for the indus-
trial development should be that
there must be a railway from Rishi
kesh to XKarnaprayag and fiom Kar-
naprayag to Ranikhet, Almora and
Ramnagar. That will ‘ncrease com-
munication facilities and help discover
hidden sources of wealth in the Hima_
layas.

Fifthly, a priority should be given
to employment-oriented schemes. But
the most important employment.
oriented scheme in the hills is the
construction of roads. You cannot
expect to provide employment there
except through construction of roads,
and that should be taken up as early
as possible with the maximum Cen.
tral assiftance that Government can
provide for building of roads.

Bixthly, the land available for cul-
tivation js very limited. But horti
culture and tourism have a great
potential for development. Tourism in
Radri #and Kedarnath, where Hindus
{rom .all over the world go for salva.
Hon and which are known for their
beauty and grandeur, should have
been developed on the lines of an
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industry. You would be surprised to
know that last time when 1 went
there, 1 saw about 3,000 persons, in-
cluding ladies and children, stranded
on the road; there was nothing on the
roadside by way of shelter, Even the
chatti tourism, dharmasala tourism
and huts which were constructad long
ago when there was no motorable
road and which used to provide shel.
ter to the people are no longer there,
Today there is no Janata hotel or res-
taurant or rest-house or anything of
that gort on the entire route from
Rishikesh to Badrinath. I hope Gov.
ernment would take up this matter
seriously ang will not depend only on
the Tourism Department for this pur-
pose, I would request the , Planning
Department, the Planning Commission
and the Prime Minister 10 see that
the difficulties which people m that
area are facing are removed.

During the Fifth Plan a total sum af
Rs. 170 crores was provided for the
hill areas. In the current Plan, after
meecting the requirements of the
Special Category States, only Rs, 235
crores—even that is not certain—have
been provided, This amount is quite
msuffictent. The total arey compris-
ing of the hill areas is one-sixth of
the country. Therefore, if not one.
sixth, at least one sixtieth of the total
plan allocation should be spent on the
hill areas.

I thank you very much, NMr. Deputy-
Speaker, for the time you gave me,

SHRI T. A, PAI (Udipi): Mr,
Deputy.Speaker, Sir, let me congra-
tulate the previous speaker, He bhegen
by saying that the Sixth Plan was a
perfect Plan and came to the con-
clusion that it had avoided so0 many
things that he had pointed out.

I think, Mr. Venkataraman spoke
with considerable experience having
been a Member of the Planning Com~
mission once.

Once we have decided to have a
Plan, we may have differences on the
emphasis that we should lay, put it
represents a broad consensus as to
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how the nation should go in a period
of five years. So, it 1s not a question
of calling it a Congress Plan or a
Janata Plan, Ultimately it is the
nation’s Plan. Personally I believe
that we suffer merely because we do
not have a national goal. A Plan,
after all, should represent what we
would like to achieve during the five
years. And for a developing country
like ours, time 1s one of the most im-
portant resources that we have. But
do we feel or have we ever felt {hat
way? I am afraid, not. Because
every Plan ultimately converts itself
into a catalogue of schemes either in
agricuiture or in industry, and we
measure our performance in t{erms of
the money spent, Therefore, it is
always possible in this way to point
out that we have been able to achieve
a five per cent growth or a ten per
cent growth over the previous years

14.08 hrs.
[Dr. SusHiLA NAYAR in the Chair)

But, I think, for a developing coumn-
try like ours with the serious chal.
lenges that we are facing, we should
have anuther yardstick to measure
i.e, how much remains to be Jone.
And if we are humble enough to use
that yardstick, we will iingq that what-
ever we have achieved does not seem
to be of any significance at all because
what we have got to achieve with all
the problems of increase in popula-
tion and poverty and unemployment
would appear to be very large and it
calls for a greater effort on the part
of the nation, a greater determina.
tion an.' a greater will also. I feel
that no emphasis on these non.econo-
mic factors has been laid as much as
should be. We have been only feel.
ing that it is only spending of money,
investment of money, that can solve
wr problems. But I think, even the
great Victorian virtues, which Samuel
Smiles preached, of hard work, of
perseverance and of a rlean public
Hfe are totally relevant for develop-
ment, without which millions of dol
lars or rupees that we are going to
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spend will go down the drain, 8o,
ultimately, for whom is this planning?
Plannung is for the man, And if
planning is only creating an infra.
structure and man remaing the same,
the society remains the same, I do not
think that we can achieve much pro-
gress. But what does that also mean?
Madam, while I do not decry eny
attempt to have a four per cent or a
five per cent growth rate,—I do not
quarrel over it because I think we
should strive our best and I do not
even quarrel over our having larger
targets fixed but what I quarrel over
1s the little performance and the
little achievement because the larger
targets should compel us to work much
harder than what we are doing. Un.
fortunately, that is not the way. I do
not agree to lower the targets. 1t is
something like this, Instead of
reaching the Mount Everest, it is
easier to reach a hill.top Therefore,
let us have our sights lowered so
that at least we can tell the people
that we have achieved something. I
would like to ask: what is our con-
cept of this Plan? The Five Year
Plon indicates the total sacrifices that
the nation should make in order that
we may achieve what we want to
achieve. But. unfortunately, every.
body thinks that the Five Year Plan
is rather a plan for distributing o1l
kinds of schemes to various areag in-
cluding my constituency. I am con-
cerned with how and what sacrifices
in terms of taxes of finances or mobi.
lisation of resources the nation will
have to make. So, under these cir.
cumstances, it has become more a
political gimmick of the Planning
Commission and of any plan, In the
Second Five Year Plan we talked a
great deal of rural development. Now
we have to wait for this Bixth Plan
to say the same thing. because what
we say and what we do have nothing
to do with each other.

Madam, I am reminded of the story
of a rat which was always being
harassed by a cat and it did not know
what to do. Tt went to the owl, the
wise bird it i5. The owl saif, "t is

4
S 4
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easy. You bascome a cat yourself.
The rat went away and in spite of
its best efforts, it could not find a
way to become a cat. So the next
day it went back to the owl. The owl
got very much annoyed and the owl
said, ‘I am only to give a policy de-
¢'sion. Implementation 1s your busi.
n 3’ Similarly, as a nation we are
v,y good in drawing up the Plan
hwir when it comes to the question of
implementation, we find we are now-
here, Take for instance To-day's
papers say that the cost of the two
fertiliser plants is being doubled be.
cause therre are no decisions taken on
them, Madam, who is going to be
punished in this country for the total
escalation of costs because we are in-
deessive and because we postpone de-
cisions” Even a wiong decision would
have been much better because it
would have shown a greater deter.
mination on the part of the Plan Im-
plementation Madam, the world i=
becoming very small, I do not think
we can plan in isolation. Does the
Planning Commission envisage what
may be the world conditions which
woulg affect us? Take *he case of oil
Crude oil is going to be expen<'ve Al-
ready there are dislocations and diesel
o1l is not available in some parte of the
country I wish the government takes
the nation into confidence and tell us
that this is going to be a serious pro-
blem. Let there not be any white.
washing because the nation will have
to know the truth that we cannot
afford to buy crude oil at a high
price and make our entire economy
suffer. That is why we wanted 1o
have a fuel policy. Now, I find the
Planhing Commission is thinking of
having a committee to decide the
fuel policy for the country. We have
been having committees and 1 think
during our' time also we had these
committees and we decided that this
should be our fuel policy that wher-
ever coal could be used, ofl shou'd
not be uged, But now T find oil is
being used even to transport coal be-
tause the Rallways are not moving it.

I must point out. Madam there
« historical

hos bewn difference of
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opinion between the Railway Minis.
tary and the Coal Ministry and I do
not think we will be able to solva it
unless these two Ministers in charge
are given the responsibility by the
Piime Minister—either to see that
they succeed or they get out. Unless
you do that, I do not think it will
solve the problem because this nation
cannot live on a lie base, it will have
to work on performance, What the
Prime Minister hag rightly pointed
out to the public sector executives
that if they do not perform, they
must go, I thing, would equally apply
{0 all the Ministers who are in charge
of the public sector and if they do
not function they will have to go.
The nation will have to demand the
highest price from them because
some time some of us are put like a
rock in the course of a rniver. We
might divert the entire course of the
river because we do not function and
unless the rock is removed from the
river it cannot flow.

The nation's problems are becom.
mg bigger and the world is becoming
smaller. Then, secondly, take the
planning process is it responsive to
tha speciic needs that might arise
from time o time? I am for the rolling
plan concept If we are prepavrej to
face the truth, it might solve some ot
the probelms. If there are specific
problems coming up in different areas
of tha country like Kerala and West
Bengal where the problem of unem-
ployment is serious, what is the ure
of having an employment scheme for
the whole country? In all other
countries industrial development has
provided for mobility of the peorle.
Unfortunately, the problem of unem.
ployment is so serious that now indus.
tria]l develpment is demanded so that
the sons of the goil may be satisfied,
We have our problems in our country
which are entirely different from
other parts of the world. Take for
instance the problem of unemploy-
ment. T would like to point out the
number of Jawans who were retired
and registered in the Employment
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Exchanges till 1977 was 1,66,000,
While 45,000 to 50,000 Jawans retired
every year, not more than 10,000—
15,000 get employment. Against last
year, i.e, m 1978, 116,000 Jawans re-
tired and 1n another two years, the
total number of Jawans retired will
come to 4 lakhs. You may say they
are a smal] part of the total employ-
ment problem, Let us remember thet
they were recruited at the age of 16—
18 and retired at the age of 32—34
and I rcmember even before the
Bangladesh crisis, they used to retire
with Rs. 2000. and because At that
time the Life Insurance Corpuration
approached the Army Chief and
through a voluntary schemc--it 1s
not that the Government has intro-
duced it—they are now getting at
least Rs, 5000 at the time of retire.
ment. Can we treat this problem so
callously? What we are now domng 1s
for the 100 jobs that are availuble we
reserve some for Scheduled Castes,
we reserve some for Backward Class-
es, we reserve somc for the Handi.
capped, we reserve some for the
armed personnel but as long as tne
jobs are only 100, people will only
quarrel among themselves as {0 who
should get it. Should we not try and
see that the job opportunities are also
increased at the same time? Other.
wise, social justice cannot be achiev-
ed like this, It will only create ten-
sions making different sections of the
people bitter against one another,

The third thing is: take, for ins.
tance, expenses. I think this year ]
find Rs. 80 crores have been provided
for anti-mosquito work. Sometimes I
wonder how we calculate this figure.
Is it that there are 80 crores mous-
quitoes and on that basis we have cal.
culated this? All I was told was that
the Health Ministry demanded Rs. 360
crores but the Planning Commission
out it down to Rs. 90 crores, We had
some experience during our time also
when our Health Minister demanded
Bs, 35 crores and the Planning Com.
mission cut it down to Rs. 29 crores.
He was totally unhappy. I raised this
guestion—have the people of this
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country anything to do with this
anti-malaria worky If the people
who live in the areas where malaria
is rampant, are not educated—can
they do something to prevent,
stagnation of water or breed-
g of mosquitoes—and if they
are not involved, what is the use of
spending this money? Why don't
you 1nvollve the student jopulation in
order that they may also participate
1n spraying? Well I think the Heallth
Minister agreed, ‘Yes, it should be
done’ and I told him, if yow do it the
balance of Rs 6 crores required will
come thi; way. Otherwise it is &n
army of people who are going to be
appointed. All our Plang become gov-
ernment plans. People have very little
io do with that. So, the army of
people who are appointed for this
anti-malaria work will continue even
after malaria is eradicated, and while
there may not be mosquitoes, the
expenditure on this problem will con-
tinue,

Now, there has been a talk of a
large-scale transfer of resources from
the Centre to the States. I would
like, Madam, to be told whether it
would involve a large-scale transfer
of people who have been doing that
work here in the Centre to the States
or is it only transfer of financial re.
sources? Sir, in the Centre every
Ministry wants to be an empire by
itself. Every Minister thinks that the
larger the number of Secretaries he
has, the more powerful he will be in
the Cabinet. We had this exercise of
cutting down appointments and ultl-
mately it became a joke that the ap-
pointment of a peon had to come to
the Cabinet. But it iz not the peon’s
appoiritment; that is importent when
you apnoint a Secrelary you apooint
a pvramid of peovle ang ihe whole
quesgtion is this that even afler your
work is over, the staff cont'nues.

That is how our expenses are grow.
ing. Take for instance, Madam last
vear, We found that despite the in-
crease in revised estimates of the
overall deficit of Re. 1078 crowes and
the incremsed revenue receiph of Rs.
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228 croves, the Central Plan fell short
of the budget estimates by Ras. 272
erores. That means while it waos a
question of investment, the Central
Plan fell short of Rs, 2756 croves. In
fact the shortfall is in agricuiture and
all other sectors as well. The most
significant fall is in industry und
minerals, There is a delay 1n the
sanction of projects under fertilisers
and in Oil and Natural Gas Commuis.
sion’s rephasing and postponing of
the exploration activities. For the
small and marginal farmers, one of
the most important programmes. It
is important for the nation also be-
cause. When we are looking at the
problems, we might have surpluses
our grains but their is also starva.
tion in the country. While we might
have achieved certain objectives, we
must also sec what other problems
have been created here. The moncy
that has been provided for has not
been spent on construction of FCI
godowns with the result this year, I
am told, again, we are going to strie
grains only in school buildings, The
shortfall is not only in terms of
financial outlays but also in physical
terms. Construction cost has alwo
gone up. Let us not fool ourselves, I
do not believe that the prices are not
going up—certainly not in the case of
cement, and sleel, actually, they have
been going up. I may recall during
our time when Mr. D, P. Dhar was
the Minister for Planning, he was
asked as to why the prices were ris-
ing and did he think that he would
be eble to fulfil the plan targets?
Some economists from the Planning
Commission gave him a note stating
that higher prices meant that reve-
nues of the Govermment would also
g0 up and, therefore, they would be
able to fulfil the plan target.

Now, we have seen the argument
Put forward then. Even if we fail,
We always will have some principles
to justity. I a play Bernard Shaw
has put in the mouth of Napoleon
that the British are men of principles,
I they behesd the king, it is on re-
publicen prineiple. If they restore
im, it is on royalist principle! If they
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go to war with another country it is
on empire principle! The Brntish al-
ways act as men of principle whateve:
they do will be on some on principle;
we, as o nation, have been trying to
continue this practice of justifying
every failure I think if we are true
to ourselve, and true to the future.
We have to seriously think why as a
nation, with 649 million people and
with a greal culture, snould mnot
succeed. Can we fail and justify that
as a nation? We are educated, privi-
leged, pecople and if we fail, I think,
we will be absolutely untrue to the
mullions of people who are trusling us.

Take the non.plan expendilure, In
1978-79, the budget estimates exceed-
cd by Rs. 1045 crores which' were
under industry, minerals, agriculture
and alhed services-—economic ser.
vices. Subsidies mostly cash losses for
the public scctor. In the Plan if we
have no control over non-plan ex-
penditute, then why have Plan at all?
After all if you spend more on one
thing you have less to spend on other
essential things, It is time that we
see ithat a meater discipline is intro.
Juced.

Madam, the Plan is supposed to be
fiom 19781983, Now, iwo years are
over. We have got three years only
to achieve all this. Again I would
not lite to ask the Prime Minister
what about prohibition, I am not
asking you whether it is good or bad.
After all the Plans are to develop the
country. If we wish to have prohibi.
tion it is essential that we mnclude the
investments in the Plan as a part of
Development. Or are we including it
as non-plan expenditure, If we are
determined that certain social actions
are necessary so that the nations may
go forward, I would rather wish that
we take a determined step to see that
we are willing to forego these resour-
ces or spend more so that the nation
may go forward, I think the Plan
must reflect a more realistic picture
rather compare it will personal ideo-
logies and tell the nation that this is
the way that we are going; this is
the sacrifice that we are expected to
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make Otherwise it would only be a
joke or i1t would be awful for thus
country

Madam, 1 would like {0 consider
one or two things One 1s that we
have been giving large scale subsidies
We kuow tnat subsidies do not reach
the people tor whom they are meant
They become a somice of corruption
Is 1t possible for the Government 10
consider appointing a Subsidy Com
mission consisting of a Judge, a Char-
tered Accountant and an economist
so that they may decide what kind of
subsides for what type of people for
what class of people and whi~h region
will get them and for what period so
that there could be a cost benefit
1atio worked out continuously rather
than have this political subsidisation
for vote catching Secondly, I know
that the Prime Minister 1s averse to
having more institutions Because,
while I am also pleading for cutting
down expenditure 1 wish that some
of the institutions are closed and we
replace them by other better working
institutions also 1 have been think.
ing, why 1s 1t that our projects become
expensive If a steel plant can be
completed «n Japan within 36 months,
while Korea can take up the challenge
and complete 1t in 24 months, why 1s
it that we should take 10 to 15 years
to complete a steel plant? What
would be the cost?” In fact this 1s
what we should be worried about
Why not we think of a National De-
velopment Bank to flnance big pro-
jects m the country which could
ronsider all these projects and keep a
watch and monitor them just like any
other banking transaction without
every time coming to the Government
with the budgetary constraints that
they have with the inevitable delays

And so far as the demobed people
are concerned I wish to ask one thing
While I agree that our regular army
cannot be used for all developmental
activities, 1s 1t not possible to create
a separate National Development
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Army as an auxibary to our own
army with all the demobbed per-
sonnel’ TIhey are disciplined, In fact
we can encowage large number of
young men also to join this army for
a fixed period so that they can at
least un arn what they have learm
1in ow present.day education We have
1alked a great deal We cannot soive
the problem of unemployment in this
country unless there 1s a revolution mn
our education also The other day the
Prime Minister answered in response
to a question and he said that we
hav¢ got & lakh of engineers who are
unemployed, who are registered with
the Employment Exchanges And if
you consider the cost of their training
comes to Rs 500 crores Winle we
have hunidreds of crores of rupees tu
educate people we do not have
enough resources to provide johs for
them I am afraid that i1f we give the
option to the boys whether thay would
be satisficd with some cash compensa
i1on for not continuing umversity
education, mosi of them will welcome
that 1dea rather than get educated 1n
this manner and suffer because of
their degress! So the question 1s,
when are we going to set matters
11ght because, this problem 15 becom-
ing bigger and bigger every year and
I think that 1t 1s the respensibility of
the present Government fo see that
this rot 1s stemmed somewhere and the
nation 1s made to helieve that this 1s
the direction m which we have got
to go Therefore I think wa should
take these problems much more
serrously than what we have been
doing

Then there 1s one small point This
i1s unfortunate The Planning Com.
mission seems to have a computer,
That has gone out of order They gent
some parts to USA They have heen
received back They are now in the
Customs people have been demanding
a clearance certificate or payment I
am told that the Planning Commis-
sion has not vei provided tha*. On
the other hand it is utilsing the ser~
vices of some private agencies with
the result, that we are spending
thousands of rupees per hour Weil, 5
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the Plannming Commission itself begins
to do that I de not know what con.
trol they will have on anybody else.
1t only shows that nothing is sacred
1n this country, nothing is important,
everything is becoming routine and
the whole nation is told, ‘Don’t worry;
God will look after us’ I am afraid,
even God will not look atter ng if we
are not looking after ourselves first.
In this country where Lord Krishna
preached action on the battle field of
Kurukshetra, I do not know., why the
nation tends to be inactive like tnis;
and I do not know whether lLord
Krishna has to come again to preach
us the philosophy of action! I feel
that we have been talking a great
deal of Gandhian philosophy as part
of economics. 1 have not been a close
associate of Gandhiji as you have
been. What does Gandhian economies
mean? Gandhiji was one man who
always said that India cannot model
itselt for development on the model
of any other country but that Indian
problems will have to be solved in the
Indian way. Gandhian econormics, un-
like all other economics, meang that
unless you are emotionally involved,
unless your hearts are identified with
the problems of the people, youw will
not be able to solve them, Intellect 15
the worst enemy of any devclopment
in the sense that it does not recog-
nise poor people as poor people. They
recognise them as- statistical figures
and they do not think that these aie
the problems which we should iden_
tify ourselveg with. The third one is
thi};. Gandhiji said that his life was
an experiment in truth whican meant
that he was not dogmatic, which
meant that if we are faced with the
problems, entirely different from
what we had conceived them to be
and if they were bound to change in
& period of over 30 years. He would
not have that the solutions he had
suggested before 30 years would be
valid now. So, at least we must think
whether we are really truly
Gandhian, whether we can solve our
problems only” through plans or im-
plementation, and let us know who is
going to implement them and more
plany without their implementation
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are nothing f'or the country. Thank
you very much,

ot gifcer wmg faardy (arem) ¢
gynfy wEEET, 9g WU w4
FY Tt foe gw amy &1 oot §, ggs
& Tt % ddy ¥ T 1 AT TEAT WTEAT
g 1 frdivE gufag & widt § & v
&1 FS WA g1 W7 FG GTAT F7 AT
& fom & ag & s 99 #7 3R
FTaF | g8 FmE sy efter, gaHy
gt g § for S o & = 2 g
% a1 el &7 o v &, Gt ag e
2 1 gad qasft foae av AR g 4@
grT | A wEmA wY 9 §, %A
u 39w & wrfeg f v s g g
A fagr w9y, W v awaar Wy
a7 sawar gé ay 7 gE gy feaie
i ga wr o f9% 98 & 1 & SR
¥ foro w1 91 W0 FT qavar A
T 9% 14 9T W@ JW—
Last sentence——

“It was further stressed that par.
ticular attention will need to be paid
to the programme of intensification
of development in selected rural
blocks with a view to attaiming near
full employment conditiong in these
blocks as early as possible.”

T qdd ¥ TH A9 T gAY, T
TG GOT AT TG I8 AT 1€ FTARTL
AT & 1 A 3T T 89 ¥ sy W
& 7wt ey Wt sy w9 A AT
g frar ? wa w1 w1\ gAY
T8 TAT =g & A fom ¥ e
&7 A& 30 & Wy W —
“Housing Unban  Development
and water Supply. With a view to
strengthening the monitoring and
evaluating system at different
levels, two Groups, one on housing
and other on urban development
were set up on this regard in the
context of the requirements of the
rolling Plan.”
37 Y & ar fwer 7w wEwar
37w fasfy, §& w1 far ur el ?
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= grfesy amg faardy]
oI TE q4 A AT § O ag Fead
Qwrat st ? Fodd @ go g
i =rfeg, 8 & wf S =l
u weaew ¥ § At ®7 AT 947,

I 31 ¥ FFN T E —

“(19) Plan Information anq Public
Cooperation.

The following publicationg were
brought out by the Division during
1978-79.”

¥ giorar srgr fr ag foé s
f& af g arw fa $71 A&7 orfar
& faw wra, &few w=ff =g frare
& 7 fasfr | & 3 engALY ¥ @rorarar
gt faeft | wft owifAw Sdww @
or$ w1 &Y ¥ wERT B4 T | &9
s ayr a7 fr sTE A ovfAe
HT WY ¥ FaT gaeg frat & 1oAY g
fede 2o atT gamt dut foqe & @i
& #UT wrHar g ! AT wr WY
qug KA AT ¥ ITH wgT ¥ M
w1 grwmma W g oot 3 0 @
qoweT § 5 a1 8 39 99 o419 &0
ST

Qe dxem # Tew ANy (s
wulga™)  FgA AT A §

st giforr g faardt @ Y 99
& |y 797 g X €5 A gw qHad
& 5 wrw 9T Tar T HT HAT )

o e $UT AT T FE A Y
off a7 ¥ & g9 awg a7y v f5 oA
i faa g1ar srfg, oo wrogars 7@y
grAT wIfEgg | ST qw T BT
wff § WaT R, T = A ovrw Afr
& Wt SErimy ¥y wfge 1 3 3 &Y
#q AfeT st aw o1vs Aferer T qor
1Y Tt i sriEw i ear wefara €
war wr sImfEF & v ar digew
v w3 ? wmed gy dfaeey #
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wgr §, wreATew WY fear § fv i
wr fieelt oft Afiew fa ot wre e
Aoyt ARG T G | W9 G
wefeare &7 78 e § 1 wiw wf
et § oy v srefara §, war st
& A v @ wfgg $) T qany
Y or Y@ #1 a1 TE WX WY gy
w2 ferat § —ug o 7Y faut T §)

T4 OF wga wgeaqw w1q § fw
o7y 43 BT T FTAT Wy €
at Qwaw ZIAET 71 gL 7@ ¥ fag
o3 T fpar §, WO wwT wafy
F g—w frns #) @3 3 §9 A
T ar fx oo €@ wvag § oFv
@y fag ¥ fova dwaw gdFAw
TTEN | oI 4FAT U T &
fog @y = & # 1 w92
wfrer grew aga oY § &Y IuH AR
feadr afg 7T & ? ux wTH ¥ g
qi=, yTa aq¢ %y qfF %y § av @y ?
s §F%é tfou ¥ goeed @ s
¥ wifarm # § A fpaX dvad ofam
§ goeedw @i aT wgt Wi, sray
F1¢ wwdw fasr ar 98 faelt 1o o
& v e =g & 1 oY Qg W g
T gAR o 9O FAT WA AwEy § 7
wrfaT et wdimT w4y § 7 ag way
s foe 2T § ——ug wra X gww
# =t wrf

frad ata—mwgt av  qxfeghady
T gare &, g fagre & oy &Y
qe-dfrer masfafedt 1012 gfae
g wafs wzre & 100 qfwz A varer &4
g WEy WY gt AFTe d wEr
# 17 AT AT  welry e g vy
TZr T 10-12 4fTT FY TETFTHA Y w7
¥ 25 afaz @ Fiug afer yo
oy i fipar wram | wg Fearwrar g e
O Afer i 3o o [l &0 W
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wroly ¥ fo ard fagre = g
frr w0y § + Y W 2w W Sy
wT wre adft 2o A varar and fagre
o qrgiwm & e s aew g
ararer €Y fvar ovar & o st Froear
T wed AT w7 gey AT g1 awr Sed
g—awfwefidt wrez qraste fafrde—
form®t § o wxt-vet fasern F o1 oY
&, wFm 92w &, Aew A% ¥, Agroes
%, <rweqrar, farger, 3 fr W< e dwrer
% ¥fpy fegre o1 =& o ATw ot &
wgt fr fawedr o Mo wkftaey
21w ow gardh  oidfafadr
oo T ¥R ? wre gl oy 9%
100 gfqz ¥ ot wav W g wgh
25 afz Y 7} S T w7 ww gEAY
«¥ Fe, Brd e fafeqr aaree @i ?
w wafefd Sege TR ¥ fag
9 N AT wwx Far @ ¥ AfwA
wgt ? s #, a & 0 o
oy § wgh Wiy Wl 399 g3
gary 7 § Afe grwy g T /)y,
Iud O Wqr§ o oy w1 & faw e
warfear ? o fwad oficare € favar
# v ¥, v ¢ fr g g wraT
& o ared gu¥ fag o war Eog farg ?
fewdfd' ®Y ww v+ & oo sy aar
oy farg & ?

wafa wgew, {qgre & a0&t
waaTfesr ¥ <RE § | 97T I gL AT,
ZC foarem qrar wraT § wdifwae
wxifedy & Afpm et wai A @i ¥
wi ? gy fad i "rg & wnfqo sty
¥, W cnfar sTadi wad §, afkgo
T wel |fr g ar fagie & Sy 67
| A wraer T grar & & A
AP frga v F A Far s RE?

soagErreE W whifeg—gw wY
uTe ¥ e KR WA T 4 Prgre oY
T wrwegferse § ot sr 7Y
i 1813
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Y, afps g w1 §—oee-az-aT,
oy frrorez =t wd ? wvg & o
£ worg }, W17 ¥ FreR it arfedy
®r Iwg § | FaZer ¥ wror a7 @2
fegema G aw § &9 & 1 avEfeEr
TFW 1509 175 &, 70 Aw-dA-gre-
AIE-FE-Aaaer-gad™ | T 6T W w0
X $3 g wear Ay # « oF O
%iﬁﬁ"{o'ﬂ'oﬁwﬁﬂ'ﬂ S‘FFE-‘-
e qo dre Wi Ardfagrz ox oY
f2ud ¥ §, N7 Y sy v¢ 6 W
# qrgerer Y vl ...

o sl weew ¢ fagTT WY gheT
qrEd o .

st ¥to gwo frery :  wreT wav
$ifad, g oy 1% qaaw & &, e
oA T wifg? | W e o
wY faer w¢ grer wav Hfed, Ffea
gt a8 fin ag freir dvad w1 dvad
€ 791 @

gt day 9 ond A fagre @
Y F-RTT wawTd Wit TN S
g ? feamr wrgeWidy QAR I
R gt R e § ?
wiwens # qoft gy & ford afk
Tquiey sk wrd Ay wve faeelr wlf
W | gL vt frerfaw WA 43 wh
g fawel wr oy @Y qver arfy
gzt A, Ufwa faorefr Tt orlYy, 7 oY
T WA a0F IH AA & twg oy
4

¥ oY wa oy wg v wg wr
w1y # faedt F e aT wg wrE L
W N ow § fim-wre gary Aar
AEATE + T WY gT a1y S
fgw T ey NfSR, 99 1 -
firsr WY oY weva § 1 o fasdfey
ar o gf §—19-20 w1 w% St Ay
# =€ wuyr, 50 T@E=T FT ¢ 1 A
Y el gu iy § g fear a7
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wrar g, dferagiat 1 WY 10 w7
vty feadfr Mrgisa s
fort oo famar 7 &l =gy W
agrd firgrag st Y, IEHFCR
Erwyam e g aeTAl g |
g O FY g w & AR, gl
fegdfveY ®Y gx wor & o, Qo
ey 91 g vy & fod, s w0
Sy wifed 1 zg fad R ¥
AT FENT —ATY TR frergeaw
METIFT U A TG AT 314 A
wowg #3rd | & Yewawrg fafeww
5T FvETR FX 9, ¥fEe 447 W sat
fafega ot a1 IgET-wEY AN
w9 ¥ s g

ot vy T (feesltT) @ dem
Foyedia, gL 3w #Y g A foedr
28 |TAT ¥ oA & WY q¢  FATAT
T TET & I o F g ¥ AT WY
firr, o7 & TS g AT AWM H
oY oY arewtd Wy § TR e ¥ g
&Y M WIT ordfaw wivg @ €
I7 Yt F T ) T, AQ
WYGHT T, QHTAAT B FIAH FC -
wra 3w W@ &1 e Swl B gurhy
oAy F, Y X Oy ot fastre W 9/,
wrwrearra e g v oy s o
fr tr il Mo gfr §r oo —
oY Bwr or wiwsy g § awar §
S B o & e gowe gwaTd
&firr fora®r 28 ara ¥ guirRar i s
g IXW 9 A g 1 ot WY Yo
o8 daaefia drsperr w7 awr fer aat §
A rg T § v ag W s @
&% w ¥ § Tt g Yo wow
g D Y gl v s wort
WY e & 1 s agaw 3 gt ?
e W A T e ma g ken g
i ¥ 26 g1el § gt 3w oy oy ety
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o & g wr eaR § i
ovf avg gaTe A wrar §, afer
Ty % 3w A sl 0w g g,
gt Wik afic gen § 1 WO W
fred gug ot 3& &Y o WY wY
BT & | gl a% AHT T gave oY
FHIL 0T F QrowTawe ARy & IR
g dared aa & fF 1075 ¥ 8.33
fafeaaasrcd, 197679 78fafaaw
AT MTTArIEY 1977% 10.82
fafeas dFre & 1 Wi wA wEqEd
1978 % 12. 33 fRfTA FE1L T 1 g
wwE A 9 AYF aga 9 @ A
F 2 ford™ woar am fuorgRe
Bax¥e « fomr w@rg 1| afwgn aral
FATAOT AP R BT T AT HALK AT
St fis waron § v SFRY # Swar
5 ®0% ¥ 0 487 § 1| IFTH Y wy
% TE A ¥ qTAT AN AT
W< Y %7 ag g § v g ORI
wraeY & fis g 3w ¥ ey Wy A eior
qadfaEs v AT EmRU A Y@ §
IAY arErT 46 53 T@z &1 Foiw
#w o) Fo oY famr o afe aildw
nHFA g R gowfawa N NY
# ot & oA o fa® 0.1 @
w¥Tw § A FHTT 10 T ¥ wra el
Y soTciz Y uraTRdge 1 aw AW
Y 7t oY graw &

TR WSTAT ST AW A YA Wy
a1 g Y wrari e el gr oy
¢ 1 wrrdy 280 urf shergfee Wi
8,000 TaTer dhwr yfvew faw ot g
g ag w ot grer & 1 g WX 28
wTe WY eyt & ame, oy wrARTR SRer
&, I wrayy W7 g wdraie Wi
wff grfas sl 7 owdt wrr Wl W
aft &R &, dar fir oy wlte &
Wy W9T v ¥ oy W femw § 7
IR starew e ot e frar €
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Wrfirer sowr gwwar §7 oY s @y o
weftere ot 7 R €Y gAwY guwT
& fad §urx &) g8 o Steew &, oY
wiadfecaga® e ¥ @ § v e
g & ooy fipgr ot P oware Y A
FafrgsraEd § Godrd foody
FOHTT w7t WY &, ) § s |rgar
g fr faody awmT 30 arelt ¥ a1 oy
sy wo ae) & 7 sufed fv feady
ORI ¥ AT Ko 3 &Y g’
=Y g7 ¥399 fivar i ST ww &
fod ey § st oA gas fiv 9
v ¥ Faar s o o sw @ WY
qET & g% 4, A1 AW i@ AWM H
FATATE AW ISF W@ E—~TN@IY, 78-
¥& gETd TR wEfaey, 19 9%
DWrETEd F awry foed g qUaT
gt % e s a7, afE= T sarg wiT
Saftwewcer e WIT gaTiamy ox ag
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SHRI ANNASAHEB P. SHINDE
(Ahmednagar): Madam Chairman, ]
agree with hon. Shri Tiwary Ji that
when one goeg through the Report of
the Planning Comnussion  there 13
hardly anything which has been said
about the basic problemg facing the
economy of this country or facing the
Deople of thig country. Now, it is
Well-known from the recent Budget
proposals that this Government wants
1o resort to large-scale deficit financ-
ing and also large-scale indirect taxa-
tion To my mund thig 15 nut only
counter-productive, but this is a
highly dangerous proposition because
whatever additional resources are
likely to be mobiliseq for development
purposes, I am afraig they will be
eaten away and absorbed by infla-
tionery pressures which are likely to
appear in the economy as a result of
this, And therefore, the Planning
Commission which ig supposed to be
in charge of the overall direction to
the economy 1 think, iz failing
basically in its responsibility. More-
over, the present approach will hurt
the poprer sections of the soclety, the
fixed Icome groups, unorganised
labour and perticularly, the pension-
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thought and reconsider the basic ap-
proaches ag far as the economic aide
of this country is concerned,

Fhen, Madam, this Report men-
tiong that 80 Working Groups were
constituted for going into various
matterg and subjectg etc, Now, in this
country it 1s well-known that the
most important gection in this country
is of the two categories. One ia land-
less labour and the other iz small and
marginal farmers. No Working Group
has been constituted to go into the
Jroblems of landless labourers and
small and marginal farmers, Now, it
can be said that under a particular
head this can be covered. This inter-
pretation is very easy ang it can al-
ways be given. But the point is, these
itemgy are so important that a Special
Working Group should have gone into
this because there are specific prob-
lems of this sector and they constitute
80 to 70 per cent of the rural popula-
tion of thig country,

Madam, it is well-known that 70
million operational noldings are there
in this country Out of them, 35 ope-
ratipnal holdings are below one hec-
tare Now, what has been planned
for them? I know during the pre-
vious Plan some schemes for the small
farmers, marginal farmers and land-
less labourers have been formulated
and suppose, even if we have to sink
some money and even if some wast-
ages are involved in this, by all means
we should go all out to make maxi-
mum provisions for ensuring the
success of these schemes and helping
these poorer sections of the sociely.
But one has to realise; Do the politi-
cians in this country or particularly
the Planning Minister and the Prime
Minister want ug to believe that the
holding of the farmer who hag less
than one hectare of land s going to
be viable? Now, for people who
understand the problemy of agricul-
ture I can fell that with a few excep-
tions the overall * majority of the
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bholding cap never be viable units,
1 think the Planning Commission and
the Government are deceiwving the
people by saying that by laying emp-
hasis on agriculture they are going to
solve all the problems of the economy
of this couniry. In fact, the problem
of muillions of poverty-stricken peo-
ple in this country is not going to be
solved by development of agriculture,
though I am all for if, because there
are many reports which say ihat agri-
cultural development can never solve
the problems of the millions of the
poor unless we have an altogether
different approach, I am sorry I have
to disagree with Mr. Jaiswal. Unless
we lay equal emphasise on the indus-
trial sector along with agriculture,
there iz no future for this ccuntry.
We have to modernise the country.
Unlesgs we create instruments for
creating more wealth, poverty can-
not be eliminated. We have to use
technology and science to have more
production and the policy-makera
will have to see that whatever is
produced 1is equitably distributed
among the varioug sections of the
gociely,

There is a point which I hag touch-
ed some time back. The present sys-
tem of financial management as bet-
ween the Centre and the State Gov-
ernments, to my mind, callg for a deep
review, In fact, I am glad that vari-
ous State Governments to whatever
party they may belong, we are not
discuseing politics now, have raised
this #mue, We call this a federal
structure, but there is tooc much de-
pendence of the States on the Centre
In 1950-51, the statutory and non-sta-
tutory transfers from the Centre to
the States were of the order of Rs. 144
crores. In 1966-67 it was Rs. 708
crores. In 1877-78 it was a few thou-
sang crores Central agsistance consti-
tuted 30 per cent of the plans of the
States in 1950-51. In 1960-61 it was
60 per cent. Now it is still higher.
Even the latest Finance Commission
has not succeeded in tackling some of
the problems, and the dependence of
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the States on the Centre is increasing.
Formerly, the public debt of the
States wag Ra. 215 crores, then it
became Rs, 5427 crores, and mow it is
Rs. 16,000 crores. So, the Planning
Commission hag to have a very close
look at this and see that the basic
structure consistent with federalism is
maintained so that the financia) rela-
tionship is also governed by the srame
principles.

This Government is following a
policy of laissez-faire because of which
tremendous shortages are emerging
in the varioug sector of economy.
There have been periods of shortage
of cement in thisg country in the past,
and I come from a rural area, but
never before was there such acute
shortage of cement as now. What has
happened? Production has not gone
down, bui 1t ig going into the hands
of middlemen and exploiters, and the
Government i8 just watching the
situation, doing mnothing, ‘What is
happening in coal? It has been na-
tionalised. The railways are trying
thely level best to move coal, they
may be failing, but the point is that
a lot of middlemen have come up in
the coal fields and instead of private
coal mines, the middlemen have stari-
ed exploiting the economy, and there
is shortage. Even thermal stations and
railways are unable to run because
of shortage of coal. Steel ghortage is
bound to affect the economy very
badly as also our developmental acti-
vities. If these shortages pers!st. all
planning would be paper planning

Even in-;ood, what is happening”
There is no doubt a record production,
but where hag it gone? Into the hands
of the middlemen, It is said that the
food situation is very good. but if
there is a drought or famine, the
middlemen will exploit the poorer
sections of the society, and the food
position will not be under the control
of the Government.

Finally, there is need to have mas.
sive investment for the development
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of Western Rajasthan, Orissa and the
Madhyg Pradesh areas. I am not say-
ing that other areas should be neg-
lected, but these should bhe given
special attention and centre has to
play positive role.

Fonfmr ¥ % gfear 3, W &
g Y, afes @« ¥« gw
g 3 oA W oA § ouT v
drw & 7 owrar faast s
@e T N w9 o & ) g
afe T WEEIE AR F 3ET
s, AV & wawer g fF S A agdr
war 9T @Y v & oag e
qE § oAt &7 K T QT O,
5V gurt w7 o g dF & ora
FAAT &, EF IO A @ freew
faen

o
al

{Mg, DrruTY-SPEARER in the Chair]
15.26 hrs,

fogen wrea-da7 oA ¥ gW AT
& ww ¥ U 12,510 w0 w9w
getke 6 @ ¥ ey weafew
¥ ¥ @ Pl & §ea fye sumn

i
]
3
1
i

T 800 *U¥ vIUr uAiRe frmi
™o

SHR]1 ANNASAHEB P. SHINDE:
Kim}ly excuse me. 1 am not inter-
rupting you,

Mr. Deputy Speaker, Sir, I have to
wvery strongly protest that we gre not
allowed to speak even for a Tew
minutes, Afier three or four minutes,
we are interrupted by the Chair ask-
ing us to conclude. I do not know
how the Opposition can contribute to
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course, had you been
in the Chair, I think T would have
been given some more time. But this
is very unfair, Last time, I was given
only two minutes, not even two and &
half minutes.

MR. DEPUTY SPEAKER: But it
also depends on how much time.
(Interruptions) Let him continue his

speech.
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T wwy & gAfeg gw oF andw
faersr aard s agi wnfr
e e W@ fwwm ¥ fw
geESt WY wEi W wF 61T gAd
ared Gfafadts oY atx & i w0
TRaT g | TF TTE qCRIL FEg §
it it § AT T W 1w
S FgeaT I7fge fag § &wr mai
%Y aTh Srq W it w1 e wdia
Afe a8 TWHTT qgo9T 4 ? nrw @
g ¥ feodr dfgfads freet &,
I ®T wTAAS wgd ¥ agr
wTEt € 1 39 & faw FO wog g s
@ ¥ grefaw =g y dar war T
¥ | few i Fdar st fear T ?
oy ity F $or fegr o wrar & o vy
§ WY o FAT A wIX a5 & TAqT,
ey %1 fares guv, fdl w7 a3
T ATeA g4 ¥AYfr e T H
TETT F77 AL & & 7y 7 1 vulaq
% o all 5 & guT wiwY 87 o
wrT w1y atfic agt Sew WY w1 0
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g agdr g gw At 1 gEed
AT 74T § AT VY TE A7 AT
Sret T T o A TgT G FY A ?
a1 Q% s9Ts § oF 9T ¥ oF fqo
o & orgT o geedt WY @, v of
&, wer o Y 9T Ay vy qvd
Sfafada saa fae 1 S aF T @
ST Y 7 Ared Gfafadter wdy frd
= a% NI 4 AT HTEHTT TEY IS
1T 3§ qawarl g fF a8 a9 ¥« fawe
& gar? carfan sam Y fr o g
¥ AT a1 WA ¢ e arei £ aoat
FT W@ &, AT FT A8 AAF § «q;T
w® AfFT T AT AR O EAT A ]
I qE T W wTAr o aew
T W T | FIT FE AT FT fraen g
HT9 IACH ? TF OF AL qF HT GEF
dr 2 g | gAfeT 500 ¥ F FIA
EATT A1 AT aF &T Wodr o
FATT HIT, FET AT TR EFAL TGHTA
1Y, a9 AET FT WG g g &

fieh afersr ¥ @ %% ag #wwr
) agr g W W eE , rEtan gAY
®Y O BT 7L 9g=AT | fow & arer
dar & g o afFe & 91 &= & welt
NHETT AT E AT frcamr 9
w¢ HEE T foedt = ¥ § 1 ) O
e i+ ¥ arE Fv oceifar
F1fgq

gaX oY gurer NEfeww § 9w W
T@RTR 7Y FRaT STET WIS 15 g
FO¥ CT7qT 72 TR fawmg came ¥
TR A AT T AKX W WY §
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XY T IH Y 24 W HA¥ €847 TWT 74T
& arax e ¥ fag | Afew adw
e R o a1 3w oAy
¥ warar dar qate feat o & g
qidw e ¥ fag 1 Afey greew amae
R F o @ g forelr ¥ §
AET qX g ITHY ATAT AT @I | 9E@Y
AT WA FT AE  BACT GEAT ATAT
& § | AT IrW FATY AT § A gEwd
*ETE WY FIAIT GGIAT | FTATT TE FY
FTETEY 1 I 7 fAu Taw gurfawr
& fadmT | Iad gaTd A WA
FEAT | ITET FATE FY TRATHT F1 7O
HIT S FTHT ATed § Y I8 & oY
featefta 8, st wre e §, o gfow
&qauaz §, S qrEe AoEw § IAF
AT &= FT Ta T 24T ATFEC | e T T
T g o1 o aTear \rEd), W $n
¥ A gwre ware fawel d=v R,
FTHTT ¥ o=y uyy 7T faur § afem
IEHT WG H a agrar w@|r fw
IAH AT, T, HTAHIT TGT JET &
ot fegat Q@ 1 Y g FEy AWy &
TEETERE &7 ) qqer §, qoEfaEr
TR TeeT F Y Iuw fag aeTTn
T 7 TS FT iR | & gewar §
AT A ¥ QF wgg a@ =i g
o€ Oorr & frgsy coatfeer « sy
§ ¥ i Fenrawr wi3w »r &® w19 7
ey WA 85 FA¥ FT AT IAWY
FZTHT 73 FOF H faar wgr 1 § wgwr
fir ota Feareoe qfediz o o Saw qav
AT ATAT ALY | Tt At o @y
TV §, Ta% G gU wgt ¥y aoey
¥ fay §7F1¢ ®Y ¥ W FO FEO
Fifge 1

*SHRI A ASHOKARAJ (Peram-
balur): Hon. Mr, Deputy Speaker,
Sir, on behalf of my party, the All

*The original Speech way delivered in Tamil,
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w?nmmmuunm&;hu—
g, wotbtﬂ;lllko to express my
ﬂm& Demand.
themnwyotrhnnm?c}m“d

The proposed outlay of Sixth Five
Year Plan is of the order ¢of Rs. 69,300
croves. It should have started two
Yeary before; stil] it has not seen the
light of the day. We are hearing

succegfully

Planning Commision, whose sanction
is requireq even for utilising the
States’ own resources, ghould inter-
Vene In this matter and ensure full
Qistribution of such loans and aids
from the foreign asgencies for States’
schemes,

8ir, the Planning Commission is
a part of central bureaueracy and It
is headed by a nominated nom-ofi-
cial, though the Prime Ministey may
be the Chairman, It is really a
democratic anachronism that a nomi-
nated official should preside over the

Ministers of States. T guggest that
the vice~chairmanship of the Planning

of Planning 378

Commissjon should be held by the
Chief Ministers for every t
in rotation, wo years

We have invested enormous sums
of money on agriculture. Yet, in
constant prices, the share of agricul-
ture in the gross output has fallen
from 62.8 per cent in 1930-51 to 4353
per cent in 1865-68 and to about 39
per cent in 1977-78, The per capita
income of an agricultural labour was
Rs. 18780 in 1950-51 and it got
reduced to Rs. 188.50 in 1976-77, when
the value of a rupee is just 30 paise.
In other words, the real value of his
income is a paltry sum of Rs. 60 a
month, Can this be called planned
progresg in the agricultural sector?

It is not that the indusiria] deve-
lopment has fared well during the
three decades of planned developed.
We have got 5400 foreign collabora-
tion agreements jn the country. It is
not thet some unknown foreign com-
penies have evinced interest In
Indis's industrisl growth, Most of
thern are multinationals who want to
become the industrial masters of
Indian entrepreneurs. Have we not
mortgagea our technical prowess 1o
these power-mongers?

Coming to nesrer home, you will
fnd that the Food Corporation of
India statks 88 per cént of the food-
grains in private godowng paying ex-
orbitant rents. The Public Undertak-
ings Committee has condemneq the
patronage being exiended by 67 pub-
Jic sector undertskings to private
warehotse-owners, Should net the
Planning Commission have jmplement-
ed schemes for having warehousing
facility in the country? We should be
frugel in spending public money. But
we geem to fritter away the money
¢ollected through texes and levies.

1 would refer fo the oft-repaated
demang for Ganges-Cauvery link-up.
We should not feel shy of massive
investment of Rs, 1000 crores or %0,



379 D. G. Min.

{Shri A Ashokaraj}

becauge we do mnot require that
much money. We can take up this
scheme under the FOOD FOR WORK
project, The concerned State Gov-
ernments through which this scheme
iy gomng to be implemented will be
glad to lend labour under the Food
for Work project for thig purpose I
came across recently the news that
Narmada may get dried up in another
20 years Thig fearsome prospect can
be undone by connecting first Ganges
with Narmada and than implement
it by stages

In Tamil Nadu we have exploited
in full the available underground
water resources The giant pumps
going deep into the bowels of earth
have brought out huge quantities of
water We use to call them bore-pipes
I have seen thig happening in Neivell
The entire South Arcot District has
exhausted the wunderground water
resources Now we have to plan for

activities Bui the Central Govern-
ment should allot funds for this pur-
pose, The Planning Commission
should approve the schemeg and also
get money for them from the Central
Covernment

In Tami] Nadu during the past 20

are withering for want of water. 800
amall industries are closed for want
shows we have not

prove my contention that our plan
effortg have gone _awry I have to
blame the Commission for
such shortfalls in the core sector
There is inordinate delay in the sanc-
tion of achemes by the Planning
Cormomission. Then there is sagonising
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delay in the sunction of funds for
such gchemes. Even then money i
given at the fag end of the finaumcial
year, The States are not able to
utihise the plan allocations. The Plan-
ning Commission shoulq become a
really dynamic body to ensure the
economic development of the country.
I come from a backward area We
have been crymg hoarse for a railway
Iine connecting Ariyalur—Athur-——
Perambalur via Turaiyur If thig
scheme 1s sanctioned by the Planning
Commussion, 1t will open up this back-
ward area Without the transport in.
frastructure no planned development
can take place in the backward areas

The Government of Tami] Nadu s
commytted to rural development, The
Janata Government at the Centre
gwears by the name of rural develop-
ment and rural welfare The Central
Government should extend all finan-
cial assistance required by the Gov=
ernment of Tamil Nadu in ymplement-
Ing rural developmental projects.

With these words, X conclude my
speech

ot g W (weArEr) ¢ Sunaw
v, & cotfern fufaehy 3 ot fr el
TS FI7 ¥ TN Tw AT IGT FHT,
forrorT farm ot w€ wenrfir gy &
oY fipar & fis s weftemr & o &
oY feire § o fak 33 @R Mo Fir
g vt wer feurdae &, woft aft
fafaficy &, wa¥ wgt whe o ol formr
agt ag frar & fx xa¥® oo whve gw
A fiwooaReT g W ¥
70 ¥ gt Foitd wafe we i §, 708
o afipr go W Frard oy agde 7 @
w8 | Hagarfis ar@fy fed wite
& gy arfgd Afen e 6 ol
oY ey warrar wredr § ot iy wefifeneelt
wgwe @ o wrfigd
(1) Minor irrigation; (2) Integrel
Rural Development; (8) Land Re-
forms; (4) Floog control; (B) Deve-
loptaent of Scheduled castes and
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Scheduled Tribes and (8) Eradication
of untouchability.

5 Juadfa Froarei F araqz oY
gwAm A grar qg & 5 wrwew
KT § T A0 TATH ¥ IR AT
®E A IFTTEAIT B X 7
a%F § 7 97 &, OF a6 w-fod §=
AT AFT § AR g@Q aXF wawel #t
wior 3ga ¥ § 1 oz e 25 ATw wT
T 31

EAFT TF W 9g § W7 arAN
FTAT FTEAT §, AT A 1 w7 5=A<
WY, I ot @Y & ar ArA-tAT
¥ D, AT ANK W AT HTAN R0
TF TTE 1 HIgAIT F7 9 whTa g /<
gEQ aTE GEAE I @ AW g,
TF I To A T § WY SATRT AHT
AT T & FT-gorAT FT w9
W gadr 77w 3F WY & fowd w%-wf
far aF WATor T QW FTAT A ¥z F ALY
ATAT, TF qCH Wrefrwta Hifsdi § gy
faarely #Y Qe § 5 T w WY for
WAt PRT § 9T gl aeh agw FgmdA
& WY § Ferely Wiy & frgdh e s
drgr oy ol § 1 ag wifT w1 Fde
g

AR Ux ATy A W } e wa
T daY it S A Foarfrrwfem &
g T W8 Foat § 1 IR oF amr Wt
qamfear g fis ioqa Ygnaw &
[Ty g w AR, AP K ag S
wignt f wh-wlr & S wuw I
wy § a7 95rq ar A § frardstd ©
&Y WA+ ) T Wrwet e e A
T W, AT A FS HL THT §H FAAT
oY o T ¥ & T @l & wgar
v Sre waw IB1g Wi ey oo qw Y
O e e ey Aravt AT as
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et Welt oft ¥ o YT arr il o,
oY age wEd T ot | I wEr av
fip o e & 3w ¥ PuTeT e Y stinfy
sazfaferdy wy @ew T fear sdmr o
WAL T FT B ATAY G H YT
wfetmw ure el fadt HaX o
i T FATAT § | 7w § gazAfafad
#Y IRl FaT §, 7T AT Ay
Fgar g § fn

L ATIER FT 91y § 4 w1,
a7 g et w1 arEar T 9v )

g agad wrré § s S W g
¥ uref arfafers ¥ w4y wear wEaT g,
Afpw 9% O TAE TRET, FTH qvErs
¢ fr foelY & oY T8 Tew 9 s
rfer g rag g T aw & e
FET RAT St 7 F27 A foF arw @19 H
sttty gr g wrddft | qiw g
xytarmda F e are T
i Y RTFA WM R &
w1 afir qr A T wewew §, GW
W % et i ) ag wew T g
T HY, WY /I AW w7, Ay wfgg

Tw gvare { ¥ & gury 39T st
E | WM qOATY  wAEsfafqdy s
WY HTAT ATEAT &, oY Tw gae & avm
ot 9 wwy g, IvF fag dAuw wNdg
afy ATy, 8 fis gl e
forg amrE o WY d 1 v wAET FER
o oY oy aed o Foh FTfRT 1 AE
sqaeqT v ST{Ey e s W st
gFom-anfranfaai#) arear § arIv ax
Qe war g, a1 Towr dxer ww
Y gorT 7 g, afew et wraere o s
oy | N wredrdwaTy  feswaed
el o Y qregar, A § feeh
w3 dw A g sar, dfer AR
ax H g qredrEy Wi E 1 o TE
wwear Y wrdfy fe o « oo it
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[sft geor wra)

¥ qed 9T agAT 8T 9T AF X AT
g «fer guaT SreT W SR Y
wEyT AR I T W @ WG
AT agFr gifEy et Yageraw are
T |

@ it § e gremer W grew
Fga FA & g grgae a-carer
g W § e foufewr % o
a1 @ &7 Fr ag aaefaen
i & 1 e gfeomT & forg Bar
o gaomT WY At g
¥ friw won wrgar § e preaw
aR-oae & FIA qT g FA-H w0
W awg wid, afr  Sawr ofes
IR TqE

e faafad ¥ o5 g Faw Ismt
war g, Faaet & goen s@TE
e wagrre yeq g & e Fore sere
¥ 20 drady a1 gy wrer  ghowmr
¢, Sui q@o wwo #ro o A Mo
Yo . > iy wghrad & o
a8 T woSr g, et Qur W
@t fs gfomy *Y 20 el wwrdy
w QLAY T I wgferagt = ¥
o W I wrF | ww fagay
fegraw swc At o fraw sl
o7 ¥7 ¥ ¥ 50 Hrady fgear ghooni
wY frar w# |

satfer sdte wY P § war
wr § fo  fggere & geatad
aaedr ghorrarfeafadi Y A wia
wear wigat § fr decaltge @z &
g5z T CF-ArarE {gewT 9 amt q%
¥ Foar wfggy § @vr v §,
WX oW &% TOFT A grew wY aff
FART AN qw v fgge WY
waw A gure ewr 1 wraw
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Braet FergaraEggt feie
F qud cwre # wreddre wTEER
% gfomarfrafet ¥ fog 12
oeEz WX T S, A wEk e
" AR Y frar Wil e ot
g A AQ o § 5 e QY
RER—Igray W wer wkw—i T
mfor @y Il iy @
¥ Gurarfawa aff car

st qw wvefa wwer : A57 ARW
# Iy wratdY gw-fagrE )

Wgmww T qEeTs W
g zu fag & ooy SO WO
£ weeidww Y Qem, ag wew
e

ww fagug ey fe frdr oy
Ve FT T qwww A T 7 fmgrom,

IT R arew W ffsg fewagw
o WY O Y W

% o gare WY T e,
¥ ¥ ¥ wgw wqrar e dwrcadt
oo wrar mrandt ot ST 45 ¥
raogaa e ag s aEf ¥ s
¥ oy "% o sarer Ay W
BELFw A wF, T fag
AT T Aus widT wATey, O Qe
¥y Aoy N Iw W 9% W
wT gl | fook are qR g @Yo o
T awr fawar . wgl & Qweas
fafeer ¥ 0 arw gk 1 T
werfr Wt wft AgT ¥ QWY Prardt
9T wasfeeiwe gt § fow o ¥
w5 wEd AN SwErAE fgen
& qw ST gt oy wrar . wed
duk v WY ga ¥ Poy b o Fagr
& 1wy dow wnft zrea W WE Py
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safd  HA oAy wwgdh oA
wgife gnen § oA sy o aroas
fafraw dSo Qe & age A ASET
IA T FTHW FH ITHT AOGL A
W N Ay qra & arm Ay Sty
IO N A A I FE
® FraaT gRmy Y gaw fenrfs
IR ¥ O @y wifefrdwe g =7
g feQdrT wve aw @ 9 9w
=Y fafrrorsr & Yaror e ¥ wegare wwvgs
g, afew ST gEAG @
ifag f5 o qw wiw wrfadr s
A Wny N W EH ¥ Arfew @Y
way, ofewr w9 AT9 §% 8T Opy
3, TEw oft D RN ANy
faferae &Y &Y & a1 fax =g
8 WA TAA F Fry 12 W2 Iy
FWT | SEwy @ 3= ot g
qTETH N, WH AT I @AY
e sy FTe faldemy

% o% g s gm fr oo
wTeh §TLET cota §, e A oy
t i fefew daw w1 cow o
agl ¥ aw aw Im &1 fawrw
aff Y TrArd 1 Wwdew aTwIT
e oad, @z daw aodr fag,
HH yeRgraa g, afee fefew
s FT cArr AW, IO ART WY
dotae ¥ 9w e g d, I
waifde  Nifad, Www TS ¥
Wﬁ"!ﬁ,@oﬂw lﬁ'(q‘roqwo
o ®Y IaF pethae HifSE ) T®
W T IA Tl arEr A TR
o v o faefedr ¥ g
ety o2 & faar @ W nw
wrew Uy A ¥ oY fewr 8 fw
1960 ¥ v W & B gerwwrw
v gk o Afar vl WY e g
foxrmrti  ergegemwwr fifoeslt
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fsfizee wna ammr =fed . &
o agt o W g f fefgee
%), afew % dgw an W e
T M€ & aaar afed, @y
Faar & fefod W @addr gvar
wifed, swwmras ¥ g9 ag geifede
¥, I GERITE AT MMTH A TeT
IFFT & qTT AT

mEm ¥ ok wow fagwsr A
¢ o ITGEW  TE F AR my
# gl aeE YA § wrwr @i
TG WA AW ¥E W ey
qut § fic s Aot o FxEE R
TRATT TW EU ¥ WX e
wieE A NE @A T 3
qT FE A O 0T g7 awhgrer
FTH SFST Y v ay  «ra) g
i ot v ¥ Fror zfar er
e §, W wrET Wi T qarg
g1 Wiy §, wiw g Y o §,
gt g T T qq agtAE IWR
FT U 37 gE agt &y frer @i,
WY IEEY OF g st 5 fmr
arg | % Iy zaw fad aogar
FaTE s Iuir FEar s awd
7% Fror § TIET

ga AR T F A qF
AT FEAT ARRAT g | Agd fUeEr
goT & 2, T { & wrAv §, wearar
fefegwe, wu¥ WY & agd. | ot 3,
o FTeT ¥, us  ATOaees, g,
s e gl 71 g=-fefoer
fouddr &, wTwr 9y ge-faer
uferr fermr foqr gwrar, &fre
wa srrer § guaRr dredivw aow
wedr v &gz fdaw wwr
wmat g s v o-fedt ofar
ferrae fieqr o wWie Iuk AT A
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[=ft g wA)

Y wgfagd waar faor qedt &, o2
I & wF

16.00 hrw,

afex ¥ & sgwewtds wrg
fe gzaror w¥@ FT 9w wEET
gw frqr srar wifge 1 qg o oY
ghamm &1 famy Y a9y ifeeT
AT T e, A€ IH faemr wfed
qam, giErer siv fgmyaa & mard
w1 foaerr afe Sred ferge ™
oY faerar &, 9u% ot gl w1 figewt
g 98 sa® e arfed afiv wer
& fiemate amegn)

SHRI P. K. KODIYAN (Adoor):
Mr. Deputy Speaker, Sir, I want to
ask a few questiong for getting
answer from the hon. Minister in
charge of Planning, I hope that he
will answer these “questions, More
than a quarter of a century of plan-
ning has taken placed already
ready in thig country and we are now
at the beginning of the Sixth Five-
Year Plan.

Now, what were the objectives of
all our plans? From the first Plan up-
to the Sixth Plan, the objective more
or less was creation of full employ-
ment, eradication of poverty and re-
ducing inequality among the various
sections and strata of our people.
Now, after a quarter of a century of
planning today 3y should like to ask
the hon. Minister whether he can say
that we have succeeded at least to
some extent, in achieving these basic
objectives? If there has been no sub-
stantial progress in the matter of
achieving these basic objectives of
plunning, then I would like to ask
the hon. Minister, that i8, my second
question, as to what he is going to do
in order to remove the obstacles that
have stood in the way of achieving
those targets. Because when we go
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through the Sixth Plan, very land-
able things have been mentioned
about its objectives and there iz an
amount of confession alsp that in the
past planning process there were some
defects due t0 which the objectives
could not be achieved. Now, the Six-
th Plan is trying to remove some of
these obstacles,

The planners say that more ampha-
sis will have to be laid on the prob-
lem of development in the rural
areas. On the problem of agriculture,
greater attention will be paid to rural
development so that the needs and re-
quirements of the weaker section are
met.

Now, my third point is this. If you
are going to give priority to the ag-
ricultural sector, I would like to know
what is the No. 1 problem that you
are going to solve?

16.04 hrs

[SHRIMATY PARVATHX KRISHNAN-—ifl
the Chair.]

If you have decided to give prionty
to agricultural sector, 1 want to ask
this: in agricultural gector what prob-
lem is going to be considered as No.
1 so that you can solve it? In other
words, what is the basic problem
that you are going to tackle? In my
opinion, the basic problem in agricul-
ture is the agrarian relations, the
outdated agrarian relations and re-
etructuring the agrarian relations
through proper and effective imple-
mentation of land reforms, You have
stressed the importance of implemen-
tation of jand reforms in the Plan
document. The plan document is
one thing and your action is another.
I am charging this Government with
all seriousness that for the last two
years, land reform measurey have
been practically kept in cold storage
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, pest during the regime of the pre-
vious Government. This is because
there are certain basic defects in the
whole approsch and the planning po-
licy of this Government. We have im-
plemented plan| after plan and the
result is that the production has in-
creased in the various sectors of the
economy in the industrial sector as
well as the agrarian sector. The na-
tional income has registered an in-
crease, per capita income has also
gone up, there has been progress in
the field of education as also in the
fleld of science and technology, but
along with these advances, there has
also been contmmuous growth of un-
employement, increase in the number
of people living below the poverty
line and so many other things. There
has been progress in the field of edu-
cation and consequently, more people
are coming out from schools and uni-
versities and various scientific insti-
tutions. Along with this, the paradoxi-
cal situation is that the number of
illiterate people has also increased.
This has happened because the Go.
vernment—whether this Government
or the previous Government—were
not prepared to take some basic and
bold steps in order to ensure equit-
able distribution of increased produc-
tion and increaseqd wealth in our
country. As a result of all these basic
factors having been completely ignor-
ed, the concentration of economic po-
wer has increased and the growth of
monopoly has been going on unhin-
dered in the industrial financial and
agrarian sector. The peor people like
agricultural workers, the harijans,
adivasiz and other weaker sections of
the society have become more weak;
the poor has become poorer and the
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misgsion itself So long as You are not
prepared to tackle the basic problem
of conceniration of land in the rural
areas in the hands of s few, you can~
not take care of many of the problems
I consider this enormous hold of a
few over land as the basic reason for
the atrocities and other violence in
the rural areas. And every time this
question of atrocities is raised in this
House, Government says that it is
taking steps. But we have seen in the
last several years that the situation
has deteriorated, and not improved
It is so because you have left the
landlords, moneyeq people and vested
interests in the rural areas in tact, You
are not prepared to touch them. With-
out touching them, whatever higher
allocation you make for agriculture
and however much money you pump
into the rural areas, they will go into
the pockets of these landlords and
richer sections.

st warne fog : (wESET) -
aarafer aFeET germag aOw ¥
9ud T EW WMl w28 WIE ¥
varer ¥ 1R e @R wur R arr
Wt 2 foradl gwfa s wifge 9
T wfe gw Al w9t £

¥ drere iy wifemr 1 wror e
qE T AT N E o ¥ ww
¥ g ¥ art Hag gk R
fr ol St qw ¥ sl Wt
uw fodlt wra § oo 6 T Ad
wft @Yoy ww dAT Y § gmr
sar fs o wrfieg 1 s Y
W SISy ST 4T AT TN Y
Lhe Wi #t Iw F wrewr mT Ry
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& gyt & wfr WY o wrear
T gE ARk wad fag o
TATAT FATT HCAT G2AT |

crifar e A & difag
AR ot e wral & gae
IaR wg e afy faoar o fr
3¢ et wifeg 1 oY wrdo o
ow, &g ¥ A, T wEvaC @
JTE A F Qe F, oyl
N FAE F A gelifreife
A & AR wwy & Sfe
7T ATAY A AMFY ITET Ay @
R a@ wrorg fr deenn
¥ I ot 0 J @ A gty an
gt fr gtk WA BT ww
AT TATG | T WAL GATY Frorrimt
F g W@ ﬂmq@aﬂ,m
s & fr ogmra W wrod R
H TG ag agq 18 9v AT
W I qATH A Savy gy forar
AT ¥ AR W fyse gt
WY 98 18 Sgem ar TEF S
RSSO 6 1 D S
W@ I

dur & 'S wrdw qren 4 faa,
W I FERIT AW Qe R
AR TR FAT W wwe
W AT A AT o wer o
Ty, var avg w1 fowm, wdr aww
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dar W wifew, weer whew Gar
worr arfgn dfew o agaaw &
et § d fpc eTEIT # G
T Wt WA 7 omT fE owray
fae® are Fqr fe AT dd
g wwr & & omer w@ W™
gnt gd ¥ frar w1 IwsT Al
dar a8t fawr 1+ a7 @ gmd
Tyearel 7 FAr &, gwd  enfar
AN g wh far o
AraArst F1 Fafo s @ forad
forrrt wtag gar a1 Fredy ot
Ty A7 AR ol afew g s
fae o #r & aifeer od gFY
atfre | Wy fag Y wEr d
fF owar v AW | A SEwY
afewdy 3w a7 & % fr ew+E
qIA qF T TE AET W FE@E
4 9 W1ed)  woF 9 armTeg
ANF  FAMT F IO T WY
gF ta7 ¥& Ferd FAT o)
"I T QYA T GE TG0 w4,
AT FT JEY g AT & Far fr wee
#fs Fervowme gnil, AT st aEr
AT & FThAT

wwr ofw fr fra? gmonrsw
IAE T dAT g faear 0wy
waR wqrar SFO ¥ fmmr a3 agy

Wi frw & g wFew Wiget
wrgw JETd@wm | W e o
wT draraeEr wr owra w@ ¥
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gaag wend fa @1 ®RE
dxas § fod qw siw Al R
faqer SHIE T AT TS OFA I,
aqatag Fzar g fr foms ma F9
SN 2 F8 IF F9FC T9 W § )
T avs TEr EHT g sEw faa
gamgar  Jifzd 1 owWw A gEr
& g8 e AT w0 wenfan a1 97
oG wWrE sufaga § &w
at gar aaat fF wgr oX 3faraw
@ E) %5 dgw 9% = ¥
HIT FEIZT AT FATE Z |

AF AR TS FTATE FIG € )
HqIT TF HIITHL 10,10 TSRO FET
A TEE o fmw oW g
qEr t gW WAl T eEr A
g #0173 ' ouF omrmi ow el
QAT FLN AR AR AL, AL FC
qaEiE  FL S W SHFT  HA
[ AL,  A@fdw FU TE AT
3F A FY, TE U WF LN g

=nfgd

AIK JAE R GIOf JX i
¥ aiz fegrmar g S FiRw arei
FfFar, s o g 31 T
w1 F7ar g 5 SRl w1 "7 s,
fea sas fag adiar o a7 g
T ST AATART ATATET Agl T4 |
TS &1 SIS 2, AHA &, ST
AT WO A 'q'cﬁ TEr ST ?
Sigt e s wifed, awt s
fmmadfi AT HT W A STHE"
Fdrs T FEv gz @ g e owHe
qiey, I9E FET | AW FEd & fF
AT T dATTr F, qfET Fowg
argat ¥ e ogm w33t Ew
qrern 7 g @g dreagig fr fas
S 9T FSTACFIAT § T A2
a1 T 1 | SEET ;Y F1E A
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FT §aq Agr BT o sHm #
a1 F ! SHIA FT FISEIN I
AT WITET FIATE oo SqFT afwn<
qg AT, THM FT AIHIEET AT
AT T AT & |

¥ wiey g Ao fraza g fw
aF ¥ TR FT T FE 47, SHHNR
oI F1 fagw earg & =1feq )
st fmre a9 8, S9% MH gIFw
FT HET FIXF AR TMFT SAFT
gifefedwg s =ifeg 1 g7 wiw
SAH 25,30 AT@ TO HLIWIT H «0q
§ MY ¥ 3o faoar =g suw
frd s af egaear FIAr =fed
fao¥ A weer ek 9 W
HT qow ¥ fog wa=T g1 ua |

AL FAT 7g o g T o agmE
e § w9 sawaw, fagv-fewmw
1 ®BRTE Ty IS AT FT Fead
TR FTET T30 HX BR-H2 T
FY gOT AT TR T OEIAT g
F¥ gfEr wiT 9wa 7 gvaEr #11
g, SUET  SIENW  gHIY  EIWA
q9E 21 saT gaw fegar awr g,
gfar 7, 8 Hew QW E o <EE
g3 €1 TOET 9% HITHT XA
Zar g3 fwwrs v avgdgw o9
qATFT GEAT FH FTF AT 56T
FLFDT FT TR |

g AW FST gIE 2T § meww T

1, mfezal A FxTaeE d97 77

g9 S el Wea g, aff w wox
e A R fFosRE S oawoosw
FIA ETT AW E AT OWEER F, T
ma A fommw f5e gvg 912, 0 @y
avg at fama TR oIl g
7 vaw gie & faaed g

WY A1 g ATEEHT & gEA arelr Ag)
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¥t o faw fared w1 weEy,
RZ QYWY ST ATZAE AT IAwT afy
qqrer adr  wwet Froseo g
qTrAT

9 aF T AEH W AT
T AT TEIEE@IY FTAT AR W
FUT A IZ FHRATE 1 HWTA gHIY
I 9= B U WM s whe
Wik frarr dFx &, fawd wrow
=17 ave weeew frard ¥ owgr 2
IqFqET F AT ¥ W wAE AG
fust @ &1 W N, AT ¥
AT wea ¥ v W fred @ Gy g,
s oy w18 FI A & @y
AT gg-frrd @11 BT Q9T A
T awatd, WY wE Av A &
qFarg | Wer g/ TR
fr wrae Al gfvaT dsx v @
2 T W T dfe gl
AE X ¥ 9CE e g
& o T fAw garw qEw WA WY
¥z o1y afers sgeix G AT Y,
TF AT FEA T qF HE AT ATAHIT T
21

& wrarr gegarg darg B swmow
uA gaa faar

SHRI K T KOSALRAM (Tim-
chendur) Ou; planning commission
js more powerful than the mnisters
We know that without the clearance
of the Planning Commission no plan
can be taken up by the government
Every small thing must go to the
Planning Commission first and then
only, after their clearance go the go-
vernment and can be executed Un-
fortunately the Planning Commission
is not fair to the southern states For
example, 1 would like to refer to the
Sethusamudram project which hus
been outlined by an eminent Indian,
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Sir Rameswami Mudaliar. He had the
foresight to say that this project was
the key to the development of Indian
shupping industry The Planming Com-
mission has not so far considered the
unammous resolution passed by the
legislative assembly of Taminadu
about the necessity of Sethusamudram
project After all the capital outlay is
only Rs 80 crores compared to Rs 900
crores which you are thinking of
spending on Navasiva port, near Bom-
bay, it 1s estimated to cost Rs 800
crores Compared to that, the Sethu-
samudram project 1s estimated to
cost only Rs 80 crores as out-lined by
such an eminent man Ramaswam
Mudahar Today our Prime Mirster
in reply to a question has stated that
Bombay Port was losing Rs 400 crores
every year because of congestion st
the Bombay Port, that 15 why tney
are considering Svana Shiva port at
an estimated cost of Rs 900 crores
My point 1s that if Sethusamudram
project 1s implemented, many ships
can be diverted to Tuticorin port, they
need not go all the 700 miles via Co-
lombo, that distance will be reduced
to less than 100 miles Indian shipping
as well as international shipping will
welcome this, especially 1n view of the
increasing fuel prices When this pro-
ject comes up we can think of run-
ning a lme to Australia and other
eastern countries Sinularly Tutrorin
has not been considered for the cons-
truction of a shipyard on the eastern
coast The shipyard proposal has been
sent by the Tamilnadu government
some years ago but the Planning Coin-
mussion has not touched this praposal
at all It is very unfortunate I am
afraid the Plannming Commssim s
guilty of bemng partial, that is my
charge against the Planning Commis~

There are other things also

MR CHAIRMAN: Thera is very
little time.

SHRI K T| KOSALRAM: Nobody
dreamed

that the American Sevanth
Flast would come to one sastern const
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but #t did happen during the Bangla-
desh lberstion war. I am saying that
construction of shipyard at Tuticorin
ghould be geriously considered. Other
shipyards are not overcrowded and
booked for years to come. With the
development of shipyard at Tuticorin
we can have regular services to Anda-
man and Nicobar Islands.

I wan! {o bring to your notice ihat
in regard to Chinnamuttam Fiching
Port (near Kanya Kumari) all the
formalities inciuding the technical
senction huve boen  cnmpleted Still
the Plan:ny Cenmission has not al-
lotted funds.

On the east coast, with the coming,
of Sethusamudram Project, we can
even declare Tuticorin as [ree port.
At the moment all the ships touch
Colombo. The Planning Commission
must bear in mind all these things
and approve the Sethusamudram Pro-
ject and Tuticorin Shipyard.

The Planning Commission, to expe-
dite this work, can constitute a panel
of experts to go into this and fnalise
it as early as possible.

Coming now to the important irri-
gation project-..linking of Ganga with
Cauvery——it hes become a project of
immediate importance. The other day
some experts have pointed out that
Narmada is dryin gat soure I don’t
wisgh this to happen to Narmada san-
ctified by the father of the nation. I
am sure that our Prime Minister, who
hails from Gujarat would not like this
to happen. He should order immedi-
ately ine linking of Ganga with Nar-
mada and later this can be extended
to Godavari and Krishna and then
Cauvery. I would request the Plann-
ing Comumission to look into this with
all seriousnesg and formulate this

project.

Similarly, the Planning Commis-
sion has constituted four panels for
lgoking into the questions of proper
utilisation sf waters in the country.
Ong of the panels is also considering

of Planning 393

the utilisation of waters of west-flow.
ing riverg in South.

1 would like to bring some facts
b w4t avallabinty of water to the no-
ticé of the Planning Commission. Ke-
rala is having 2,500 T.M.C. but Tamil-
nadu is having only 500 T.M.C. out of
2,500 T.M.C. Kerala can utilizse only
500 T.M.C. 2000 T.M.C. of water is
going waste to the sea. The Govern-
ment and the Planning Commission
should ensure that Kerala be advised
io spare a. least 190 T.M.C out of
2000 T.M.C, goimng waste into the sea.
Thig 100 T.M.C. water will irrigaie
1 million acves of land in the drought
area.

Tuticorin has become a major port.
Yet the hinterland is served .by me-
tregauge line. The survey for a broad-
gauge line between Tiruchirappalli to
Tirnelveli~Tuticorin was completed
as early as 1967. Yet the Planning
Commission has not yet approved this
scheme.

MR. CHAIRMAN: I have been
pressing for it, though 1t i1s not my
constituency.

SHRI K. T. KOSALRAM: You can
approach the Railways and the Plan-
ning Commission to approve this
scheme ior execution. The Planning
Commission should once again think
of this. It should reflect the people’s
aspirations and their needs. In fact,
1 should say that the Planning Com-
mission should regularly have commu-
nication channel with people’s repre-
sentatives so that schemes can be for-
mulated bearing in mind the actual
needs of the people.

I woulgd say that there is inordinate
delay in the sanction of schemes.
Worse than that is, that money is
also sanctioned in the first week of
March and the States are unable to
spend this money before the close of
the financial year.

It is really amazing that after 30
years of Planning, we are still having
all over the country powar scarcity..
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In Temil Nadu there is nearly 50 per
cent cut for the past 20 days. The
industries are closed and the agricul-
tural crops are withering I wonder
what kind of planning we are doing
when we cannot provide power for
agricultural and industrial operations
which are the mainstay of our econo-
mic development, Only the other day
there was news that there will be
black-out in Delhi as the Power Plants
do not have coal. Are we planning for
the welfare of the people or are we
planning for creating more problems
for the people? Let the Planners do
some hard thinking on this,

1 am unable to support the Demands
for Grants of the Planning Commnis-
sion.

ot woamw dw (1Y) ¢ Al
ngregT, wdt g% AN ol AT
warf vEE, wam g9 wffy HEr
¥ 9T 7w gFadia Trear aw w7
w7 ut = Frar ord @Y & w7 awar
g Prad frge & arr 7w Aoy
Fard w1 I9E qYW W adrer
ot Ty Ay fadey oY) SRR
foedt % &zwc  drar W Py
€ gt 2 e fagrt Y Aoy
afegd 1 @ w1 of ww § fx
1960-61 ¥ 38 Py & w@
& W& wror wgwT 54 v @ g
%) ot v Wwii A wfy wfe
atr 25 gt Wfa g & et 3Edr
wix drg ag T o ol shfw
1951 % 648 FAT 9 a% WIT IWPTHT
5111 *0w a% ogw wER 1 1953
# gfr wfer =98 o @m 14
dfreefy wfs g 12.8 wdreewfy
eqfier @ mER 1 TWAMH 30-35
afrrr axfir QX & For wfy enfirr
sy woar fad 3 Mz @ &) o
wort ¥ figge # 2wy afere
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U § fornd whr oferre it 10
WY1 gl gy ot ww wwry
1 gra ¥, Y ¥ 6o whvew werer
oy § W 2 wO% W geem
o @ g1 ged Wik ey
& uwgafr 1200 Tr¥E X W gu
wax ¥ fg w@ § fosmw &9
g1 @ gwc ¥ Hewor, wewev,
sfmz 5-5, 10~10 ¢ ¥ wfi ux
oy g A E ) @ @ &
faog Hiar s fuell g gwsdf
v e fagri g smg gy

T o2 guadiy dlwer F 9rey
ar wegr que mrar g o few
& wqEr aORT WY qur F|AT wrgaAr
g1 zufe st & N1 Ao ot wré
tofrr o sew ¥ aE v ¥ fregw
WET Y AT AT MT AR, ¥ FGE
T NT JIEF q9T goEwe e
§ g FY WT I e W
ZF §1 T ¥ ufer wywe wgw
& qurg arei & fag @ o wTer
Tl Y FA aUT B T
Ffrgaa & gfgsr 3
& oY, s fages s ey afwew
wfg a9 % afgay nE8 F
art awrew Y@ RE dfr ot siwg
0o fweraT, winfr  wwmea
HEAT, WAAFET §T FET-TO® AW
% g fwmr w1 wiwww W
qfgg 1 N AT YT wEATCH
fr E, w waly Fergur 7
A swar arEf W ANuy o § wew
qEIR g quw wlt vy § fr
T WE T AWM e o,
ot Tw ¥ Wiy ava ¥R
T wr Too A AT QT AT
Frwff ? wR wed oy & aufy,
fNesvd owd & g & fwy
Tt vy fur e Tt A A g
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~qeeft ¥ aret ¥ frars fe Faar 2
g Yy dur A AT W oW
e favrre X xH wORTI F qwew
woae Nz W @ Afew  sam G4
ot agt 9T frdy WY fasras it Wi
gw ot w9 agt o< fawre A ofY
Fr g w9 g g AT O
W@y ¥ asq wAr o &
P& gaTT WY AF @A qpwr
% 9= gwT™A [T ATRAT § |

@ g ¥ IATNA gETw T
ary w8 YaAfear w1 adqy a0
¥ AT QY awTw F TR ?
LA ERL AU U L L
as 7 ¥ fawwar §) awdt &, wiwdi ¥
AT AT and §, dAfFt 3w amr ®
e FTE AATT ALY T vy for doy A
FAXTITHY 1 FEFEAT S~ 5HIT
2 Wi 10 FOF wEAT & W wr
127 Fg g —Afrr o ag & s
TUST FH qT FIA | Fwzowr Ew
cnfan FHET & AET g 7 &
# g £ 79 ) g wFqT, ST Rrosr
qry qaadts Ao N frara S
F errd oY, Iy WY G A FT AT |
FQFATQ FE gFAT §— FF? wfy a%
X W ¥, FR OIEM T R
WY, 78 SO 9T WX Y ¥ "7
¥ g @ T frare WY Y ww=w
w7 qqrar Ffgd —7 e & I A,
fargerrt % %1 & Wode WY Ty
g ! W e AR ATAFTF asne
®T QAT I 4T fGRea FY aAlw
Y RTART AT P AT O ¥ qgS
Ramr wifgd e fegeamr &) sl
w1 warew firrar & st gy & zot A
Fr gt vy feaar § | fergeam
T wrardt & gy & fgww ¥ gw W
Tt T At i, e §  wfy
g W, grT St WY ager fad
wre et e ey, ooy ¥ gy gew
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w7 gy &Y orreft § Forr & grer v
Y Qo fipar amar & 1

QYT fawr § ¥ wgar § e &
ara AT ¥ §, §W AT F 90T 10 €Ty
HAQTE A FT A v ERT A
T g EY Fw & ~ S g & fod
WY %] FS SAEqT HIAT £, & awT
q=qq, A w7, AT, FIAT, Tl I
TR ATy a7 qat & I
wurT & FrY 9T faw e afed
& qreR & T T, gy § T — v
WTT QAT FIN TS AT GG FOFT H
w1 F19 fadn 1 dfew afe oo Gar
T 7@ § a1 ag IQmd frz it
wEar g

FdY SFTT & oy & F¥T w1 Sudnr
grar & 9w &1 WY @fag T § I
garanfed | wrorsfost & sror ey
gag wig & gfamm # Ger @ g
T &, wfew € 3E wifed s ol
g @ wgl AR ofw, gy
£ wrr Y s a4 nfed, fed o
worgdd oY wfar & ufer s &
fred 25 arel # af af weiat w1 g
FC & fom & w9 i &y s e,
fesaamarammm sfe ) afes
Arw ¥ fgrgens A g ¥ Y Sar
TET 4T AT § AT 93T 9 g fedr
@ ow g i gt & S o Y oy ST
Iz gl o, wg v @ew Fraf
wfe ag g Y aa & e g e
HRI W N T §, IT X WL
qredraar frard ¥ &, 5To I
FOE AW ¥ Wl WY YR TN
wauT Pt &, 97 ¥ foare aga w6
w &1 Twfaw S a9 AT
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TET TRA~ WA F T3 @I Fraw
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» ST W
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HFY o 57 B 93T , 4T AT gATAT
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ot ey & fggrarar & SR A
& svorar e wfig | fgge
Hagrawg # w8 wgng W ?
¥ arwar €T s few wrog T waeT
forget & weer QT wifgn, Sed
fau  oE) goFT T wY e § )
g frgeam @y g & 9T WY
wew T & | g¥ forgeaw & dF
98 & 9o § faed wive & ufaw
A1 FT AT LT AT G

w7 F g & o ¥ ¥ wgr
srgarg frsiw s oifer § saey
YW AT | FE TS AW, FAT, TMRT
WRFESFT AT @ EFIFL /PR
fgge7 7 % 99 qeg § w1 &7 seHw
fard ag Iz g wrfga

fergeam & wex uw af Al
uw qfary Fary gTT 8 @ BT
ufas wiw & fafr 7w adl v
Ffge | srorew 3F wvr WY fgrgeaT
HE o iqiw TR F wHw F
w3 & 1 3% ard F wE @y Prfeae
gyl =iy

Do s afg sraw i b
firardft Seare gfg w1 wew § av fraely
e AfE Y W 1 e T AT
w1 g & v ¥w § firae Seavew afe
arhr & wfew 7w o A w1 ¢ fiv o
frad T & grer e fey gl
g &

qwTaly qEEAT, T =T 6 a6y
stz fifoe

MR. CHAIRMAN: I am calling the
next speaker—Kumari Ananthan,
Now your speech is not being record.
o, According to the rules, the
next sapeaker hag the fioor. So, please
regime your geat. You are not being
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recorded. Once I call the next spea~
ker, ke has the floor; that is the rule

*SHRT KUMARI ANANTHAN
(Nagercoil) : Madam Chairman,
while participating in the discussion
on the Demands for Grants «f the
Ministry of Planning, I would like
to know from the Government what
is the economic environment in India
after nearly three decades of planned
development. Our warehouseg are
full to the brim with foodgrains, yet
millions of our people are maimed
with malnutrition. We are reaching
saturation ‘evel in our foreign ex-
change resources, yet we are comy
pelled to export more and more and
we spare no efforts in soliciting ex-
ternal credits and grants from all in-
ternational financial institutions. The
domestic savings out strip our domes-
tic investment, but our per capita in-
come is still at the bottom in the
world economy. What a paradox we
are in!

The Chairman of our Planning
Commission, Shri Morarji Desai, says
that simple living is the soul of
planning. But the Gowernor of
Reserve Bank of India has sceffed at
the idea of simple living as a primary
facter of planned development,
especially in the present day explo-
sion of technological and industrial
sdvancement. 1If there is no identity
of views between the elected repre-
sentative of the people and the execii-
tive agents, then the Plan will he mere
scribblings on paper. Only the other
dsy the Central Finance Ministry has
issued a filat, expressing its fervent
hope, that the States would expediti-
ously expend the foreign aid received
for the Plan schemes of the States.
The Union Finence Ministry hag also
expressed its extreme unhappiness
over the painfully slow utilisation of
such foreign aidg by the Stutes. What
about the Plan allceations made by
the Planning Commission? The ghort
fall in plan expenditure during 1975-

*Tha original .p.ec.; was delivered in Tandl,

- ——
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79 in the case of some States 18 as
follows:

———

Ras. in
crores
-r
Asam . . 9o
Pihar . . . . . 33
OCujarat . . . . . 6o
Haryana . . . . . 16
Himachal Pradesh . . 12
Manipur . . . .o 5
Meghalaya . . . . 13
‘Tamil Nadu . 62
Tripura . .. . . 5

The total unspent money from plan
allocationg comes to Rs. 336 crores.
There ig also no meaningful explana-
tion for this massive unutilised funds.
The Sixth Plan is yet to be finalised
The outlay of Sixth Plan is of the
order of Rs. 69,380 crores. The Gov-
ernment goes on mobilising resources,
sometimes disproportionately to the
real needs, from the people of the
country for their own progress. But
the revenues remain unspent like the
watey in a stagnant pond and not utili-
sed for irrigation purposes

In 1976-77 the plan outlay was 35
per cent and in the third year of
Janata rule, it has come down to
7.4 per cent in 1979-80. Probably the
Plan is rolhng down! In 1950-51 the
value of rupee was equivalent to its
real worth. There was no difference
between letter and spirit. But now
the value of one rupee is just 30 paise.
The gusrantee given on  one-rupee
pote is worth that much only. There
is no honesty in the Government’s
vleman assurance that one-rupee
~vould fefch its value. It looks that
the paper on which a rupee is printed
is more valuable than the value of a
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rupee, What is in the paper is nnt
obtained in praetice.

We are talking from  house-tops
about the subsidy being given to the
agriculturists of the country. In
1947-48 the subkidy scheme was in-
troduce@ with an  allocation of
Rs 23.95 crores. At the moment the
allocation for subsidy is Rs. 560 crores.
Since inception, the total allocation
of subsmdy alone has gone to Rs. 3,178
crores, out of which a sum of Rs. 2,860
crores hag gone tp wheat growers
Do we regquire any betiter illustration
to prove that the rice-cultivators are
the step-children of this Government.

In 1850 the percentage of taxation
in relation to the national income was
6 6 per cent and now it has been hiked
to 18.8 per cent The revenue from
indirect taxes hag been increased to
the level of 79.7 per cent. while the
revenue from direct taxds is only
20.3 per cent. No other developing
or developed country has tapped the
source of indirect taxation as India
In other words, no other country has
fleeceq the common people as India
has done Indirect taxation imposes
back-breaking burden on the common
people. Can thigz be controverted by
anyone with a little economiec acu-
men? upto 1965 the public debt
wag of the order of Rs. 8000 crores,
which rose to Rs 20451 crores 1In
1875-76. During the three years of
Janata rule, the public debt has
reached the staggering figure of
Rs. 34,118 creores—an increase of
Rs. 18,665 crores in public debt. The
people have been sapped to their
marrows. With all this, the Sixth
Five Year ©Plan is still in suspense.
The Planning Commission should
really be a body of economic experts,
who should be free from  political
expediencies and who should have
before them the goal of common
weal. All the planned efforty will
have some meaning it the people get
water to quench their parched throat,
two square meals to appease thelr
gnawing hunger and a shelter to save
themselves from sun, showers and
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shame. If these minimum require-
mentg of the people are not achieved,
then all the planning efforts are futile.

1 will now come to the point that
has been referred to by my friends
who preceded me and that is, the
Ganga—Cauvery link-up scheme, At
the outset I would like to re-christen it
as Ganga-Kanyakumari link-up sche-
me. In the North we have recurring
floods and in the South we have to face
repeatedly drought. In the North we
have furtile fields and in the South
parched earth. This scheme would
take water from the North to the
South. You not only golve the twin
problem of flood and drought but you
wil] also solve the problem of grow-
ing unemployment in the country.
There should not be an evasive
excuse of massive investment requir-
ed for this project. The people in
the States through which thig project
would pass through woulg readily do
this work for food. The grotesque
landscap afflicted by drought would
become a vas stretch of green with
the help of gurgling waters of Ganga.
Our land would become & land of
perennjal sunlight and no room for
ever for any gloom. Industries would
come up when the basic raw mate-
rialy are available in plenty. The
frequent electricity cuts do not speak
well of our planning. When this
scheme iz implemented there will be
no paucity of power.

The aliens ruling this land could
connect North and South and East
and West with railway lines. But we
have taken 30 years to complete a
railway line of 50 miles from Trivan-

drum t¢ Kanyakumari—we have gone
on the snail'y pace of 1.3 mile a year—
and it ig going to be inaugurated at
last on 15th April, 1979. I hope that
Nagercoil :nd Nellai will be connec-
ted soon by a rail-link. But ke
foreignerg took the railway line upto
Trivandrum, after cutting into  tall
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hills, within a prescribed time-limit.
When they can do such a marvellous
job, we can also rise to that level.
Thia Ganga-Kanyakumari link-up
scheme can be taken up in atages.
Ganges can be linked with
Narmada first, which it is fear-
ed would dry at source with~
in 10,15 years, according to some
newspaper reports. We should npt
allow this to happen to Narmadsa, on
the banks of which was born the
Father of our Nation. Are you going
to allow Narmada to become dry, as
you are going away from Gandhism?
Both Gandhism and Narmada should
not be allowed to go dry. After
that, you can connect it with Goda-
vari, from Godavari te Krishna, from
Krishna to Cauvery, from Cauvery
to Palar, from Palar to Vaigai and
from Thambaravarni to Pazhaiyar in
from Thambaravarni to Pazhaiyar in
Kanyakumari. Besides irrigating
lands, you will have a national water
way also for navigation purposes.

Let the Ganga emanating from
High Himalayas, the natural protector
of our freedom in the North, go to
Kanyakumari, the protector in the
Southern-most tip of the land. After
feeding her children throughout
the longth and breadth of the coun-
try, let Ganga become part of Indian
Ocean in Kanyakumari. Mother
Kumari will enable Ganga to produce
salt also, after she has fed millions of
our countrymen.

In the end I would say that tie
Plan should give life to the people
and not stultify it.

off o ww g ($ivR) ¢
gy agET, ST AT F7 9ee 39
v § Iwmge § vawt & emdw wTat g
W aRd+ & Q1Y 619 $E g ol
T WTEAT E | GWYT &7 9gd o, W
fogr @ ¥, wiw qT HT oG fear
w &, 9t w1 ag AT gur i oF
safiey, oY, werrey g, T Ao ¥ avAr-
i) 7« 7 /R g daT edw 7y w
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PROF. P. G. MAVALANKAR
(Gandhinagar): Madam, Chairman, I
am happy that Planning has received
in this year's Demands for Grants dis-
cussiong @ considerably high prionty
and it has obtained the second rlace
in the list of discussion on Demands
for Grants. Now, by curous coinci-
dence, we are discussing Planning De-
mands today, the 28th March, when
exactly 20 years ago, on this day, on
28th March, 1950, the Planning Com-
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I have seen the two Annual Reports
of the Planning Commission. Out of
90 working groups that have been
formed there, 70 working groups have
&lven reports, I would like that those
70 reports, although they are meant
for official uge, should be made avail-
able to Memberg of Parliament aad
kept in the Library so that some of us
can discuss those matters and consider
those matters in depth,

I would also like to say that the
Report of the Department of Statis-
tics which is separately brought out,
although it 1s very good, g;aves me 2
chance to say that we are still be-
low the minimum required stand and
in the matter of having dependable
and reliable statistics for our planning.
If the statistics are not rehable and
dependable, and if they do not go on
extending their base and if we do not
know their basis, how are we going to
plan purposefully and sensibly?

I would, therefore, request yo'' to
consider, in this context, what hap-
pened in 1863 in this very august
House. When the Lohia-Nearu de-
bate on poverty conditicas in this
country touk place, it was brought to
the notice of the country that poverty
wasg phenomenally more criminal, des-
perate and scandalous than many of
us would have liked to believe. At
that point of time, it was Dr. Ram
Manohar Lohia who said that as many
as 270 million Indians were only earn-
ing 3 annas per head per day, which
wa3 approximately 19 p., whereas, in
the same debate, it was the Prime
Minigter Nehru who said that the
figure was not 19 p. but that it was ap-
proximately 94 p., that is, 15 annas
but Mr. Gulzarilal Nanda the Minis-
ter of Planning, intervened to say that
it was neither 19 p, as Dr. Lohia said,
nor it was 94 p, ag Nehru said but
that it was 4T p. This shows how
Govermment statistios can go very
wrong and can even mislead.
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That is why I make the point that
the Department of Statistics needs to.
be further strengthened.

From the earlier days of pioneers,
hike, Nehru, K. T. Shah and many
other; to the present times, we have
taken a big stride and a long stride
in the field of plannming. One can say
that planning hes come to stay in this
country, It is all for good. Now, the
question to be asked is, whether we
have become mature and stable in
these 2-1/2 decades and whether cer-
tain inevitable distortions, exaggera-
tions and factors of diseguilibrium.
have been removed in the last 2-1/2
decades. If you say, however, that
there is something still wrong, you
must try to set it right as early as
possible.

The Planning Commission is heavily
loaded, as always, with the Ministe-
nal personnel. For example, there is
the hon. Prime Minister as the Chair-
man of the Planning Commission, and
the two Deputy Prime Ministers and
the Home Minister and Members. I
am not saying that they should not be
there. What I am trying to point out
1s that there is this top Ministerial
personnel and, apart from the Deputy
Chairman of the Planning Commis-
sion, there are only four other non-
official members. I feel that the offi~
cialdom is heavily loaded on the
Planning Commission and that gives
the Planning Commission certain
weightage about which hon. Mem-
bers who spoke before me were com-
plaining that it is acting as a kind
of super cabinet or a super body. I
hope, the Planning Commission will
not aet in that form at all. I am sure,
the Prime Minister would like to say
something on this matter,

THE PRIME MINISTER (SHRI
MORARJI DESAI): Let me correct
my hon, friend. Y am the Chairman of
the Planning Commission. But I meet
the Commission once or twice in a
year. It is the Deputy Chalrman who
carries on work of the Commission il
the while. ]t there are four
ters there, they do not sttend
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meeting. We attend only when the
asnnual meeting is called. Then we
discuss; When any discussion is re-
qQuired; we are helpful to them., It
1z the non-official members who realiy
do the work. There is no question of
any weightage being given like that.
Let there be no apprehension about
it.

PROF, P. G. MAVALANKAR. I
am grateful to the hon. Prime Minis-
ter for the clarification. It only tempts
me to add one more point. If the
Prime Minister and his colleagues do
not attend the Planning Commission
meetings regularly, I hope, they will
at least have that rmuch political in-
fluence on the Commission to ensure
that the officialdom does not increase
m the Commizsion and that the
Planning Comunission acts as a helping
hand to the Government Departments
rather than as an agency of obstruc-
tion. The Planning Commission and
the various Minizteries/Departments
of the Government must have an at-
mosphere of coordination rather than
that of confrontation. There are cer-
tain sensitive zones and one can natu-
rally understand those zones being
present there, because political deci~
sions are taken at political levels in
the Ministry. Nonetheless, the experts
in the Planning Commission and the
political compulsions of the Govern-
ment must be so coordinated that con-
frontation is eliminated.

Now, I would like to make @
few brief points in the limited time
at my disposal. One feels sad and de-
presised at the present lack of in-
terest in, and enthusiasm for plans,
planning and plan implementation in
general. I find that the initiative of
the people and the participation of
the people are at a somewhat low
level, I suppose that that is not the
fault of the Government alome, That
iz also the fault of the Members of
Parliament, Members of the Assem-
bly and the general public at large.
But 1 would like to see that the in-
terest im planning continues to grow
and that it becomes more significant.

I would also like to suggest that the
Planning Commission must act as a
110 ¥L8--14
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useful agency to cement the relation-
shup between the State Governments
and the Central Government; particu-
larly through the meetings of the
NDC-—the National Development
Counci—it should be ensured that
the Union-State relations are norma-
hised and strengthened, particularly
in regard to financial matters and fin-
ancial powers,

As regards the NDC, I would like
to say that, from what is reported in
the press about the discussmions that
take place m these meetings, one gets
the impression that there are certain
controversies and  dissenting notes.
They are all for good; we want
them. But what we want is
to see that, through this niechan-
1sm and the operational machinéry
of the NDC, we are able to extend,
develop and strengthen th cooperative
areag and enterprises between the
State Governments and the Union
Government,

In regard to plan targetz and aims,
what we require are modesty, mode-
ration and modernity which, 1 think,
are essential.

As regards priorities, I will say
this to the Prime Minister that the
shift in prioritiegs is something which
1 welcome—the shift from industria-
lisation to rural development, the ghift
from excessive urbanisation to deve-
lopment of agriculture and employ-
ment in the rural, countryside. All
that is good. But I must say that, when
I read press reports about the way
things are happening, I find that
there are certain distortions in priori-
ties as well. I do not want the wrong
priorities or the low priorities to get
the top place and thereby distort the
whole planning process. What is re-
quired, thérefore, iz a certain political
will. I am sure that the Prime Minis-~
ter will zgree with me when I say
this. What is wanting is not the
power for the Planning Commission or
lawg not being there, but what is
wanting is lack of political wil] at the
national level and at the State level
which means at our level and at gov-
ernmental level. That is a fact. Let
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us'admit that. Let us, therefore, come
out of that situation and do some-
thing, so that the twin objegtives of
eliminating poverty by gradual, steady
but gure processes and reducing unem-
ployment in a particular time-bound
programme—although there twin ob-
jectives are ambitious, they are ab-
solutely vital—are achieved as early
as possible. In this, 1 feel, what is
wanted is neither pessimism nor too
much of enthusiasm but, what I
would call, cautious optimism’—in for-
mulating and implementing the Plan.
What is required is a pragmatic ap-
proach and a realistic attitude. Do
what we can do. Don’t have too much
of enthusiasm. ILet us understand the
limitations of resources and of our
talents, although our talents are supe-
rior to those of many other countries
in the world. But some of our physi-
cal resources are limited, and we must
not be unmindful of them and Wwe
must plan sccordingly.

One major Plan failure as well as
national failure iz that, in the last
two and a half decades, poverty has
increased extensively and deeply. It

“ is a shame on us and I hope that we
can do something to get rid of this
feeling of shame and even of guilt.

About the Rolling Plan’, I do not
know why and how this rolling Plan

lowwhat Harold Laski " called, a-
certain levelling. process. If that leve
ling process is not there, then I am -
afraid we ‘will not be able to deliver

the goods, . .

Finally, planning in the democratic
context and for the democratic com-
munity is at once a challenge and a
check on our growth rate. But what
is required is not an irresolute Gov-
ernment, but a resolute government.
Because this government is fortunate
in having good harvests, strong ex-
change reserves and low inflation,
with these factors, I am sure they
can do a lot better. The Prime Minis-
ter said that the porformance of the
economy was not bad, but it could be
better; and I hope he will make it so
in the remaining years at his disposal,
at least at the country’s disposal.

With these words, I thank you,
Madam. B ' e
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gt a5 T ToAT BT W §
sowT ¥ agfeqr & w@n@ F@r g
afe A delt ¥ aw wrdwr Wy
g 5 wod AN ot v B, Twwy
N AT 1 @ § W amw
tw & faegw e w1 wWr 4, IW
9T WY W7 WY A FONTd VT TUEY
F T NrtEw T, gw 98 WAy
afY w9 qw il 1§ wgy I
¥ qT orar At wrgar 1 T o

%‘
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fax strgar w@r g, faw St ay
Ay ek fear &, Sast orew
X A FIT HT | gT AAATE |

ot Traverrer st @l (F.30) ¢
wwrafa wgear, ¥ uren a<rEE }ar
g fo waw q R g o7 fiea & fad
% vy fear 1 31 ad wrard F A
w3 w1T 28 s G & g W—eaH
arawT 82 Siawd srarT I T 7 W@
g, sa% oft WY 60-70 whraw wwr
TN A W HFANE R e §
fe g g & gra o o AW A
wrfqw AT iy @ 3, 7 e
Y & 1 7Y wTeor § B sardy % wi-
W W W WY W, o aut fae-
ofrer damgel w5 Y AggE F W@ )
el wmw A { o wwwmaEd
& 1wy WO mver Wil § oA Ady &
o< 37 e Y sy wEY €Y v &
oy TEMT W o R W oY e
T, g WY T Y v § 1 ey W
qraarsl & o A §, & Fearal ¥ |
wy § 1 9 AT BT WA WA
wataR Sy o ¥ oA 93 ag)
FATAT | WA ArAY Ay Dy s
, G oy wwaf wied & o wre IRt
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sheE T AW § 1 AT wre gy el
frrarefY wvaft & 1 et avvoor i vl
& ser Y X €Y S 1 Freet grawT
TS FT Y i qevorandy swaear
wdt, amface ded wrw wraad
AR, I IR & I fedr o,
afer wrwr Y gw @y § B ware
& gfom, sfgardY, e af & <0
aqT s Aer s w1 g § 1
TaT go fYo ¥ wWrST WTTAN T Wk
qa T grag P §? oAy
g fr g frad & oie gaaY g ady
Tty § 1 weafa o e & fager
3w A g g, e wr adw
gz Fr wfaFd aaEw g
Y F o fafy sy o frt
o @ &\ aft e aeard dmfas
T ¥ A fauawl w7 T 9T FAMAT
oY ug geuaeT A A | urer JY wrean
FT wraTw qifearde o faury awmt
¥ I35 Y 8, 98 TEY ISAYT | TUHT FYCT
gy & f5 zordhy o fedfes oY
& 1 I AIorAT § FwT Qe ST aw
afeq® dF<T HY T w7 aare e
AT | FER 133 3 Siqwa dveET wv
ST fear way, Afew oy afons
o7 &, 3 o § ) iy Sdve <@
971 fF 2w & S@rew ¥ 4. 7 wfawy )Y
qfg Y, ag o 7 @ avd 1w oY
gaeqr FHT T & ) S o deur wgh
w1 o & AEE A X Qe Ak, 9w
F arx stwdy gfma mdar  § S
Tare, foq =7 wy IR waTerAT
wreqT T, e o ar @ &, S
gofiafer & sy ¥ ofrd & o«
frer 1 oY T T FAXF a0
¥, 5% go 7dl  faem, Faw v
g faar 1w AfEA——saw gy
Tt ¥ 53 q@ @ ILOMT
faefrer dereffer Qo § w6T wEN
71 qrw 7T oG g, gl awadis
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[sft Traw T warT awd] Y <g ot € 1 TR o sl &,
Aot § o6 wrw AT AR T * Y SUTE Ry WY AT g 8 e

219 arg @ w€ | T T@
¥ wy Ty ot Guaasi
oy A 7g 5 07 ¥ 12 vAF a%
et v T o A WY Ag We
TP ) T aforw ag §ar §
fir o ¥ o wew § 9t gf| A
& ot 1 @A # S dar wrafea
feqr wrvaT &, SEET FETA ar g #R
ANTAT F N § A EF X
HTAE TG FIAAE )

ag gy F ara § B oraar
R F WA F AT A WA % of
gD P FAAY A, 7F ATAAEY
TAY W | A& A 10—11 TRET
aigt & fawre & Ay <ar Sar AT,
XE TIC 43 TTHT & ATIT-A TWGT 7147
g afrr qad S mafwqae Ay,
T AL A AN AT qqrE AR
sraza WY fear &, Sifew oa® sta9e
ot i€ wranas  wfeade adl g R )
T qreT gaT WY F—rEt A g Ay
& fasrel qgst ¥, 75 Fa=rrd Y sy
gt & gy ot werfoir A
WA I AY, gW ATIA=HA FY A
ar @ &, e wfwfadedy F e wr @
g—Agwaht WY At Sy & AefRT
oY ot afY vy di——feT fro Two
480 ¥ WA WATT AW @, WIS
AT T & WY & a9 ufe-
feqta & afcads wmar ¢, gwy qger are
wra-ws wrE A i o frate fear §
W was & ATy ¥ g A
g v & 1 qgy A A A grly o,
feT WIS T ATHN A EW aga Y A
T ST TN & | T TFR ¥ TP
afcrd sy §, afea o) o) e W
wewt & o, wmeer w1 foen & fod
Wt T THTE §Y sqaeqrst F Al wvf
faiy stk Y g€ &, € Dol vl

WA § w7 7Y A W § 1 qefek &
T Al o ¥ frgewr ey
wfirard St ooy ¥ wrw i e §—
wreafasn g 3 fie vt it wilar
mifager &, gy ar vk gt ¥
@ w7 frawd  E—y et o
wEe Tl 8T Wi wdY &, whifady ok
&= % w1 & a1 T Y e 3
wafad forar s o< s wrftrer<r 3
% wgar g fr oaw wifwdne ke
# OF TN FT qrawA fwar owq o
fore oo gur weer Sq ¥y F 15
ST 7 & ff Iai ToraT w1 otz
forar & ar ag frut f——ernt fom vw
wra § frar s o oud gmaTC a%
& a9y Sywfa g ) e waF g
41T WG T GAIT T AT F wEEw
T v o wiat wr faamer smavw @
afs 3 3T T N I A Ty
sofa &% et A oad fawms
FTIATEY FY A | EEN O 9T -
T G AT | ST BY WY AEFF AT
e sram ww IR fod gw wo R
& oot win¥ & ovyi F oY vy = wier
a1 g

SHRI DHIRENDRANATH BASU
(Katwa): Madam, Chairman, planning
is most important for a developing
country like India. The plan perfor-
mance should be taken into considera-

tion in all aspects while formulating
the plans,

Now, Madam, Chairman, we are
talking of prohibition. I am certainly
in favour of prohibition. But unfortu-
nately, in thig plan budget, there is
no amount provided for pasying com-
pensation to those States which are
willing to enforce prahibition. So,
sufficient funds ghould be get apart if
tota] prohibition in India is to be
enfarced and a separate amount bus
to be providea in the budgét for this



429 D. G. Min.

purpose. The development of rural
industries s also cottage and small
scale industries must be taken up
with top most priority. The Minister
incharge has also spoken several
times m these terms, but unfortunate-
ly, in the budget allocations fcr plan-
ning, adequate amount has not been
provided for this purpose,

In India, there are more than 300
districts and in many districts, indus-
tries centres have been set up to
supervise the development of indus-
tries, but without proper budgetary
provision, I do not know how far they
will be able to function effectively. I
would appeal to the Prime Minister
that necessary funds should be pro-
vided for this purpose.

Then, as I said, for introducing
prohibition in the country, some pro-
vision for compensation to Siateg for
the loss of excise duty ete. should
have been made, but this js not so.
This alse needs to be looked into.

The Minister for Education bras
spoken time and again on the floor of
the House for a massive adult educa-
tion drive, but if you go through the
budget allocations, you wil]l see that
sufficient amount has not been pro-
vided for that, We appeal to the
Minister for Education as alsg to the
Prime Minister to provide necessary
funds in the budget go that ihe adult
education cenires are properly acti-
vised and Hindi and other languages
are properly taught there,

I would like to add that we should
be practical and we must work ac-
cording to what we speak. We must
have our programmes in such p way
thet we are able to implemeny these
ap they should be. These shoujg not
be made to suffer for want of money.
‘We must see that once the program-
ey are chalked out by different
departments, every effort should be
made to implement them,

All of us are, no doubt, interested
in the industrial development of this
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country on proper lines It ig very
mmportant we pay due attention 1o
the sick industries so that we are
able to revive them. What do we
find today? The sick industries are
becothing sicker due to the inefficient
management and due to the ever-in-
creasing liabjlities of these industries
in the form of interest ete. It will be
evident from this document that the
sick indusiries pay interest out of the
funds made available to them in the
form of loans by the Government.
They pay interest out of the loans
advanced to them. Revitalization of
such industries is a must, and for
that there must be a wel] thought-out
plan. We have high regards for our
Prime Minister, He is not only the
Prime Minister, but he is alsq the
national leader and a tower of strength
for India. He must personally look
into these matters and see thai ade-
quate fundg are provided for the
development of rural, cottage and
small industries,

Then, what about agricultural re-
search? No new research centres are
proposed to be opened. The research
centres which were opened a few
yearg back are only there. It goes
without eaying that research in the
agricultura] fleld is a must {or us.
These centres should, therefore, be
developed on proper lines, And that
is very much necessary, because rural
research centres are to be given more
priority. About 70 per cent of our
people are living below the poverty
line. Thus, correct statistics are
necessary to indicate in what districts
and in which of the States people,
and educated youths are unemploy-
ed—and how many of them. Such
correct statistice are not there.

The Indian Institute of Statistics is
not able to submit correct statistics
and mobilize human resources. Efforts
should be made by the Department
to see that 31l human resources are
mobilized. They must survey the
important resources of tha country.
Qur country hag a lot of rcsources
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but they have not been tapped in
wto. That Institute does not have an
accurate report. They musi survey
all, the resources of our country, so
that our counfry can develop and
flourish, and Government can provide
sufficient funds for the development
of these areas,

So much has been said that back-
ward areas will be given top priority.
But, unfortunately, in backward areas
particularly those 1n the eastern,
western and southern zones, this has
not been done. You should make a
proper survey about the number of
educated SCs and STs sitting idle and
not getting employment, in all the
areas. There is no accuracy in the
reports of the surveys made so far.

In my constituency, some survey
had started but, unfortunately, those
have been dropped. My constituency
of Katwa is a backward area, We
have Xatwa, Xalna, Monteshwar,
Purvasthala and Purulia which are
backward areas. There are a lot of
SCg ang STs there. In spite of re-
peated requests and demands, no
development hag been possible there.
So, programmes should be chalked
out in such a way that development
takes place in all the backward areas.
Rural sectors should be given top
priority.

Qur Ministers and the leaders of
our country are here, This is the
supreme body. We have been told
here time and again that the Sche-
duled Clasges and backward classes
will be given priority. But in fact
it is not being done. We must make
a combined effort to see that back-
ward classes do not remain backward
always. They should be at par with
other classes.

Castelsm must be removed, It
should not be there. There should be
proper statistics about it. Without
statistics, it ig not possible for the
Governent to go ahead.
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1 am very thankful to you, Madam,
for giving me an opportumty to
speak. Thank you very much.

it wivgow fag (i) : & sware
a1 g fir wrad g qery faa

#F oy groTTRY agrE AT SrEeT
g T fooeft ofw droredf 3§ ot qdF
g% Tawy wEwie fvar v & mw
AYSATST T Y o et & woay
frar®, Fawmer ) g & WiTiw &
TG I T T gh ? wgraw
FFTO Y aE e 1 A ¥ Fyw e
FFTE T, T &gy, T AT
gQ, 3w Y vy ayawqy fardy, W qww
w1 e} frar, fast ot engw & wfY
Y g7 &Y fagrs § oY warar I, urw
SAIT FT @ §EA g arw ¥
Fag #rauw § WAz s,
BISET & qTE § I WIS a% WASY
wni €7 eut ot ag € 40 w0
FHNN W AAIG WIS §, ATATH W7
g grw & fr ad o wrdi A gzay
T @i!““‘ﬁ‘ﬁ%mﬂ'
firar oY ST ovET ¥ qrfiraw gWTS-
uTT T AGA FATH W o F @
ag =t fegay oY SwareR ¥ v
#r oY gAfaa= I 7T JmTEA wA Y
5% fr ofrfy 3T H HaTimen
o wa gk 1 fad seares # €Y e ft
XY guy ¥ wrAe A WY W faere o
grafagi & T Y gud I ave WY
ag N A MY | T g AT W
Y 78 S T wraaTy T wrgd ¢ B
oY gard gfee wior weelt § 1 dfeer
gz xzaa & wiw @ ot FweEr
%t weher w1 oF HRfon fray wor
wifgq ot ow wasT ayr gyt arfig
wg ga ¥uaT aTgy fo vy w2t W U
LR o]
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oy Y ag® rard Srar o R
arficr ag cwrtan wre fast g4 wrfg
THE WY W ¥ ¥ FroAT T
wrfeT 1 Todw ¥ o e g
Eafion oo o T Qrast & g
¥ w5 W cwf wow faw AT A
g€ | STy ar wiehra Aqw & A< faewl
¥ ¥dw ¥ ceonfr awdT § 1 ag gutaw
wrata § wrw gurdy gfe sy ew
aferad aaTeETT 3 aT9 I § g9
TS ) 99 W AT
R AT FLX § g g wrAY ¥ O o
W aTEG | T TO g AT g fE A
¥ vy wTAPER 5A% oy o Awhowr
ger o gy centamr wiw fasit
w ¥ Ay ag #1w gR A HIAIW
forad  wroor srer greve wav § fe g
aga w1 g 7Y gy grentys gArdy
qeG ey WY g §, A peE )Y
FYorr &, @rg Frara AieeT & gEnEd
ufar & siai &Y groar & adfes
QU FYATE §, AGT IR FA G417
FCET R ? g7 ardr ANt &1 faear
woeadt wy fear T &1 AW dmre
T & Ay o v YT geam
Fr WY srar & wfafafagy w1 faar
W a9 qF gE SR E AL AT

g v wvor o & Fin fadl gfee amaer
HIX Y Y BTH AL wwar | wgy Twud
¥ ornegfer WY 7 qav v Yo
Y v €Y fom wga ozd wdE ¥
&« fwat w1 T a7y ar fo S wT
¥ o & TTw wgew wATAT J@w &7
fasre ) " & Wi w|E & Fwr
gy a% 9% wiEw Qg Ay
wtfgy | wrar  feewt wAT ¢ wrET W
W ATy arqer g @ T ®
gl wrgw " fawrd g 1 ST
#elini Y qw w1862 WagT Wy
afwrT @ feut 97 oo & W T
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t Tuate wr ) agt F gww STy
wY Friform &7 w19 wrew awli ot
g5 ? Ayt W T FTOQ™T T 0 F W
THAT AT, T T THYw W HWET Q7 )
W FEw wMmy  ogt ¥ Sfew oy
TIT  ZE 99E TWT AT | A®
BT W aie wmy &1 Ay #
g FTAT gdlY awiT R3S Ma<
frar & §ua 99T 97 34 7 97 a7y
F At ardw § YT Tu¥ oF Y suw fadr
MATHY graae ®y wEc fear s
¥ 1 AT A SETAGT A A AT qwy Y ?
wreraT X O P TeW A AT
FusT ATET fa®wr freaT ®7 4y Wi
TRITHT gTI/T Y 1 7€ AT AW
& ey & 1 Y faear w7 AT
graEe &t 7YX qrar g gard
FHT qITH FATAGTN | O Fearar
otae Frgmady 97 3T aT w7 wige
Frorgad § 1 |T AATH 9T SR
¥ nafower ay arvnar @Y gqw
Tyt ey ? Sfew aef 7 dowe gold
wE WY AT | YT 2T AR T
qgTe §, T e | geqfafaaw ¥7
aga FeATER  AGT P AFAT 1 g
svefagi wY meawTafe fagr St axar
g xfrg ~samTEE & wTT 3TRIE
R A gt 1 e 3w
Famaw fond oft &, womT amTaT g
form® garei W w1 AwarT e
gaar &, Afiw 3w 9T otw AW €%
TE EUT | AT H a@TE H W @A
#Y gg7ar §, €7 w0 gAT ST ver g
gw faft &ver e doray Afaw v
femt & wur wifar g€ & 1 gt ore o
T qT A€ Gasr &, a7 W §,
Fageamnfra aTrEn agr TTHd
wT a4y ¥, P giar ag ¥ o avar
are Ay ¥, W@ A g, P g R,
qTY ATATAT  vEY WIT STHT €61
STRAT ¢ H%Y AT FT LTS WICATAR Ry
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o § axf o, o 8 qefort
w Q'ﬁ':mw Wmv
AT ¥ AT ATIAT W T AWy
wTAS FT FTCATAT W WL wrH $417
o L X0 we W e, wEd
wfaw ursmg srE AwaT  ?

AT 7 SATHYC ¥ wrET ¥
ey gaT St wredY ¥, fawor wr
WTTQAT, ATGHG FT FTOATT ¥47 LY
gy fpar wrar © wAT ¥ oy ¥ A
22 EATC WA w1y v F, fes wrar
Faw 5 g M Y w g
FOMRT ¥ @Y g7 I FTET AT
I3 foar ot aver wr, ¥few =
farar wr o

A Ty dw it oW A
w6 1 afe qro o A1y wrefiw o
Fve e ot wdy &7 Nfw sl
®1 N7 77 frrare w7 A A IAE
w19 TATR-ZSTL 97 fod wresdy oY agrer
v i1 Ffew gar¥ agr reara @y
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3, ¥WIE 2WI AT 1 AERT 1w
TN wTA PRI AT AT WY qeew WY
T8 W 7 1 Tw, wifew, sERd
arzaraT § WA, e arfs aE sy
w137 i §a7 & ameaw § s ey
utr mfags suToaTr oY ST W@

1749 hrs.

[MR SpeAxeEr m the Chair.}

ANNOUNCEMENT RE: DEATH OF

SHRI H L PATWARY, M.P,

MR SPEAKER
sorry to inform the House that Mr

Patwary has passed away just a few
mnutes ago So, the
adjourned now We will make refer-

House

ence tomorrow

17.50 hre,

‘The Lok Sabha then adjourned till
Eleven Hours of the Clock on Thurs-
the March 20 19879/Chatra 8,

day
1901 (Saka)
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